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1 LOK SABHA DEBATES 2 

LOK SABHA 

Friday, April 12, 1985jCIzailra 22, 1907 
(Saka) 

The Lok Sabha met at Elcl'CIl of the Cloe'. 

[MR. SPEAKER ill the Chair] 

MEMBER SWORN 

Shrimati Dil Kumari Bhandari (Sikkim) 

PROF. MADHU DANDAVATE : One 
more addition to the Opposition. 

SHRI GHULAM NABI AZAD : Semi

Opposition. 

MR. SPEAKER: She is on my side. 

PROF. MADHU DANDAVATE: More 
and more Chief Mini~ters are sending their 
wives to the House. 

MR. SPEAKER: 1 think, they are 
monopolising the representation. 

PROF. MADHU DANDAVATE : I, 
hope, their relations are becoming sweeter 

and sweeter. 

MR. SPEAKER: You were one of 

them. 

SHRI G. G. SWELL: No chance of his 
becoming a Chief Minister. 

ORAL ANSWERS TO QUESTIONS 

[English] 

Fire in Durgapur Steel Plant 

*406. SHRI NARAYAN CHOUBEvt : 
SHRI S. M. BHATTAM : 

Will the Minister of STEEL. MINES 
A~D COAL be rleased to state: 

(a) whether a big fire broke out in the 
Durgapur Steel Plant on 16 March, 1985; 

(b) if so, the area of the plant affected 
by fire; 

(c) the items that have been burnt and 
damaged by the fire; 

(d) the estimated loss as a result thereof; 

(e) the causes of the fire; and 

(f) whether any enquiry has been conduc
tcd in the matter and responsibility fixed for 
the outbreak of the fire? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) to (f). A Statement 
is laid on the Table of the House. 

Statement 

(n) 3nd (11). On 16th March, 1985 a fire 
hroke out in the storage yard of Mis. Elektrim 
M/-:.. Dcsein and Mis. Crompton Greaves 
Limited-contractors engaged in the construc
tion of the 2 >: 60 MW Captive Power Plant 
at Durgapur Steel Plant. The open storage 
yard of the contractors near the construction 
site was affectcd hy the tire. 

(c) Based on a preliminary report submit
teo by Mis. E!cktrim-M/s. Desein and Mis. 
Crompton Greaves 398 tonnes of equipment 
of Mis. Electrim-M/s. Desein consisting of 
items of turbogenerator, electrical cquipments, 
instruments, botler, electrostatic precipitator, 

electrical cables and spares and 700 tonnes 
of equipment of Mis. Crempton Greaves, 
consisting of power cables, control cables, 
control panels and other accessories are 
reported to have been damaged by the fire. 

(d) All the plant and equipment for the 
captive power plant are under the custody 
and direct responsibility of the contractors 
and are insured till erection and handing over 
to Durgapur Steel Plant. The contractors 
have indicated that their preliminary/provi
sional asse~ment of uamage is Rs. 4.87 crores 
to Mis. Elektrim-M/s. Desein and R~. (j 
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crores to M/s. Crompton Greaves. However, 
a final assessment of damage would be known 
only after they submit their claims to the 
Insarance Companies. 

(e) The enquiry committee could not 
establish any definite cause of the fire. 

(f) Yes, Sir. The contractors have been 
held responsible for the out break of 6fe. 

SHRI NARAYAN CHOUBEY : Sir, 
the statement is conspicuously vague in some 
matters. You are aware that near1y th e 
entire country and, Particulary, West Bengal. 
is plagued with power crisis. Here, the 
captive power plant for the Durgapur Steel 
Plant was being constructed; suddenly a fire 
broke out and the entire machinery was 
damaged. As per the preliminary enquiry, 
the toss is to the tune of Rs 10.87 crores. As 
yet the final estimate has not been made. 

Tn reply to part (e) of the Question. it is 
stated: 

"The enquiry committee could not 
establish any definite cause of fire." 

Now, a fire breaks out, the property worth 
Rs. 10.87 crores is damaged in an area 
where nearly the entire country and, particul
arly, West Bengal and the Durgapur Steel 
Plant is plagued with power crisis and It IS 

stated that the enquiry committee could not 
establish the causc of firc. 

Again, part (f) of my Quelition reads: 

"whether any enquiry has been 
conducted in the matter and responsibility 
fixed for the outbreak of the fire!' 

In reply to that, the answer is : 

"Yes, Sir. The contractors have 
been held responsible for the outbreak of 
fire." 

My first question is, if the enquiry com
mittee could not estahlish ony definite cause 
of fire, how do they hold the contractors 
responsible for the outbreak of fire? 

SHRI K. NATWAR SJNGH: I am 
grateful to the hon. Member for the interest 
he has taken in this matter. We fu1Jy share 
his concern about the outbreak of fire in 
this particular Plant. It is not the first time it 
ha~ happened. This is t~e third fir<; that 
~~~ proken out : 

Now as far as the p1ant is concerned, 
there is no damage whatsClever to tl}e Durga
pur Steel Plant. The fire broke out in the 
stockyard which belongs to the two contrac
tors Mis. Electrim/M/s. Desein and M/s. 
crompton and greavers who are the contractors 
of Durgapur Steel Plant. 

Now the first thing that I did When I 
learnt about the occurrence of this fire was 
to ask the Secretary of the Department, Shri 
Khosla and the Chairman of the Steel 
Authority of India to proceed to the site 
with a team, within 24 hours. They went there 
and the enquiry has not been able to find 
out the cause of the fire although we know 
that the first fire was caused by welding 
sparks and the second was a case of 
sabotage. 

In this particular matter, what worried 
us was that previous Committees had made 
some recommendations and these recom
mendations are tabulated here. If the hon. 
Member likes, I could give the to him. 
Unfortunately, the recommendations were not 
implemented. We have asked the contractor 
as to why this is not done also why the 
management did not pursue this particular 
matter. 

With regard to the loss, again the Joss is 
not to the Government. The loss is to the 
two contractors. There is Joss of cquiprncntl\. 
We have been assured that it would he 
supplemented very shortly and there wiil be 
no conspicuous delay in regard to the com
pletion of the plant. 

SHRI NARAYAN CHOUBEY ~ My 
second question is, as hon. Minister has 
himself said this is not the first time. This 
is the third time. Two enquiries revealed 
that at least one fire was due to sabotage. 
Although the Joss is not to the Durgapur Steel 
Plant. it is a loss to the entire country. It is 
a loss of equipments, delay etc. 

So my specific question is whether the 
Government suspects any conspiracy to 
subvert and delay the power plants in my 
area wherever we require captive power for 
development purposes. 

Another question I wou1d like to put is 
why the recommendations made by the 
previous Committee have not been imple
mented by the Durgapur Steel Plant and 
what action has beQn taken bf fO\1 for theif 
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failure to make the contractors adhere to the 
recommendations made by the previous 

· Committee. 

SHRI K. NATWAR SINGH: I have 
already replied to this point ear1ier. First 
of all, in this particular case we have no 
evidence as of any conspiracy or planned 
sabotage. If anything comes to light, we will 
take the House into confidence. 

As I said earlier, we arc ourselves quite 
concerned with the recommendations of the 
Committees in 1983 and 1984 which were not 
taken seriously by the contractors. Then we 
have asked the management to find out as 
to who was responsible for not following 
tbis up. On receipt of thl~ information, 
necessary action will be taken agamst the 
concerned officers. We take a serious view 
of this particular occurrence. There were 
three fires 10 the last three years which IS 

very unsatisfactory. I can see that. 

SHRI S. M. BHATTAM : What are the 
names of Members constituting the Committee 
and what arc tile terms of refci cnce of the 
Committee, what are the cau~e~ for the out
break of fire and what recommcndallon~ 
have been made to prevent ~uch outbreak of 

fire 1 

SHRI K. NATWAR SINGH: 1 do not 
have the names of Members of the Committee 
but the recommendations of the 1983, 1984, 
and 1985 Committees are here. They are 
somewhat 1engthy. If you permit me, 
Sir, 1 would read them out or I can lay 
the mformatlOn on the Table of the House. 

PROF. N. G. RANGA : Lay it on the 
Table. 

DR. KRUPASINDHU BHOI: Is the 
hon. Minister a""are of the fact that the 
Durgapur Steel Plant is running With a low 
c'pacity utilisation due to industrial unrest? 
Also is it not a fact that the main cause for 
this is the fact that the CPM -led unIOn work
ers are creating aU sorts of troubles and are 
trying to sabotage the production jn the 
name of obsolete plant so that they can 
augment their process not to produce steel 
but to produce mud? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : I 
would like to state that it is not correct that 

• il1 Durgapur thore is any special problem 

with the employees to whichever union theY 
may belong. We have improved the relations 
with all our workers and we are getting 
cooperation from them. This will be clear 
from the fact that the man-days lost have 
reduced substantially in Durgapur as well. 

SHRl BHOLA NATH SEN: May It 
through you, Sir, ask one question, namely, 
whether the goods which have been lost due 
to fire were imported and if so, how long it 
will take to replace them and whether this 
will delay tbe date of completion? 

SHRI K. NATWAR SINGH : No, Sir. 
We expect that the delay might be not more 
than a month or two. The contractor has 
as~ured this. I have a list of the items of 
equipment that were damaged. The items are 
a few items of turbo-generator 18.19 tonnes, 
Unit I; a few items of electrical equipment, 
Unit 1 four tonnes and UnIt II 10.2 tonnes; 
some instruments Unit I 23.8 tonnes and 
Unit II 36.2 tonnes .. 

PROF. N. G. RANOA: What is the 
value '? 

SUR) K. NATWAR SINGH: The total 
cost ~~ about R.,. 10 crores. Some of them 
are imported and some of them are not. 

SHRI BHOLA NATH SEN: Are they 
readily available )J1 stock-those which are 
imported? 

SHRI K. NATWAR SINGH: They are 
not in stock. But the rcsponsiblhty will be 
that of the ,'ontractor to get these as soon as 
pos~lb)e. 

Educated Unemployed Benefited under 
Self Employment Guarante(' Scheme 

*409. SHRI JlrENDRA PRASAD-"1· : 
SHRJMNTJ GEETA MUKHERJEE: 

Will the MIOIstar of FJNA~CE be pleased 
to l'J.Y a ~tatement showing: 

(a) the number of unemployed educated 
persons benefited throughout the country, 
under Self~Employment Guarantee Scheme 
during the last three years, State-wise and 
year-wIse; 

(b) whether the targets fixed under the 
scheme have hoen achieved; and ' 

(c) if not, the reasons therefor 1 
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THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). A 
Statement is laid on the Table of the 
House. 

(Statement) 

(a) to (c). Presumably the Hon'ble 
Member is referring to the Scheme for 
providiug Self -employment to the Educated 

Unemployed Youth which was introduced in 
the year 1983·84. State-wise proaress under 
the Scheme for the year 1983·84 is given in 
Annexure I and the latest available data for 
the year 1984·85 is given in Annexure 11. 

The target was almost fully achieved in 
1983-84. The full picture for the year 
1984-85 will be available only after some 
time. 

ADDesure-I 

Progress under the Scheme for providing Sell-Employment to the Educated Unemployed 
youth for the year 1983-84 (as on 31.3.1984) as per the Reporet Received from State 

Governmellt/ Union Territory Administrations. 

81. Name of the 

No. Stata/UTs. 

1 2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

S. Haryana 

6. Himachal Pradesh 

7. Jammu and Kashmir 

8. Kamataka 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 

12. Manipur 

13. Meghalaya 

14. Nagaland 

15. Orissa 

16. Punjab 

17. Rajasthan 

18. Sikkim 

19. Tamil Nadu 

20. Tripura 

targets for No. of 

1983-84 applications 

recommended 

by DICs 

3 4 
-------- - ------

20,000 25401 

6,700 10944 

29,000 36766 

11,200 19585 

5,300 9682 

2,000 6126 

1,800 2399 

12,100 27667 

15,100 20967 

17,500 39243 

20,800 52009 

1,000 1462 

400 632 

250 253 

8,600 9722 

7,700 15856 

10,000 23414 

100 28 

17,500 33472 

900 962 

No. of Amount 

Applications Sanctioned 

sanctioned by (Rs. in Jakhs) 

banks 

5 6 

14781 2936.00 

8021 1540.44 

14230 2278.64 

10497 1538.88 

6189 998.99 

2465 449.69 

1416 287.95 

12307 1960.00 

13091 2110.00 

18786 2857.80 

24579 4024.28 

991 179.82 

353 75.09 

189 39.25 

6823 1306.62 

9047 1689.60 

15054 2365.30 

15 3.65 
21247 3316.00 

696 97.33 
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1 2 3 4 5 6 

21. Uttar Pradesh 36,000 47585 36857 5382.85 

22. West Bengal 25,500 41967 23680 4481.92 

23. A. and N. Islands 100 112 66 15.22 

24. Arunachal Pradesh 200 62 36 6.91 

25. Chandigarh 500 599 325 56.50 

26. Dadra and Nagar Haveli 100 174 54 10.71 

21. Goa, Daman and Diu DIC was not in operation 

28. Mizoram 200 179 196 42.61 

29. Pondicherry 450 470 414 40.0 
--- -- _,-------_ ___ -..._---

Grand Total 2,50,000 427738 242405 40154.00 

Source : Ministry of Industry (Data Provisional) 

Annexure-II 

Progress report under the Scheme> for providing Self-Emplovment to the Educated 
Unemployed Youth for the year 1984.85 as per the reports received from States/ 

Union Territory Administration as 011 28.3.1985. 
-------- ---

SI. State/U .Ts. Target No. of No. of Amount Position 
No. (1984-85) applications applications (Rs. in as on 

recommen- sanctioned )akhs) 
ded to banks by banks 

by DIes 

1 2 3 4 5 6 7 

1. Andhra Pradesh 15,100 24,295 9550 1300.00 IS.3.8S 

2. Assam 8,200 6,424 3528 73.60 28.2.8S 

3. Bihar 14,500 19,453 8220 1461.84 31.1.85 

4. Gujarat 10,700 NR 3392 620.64 28.2.8S 

S. Haryana 2,500 3,138 2065 413.04 31.10.84 

6. Himachal Pradesh 6,300 NR NR NR 

7. Jammu and Kashmir 1,400 1,500 400 61.98 18.3.85 

8. Karnataka 12,500 13,087 3084 498.01 28.2.8S 

9. Kerala 13,300 12,494 3490 NR 28.2.85 

10. Maharashtra 25,000 22,335 6839 NR 15.3.85 

11. Manipur 1,000 1,459 1015 186.13 28.2.85 

12. Meahalaya 400 297 294 NR 28.2.85 

13. Napland 200 NR NR NR 
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1 2 3 

14. Madhya Pradesh 19,100 

IS. Orissa 7,000 

16. Punjab 12,000 

17. Rajasthan 15,000 

18. Sikkim 50 

19. Tamil Nadu 21,700 

20. Tripura 700 

21. Uttar Pradesh 37,600 

22. West Bengal 24,100 

23. A and N Islands 100 

24. Arunachal Pradesh 50 

25. Chandigarb 300 

26. Dadra and Nagar Haveli 100 

27. Goa, Daman and Diu 300 

28. Mizoram 200 

29. Pondicherry 400 

4 S 

24,233 6317 

5,063 2179 

6,813 5100 

19,739 7784 

NR NR 

27,584 10767 

NR NR 

4,843 1474 

36,097 558J 

NR 22 

82 +2 

176 200 

67 59 

NR 288 

200 105 

316 329 

6 

NR 

523.73 

2008.00 

NR 

NR 

1951.04 

NR 

7 

IS.3.8S 

31.1.85 

28.2.8S 

11.3.85 

9.3.85 

218.62 31.1.15 

NR 15.3.85 

4.80 31.12.84 

9.17 31.1.85 

82.50 28.2.8~ 

11.59 28.2.85 

57.08 31.12.84 

22.61 28.2.85 

41.92 25.2.85 
-- . ---- -- -~ --~__. ---- _- --~- - ~-... ~ ~ -

Total 2,50,000 2,29,695 82124 9496.30 

-----------------
NR : Not Reported 

Source: Ministry of Industry (Data Provisjonal). 

SHRI JITENDRA PRASADA: I 
would like to know from the Government 
as to what is the percentage of utilisation 
of tbese Joans which are given to the 
educated unemployed and what are the 
criteria for the selection of the beneficiaries, 
whether the youth belonging to the weaker 
sections of the society are given due weight
age or whether the unemployed youth 
registered with Employment Exchanges are 
given due weightage. 

SHRI JANARDHANA POOJARY : The 
target under this scheme, self-employment 
for the educated unemployed, is two and a 
half lakbs per year and the amount to be 
distributed is about Rs. 400 crores-to about 
two and a half lakhs of unemployed 
educated youth. The criterion is that it 
should be distributed to the educated class 
who do not belong to the affluent class. 
Here I want to make this very clear that it 
is a guideline that has been issued by the 
Reserve Bank of India, the Ministry of 

Industry and the Finance Ministry that the 
benefit of the loan from the banks and also 
the subsidy should flow to the weaker 
sections, particularly, the educated unemp
loyed youth who belong to the weaker 
sections. 

There is a task force. This task force is 
identifying the educated unemployed youth 
and this task force consists of the District 
Employment Officer~ the General Manager 
to the District Industries Centre, the Credit 
Manager of the District Industries Centre 
and an officer from the Lead Bank also and 
two officers from the banks. These two 
officers are to be selected from among the 
banks of the District. There is a District 
Advisory Committee wherein an MP is also 
there and an MLA is also there, .•. 

(Interrupt Ions) 

SEVERAL HON. MEMBBltS: No. 
DO. 
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SHRl JANARDHANA POOJARY: 
Please allow me to answer. This is not so 
far as identification-it is only with regard to 
supervision ..• 

SEVERAL HON. MEMBERS: No, no. 

SHRI JANARDHANA POOJARY : You 
please hear me patiently. 

MR. SPEAKER: You can object later 
on, but first listen to him. He may clarify 
later on. 

SHRI JANARDHANA POOJARY: In 
every district there is a District Advisory 
Committee .•.• 

SOME HON. MEMBERS: We have 
never heard of that. 

SHRI JANARDHANA POOJARY : In 
some States we have given instructions when 
there were demands from MPs, MLAs and 
other people's representatives that there 
should be some supervisory machinery. 
There instructions have been given ... 

MR. SPEAKER : You can again 
as <.ertain whether these committees do exbt 
or not. 

SHRI JANARDHANA POOJARY : I wi1t 
as certain that. 

SHRI V. SOBHANADREESWARA 
RAO : Let him send a copy of the circular 
to all the MPs for their lllformation .... 

(Interrupti 011,\) 

AN HON. MEMBER: At least in UP 
we do not have these committees. 

MR. SPEAKER: You will find out the 
authenticity. 

SHRI JITEN ORA PRASADA : I would 
like to ask whether they have received 
reports that the offiicials of the banks and 
the DIC have indulged in corruption in 
selecting the beneficiaries for the screme 
and also will the Government find out ways 
so that corruption is eliminated and the 
benefits go to the deserving persons ? 

SHRI NARAYAN CHOUBEY: The 
full amount should go. 

SHRI JITENDIlA PRASADA: Is it 
also a fact that the ruling party in the 
$tate' of W~$~ Benaal. Anc;llu'a r~deslt 6\od 

Karnataka have seen to it that these 
benefits are given only to the active members 
of the ruHug party. 

(Interruptiolls) 

SHRI V. SOBHANADREESWARA 
RAO : It is only in the Congress-run 
States it is being misused ..•. 

(Interruptions) 

MR. SPEAKER : Order. order. ~ 

SHRI V. SOBHANADREESWARA 
RAO : ]n 0pPo,\ition-fun States they are 
better administered than in the Congress-run 
States. It is best utilised only in the Oppo
sition-run States. 

(Interruptions) 

PROF. MADHU DANDAVATE : Let 
us also know in Haryana which Party is in 
power? 

MR. SPEAKER: You c1aim it, Sir? 

(Interruptions) 

SHRI JANARDHANA POOJARY : This 
scheme is to be implemented by the State 
Governments. There ars complaints coming 
from various Sta tes a1,,0 saying tnat there is 
an element of corruption. But all these 
complaints are of a general nature. But we 
have given instructions to the concerned 
authorities to sec that corruption is 
eradicated. Not only that as a Minister from 
the Central Government ] have been tour
ing the country and this assistance is being 
given at public functions there also I am 
making inquiries. Wherever there arc 
com plaints immediately i ask for an 
inquiry. 

So far as complaints from West Bengal, 
Karnataka and Andhra Pradesh are concer
ned we have been receiving the complaints 

. but I am appealing to the concerned State 
Governments not to have a partisan view. 
The benefit should go to the deserving 
people. That is the intention and objective of 
the scheme. 

SHRIMATI GEETA MUKHERJEE: I 
would like to inform the Minister that Jet 
alone be the member of advisory committee 
in my own constituency when this loan was 
beina distributed and the former Minister of 
Finance was present] was nQver i~1VH<:<J 
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there. So, what is the possibility of the 
government's partisan attitude I do not 
know. 

Then, Sir, the Table that the Minister 
has given here does not contain the figures of 
Delhi. Is Delhi outside the purview. I would 
like to have the figures of Delhi. (Interrup
t ions) Now, Sir. coming to my supplementary 
I would like to know while setting up a 
target whether the number of educated 
unemployed in each State is taken into 
consideration, namely, the States where the 
number of educated unemployed is higher 
than others do they get any priority in the 
allocation. 

Sir, I am a little confused about account
ing and I want an answer abovt it. In each 
year the target is 2.5 lakh of people. It is 
the same for this year. But I find that in 
1983-84 Rs. 401 crores were disbursed and in 
1984-85 upto three months Rs. 95 crores 
have been disbursed. 

MR. SPEAKER: Please be brief. 

SHRIMA Tl GEET A MUKHERJEE : I 
am quoting from here. I want to understand 
that while the target remains 2.5 lukh for 
each year how is it that in the 1984-85 
budget you allocated originally only Rs. 25 
crores and in the re, ised budget Rs. 149 
crores and again in this year's budget you 
have kept only Rs. 65 crores. How these 
three figures correspond with the same 
target? Does it show that because it was an 
election year Rs. 149 crores were given in 
the revised budget-though in the disburse
ment I do not find aU that-and now because 
elections are over Rs. 65 crores have been 
sanctioned this year? 

SHRI JANARDHANA POOJARY : Sir, 
the hone Member asked why the figure of 
Delhi has not been given. This is the first 
question asked by the Hon. Member. This 
scheme is applicable to a city where the 
population does not exceed 10 lakhs, that 
is, one million. Delhi's population is more 
than 10 lakhs. That is why the figure is not 
there. 

Secondly, she asked about the set up of 
the Advisory Committee. It is for the 
State Government to emplement it and to 
set up such committees. She belongs to West 
Bengal. Her State Government could be 
asked by tbe Hon. Member to set up these 
Advisory Committees~ 

AN HON. MEMBER: Let the other 
State Governments set up such advisory 
committees. 

SHRI JANARDHANA POOJARY : The 
hone Member from Andhra Pradesh is getting 
up. I request the hon. Member to request 
his State Government to set up the Advisory 
Committees. 

SHRIMATI GEETA MUKHERJEE : 
Have you given suggestion to State Govern
ments that Advisory Committees associatina 
MPs. should be set up? CouJd you please 
clarify on this point ? Has your Department 
asked them to do it ? 

MR. SPEAKER: You are all the time 
interrupting, Madam. It was too compli
cated a supplementary; it was too lengthy; it 
was not a question at all. Because she is lady 
member I allowed it; otherwise I wouJd have 
called the next Member. 

SHRIMATI GEETA MUKHERJEE : 
Have you given advice to the State Govern
ment? 

SHRI JANARDHANA POOJARY : The 
hon. Member asked whether the number of 
unemployed graduates will be considered at 
the time of allocation. This is one of the 
factor~ to he considered along with backward 
areas and other things. All these will be 
considcr~d. 

So, this also is being considered when 
making al1ocation. Regarding disbursal, she 
has given the figure as Rs. 401 crOTes. That 
was the sanc.tioned amount, Rs. 401 crOTes, 
in 1983-84, for 2,42,000 unemployed people. 
Out of that Rs. 268.44 crores have been 
actually disbursed. Then you may question 
why it is so less. But there, when you are 
disbursing these amounts, you have to see 
many things. When you set up a small 
industry first of a11. the land hes got to be 
acquired. Then the hit building has to be 
constructed. Then the machinery has to be 
acquired. So, there was some delay in those 
things. As I said already, a sum of Rs. 
268.44 crores has already been disbursed. 

[Translation] 

SHRI GIRDHARJ LAL VY AS = Mr. 
Speaker, Sir, there is a committee consisting 
of lndustries officers at distrist level which 
identifies the unemployed graduates and 
sends its recommendations to ~he ban1cs tQ 
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grant loans to them. But it has been noticed 
that none of the unemployed graduates, 
whose names were recommended by this 
committee, has been given loan. On the 
contrary, loans are given to those person., 
who are in collusion with the officers of the 
banks or those who give Rs. 3000, out of 
Rs. 6000, to the employees of the banks. 
Only such persons are granted loans Such 
is the standing of MPs that if an M. P. 
recommends some case, the application for 
the Joan is turned down on the plea that 
the case has heen recommended by an M.P. 
•.. (Interruptions) ... In this way the' ,ank 
officers are including in corrupt practice~ and 
they do not care for anyone, he it an Stitll
tion or a collector or a District IndLstries 
Officer or any other officer. They do not 
care for anyone and thereby they are doing 
great injustice to the people. 

[English] 

SHRI JANARDHANA POOJARY: I 
share the concern of tne hon. Member. 
Here, there have heen some complaints. 
Wherever there are c;pccific complaints we 
have to take action. And, we have taken ')uch 
action also. 

Regarding the ql1e~tion why in the Bud
get there ic; scaling down. in the first year we 
have provided certain amount. The sanctio~ 
ned amount, she mentioned, is Rs. 401 
crores. Now, the suhsidy t"at could be 
given is only 25 per cent. You can give only 
25 per cent c;ubsidy. That is only 25 per cent 
as per the rule. We can give only subsidy to 
the tune of 25 per cent, and not more. 

If you are going to give R~. 25,000 as 
Joan, then the subsidy element will be Rs. 
6250 or so. Now, that has been scaled down 
f~rther. This year we have made a provision 
of Rs. 65 crores. Last year. the provision 
was Rs. 175 crores. Then in the revised 
estimate, it has been scaled down to Rs .. 149 
crores. Even then if more funds are reqUlred, 
we are going to make availabe and adequate 
provision will be made for this purpose. 

MR. SPEAKER: Mr. Chandrasekhara 
Murthy. 

(Translation] 

SHRI NARAYAN CHOUBEY : When 
the e1ections are over, the 'Qovernment's 
JcsponsibiJi1r i$ ~Jso over. 

AN HON. MEMBER; It is a question 
of combating corruption in the banks. 

SHRI GIRDHARI LAL VYAS: They 
do not get loans. Kindly get them justice. 

MR. SPEAKER : I think the whole 
House in unanimous on the matter. There is 
need to amend the whole prccedure again. 
We would have to discuss this matter in 
some other way. This should be looked into. 
The hon. Minister works with promptness 
but the laxity is there at the lower level. 
This would have to be looked in(o . 

[ElIglis"] 

We wiJI have to discuss it sometime 
afterward,;;. We will see to it. He does a good 
job. I know he exerts so much, but still we 
have to find out something much more in 
this. Mr. Chandrasekhara Murthy, we will 
take this up in the half-an-hour discussion. 
l Trails/at ion] 

SHRI GJRDHARI LAL VYAS : This 
should he dic;cussed under Rule] 93. This is 
a very important question for the whole 
country. 

MR. SPEAKER: If time is avilable, we 
shall discuss it under Rule 193. 

rE"Klish] 

Produdion in Singareni Collieries 
Company Ltd. 

*410. SHRI G. BHOOPATHY: Will 
the Minic;;ter of STEEL, MINES AND COAL 
be pleased to state: 

(a) whether it is a fact that in spite of 
pressing modern machinery and equipment 
into service in Singareni Collieries Company 
Ltd. the target of production was not 
reached; and 

(b) jf so, whether there is any alterna
tive proposal before Government to achieve 
the target of production? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) Yes, Sir. 

(b) A statement is laid on the Table of 
the House. 

Statement 

(b) The fIlain re"sops for S(;CJ.. P9t 
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achieving the targets have been weak manage
ment, a large number of strikes and heavy 
absenteeism and delay in the implementation 
and commissioning of new projects. At the 
instance of the Central Government, the 
following steps have been taken by tl c 
Government of Andhra Pradesh and Se( L 
to improve the working of the Company 

0) A selected officer has been apPointed 
as Chairman-cum-Managing Director of the 
Company and two new functional Directors 
viz. Director (Technical) and Director 
(planning) hjlve been appointed on the Board 
of the Company. Another functional 
Director in-charge of Personnel is proposed 
to be appointed shortly. 

(ii) The Planning. Monitoring nnd 
Vigilance Departments are being streng
thened. 

(iii) In order to improve industrial 
relations, a scheme for the participation of 
workers in the management at different levels 
is being evolved; the grievance machinery has 
been strengthened and discipline is being 
strictly enforced. 

(iv) Modern technology and equipment 
arc being introduced in the new projects, 
in collaboration with foreign cxrort wherever 
necessary. 

[Trans[ati on] 

SHRI G. BHOOPATHY : Mr. Speaker, 
Sir, the production in the Smgareni C'oJlicries 
Company Limited is going down &teeply. 
Science and technology arc advancing fast in 
the country but the production in this sector 
is decreasing. What steps do Government 
propose to take to increase production? 

SHRI VASANT SATHE : Mr. Speaker, 
Sir, the Singareni Collieries are regarded as 
one of the best collieries in our country, but 
for the past 4 years its production has 
stagnated at 12 million tonnes and "is-£I-vis 
the target, j t is going down year by year and 
now it has decreased at least by 4 to 5 
million tonnes. The supply of coa1 to the 
whole South India for power. cement and 
small scale industries has gone down and 
this is causing loss. 

The reason for this situation is that the 
top management i.e. posts of Chairman, 
td"n~~ Director of l~ compan~ bas 

remained vacant for the past several years i.e. 
the company remained topless. 

AN HON. MEMBER : Topless's ! 

MR. SPEAKER = Have you ever been 
to the sea beach ? 

SHRI NARA Y AN CHOUBEY: So 
this is what you mean by topless? 

MR. SPEAKER : It is a matter of 
experience. 

[English] 

SHRI YASANT SATHE: Sir, every six 
months practically the Chairman is changed. 
Sir. you may find top1ess is good in some 
other sphere, but definite1y not in industry. 

AN HON. MEMBER : In the industries 
it is bottom1ess. 

SHRI VASANT SATHE: Bottomless is 
worse. 

MR. SPEAKER : He is coining new 
words. 

SHRI VASA NT SATHE: Unfortunately, 
the labour relations in Singareni Collieries 
worsened so much that you would be 
surprised Lo know that in a year there are 
365 days but there have been more strikes 
than the number of days in a year. 

In 19k3- 84, the number of strikes w£s 
400 •... (interruptiol1s). It is possible. 

PROF. MADHU DANDAVATE: Just 
as on the same day there can be three walk
outs in the House, similarly, there can be 
three strikes on the same day. 

SHRl VASANT SATHE 
following you there. 

[Trans/alion1 

They were 

MR. SPEAKER : I have not given 
opportunity to Shri Datta Samanta for the 
fear that he may not stage a walk out. 

[English] 

SHRI V ASANT SATHE : This was in 
spite of the fact that Datta Samant did not 
go there. 

SHRI S. JAIPAL REDDY = In that 
~ase there would t:t~vQ been ope ~tr*e, 
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SHRI VASANT SATHE : Then, Reddy 
is responsible to a large extent. 

In 1984·85, there were 395 strikes. 

Therefore, the first thing that I did was 
to go to Singareni coalfields. I met the 
Chief Minister in Hyderabad also and 
apprised him of the situation. I am glad to 
say that he assured me that they would deal 
with the situation firmly. A Managing 
Director selected in consultation with the 
Andhra Pradesh Government has been 
appointed; Teachnical Directors have been 
appointed. I went to Ramagundam and 
Kothagudem; I met the employees myself 
directly in a public meeting and addressed 
and talked to them. ] told them that we were 
willing to involve them in day-to-day 
management in advisory capacity, so that 
there is a feeling of belonging and causes for 
strike and bad labour relations arc removed. 
1 am hopeful that the situation in Singareni 

will improve. 

[Trails/a/ion] 

SHRt G. BHOOPATHY : May 1 know 
the number of workers killed and injured 
in accidents in the Singareni Coalfield during 
the la::,t three years, how many workers have 
been given ex-gratia payment and the amount 
given to each worker? What is the amount 
of the family pension given? 

SHRI V ASANT SATHE : These details 
are not with me at present. I shall sent them 

to you. 

[English] 

SHRI C. MADHAV REDDY: The 
Mini!)tcr has stated that to improve the 
management, Government have appointed 
three Directors, two Functional Directors 
and one Managing Director and he thinks 
that this is going to improve the situation. 
Secondly, there is a proposal for the worker's 
participation, in the management. I would 
hke to know whether the proposal has been 
considered, details worked out and whether 
it is going to be implemented soon. 

SHRI VASANT SATHE: Yes, Sir; they 
are being worked out, they are in operation 
already. We have told t~e unions that we 
will take their representatives on the advisory 
committee; I announced it there ~yself; they 
ha ve been taken. Details are bemg worked 
out and they are showina results. 

MR. SPEAKER: I would take the risk 
now and ask Datta Sarnat, the master 
craftsman in strikes, to put a question. 

SHRI DATTA SAMANT: No worker 
would like to go on strike repeatedly unless 
there are some basic precipitating causes. As 
the Minister has given the number of strikes 
more than the days of the year, I would ask 
a specific question. What the average salary 
paid to these workmen? Secondly. you have 
met the workers and found out the causes 
of their dissatisfaction. What are the causes 
that the Minister has found out during his 
visit? The participation of workers in the 
management is a failure in this country. The 
workers should partiCipate in the manage· 
ment, but what about shares? These 
announcements have been there unnecessarily 
for the last ten years. This is just academic 
propaganda. 1 would like to know, whether 
the Minister is going to work out the details 
for prorer participation by the workmen. I 
would like to have specific answers to my 
three questions. 

SHRI VASANT SATHE: Sir, the first 
thing, i.e. as far as minimum wage in 
Singareni Collieries is concerned, it is one of 
the hlghc<;t in the country in coal industry. 
And it i~ Rs. 1200 per month. It is the 
minimum and the average comes to Rs. 
1600 rer months. It is one of the highest 
in any public sector undertaking in the 
coun1ry m coal industry. This is one of the 
reasons why the people feel that they can 
work for a few days and they can afford to 
have a holiday . 

DR. DATTA SAMANT: There must 
be contract labour and temporary labour 
abo. 

SHRI VASANT SA THE: Secondly. I 
identified the cau!o>es. When I went there I 
found this. In the name of radicalism, the 
so caned people who forme)y used to call 
themselves Naxalites (because that was a 
popular world then), now call themselves 
radicals. Now, what does this radicalism 
mean? Whom are they trying to ptotect 
there? Are they trying to protect 
theso well-paid employees? Sir, there are 
a few extremists in some pockets who go on 
sporadic strikes to pressurise. 

PR.OF. MADHU DANDAVATE: 
Somewhere they are called mafia also, 
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SHRI VASANT SATHE: They have 
become mafia. Unfortunately, the established 
trade unions find themselves helpless before 
these so called extremists. Therefore, I had 
to tell the established trade unions that their 
ow~ credibility is at stake. The only way 
out is to involve them. If there are any 
genuine disputes, they can be sattled by 
talking across the table with the management. 
The fault is with the munagement also. As I 
said, if there is no management, if there is 
DO chairman, no managing director and if 
every three months, he is being changed, 
then with whom they can negotiate. It was a 
cbaotic condition. But now this has been 
settled. There is a chairman and there is a 
managing director and there are technical 
directors and planning directors. All this has 
been done and as I said, now in two months. 
there is a result, there is a better atmosphere 
1 am hopeful that with the support of the 
Government of Andhra Pradesh in law and 
order matters, if we are firm with these 
ruffian elements, production III Singareni wiB 
improve. 

Raids by Tax Authorities 

.413. SHRI H. M. PATEL: Will the 
Minister of FINANCE b~ pleased to 

state : 

(a) whether Government are aware that 
recently the number of raids by income-tax 
and other tax authorities has greatly 

increased; 

(b) if so, the extent of success achieved 

in a summary form; 

(c) whether Government are also aware 
of the adverse effect the raids have no 
diamond exports; and 

(d) if so, the steps Government propose 
to take to avert the fall in export of 

diamonds? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY): (a) and (b). 
During first three months of 1985, lncome
tax Department conducted 1356 searches 
resulting in seizures of prima facie unaccou
nted assets valued at Rs. 7.75 crores approx. 
Drive against evasion of excise duty ha" been 
intensifled and during January-March, 1985, 

1616 cases were detected involving an esti
mated amount of excise duty of Rs. 37.59 
crores. Customs searches were conducted 
for detection of under-valuation and conse
quent evasion of duty to the extent of Rs: 
21.39 crores approximately. 

(c) No, Sir. 

(d) Does not arise. 

SHRI H. M. PATEL: The question was 
whether Government are aware that recently 
the number of raids had abruptly increased. 
The answer would have been correct only if 
they had given the number of raids during 
the previous three months or during the 
previous six month.;; or any figure like that. 
You have merely given the figure for the last 
three months, which shows that the number 
is 1356 and it is large enough. But it is not 
easy to ~ee whether that number is more or -
less than whatever was the case before. 
Secondly, I would like to know this. You 
said. 'primo {uei e unaccountcJ assets valued 
at R~. 7.75 crorc5.' 

Will wa~ the Minister please say, ac\ or
ding to his previous experience, what was 
the amount involved, bacall~e J 356 searches 
have produced only Rs. 7.75 l:rores? I see 
from a nC\\I~paper report in the month of 
March 19X5, which says: "Tux evasion of 
Rs. 100 crorcs detected." It refers to the 
same thing. vi:- income-tax raid.;;, customs 
duty raids and excide raids. So, J would very 
much ]ike to know in respect of previous 
cases prior to this firetquarter. i.e. whatever 
raids were conducted and whatever evasion 
was discovered. suspected. prima facie 
evasion was fund: how many of those were 
acluaJly proved to be evasion, and what was 
the extent of evasion which was proved. and 
what was the amount actually recovered? 
I ask this because it is the public and 
general information that not more than 10 
or 12 people in a year actualJy get penalised. 
Therefore. I would like the Minister to tell 
us what precisely is the position. 

This is not a second question. This is a 
question arising from the three answers that 
have been given. Secondly. he says one thins 
about customs duties: about customs, he 
says that customs searches revealed evasion 
of duty amounting to Rs. 21.39 crotes. Is it 
a fact that as a result of this customs duty 
evasion, customs officers take action to 
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prevent the release of goods which arrive for 
mdustrialists~ and because of all these raids, 
they do not release them; and as a result, 
create more difficulty and virtual stoppage 
of production '! ]s it part of R. B. orders 
that your searches should result in actual 
stoppage of work, and so on? Or, do you 
only confine yourself to the cases in which 
evasion has been detected, and not penalize 
the industry for fresh goods that may arrive 
in Customs? 

Then, you have given the third point ... 
(lltfel rapt ion) I ha ve not put all the 
questions. 

MR. SPE A.KER : You ha\'c been a 
Minister yourself, Mr. Patel. This is not the 
way. I do not except this from you. 1 think 
you were just answeri ng as a Minister your
self. That is all. 

SHRI JANARDHANA POOJARY: The 
corresponding figures for the corrco.;ponding 
period arc not available. I have asked for 
the figures, and 1 Will defimtely inform the 
han. Member; I will place them before the 
House. 1 have asked for all the figures in the 
mornmg. So far a:, the delay ... 

SHRI H. M. PATEL: To "ay that my 
question was not relcvant bccau'>c I a~k for 
previOus figures, seems to be very strange. 
It is very relevant becau\e it b only then one 
can see why I had put the questIon, viz. 

a full answer to the income-tax part of my 
question. I will not press it. I abo wanl to 
know another thing. He said tilat it does 
not happen about customs duty raids that 
goods coming along arc delayed. 

That is not a fact. But I will sussest 
that he should make further enquiry to see 
whether they do or do not take similar 
action. Is there any code of conduct pres .. 
cribed for the searching officers when they 
make these searches. These are not only 
in the case of income tax but industry 
also-excise as well as customs. It involves 
industrialists. Do they treat them with the 
utmost di~courtcsy treating them as if the 
crime has been pro'.ed or an offence has 
been proved? Do they not get the benefit 
of the fact that until it is proved, they 
should deem 10 be innocent. (Interruptiolls) 
No, there is no need to discuss this. 1 am 
not suggcstmg anything more than that. 
Normal, reasonable courtesy should be 
extended lL) them until the crime is proved. 
Whatever actIOn you have to take, you are 
entitled to Llke that; certainly you take it. 
But I want to know whether this has hap
pened or not because there are stories to 
thl" effect. Then I want to mention about 
the crre~t on diamond industry. You said, 
no. ]s it not a fact that djamond trade 
went on stnke for a con~idel able period of 
time after these ra Id~ look place? 

why have the raids suddenly increased. Let SHRI JANARDHANA POOJAR Y : So 
me put ju~t put one que~tjon. No more than far as VIolation of the sei.lure rules concern-

that. cd, I may say, if there is any specific 
SHRI JANARDHANA POOJAR Y : He instance brought to the noti\,;C of the govern-

is perfectly correct. In the morning Itself, 1 ment, definitely we will take action against 
had asked for the ilgures, and they are those people. But no rule could be viola-
collecting them. I will furnish them. They will ted. They have to conduct raids as per 
be laid on the Table of the How~e. 1 am in rules and guidelines; and if there is any 
agreement with the hon. Member, .and 1 violation that is brought to our notice, 
have already done it; and they wIll be definitely the assurance will be given that 
placed before the House. we will take action. So far as the hon. 

Member's question whether the government 
So far as the delay in disposal is. are aware of the adverse effect the raids 

concerned, it is not the case of the GO~'ern- have been having no diamond export is con-
ment that delay will be caused in the diSpO- cerned, I want to bring it to the notice of 
sal of the goods. It is not the intention, and the House that during the course of the 
instructions have been given that as pe~ the raid on a diamond shop what had happened 
law they have to dispose them of qUickly, actually was this. The packages were found 
and' no delay should be caused. A~d fu~ther, containing diamond in a shop. When these 
at the cost of repetition, 1 may gIve l~fo~- people conducted the raid and seized the 
mation to the bon. Member that such mCI- diamond, th~ contention of the shopkeeper 
dents will not be there in future. was that it belonged to somebody; and that 

SHRI H. M. PATEL: He has not aiven somebody did not leave even a piece of 
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document to show that it belonged to him. 
The contention of the association is that 
tbis practice was going on should not come 
in their way; this should be allowed to 
continue. I will leave it to the kind atten
tion of the hone members and to the nation 
through this House whether it could be 
possible to allow these people to continue 
this sort of business; and for the informa
tion of the House, 1 can say, evcn a chit 
giving the name and address of the person 
who has kept that diamond there was not 
mentioned; and expectation of the associa
tion is that v.e should not take action. Now, 
whether it is possible it lS for the House to 
consider. 

SHRI H. M. PATEL: I think this lecture 
was totally unnecessary to me. My question 
is: whether government arc also awure of 
the adverse effects of the raid on the diamond 
trade. You could have said, yes or no or 
there is no adverse effect. 

MR. SPEAKER: I think he has explain
ed something which is beneficial. 

SHRI H. M. PATEL: Where was it 
necessary to give this lcctUl c? 1 understand 
that. 

SHRI G. G. SWELL: I must express 
my appreciation of what the Ministl:r of 
State said just now that he a~kcd for infor
mation only this morning. You are aware 
that 10 days are there. You arc the ClIstO· 

dian of the House; you must protect us. 
Ten days before we have to give a notice. 
In fact, it is one month; we have to struggle 
very hard in the ballot one month before the 
question comes up. 

MR. SPCJ\KFR: Have you heard 
about that : better late than never ? 

SHRI G G SWELL: No, Sir. 1 think 
now we s.hould be carlier not ]ater than 
never. I should suppose whenever a ques
tion goes to the Minister, he should be 
aware of what the implications are; he 
should give direction to the Ministry what 
kind of information he wants and not come to 
the House at the Jast moment saying that I 
had for the information. 

The oth~r day we had that experience in 
this House when the question was about 
China and the Minister did not have infor
mation with regard to oil production in 
China. 

- .. -.-.Expunged as ordered by the Chair. 

Now, what I would say is that, after 
more than one thousand raids you had 
netted only a little over Rs. 7 crores. This 
is a proverbial labour of the mountain pro. 
ducing a mole hi)). 

PROF. MADHU DANDAVATE: 
Mosquito, mosquito! 

SHRI G. G. SWELL: I wou1d like to 
know-this is a loss to the nation-whether 
it is a fact that 1,700 crores of rupees till 
today has been the loss of the Government 
because of the various injunctions given to 
the smugglers \\ ho had never paid this 
money to the Government. And, I would 
I ike to know whether the position in the 
country is such that smugglers are holding 
our tax and customs officers to ransom, 
some of them have been enticed, some have 
been blackmailed, and some of them have 
even been murdered. How do you propose 
to deal with it and what action has been 
taken? 

SHRI JANARDHANA POOJARY: 
I share the hone Member's concern about 
the smugglers. I want to bring to the notice 
of the House what is happening in some of 
the courts in the Calcutta High Court. 
There and it is better the hOIl. Members 
from West Bcngal take cognizance of this
are 7g contempt cases against one Customs 
Collector of Calcutta. What is the reason? 
There ex['r:rtc injunctions ha've been given 
without hearing the Government, the CoHee
tor, and ** injunctions were given, without 
hearing the parties and even some of the 
people who belonged to some other big 
towns also, metropolitan lowns, can open 
one shop or one office there is Calcutta and 
thcy can obtain an injunction. Likewise, I 
fully agree with the hon. Member that it is 
happening and we are taking action also. 

(Interruptions)·· 

SHRI JANARDHANA POOJARY: 
How to come out of the situation 1 Because 
the Department also has come out with 
remedial measures.· * 

MR. SPEAKER : Shrimati Bibha Ghosh 
GoswamL 

(Interruption:,)·· 

MR. SPEAKER: I have already noted 
it. I have taken cognizance of it. That will 
not go on record. 
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(Interruptions)·· 

MR. SPEAKER: How can only show 
his concern. He cannot cast aspersions. I 
have taken note of it. 

Royalty payable to States on Coal, Iron 
ore and Steel 

• 414. SHRIMATI BIBHA GHOSH 
GOSWAMl: 
SHRI SAIFUDDIN CHOWDHURY: 

WiIJ the Minisrer of STEEL, MINES 
AND COAL be pleased to state: 

(a) whether Government have decided 
to increase the royalty on items such as 
coal, iron ore and steel; 

(b) if so, the rate etc. of the royalty to 
be paid to States on account of coal, iron 
ore and steel; and 

(c) if not, the reasons therefor ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) to (c). A statement is laid on the Table 
of the House. 

Statement 

(a) to (c). Under Section 9 of Mines 
and Minerals (Regulation and Development) 
Act, 1957, royalty is payable by a holder of 
a mining lease in respect of any mineral 
removed or consumed by him or by his 
agent, manager, employee, contractor or 
sub-lessee from the leased area at the rate, for 
the time being specified, in the Second 
Schedule of the aforesaid Act in respect of 
that mineral. Section 9 (3) of the said Act 
empowers the Central Government to enhance 
or reduce the rate of royalty in respect of 
any mineral once during a period of 4 years. 

The rate of royalty on coal was last 
revised with effect from 13-2-1981. To 
consider the question of further revision of 
royalty rate on coal, a Study Group was 
constituted in November, 1984. The Study 
Group will be submitting its report shortly 
and after considering the recommendations 
of the Study Group, the royalty rate on coal 
will be suitable revised. 

The rate of royalty in respect of iron ore 
was last revised with effect from 12 .. 6-1978. 
A Study Group was constituted to consider 

,.~~unacd as ordered b~ tho Chait', 

the revision of royalty rate on most of the 
major minerals, including iron ore in 
November, 1984 and the Study Group is 
likeJy to submit its report by August, ) 985 
after which the royalty rate on iron ore wiJI 
be revised, jf necessary, after taking into 
considera tion the recommendations made by 
the Study Group . 

Steel is a ferro-alloy and final product 
of iron ore. 1 his. bemg a metal, is not 
specified in the Second Schedule of the MM 
(R and D) Act, 1957 which covers only 
minerals. No royalty is, therefore, payable 
on Steel and, therefore, the question of 
revision of rate of royalty on steel does not 
arise. 

SHRIMATI BIBHA GHOSH 
GOSWAMJ : The question of royalty is a big 
bone of contention between the States and 
the Centre and in view of that it has come 
in the Press that royalty on crude oil has 
already been trebled-from Rs. 61 it has 
gone up to Rs. ) 85-1 would like to know 
from the Minister whether in view of the 
feeling in some Statec; of being deprived and 
being discriminated against, in view of these 
feelings prevalent in some States, \lihether 
the Government wiH come forward and 
consider. at a very early time, the question 
of increasing the royalty on these items 
commensUlate with the PI ices. 

MR. SPEAKER: QlIc~tion Hour is 
over. 

WRITTEN ANSWERS TO QUESTIONS 

[El1gli.fjh J 

Production Cost of different kinds of 
Stcrl 

*405. SHRI SR1BALLAV PANIGRAHI : 
wm the Minister of STEFL, MJNES AND 
COAL be pleased to Jay a statement 
showing: 

. (a) the production cost of different kinds 
of sfeel, plant-wise just before the announce ... 
ment of recent price hike; 

(b) the reasons for difference if any 
between the production cost of st~el plant~ 
in private and public sectors; and 

. ~c). the steps Government are taking to 
mmlmlse such difference and also to reduce 
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the production cost so a~ to make steel 
available to consumers 41t cheaper rates '1 

THE M1N1STER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (c). The production costs differ from 
plant to plant due to difference~ in raw 
material costs and different product-mix, 
working conditions and capital related 

costs. 

Steps beina taken to reduce the produc
tion costs of public sector steel plants 
include higher capacity utilisation, improve
ment in technological proces~es and better 
maintenance and economy in expenditure. 

Pilferages from "an-house of Col1('ctoratc 
of Customs, BomtlllY 

*407. SHRI NATAVARSINGH 
SOLANKJ : Will the Minister of f JNANCE 
be pleased to state: 

(a) whether some cases of pilferage have 
been reported from the \\arehousc of (,oIlec
torate of Customs, B0m\' n~ located at 400. 
Veer Savarkar Marg. Bombay; 

(b) if so, the total value of goods pilfer

red so far; 

(c) whether this ",archouse is located in 
a residential locality and the \\ alcholl~C has 
since been declared "Rc~jdcntial area" from 
"General ]ndu:o,tnal area" hy Government; 

and 

(d) if so, the reasons for not shifting 
the goods from the \\arehou",c to ~ome 

industrial/commercial area? 

THE MINISTER OF STATE IN THE 
MINISTRY OF l':lNANCE (SHRI 
JANARDHANA I>OOJAR Y) : (a) No, 

Sir. 

(b) Does not arise. 

(c) The State Government had notified 
sometime back Its sanction for the change 
in use from "General Industrial" to "Resi
dential"; but the Municipal Corporation of 
Greater Bombay is reported to have not 
taken cognizance of the change so far. 

(d) Collector of Customs, Bombay is 
making efforts to locate suitablt.; alternative 

~ccomrno\1a tion, 

Insurance Claims tor Damages caused 
during Riots in Delbi 

*408. SHRI PRIY A RANJAN DAS 
MUNSI: 
SHRI MANORANJAN BHAKTA: 

WI)) the Minister of FINANCE be 
pleased to state: 

(a) the particulars of parties which got 
more than one crOre as insurance claim for 
the damages caused due to November, J 984 
riots in Delhi; and 

(b) whether the damages have been 
scrutinised properly? 

THE M1NfSTER OF STATE IN THE 
MIN1STRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Accord
ing to information furni"hed by the General 
lmunmce Corporation, no party in Delhi 
has been paid by any of the 4 subsidiaries 
of GJ.C., more than Rs. 1 crore by way of 
insurance claims for the damages caused due 
to November, 1984 disturbances. 

lIowever. it has been reported that the 
fire claims of Mis. Mohan Machines Ltd. 
had heen asses~ed by the duly licensed 
sun eyors and los~ assessors for an aggregate 
amount of Rs. 1.21 crores (against an insu
rance covcr of Rc;. 4 crores) out of which 
R,\. 79.50 lalh'\ has been paid 'on accounf 
hy the National Insurance Company Ltd. 
Further rroces~ing of these claims is under 
way for the halance amount involved. 

(b) The claim was duly scrutinised hy 
the company and 'on account' payments 
made aftcr securing the requisite approval of 
the Board of Directors of the National 
Insurance Company. 

StE'PS to Check Clandestine Trade in 
~arcotits at Cochin and 

Trivandrum 

*411. SHRI MOHD. MAHFOOZ ALI 
KHAN: WiJ1 the Minister of F1NANCE be 
pleased to sta te : 

(a) whether Cochin and Trivandrum 
have heen identified as two major transit 
ports for dandesline trade in narcotics; 

(b) if so, tbe details thereof stating the 
quantity of the drugs with value soiled at 
these and other transit ports in the country 
d\)rjn~ the last one year till date a~d boW 
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does the figure compare with the quantity 
(with value) of the drugs seized during the 
previous year; 

(c) the measures taken by Government 
to identify and liquidate the channels 
througb which the clandestine trade in narco
tics is carried on in the country; 

(d) the coordinating agencies to check 
the abuse and illegal trade in drugs in the 
country; and 

(e) whether Government have made any 
assessment with regard to their effecth'cness 
or otherwise in checking the clandestlr.c trade 
in narcotics ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJAR Y): (a) and (b). 
Reports received and seizures made do not 
indicate that Cochin and Trivandrum are 
Cwo major transit points for clandestine 
trade in narcotics. 

A statement indicating the number of 
cases and the quantity of drugs seized, 'While 
being attempted to be illicitly -imported/ 
exported, is enclosed. 

As regards value, the illicit market price 
of narcotic drugs varies widely depending 
upon various factors like purity, place of 
sale. local demand and supply position, etc. 
There being no authentic price for such 
clandestine transactions, no precise value can 
be furnished. 

(c) The • various enforcement agencies 
have further intensified their intelligence and 
preventive activities to identify and stem 
the charnels through which drug-trafficking 
takes place. 

(d) and (e). The :mportant enforcement 
agencies to check illegal trade in drugs in 
the country are the State Pollee and Excise 
authorities, Centlal Bureau of Narcotics, 
Border Security Force, Central Bureau of 
Investigation, Directorate of Revenue Intelli
gence and the Customs and Central Excise 
Department. Action regarding prevention 
of drug-abuse is co-ordinated by the 
Ministry of Social and Women's Welfare. 

Their effectiveness in checking clandes
tine trade in narcotics is kept under constant 
review for appropriate actIOn. 

Statement 

Statement showing the Detail.f! of drugs seized at the Ports includil1g Lalld Borden 
During the years 1983, 1984 and 1985. . 

1983 1984 1985 (upto 31.3.85) 

No. of Qty. No. of Qty. No. of Qty. 

cases (in kas·) cases (in kgs.) cases (in kgs.) 
----_ 

Opium 126 3875.410 99 3430.341 Not available 

Heroin 46 117.153 49 175.927 Not available 

Morphine 3 2.897 7 5.200 Not available 

Ganja 63 14840.847 71 .10423.055 Not available 

(2)* *(2.500) (1)* *(134.595) 

Cbaras 189 3194.351 109 3801.565 Not availabJe 

(4)* * (1 ,664) (1)* *(516.502) Not available 

Coa&ine 2 0.095 Not avaiJable 

Other Druas 5 58.600 91 1639.498 Not available 

Pilures for 1984 and 1985 are provisional. 

*Fiaures indicate the number of c;ases and ~uantiti~ of the dru~ seized in Coch:n 8;'1ct 
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laciulion of Cardamom Plantations in 
the Prltority Sector 

.412. PROF. P. J. KURIEN: Will the 
Minister of COMMERCE AND SUPPLY 

be pleased to state : 

(a) whether there is a proposal to include 
cardamom plantations in the priority sector 
for the purpose of bank financing; and 

(b) if so, the details tbereof ? 

THE MINISTER OF STATE IN THE 
MINIS fRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) Medium and long term 
development Loans for all plantation crops 
includaing cardamom plantations are already 
treated as priority sector advances. 

(b) Does not arise. 

Ratio of Government Revenue and-raxes 

*415. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of FlNANCE be 
pleased to state : 

(a) whether the collections of wealth tax. 
gift tax and estate duty (abolished in this 
year's budget) constituded just half per cent 
of the total revenue collected by Govern-

ment; 

(b) if so, the details thereof for the year 

1983 under each head; 

(c) whether the cost of collection is 
more than the revenue collected; and 

(d) if so, whether Government would 
consider abolition of the wealth tax and 
gift tax also which have remained unproduc-

tive'1 

THE MINISTER Of' STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, Sir. 

(b) In the Financial Year 1983-84, out 
of total revenue of Rs. 25738.18 crores, the 
collections from wealth-tax, gift- tax and 
estate duty amounted respectively to Rs. 
93.31, Rs. 8.84 and Rs. 26.46 crores. 

(c) No, Sir. 

(d) Does not arise. 

Production target of E.C.L. 

*416. SHRI SHIVENDRA BAHADUR 
SINGti : Will tbe Minis~~f ~f S1EEJ,., MIN~S , , 

AND COAL be pJeased to stats : 

(a) whether Eastern Coalfields Ltd. has 
faUen short of the production target: 

(b) if so, by how much; and 

(c) the steps Government propose to 
take to increase the production 1 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) and (b). The coal production target and 
actual production in EeL for the year 1984. 
85 j s given below : 

(In million toones). 

Target for Actual produc- Shortfall 
1984-85 tion in 1984-85 against 

(provisional) target 

25.10 23.11 (-) 1.99 

(c) Several steps have been taken to 
increase coal production which include 
improving infrastructural facilities, sanction
ing of new mines, improving productivity of 
men and . machinery and controlling 
absenteeism. 

Clearance of Proposal of Nabard for Opening 
of Regional Rural Banks 

*417. SHRI N. RAGHUMA REDDY: 
Will the Minister of FINANCE be 
pleased to state : 

(a) whether Steering Committee of 
NABARD have cleared the proposal for 
establishment of Regional Rural Banks in 
East Godavari and West Godavari, Nizama
bad, Rangareddy and Krishna sponsored by 
Andhra Bank, State Bank of Hyderabad 
and Indian Bank which had already been 
cleared by the Ministry of Finance; 

(b) whether Government of Andhra 
Pradesh have also sanctioned release of ,be 
State's share of the share capital contribution 
in 'respect of the above Regional Rural 
Banks; 

(c) whether Union Government have 
issued orden notifying the establishment of 
the Regional Rural Banks ; 

(d) if so, their location and headquarten 
and area of operation; 

(e) if Dot, tbe reasons for dela)'; and 
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(f) the time by which tbe orders are 
likely to be notified ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 
(f). The Steering Committee of the National 
Bank for Agriculture and Rural Development 
had recommended for the establishment of 
four additional Regional Rural Banks in 

Name of the Regional Date of 
Rural Banks Esta blishment 

Golconda Orameena 15.2.85 

Bank 

Srirama Grameena Bank 21.2.85 

As reaards the remamang two Regional 
Rural Bans (RRBs), one covering the district 
of Krishna and the other covering East and 
West Godavari districts, the Government of 
India have not taken any final decision in 
the matter. Government of Andhra Pradesh 
have issued the necessary sanction for invest
ment of its share in the issued share capital 
of all the four Regional Rural Banks. 

Enhanced Compensation for Lands Acquired 
for Vilakbapatnam Steel Project 

*418. SHRI V. SOBHANADREESWARA 
RAO : Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) whether lands were acquiyed for 
Vishakhapatnam Steel Project at the pe~ed 
down rates as on 18t April, 1966 and whether 
COUT ts have ordered for payment of enhanced 
compensation in several cases: 

(b) whether Government have examined 
in tbe liabt of the decrees passed by Civil 
Courts, the issue relating to payment of 
enhanced compensation to the awardees who 
could not approach courts due to ignorance 
and poverty; and 

(c) if so, the details thereof and the 
action taken thereon ? 

THB MINISTER OF STEEL. MINES 
AND COAL (SHRI VASANT SATHE) : (a) 
Lands for Visakhapatnam Steel Project have 
been acquired by the Government of Andhra 

Andhra Pradesh covering~five districts namely. 
Rangareddy, Nizamabad, Krishna, East 
Godavari and West Godavari. 

Government have issued notifications in 
regard to the establishment of two Regional 
Rural Banks, sponsored by the State Bank 
of Hyderabad. The details of these two 
RRBs are indicated below : 

Head Quarters Area of 
Operation 

Hyderabad Ranproddy 
District 

Nizamabad Nizamabad 

District 

Pradesh under the provisions of Land A~qui· 
sition Act 1894 as amended by Visakbapat
nam Steel Project (Acquisition of Lands) 
Act 1972. According to this Act. compensa
tion shaH be awarded by tbe CoUector on 
the basis of the market value of the land on 
1.4.1966 and the value of any improvements 
effected after that date and before the publica
tion of the notification under Section 4(1) or 
market value of the land on the date of tbo 
publication of the said notification, which
ever is less. It is true that the Courts bave 
ordered payment of enhanced compeosatioD 
on references sought by the land owners. 

(b) and (c). The Government of Andbra 
Pradesh, on finding that no uniform proce
dure was adopted by the Courts in arantina 
higher compensation which ordered at differ .. 
ent rates in different cases, have gone in 
appeal to the High Court against the orders 
of the lower Courts. While in a few cases. 
the High Court has confirmed the orden of 
the lower Courts, the majority of cases are 
still pending in the High Court. The Govern
ment of Andhra Pradesh has also lone in 
appeal to the supreme Court .,.inat the 
judpment of the Hiah Court. 

The Government ot Aft4hra Pradesh had 
proposed in September 1983 for ex-.... ti. 
payment. outside the ~provisioD of the Land 
Acquisition Act, for the awardee. who hac! 
not approached the Courts seekina hiJher 
and compensation. The matter was examined 
by the Visakbal'ltlW'D Steel Project Authori .. 
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ties who informed the State Government that 
since the appeals filed against Lower Courts' 
Orders were s till pending in the High Court, 
it would not be desirable to take a decision 
on this matter till the appeals are disposed 
oft 

Modernisation of RourkeJa Steel Plant 

*419. SHRIMATI JAYANTI PATNAIK: 
Wilt the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether a programme for modernisa
tion of Rourke1a Steel Plant in Orissa has 
been drawn up; 

(b) if so, the details and the estimatad 
cost th'er~of; and 

(c) the time sahedule for affecting this 
modernis ation ? 

THE MlNISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) to (c). The scheme for renovation and 
technological upgradation of Rourkela Steel 
Plant has been prepared and is under 
consideration of Government. 

The scheme envisages that the rated 
capacity of the plant would be restored by 
adoption of appropriate and COit effective 

1 technologies. 

The cost and time frame of completion 
will be known after an investment decision 
is taken. 

Proposal to set up or Renovate Steel Plant 
in West Bangal 

*420. SHRI SATYAOOPAL MISRA: 
Will the Minister of STEEL. MINES AND 
COAL be pleased to state: 

(a) whether there is any proposal under 
the consideration of Government either to set 
up or to renovate any steel plant in West 
Bengal; and 

(b) if so, the details thereof? 

THE MINISTER OF STEEL, MINES 
. AND COAL (SHRI VASANT SATHE) : (a) 

. . ~ ~ .., 
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and (b). There is no proposal to lOt up any 
new steel plant in West Bengal. However, 
schemes for renovation and technological 
upgradation of the steel plants at Durppur 
and Burnpur have been prepared and are 
under various stages of consideration. 

The schemes envisaae that the rated 
capacities of the plants would be restored by 
adoption of appropriate and cost effective 
technologies. The cost and time frame of 
completion will be known after investment 
decisions are taken. 

ForeigD Exchange Earnings from Export. 
Oriented Uolts 

·421. SHRI VIJAY KUMAR YADAV : 
Will the Minister of COMMERCE AND 
SUPPL Y be pleased to lay a statement 
showing: 

(a) the number of export-oriented units 
set up in the country during the years 1982, 
1983 and 1984; 

(b) the foreign exchange spent on import 
of technology, plant equipment, component 
and raw material requirements; and 

(c) the foreign exchange earnings from 
export by each of these units year-wise since 
1982 till 1984 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) 27 (Twenty seven) 100% 
export-oriented units approved during 1981, 
19 (nineteen) approved during 1982 and 11 
(eleven) approved during 1983 have 
commenced production and exports; 

(b) Total imports by these 57 units by 
way of plant, equipment, components and 
raw material requirements until December, 
1984, aggregated to an amount of Rs. 231.94 
crores. Details regarding foreign exchanae 
spent on the import of technoloay are not 
available separately. 

(c) The requisite details are in the 
attached statement. 
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Statemeat 

Statement ,howing Exports oll()()o/o Export Oriented Unit which have gDne into 
production and are exporting 

Exports (value in laos Rs.) 

S. Name of the party 1981-82 1982-83 1983·84 1984-85 
No. 

1 2 3 4 5 6 

1. M/s. A.M.D. Overseas Pvt. Ltd., New 
Delhi 4.12 

2. tAts. Badkhhal Etectronics Ltd., 
Faridabad 6.60 3.72 2.22 

3. The Challlpdany Jute Co. Ltd., Calcutta 18.66 225.14 
4. Delta Jute and Industries Ltd. , 

Calcutta 92.03 234.90 336.03 

S. Findex India Ltd., N. Delhi 2.99 

6. Ferro Alloys Corporation Ltd., Tumsar 774.93 1675.23 

7. Indian Xerographic Systems Ltd., 
Bombay 967.75 970.41 943.64 

8. India Export House Pvt. Ltd., 
Ghaziabad 0.05 45.68 95.'1 

9. Indus Electronics Bihar 2.38 9.81 

10. Khammam Granites Ltd., Madras 17.69 0.53 8.19 

11. Lavino Kapoor Cottons Ltd., 
Bombay 260.38 129.91 115.22 138.15 

12. Nova Silk Ltd., Bangalore 40.87 47.34 

13. Swiss Jewels (1) Ltd., Bombay 1037 4.89 6.88 

14. Shaw Wallecer Co. Calcutta 2.06 74.36 119.74 

15. The Scientific Instrument Co. Ghaziabad 0.12 0.32 

16. Wheels India Ltd., Madras 11.37 47.69 73.20 30.15 

17. Zuari Stainless Steel Industries Bombay 5.75 JO.3S 

18. GKB Opthalmics Ltd., Goa 28.68 40.48 

19. Indian Metals and Ferro Alloys Ltd., 
Orissa. 178.61 146.71 ' 

20. Kareem Cascami Ltd., Kamataka 53.31 154.82 215.96 60.07 

21. Modem Stramit (India) Ltd., 
Aodhra Pradesh 1.17 

22. Nathani Steels Pvt. Ltd •• Bombay - 24.D8 44.55 

". Keva Fraaran~ Pvt. Ltd •• Bombu 17.4Z 
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1 2 3 4 S 6 

24. K.P. Export Industries, N. Delhi. - 3.32 

25. Nav Maharasbtra Chakkan Oil Mills 
Pune 48.65 140.62 53.73 

26. Universal Magnetic Chandiprh 0.09 

27. Dyumani Chemicals Madras 1.90 6.15 

28. Abiq Plastics Pvt. Ltd., Madras 2.80 80.99 

29. Greeta Musical Instrument and Mfg. 
Co., Madras 0.01 0.23 8.67 

30. Harwood Garments Ltd., Bangalore 2.66 23.54 48.74 

31. H.G. Resistors Pvt. Ltd., Bangalore 6.12 35.76 

32. Ligna Parquet Inds. Pvt. Ltd., Madras 3.81 6.62 

33. Magnetic Information TechnolOlY Ltd., 
Punjab 41.61 156.65 

34. Nava Bharat Enterprises Ltd. Hydera-
bad 133.57 686.82 570.00 

35. Indo Asahi Glass Co. Ltd., West 
Bengal S.7S 13.48 12.23 18.81 

36. Kar Mobiles Ltd., Tumkur 2.75 

37. Rol Kobo Chain Co. Gujrat 5.24 15.47 

38. Speciality Fats Pvt. Ltd., Bombay 91.56 156.50 5.41 

39. Kudremukh Iron Ore Co. Ltd., 
Bangalore 701.00 1494.00 1753.00 2062.00 

40. Dastur Ass(X;iates Bombay 6.35 

41. South Indian Refractories Pvt. Ltd., 
Salem 3.87 

42. Pal Bro International Surat 77.71 

43. Rewdale Precision Tools P. Ltd., 
Bangalore 4.26 

44. Composite Tool Co. (I) P. Ltd., 
Jamsbedpur 1.50 

4S. Nanco Overseas MYlore 1.33 

%. Gokaldas lmaaes Banaalore 8.61 

47. PooDa Dal and Beasn Ltd; PUDe 54.92 258.10 

48. Ooate Textiles Ltd .. Karnataka SI.81 

49. Olympia Exports Pvt. Ltd., Kanpuf 2.20 

50. East and West, Calcutta ..... 1.00 

51. Pond's (India) Ltd., Pancti,hetry ..... - • M 49 •• 
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1 2 3 

52. Fibro Made Ups Co. Hyderabad 

53. Oem Granites, Madras 

54. The Scientific Farm Consultanc), 
Services P. Ltd., Madra. 

SS. TheJIlis Chemicals Ltd., Va pi 

56. Sterling Stationery Industries, Bombay 

57. Arkay Exports, Ohaziabad 

Total 1041.40 

4 s 

48.16 

91.77 

73.85 

3196.01 5930.21 

6 

20.00 

84.79 

0.18 

0.11 

7530.00 

Source : Reports received from the Units. 

Import of Coal 

*422. SHRI MooL CHAND DAGA : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to State : 

(a) whether the quality of coal in the 
country has gone down and coal of better 
quality is being imported; 

(b) the details of import of coal in the 
country during the last tbree years with 
year/amount-wise break-up; 

(~) the steps beiIlg taken to improve the 
Quality of coal and to discontinue import of 
coal; and 

(d) since when we are importing coal 
and for which industries ? 

THE M lNISl'BR Of' STEEL, MINES AND 
COAL (SHRI VASANT SATHE) : (a) The 
ash content in the washed cokina coal 
supplied to SAIL by Coal India Limited has 
been ~howjn8 a rising trend over palt years. 
Low ash content coking coal with Jess tbaa 
10% ash is being imported by SAIL primarily 
to meet the shortfall between requirements 
and domestic ,vailability. 

(b) SAIL imported 1.38 miitioD tonDOS of 
eokin. coal in 1982-83, O.~3 miDion tODDtS in 
198) .. 84 and 0.665 million lonna iD 1914-15. 

(c) A number of measures have been 
adopted by Coal India LiMbed tt> improve 
tile qu.wty of cokina coal SQPplics to ,teo) 
plants, including the toJlowina : 

y~ .11 of "1'1 9ot1 \9 ~ 

with high ash percentage and poor 
cakins characteristics to the 
washeries has been r1inimised. 

(ii) Maximum possible attention it 
being given to ensure better 
maintenance and operatjon of tbe 
Washeries. 

(iii) Major modifications have beeu 
carried out in some of the Wasbe .. 
ries by the instalJation of baJancjDl 
facilities to optimise their perform
ance. 

As our coals are very difficult to wash 
and need a specialised treatment, as a long 
term measure, a separate institute for design
ing and constructing new coal washeries is 
beina set up; which wi]) ensure the adoption 
of the latest washing techno)oiY to suit 
IDd~1l coals. 

(d) Coking coal imports for steel plaBtl 
bas been taking place since 1978-79. 

Recently Government bas permitted 
import of ~oal by Tamil Nadu Electricity 

.Board throUlh MMTC to enable the 
Tuticorin Tbermal Power Station to build up 
a bu~ atock. I 

(TNllfllallon) 

IneeDtlfe to IDlorae ... of Tax Evade.1 

*423. SHRI KRISHAN PRATAP 
SINGH : Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government propose to give 
,ttra~ll" ~~tivos ~o those i¢Otlll~PI 
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(including Government employees) who give 
reliable information about the tax evasion 
just as Government have decided to give 20 
per cent of tbe total value of the goods 
seized from the smugglers in the case of 
smuggling to such infomers; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY) : (a) and (b). 
Informers and Government employees are 
eliJibJe for rewards up to 20% of the excise 
duty or customs duty sought to be evaded 
plus 20% of the fine and penalty levied/ 
imposed and realised, provided the amount 
does not exceed 20% of the market value of 
abe 100ds involved. 

Grant of rewards to informants who 
furnish specific information in income-tex, 
wealtb tax and estate duty cases, which 
result in the assessment and collection of 
taxes on concealed income, wealth or estate 
is regulated from time to time. No reward 
is granted to a Government employee who 
furnishes infornation or evidence obtained by 
him in the course of his normal duty as a 
Government employee. 

Closure of Diamond Mines In Panna 
District (Madhya Pradesh) 

.424. SHRI DALCHANDER JAIN 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

<a) the reasons for closing diamond 
mines in Panna District in Madhya Pradesh; 

and 

(b) the steps taken by Government to 
solve the livelihood problem of the labourers 
of these mines rendered jobless? 

THE MINISTER OF STELL, MINES 
AND COAL (SHRI VASANT SATHE): 
<a) Of the two diamond mines developed by 
tbe National Mineral Development Corpora
tion (NMDC) in Majhgawan and Ramkheria 
in Panna District (Madhya Pradesh) in 1967, 
the mine at llamkheria was closed in 1979 
on account of its uneconomic production, low 
yields and the exhaustion of reserves. 

<b) There was no retrenchment conse .. 
.q uent to the closure of Ramkheria mine. 
lhQse who dic1 PQt o~t for the 'Voluntatt 

Retirement Scheme introduced by the 
Corporation were absorbed at the Majhgawan 
mine. 

(English] 

Suggestions by Agricultural Association 
Regarding Larger Allocations ror 

Agricultural Rel.arcb 

2755. SHRI N. DENNIS: Will the 
Minister of FINANCE be pleased to state: 

(a) whether some representatives of 
Agricultural Association have urged his 
Ministry to provice for larger allocations for 
agricultural research especiaJJy in the field of 
pulses and cereals; 

(b) if so, the details regarding the sugges
tions that have been made by the representa
tives of the Association; and 

(c) the reaction of Government thereon? 

THE MINISTER OF STAlE IN THE 
MJNISTR Y OF F1NANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). In the 
infarmal pre-budget meeting of the Finance 
Minister with Agriculturists on II th 
February, 1985, there were some general 
observations about the need to provide more 
funds for ,lgricultural development, jncluding 
research. The suggestions are of a general 
nature and are kept in view in the formula
tion of Government policies from time to 
time. 

Representation againlt appearance of 
religious materials mixed up with 

Improrted waste paper at 
Cal cotta Port 

2756. SHRl BHOLA NATH SEN: Will 
the minister of FINANCE be pleased to 
state : 

(a) whether members of Muslim commu
nity residing in Calcutta Port area have made 
any represenatation 'protesting against the 
frequent appearance of religious materials 
including pales from tbe Quran mixed up in 
the bales of waste paper imported at 
Calcutta Port from Singapore; 

(b) if so, the details thereof; 

(c) the steps taken/proposed against the 
importers; 

<~ wbet~t all retiSlous ~~ w~~ 
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segregated from waste paper bales before 
delivery of the cargo to the importers; and 

(e) the names and addresses of the 
foreign suppliers/importers involved in such 
imports? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) the 
representation was that certain consignments 
of waste paper imported at Calcutta were 
found to have pages from religious books 
mixed up in them. 

(b) On matter bei ng enquired intC', some 
stray consignments of waste paper imported 
at Calcutta were found to contain some 
religious materia I. 

(c) Apart from the prohibition on import 
of religious books as waste paper contained 
in the Import Policy, a notification was 

issued under section 1 t of the Customs Act 
prohibiting import of waste paper containing 
pages of or material from holy books into 
India. Exemption from customs duty was 
modifield to restrict its scope to certain 
categories of waste paper on which possibi
lity of such mix-up was not there. As 
regards individual importations, where waste 
paper baJes were found to contain religious 
materia), appropriate action under the law, 
including confiscation of goods, imposition of 
fine and penalty was taken. In some cases, 
goods were ordered to be re-shipped. Off .. 
loading at Calcutta of consignments still on 
board was dis-allowed. 

(d) Yes, sir. 

(e) A list of names and addresses of 
foreign suppliers/importers involved in such 
imports at Calcutta is given in the attached 
statement. 

Statement 

Names and addreSfes of Foreign suppliers and Indian Importers involved 
ill such imports 

Importers Name 
and Address 

1. Sanjay Paper Chemical 
Industries Ltd., 
33A, Jawaharlal Nehru Road. 
Calcutta 

2. ~mami Paper Mills Ltd., 
18, R.N. Mukherjee Road, 
Calcutta-700001 

Need to Modernise Handloom 

2757. SHRI SOMNATH RATH: Will 
the Minister of COMMERCE AND S UPPL Y 
be pleased to state: 

(a) whether there is an immediate need 
to modernise handloom; 

(b) whether Government have any 
proposal to give due importance to handloom; 
and 

(c) if so, the details of the provision 
tnade for hand loom under the new textile 
policy during the Seventh Five Year Plan? 

TJiE M~~~1W\ 9f S.T~T!l gF ra~ 

Foreign Suppliers 
Name and Address 

1. HI-RIL (Singapore) PTE. °L TO., 
Still Road, P.O. Box No. 384, 
Singapore-9142 

2. R.N. Awasthi Trading Co. 
Singapore. 

3. Mis. Minerva (Singapore) 
Pvt. Ltd., Singapore 

MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) Yes, Sir. 

(b) Yes. Sir. 

(c) The Seventh Five Year Plan has not 
yet been finalised. However. an amount of 
Rs. 348 crores has been proposed for the 
Handloom Sector. 

Meeting of Plant Level Advisory 
Committee of NALCO 

2758. SHRI GIRIDHAR GOMANGO : 
Will the Minister of STEEL, MINES A NO 
COAL be pleased to st~t~ : -

..J "... ~.J r 
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(a) the reasons for not callina the second 
meeting of the Plant Level Advisory Commit
tee of National Aluminium Company Ltd.; 

(b) whether the constitution of the 
Committee has been delayed and the meeting 
is not regular as per the Bureau of Public 
Enterprises gujde~ines; and 

. (c) if so, the steps taken by his Ministry 
to streamline the whole procedure and policy 
in the interest of the development of the 
ancillary industries in and around the 
Alumina Aluminium Complex in Orissa? 

THE MINISTER OF STEEL MINES 
AND COAL (SHRI VASANT SATHE): 
(a) to (c). A Plant Level Advisory Committee 
(PLAC) was not constituted last year. The 
first meeting of the PLAC was held on 14th 
July, 1984. On its recommendations. the 
foJJowing committees were set up : 

(i) One Plant Level Committee (PLC). 

(ii) Two Plant Level Sub Committees 
(PLSC) for Damanjodi and Angul 
sector. 

(iii) One Entrepreneurs Selection Commit
tee (ESC). 

As N ALCO project is in the construction 
stage, the scope for ancillarisation is limited. 
However, NALCO have identified items for 
ancillarisat ion and accorded certain conces
sions to Sma 11 Scale Industries and other 
10cal parties registered with Government of 
Orissa and National Sma)) Indu'ttries Corpo
ration. Scope and pro'ipects of ancillarisa
tion during the operational stage have also 
been identified. 

The next meeting of the PLAC is likely 
to be convened shortly. 

Export of Marine Products 

2759. SHRI AMARSINH RATHAWA : 
Will the Minister of COMMERCE AND 
SUPPL Y be pleased to state : 

(a) the names of the big houses and 
multinational companies which are exporting 
marine products; 

(b) the export made by these companies 
during the year J 984 and foreign exchange 
earned thereby; 

(c) whether there is a d~linf? iq the 
f;xport of marine products;, 

(d) if so, the reasons therefor; and 

(e) the steps taken to increase the marine 
products during the year 1985 and the 
quantity likely to be exported. 

THE MIN1STER OF STATE IN THE 
M1NJSTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) and (b). The main big houses 
and multinational companies exporting marine 
products are, Mis. Konkan Fi~heries Ltd., 
Tata Oil Milb Ltd., Voltas Ltd., Chowgule 
Engineers and Machines Ltd., Madras Rubber 
Factory, Spencer and Company, Britennia 
Seafoods, 11 C 'Ltd., Rallis India Ltd., Umon 
Carbide India Ltd., Hindustan Lever Ltd. 
and Wimco Ltd. During the year 1984, 
these companies exported approximately 
Rs. 21.6 crores worth of marine products. 

(c) to (e). Foreign exchange earnings 
from merine products exports have generaJly 
shown an increase in the past few years, 
although quantities have shown some fluctua
tion depending on the catch. 

Steps taken to increase the marine 
product exports include promotion of prawn 
farming, joint ventures and other schemes for 
development of deep sea fhhing, diversified 
fisheries, improvement in fishing gear and 
craft, modernisation of processing p1ants and 
encouragement for value added items. The 
quantity likely to be exported during ]985 
is persently estimated at 87,000 tonnes. 

[Trails/at ion] • 

Safeguard of Interest of Handloom 
Sector from Powerloom 

2760. SHRI ZAINUL BASHER: Will 
the Minister of COMMERCE AND SUPPLY 
be pleased to c;tate : 

(a) Whether he is aware that lakhs of 
handloom weavers are being rendered 
unemployed due to the setting up of power
looms on a large scale in the traditional field 
of handloom in Uttar Pradesh; 

(b) the number of unauthorised power-
100m being operated as per Government's 
estimate; 

(c) whether Government propose to take 
any step to safeguard the interest of hand-
100m sector from powerloom; and 

(d) sf so, the details tll~reof ~ 
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THE MINISTER OF STATE OF THE 
'MINISTRY OF SUPPLY AND TEXTILES 
(SARI CHANDRA SHEKHAR SINGH): 
(a) The possibility that an expanding power
loom sector would adversely affect the 
decentralised handloom sector cannot be 
ruled out. 

(b) Since the powerloom arc unautho
rised, no precise estimate regarding their 
number can be indicated. 

(c) and (d). Government had formulated 
a separate legislation known as 'The Hand
looms (Reservation of Articles for Production) 
Bill, 1985' which has already been passed by 
both the Houses of Parliament. The Bill 
seeks to reserve certain items of textiles for 
exclusive production by the Handloom 
sector. 

[English] 

Opening of Gramin Banks in Kangra 
District 

2761. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Gramin Bank in 
Himachal Pradesh has decided to open its 
branches in Kangra district (TehsiJ Dehra) 
at (0 Pirsaluhi, (ii) Chamukha and 
(iH) Guier; 

(b) if so, the likely dates by which the 
branches are proposed to be opened; 

(c) if not, whether efforts have been 
made by the G ramin Bank to obtain 1 icence~ 
for opening the branches at these places from 
the Rec;erve Bank of India; and 

(d) if so, the results thereof and the 
likely dates by which the licences would be 
obtained and branches opened 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SARI 
JANARDHANA POOJARY): (a) to (d). 
The Himachal Gramin Bank has applied for 
licence for opening a branch at Pirs aluhi in 
Kangra district. The Himachal Gramin 
Bank bas not applied to Reserve Bank of 
India for opening branches at the other two 
centres, nemeJy, Chamukha and Ouler. 

Since branch expansion programme for 
tho State of Himachal Pradesh for 1982·85 
has been completed, the Reserve Bank of 

Ind ia has decided to consider the request 
of Himachal Gramin Bank for opening a 
branch at Pirsaluhi under branch expansion 
policy for 1985·90. 

Increase of 'Yarn Banks' 

2762. SHRI G. M. BANATWALLA: 
Will the Minister of COMMERCE AND 
SUPPLY be pleased to state: 

(a) the total number of 'Yarn Banks' 
in the country State-wise~ 

(b) whether Government will consider 
to increase their number in view of the 
difficulties faced in tl)e timely and adequate 
availability of yarn at reasonable prices; and 

(c) if so, the details of any plan to 
increase the number and their location at 
several centres ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) Various State Handloom Agencies 
have opened lh(\ir OWll yarn depots in their 
respective States. However, details in 
respect of number of such yarn depots are 
not av~ilable. N.T.C. have also opened 
yarn sale depots at 18 places. 

National Handloom Development 
Corporation has opened two yarn banks of 
its own at Gauhati and Bihar Sharif so far. 
lt has also collaborated with the Kerala 
State Handloom Development Corporation 
in the opening of two yarn banks in Kerala 
at Cannanore and Trivandrum. 

(b) and (c) . The National Handloom 
Development Corporation proposes to open 
more yarn banks in various parts of the 
country in a phased manner. It also pro
poses to supply yarn to the yarn banks! 
depots opened by the State Handloom 
Agencies. 

Mechanism for ConluJtations and Co
operation amongst Main and Mini 

Steel Plants and Re-rollers. 

2763. SHRI R. ANNANAMBl: Wilt 
the Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) whether Government have reaHged 
the need for working out a m~banism for' 
constant consultations and co-operation 
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amongst main and mini steel plants and re
rollers in the country to galvanize the steel 
industry; and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) (a) and (b).· A forum 
for periodic consultation and review amongst 
main steel plants, mini-steel plants and rc:
rollers is available in the form of an AdvI
sory Committee on Steel Re- rolling Industry, 
under the chairmanship of the Iron and 
Steel Controller. The Committee has 
representatives from the re-rolling indust.ry 
mini-steel plants and main Producers as Its 
members. Government has also set up a 
Steel Advisory Council under the chairman
ship of Minister for Steel, Mines a~d Coal 
and having representatives of steel lOdustry 
experts, steel consumers, labour leaders 
and Government officials as members. 
The Council will advise Government 
both on long-term and short-term plans 
for the efficient functioning of the steel 
industry, In addition, five Action Groups 
have also been set up to indentify the 
most appropnate strategies to deal with the 
problems of l 11e steel industry. These 
Action Groups will deal with 

(1) Investment Priorities for the future; 

(2) Improving operations in the short 
term; 

(3) Market Development; 

(4) Labour and Personnel; and 

(5) Project Management. 

Grievances of Employees of Computer 
Cell of Relene Bank of India 

2764. SHRI CHINT AMANI lENA: 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether the employees of Computer 
Cetl of Reserve Bank of India have submit .. 
ted a representation for redressal of their 
grievances like workload without due 
compensation; 

(b) if so, reaction of Reserve Bank of 
India authorities thereto; 

(c) whether Government propose to 
grant some relief to these employees OD 

the lines of similarly placed employees of 
State Bank of India; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (e). 
Reserve Bank of India has reported that it 
has received a representation from the 
Data Entry Operators attached to the 
Clearing House Computer Room of its New 
Delhi Office. 

The Bank has further reported that 
the operators working on the Data 
Entry Terminals in the Computer Cell are 
required to give certain minimum output 
and the norms prescribed are considered 
reasonable and compare favourably with 
the norms prescribed by other agencies. 
These persons, in addition to the normal 
pay and allowances, draw a special allo. 
wance payable on account of working on 
the terminals. The question of comparing 
the emoluments and special allowance 
drawn by the Data Entry Operators with 
their counterparts in State Bank of India 
does not arise, as the Reserve Bank of 
India employees are governed by the pro
visions of the Dighe Tribunal and subse
quent wage settlements arrived at between 
the Bank and its employees and the emplo
yees of State Bank of India by the pro
visions of their various settlements between 
its Management and the unions. 

Steps taken to Increase Exports to European 
.fEconomic Community CouDtries I 

2765. SHRI NAVIN RAVANI: Will 
the Minister of COMMERCE AND SUPPLY 
be pleased to state : 

(a) the total value of the goods exported 
to European Economic Community (BEC) 
countries during the years 1982-83, 1983 .. 84 
and 1984-85; 

(b) whether there is a decline in the 
export to BEe countries; 

(c) if so, the main reasons thereof; 

Cd) the names of the items which art 
beina exported to BEe countries; 
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(e) the names of tbe items export of 
which is more affected; and 

(f) the steps being taken to increase 
our export to BEC countries during the 
year 1985-86 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) India"s exports to EEe 
since 1982-83 have been as under: .. 

(Rs. Crores) 

1982-83 1983·84 1983 1984 

(April-September) 

1475.10 1702.40 756.30 954.24 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e). Indian exports to EEC 
largely comprise of textiles, tea tobacco, 
spices, foodstuff, leather and leather pro
ducts, precious and semi-precious stones, 
handicrafts and engineenng itenlS. Exports of 
most of these items have gone up. 

(f) Efforts to increase Indian exports to 
the EEe countries are continuing by trade 
promotion measures such as exhibitions, 
trade fairs, exchage of delegations/missions 
conferences, information exchanges and 
other similar marketing efforts. 

Instalments or Dearness Allowance to 
Central Government Employees 

2766. SHRI M. MAHALINGAM ; Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether two instalments of dearnees 
allowance have falJen due to the Central 
Government employees; 

(b) if so, the dates on which the instal
ments have fallen due; 

(c) whether Supreme Court has delivered 
a judgement recently in regard to payment 
of instalments of dearness allowance to 
Contral Government employees; 

(d) if so, the details thereof; and 

(0) tbe aGtion takon by Government 
~7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJARY): <a> and (b). 
Consequent upon the increase of 8 points 
in the average Index Level to 576 at the 
end of Dec., 1984, only one instalment of 
Dearness Allowance has become due for 
consideration w .e. f, 1-1-1985. 

(c) to *(e). On a writ petition filed 
by the All India Railwaymen's Federation 
and other three Major Federations/ Asso
ciations and two individuals, the Supreme 
Court issued the fol1owing interim order : 

uThe instalments of Dearness 
Allowance which have faUen due will 
be paid befor~ the end of February, 
1985 W.P. to bo listed in due course." 

The Government issued orders on 5-1-85 
sanctioning the payment of arrears upto 
31-8-1984, accruing on account of 
additional Dearness Allowance and Ad-hoc 
Dearness Allowance w.e.f. 1-1-1984, 
1-2-1984. 1-4-84 and 1-6-1984. Sanction was 
also issued on 19th January, 1985, for pay" 
ment of two intalments of Additional Dearness 
Allowance and Ad-hoc Dearness Allowance 
w.e.f. 1-8-J984 and 1-11-1984. 

Restoration of Commited Value of 
Pension 

2767. SHRI SANAT KUMAR 
MANDAL : Will the Minister of FINANCE 
be pleased to state: 

(a) the stage at which the Writ Petition 
filed in the Supreme Court for the resto
ration of commuted value of pension after 
10 years to the retired Central Government 
servants stand at present; 

(b) whether Government filed a caveat 
to this; and 

(c) whether in view of the recommen
dations made by the Petitions Committees 
of the House and the miserable plight in 
which these pensioners are placed due to 
high cost of living, Government propose 
to consider afresh their prayer and restore 
the commuted value just a many other State 
Governments have done? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE): (SHRI 
JANARDHANA POOJAR Y) : (a) The Writ 
Petition baa hoen beard by the SUpro'~1~ 
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Court and Government are awaiting their 
judgement .. 

(b) Yes, Sir. 

(c) As tbe matter bas already reached 
an advanced stage of consideratton before 
the Supreme COUrl t further action will be 
taken in the light of the direction and the 
judgement given by the Supreme Court. 

Setting up of Regional Rural Banks in 
Orissa 

2768. SHRI ANANTA PRASAD 
SETHI: Will the Minister of FINANCE be 
pleased to state : 

(a) the number of Regional Rural Banks 
set up by the Central Government in Orissa 
on consultation with the National Bank for 
Agriculture and Rural Development; 

(b) whether Government have also issued 
necessary instructions in this regard; 

(c) if so, the details regarding location 
of their headquarters and area of opera
tion; and 

(d) the details jndicatiDI the averaae gap 
between receipt of contribution from tile 
States and setting up of the banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR.l 
JANARDHANA POOJAR Y) : (a) and (b). 9 
Regional Rural Banks have been set up in 
the State of Orissa by the Central Govern
ment under the Regional Rural Banks Act 
1976. These nine Regional Rural Banks 
provide coverage to all the 13 districts of 
the State. Necessary notifications were 
issued by Government at the time of setting 
up of the Regional Rural Banks. 

(c) The details regarding the locations of 
the headquarters and area of operations o~ 
Regional Rural Banks in Orissa are set out 
below: 

Name of the Regional Name of Head N arne of Districts 
Covered Rural Bank Quarters 

1. Puri Gramya Bank 

2. Bolangir Anchalik 

Gramya Bank 

3. Cuttack Gramya Bank 

4. Koraput Panchbati 
Gramya Bank 

5. Kalahandi Anchlika 
Gramya Bank 

6. Baitarni Gramya Bank 

7. Balasore Gramya Bank 

8. Rushikulya Gramya Bank 

9. Dhenkandal Gramya Bank 

Pipli 

Bolangir 

Cuttack 

Jaypore 

Bhawanipatna 

Baripada 

Balasore 

Behrampur 

Dhenkanal 

Translattln 

Puri 

Bolangir 
Samphalpur 
Sundergarh 

Cuttack 

Koraput 

Kalahandi 
Phulbani 

Mayurbhanj 
Keonjhar 

Balasore 

Oanjam 

Dhenkanal 

(d) The existing reporting s),stem does 
not yied information regarding the date of 
receipt of the share capital from the State 
Government. Normally the share capital 
constribution is received by the Regional 
Rural Banks from the concerned State 
Government as also from other share holders, 
namely Central Government and the concer
ned sponsor banks soon after the estabiish
mcnt of the Regional Rural Bank. 

Payment of Income tax and Excise Duty 
by Companies engaged in Manufacture 

of Pan Tobatco 

2769. SHRI PIYUS TIItAKY: Will the 
Minister of FINANCE be pfeased to state: : 

(a) whethor many com.panies enpged in 
the manufacture of pan tobacco (used in 
batals) are committiq I ..... scale btlft8).ing in 
the payment of Income Tax and IJIdae Duty; 
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(b) if so, the details thereof; 

(c) the particulars of the major Pan
toba~o nlanufaeturiog companies in the 
country; 

(d) the details of their initial and prescnt 
CN»tal; and 

(e) the measures being taken to check 
the evasion of taxes by them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (e). The 
information is being collected and will be 
laid on the Table of the House. 

(Eng/is'" 

Crfdit D~p081t Ratio In Various 
Nationalised Banks 

2770. SHRI HANNAN MOLLAH 
Will the Minister of FINANCE be pleased to 
lay a statement showing the credit deposit 
ratio of various nationalised banks in different 
States during the last three year~ bank.-wise, 
State-wise and year-wise details thereof? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : Information 
to tbe extent available wit} be collected and 
laid on the Table of the House. 

News-Item Captioned' 'Bank Official Held" 

2771. SHRI KAMLA PRASAD 
SINGH : Will the Minister of FINANCE 
pleased to state : 

(a) whether attemtion of Government has 
been drawn to tbe news-item captioned 
4)ank official held" appeared in the 
'Hindustan Times' of 11 January, 1985 
bringing out the daring and outrageously 
fraud on the nationalised bank; 

(b) if so, whether the matter has been 
looked into and if so, the details theRXlf; 

(c) whetMr S\lCft systematic frauds in 
banks and come to the notice of Government 
earlier 100; 

(d) if so, the reasons why sufficient 
safquards had not been provided to check 
the recurrence of such frauds in future; Md 

(e) the steps now being taken to ~':i' ~~'" 
to ~ ~'4. in (~o 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SNRl 
JANARDHANA POOJARY) : (a) Yes, Sir. 
The news -item has been seen by the 
Government. 

(b) Indian Bank has reported that one 
of its officers, Shri Raj Kumar Gautham, in 
collusion with another person committed the 
fraud at its branches at Greater Kailash 
(New Delhi), Gaziabad and New Delhi main. 
The total amount involved in the fraud is 
Rs. 3,12 lakhs out of which a sum of Rs. 1.95 
lakhs (approx.) has been seized by the police: 
A sum of Rs. 0.87 lakhs is lying in the 
fictitious accounts opened by the suspects. 
The police had arrested Shri Gautham along
with his accomplice, but he was later released 
on baiJ. He has been placed under suspension 
by the bank with effect from 18-1-85. 

(c) to (e), The Reserve Bank of India has 
reported that such frauds are thrown up by 
inter-branch reconciliation of accounts and 
banks have systems to detect such frauds. 
The RBI has further reported that although 
the exi, ting safeguards are adequate to detect 
such frauds, yet after studying the modus 
operandi adopted in perpetrating frauds, it 
issues instructions/guidelines to banks from 
time to time so as to check the incidence of 
bank frauds. 

Working of Cotton Corporation of India 

2772. SHRI BEZHA WADA PAPI 
REDDY: Will the Minister of COMMERCE 
AND SUPPLY be pleased to state : 

(a) whether the Cotton Corporation of 
India was set up with a view to he1p the 
cotton growers interest including increased 
production and remunerative prices; 

(b) if so, whether these objectives have 
been fully achieved; 

(c) whether a price @J Rs. 600 a quintal 
of cotton was paid to the Tamil Nadu Cotton 
growers in 1984·85 and whether cotton 
growers of Andhra Pradesh were offered only 
Rs. SOO per quintal; 

(d) if so, the reasons therefor; and 

(e) whether Government propose to set 
up a Committee consisting of Members of 
Parliament to look into the above mat~cr ~l1(j ,t. fWl~tioniDf the CCI ~ 
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THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) and (b). The mo~t important objective of 
the Cotton Corporation of India is to lend 
support to the cotton growers. The Corpora
tion enters the market right from the beginn .. 
iug of arrival of cotton and purchases cotton 
at rulina market prices in competition with 
other buyers. Its presence in the cotton mar
ket ensures remunerative prices to the growers 
for their produce. The Corporation has also 
been designated as the agency to render price 
support operations in the event of the prices 
of cotton falling below the support Jevel 
announced by the Government. In fulfilment 
of this objective, the Corporation has pur
chased a quantity of 34,790 bales from 
Gujarat, Madhya Pradesh, Karnataka, Andhra 
Pradesh at support prices upt a 8 April, 1985. 

(c) and (d). The prices of cotton very 
from variety to variety. Support price for 
DCH-32 and MCU-5 varieties of Kapas have 
been fixed at Rs. 600 and Rs. 555 per quintal 
respectively and the same price bas been paid 
by the Cotton Corporation of India while 
effecting purchases under price support 
operations in Tamil Nadu and Andhra 
Pradesh without making any discrimination. 

(e) No, Sir. 

Opening of Branch of United Commercial 
Bank at Jangla, District Simla 

2773. SHRI RAM SAMUJHAWAN : 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether the United Commercial Bank 
bas proposed to open a branch office at 
Jangla, District Simla; and 

(b) if so, the likely date by which this 
branch office or the bank is gomg to be 
opened? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). A 
licence has been issued to United Commercial 
Bank on 5-3-1985 for opening a branch at 
Jansla District Simla, Himanchal Pradesh. 
The bank bas been advised to open the 
branch as early as possible. 

Incentives to Silk Exporters of Bihar 

2774. SHRIMATI MADHURI SINGH: 
yv,U tb~ Minister of COMMERCE AND 

SUPPLY be pJeased to state : 

(a) the quantity of silk exported from 
Bihar to various countries during the last two 
years; and 

(b) \\'hether Government have taken any 
steps to increase incentives to these silk 
exporters? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) Export of natural sHk goods from 
Bihar is made mainly through the Bhagalpur 
certification centre of the Central Silk Board. 
During the last two years figures of export 
from this Centre are as under: 

Year 

1982-83 

1983·84 

Qty. (Jakh sq. mtn.) 

8.12 

11.92 

(b) Government have provided various 
incentives which are reviewed from time to 
time. 

Capacity Utilisation of Steel Plants 

2775. SHRI JAGANNATH PATINAIK: 
Will the Mmlster of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether al1 the public sector steel 
plants in the country have been found 
working below capacity with regard to pro .. 
duction of hot metal, ingot steel and saleable 
steel during the Sixth Five Year Plan; and 

(b) if so, the details regarding the poor 
show and the steps Government propose to 
take in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI 
NATWAR SINGH) : (a) and (b). SAIL plants 
have not been able to operate at their rated 
capacities mainly because of constraints of 
adequate and the right quality of cokina 
coal, deterioration in other raw materials, 
inadequate power supply, obsolete technology 
and ageing of plants. To achieve the rated 
capacity, efforts are being made to ensure 
adequate inputs and of the right quality, 
improvement in law materials, better mainten .. 
aDee and technolOJical uparadatioD by 
refurbi8hi~ aD~ rev~pioJ ~ th~ ateel ~14Ul~~ 
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Sf.fe.ent of Motor Insurance Claims 

2776. SHRI DHARAMV]R SINGH 
TV AGI : Will the Minister of FINANCE 
be pleased to state : 

<a) whether Government have decided to 
settle motor and non-motor insurance claims 
without riot cover arising out of disturbances 
after 31 October 1984 at SO per cent of the 
estimated cost or Rs. 50,000 whichever is 
lower as reported in the Times of India dated 
26 February, 1985; and 

(b) if so. the action taken or is pro1)OSed 
to be taken to settle these claims in t: c light 
of the above decision ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) The State Governments/Union Terri
tories have been requested to pay these 
claims on the specified scale on receipt of 
their particulars from the insurance companies 
and to claim reimbursement of the amount 
from the Central Government thereafter. 

Financial Straits in National Text lie 
Corporation 

2777. SHRI ANAND SINGH : Will 
the Minister of COMMERCE AND SUPPLY 
be pJeased to state : 

(a) whether the National Textile Corpo
ration bas lately been in financial straits 
owing to large scale accumulation of unlifted 
controlled cloth; 

(b) jf so, the details in this regard; and 

(c) the steps taken to clear the accumula
tion and to streamline the cloth distribution 
to extricate the Corporation from the financial 
stringency ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR. SINGH) : 
(.) to (c). As per tbe available information 
the National Textile Corporation Mills were 
haviOi stocks of controlled c10th of around 
17,449 bales as on 28th February, 1985, of 
value around Rs. 1047 lakhs and equivalent 
to about 1 i month's production which is 
within the normal limits. With a view to 

I liquidate the stoks expeditiously, the National 
Textile Corporation is in continuous liasion 
"ith N,C,C~P. and T~xtile ComlDj"iQ~1 

<herstalRag la L.I.C. 

2778. SHRI O. VIJAYA RAMA RA(": 
Will the Minister of FINANCE be pleased to 
state : 

(a) w~ther it is a fact that Life JnauraQCie 
Corporation of India is stated to be lfQS$ly 
overstaffed and unbusiness like and if "', 
corrective steps proposed; 

(b) whether the overheads or L.I.C. are 
one of the highest, leading to high premia 
and low bonuses; and 

(c) whether Government propose to allow 
private sector units with insured as share
holders to enter the business with minimual 
Government . intereference as in the pn. 
independence period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SNRI 
JANARDHANA POOJAR Y) : (a) No, Sir. 
The staffing pattern of the offices in the LIC 
is based on a formula laid down by the Staft' 
Inspection Unit of the G~ vemment of India. 

(b) Although there bas been some ioct'e4lle 
in the overall expenditure due to inflation and 
rising costs, the .overhead expense ratio ,00 
the renewal expense ratio have shown a •• dy 
decline and LIe has also declared higher 
bonus rates in the last few yean. 

(c) No, Sir. 

Disincentives to Customs otIcl.). 

2779. SHRI KALI PRASAD PANDEY : 
Will the Minaster of FINANCE be plc;ased to 
state : 

(a) whether Government have announced 
certain incentives for the customs officials for 
seizing contraland items beina smugled iQto 
the country; 

(b) whether any disincentives .ve also 
been announced in case the customs ot6ci41s 
who are found lacking in perfonn.ina tbelr 
duties honestly; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 1"IIe 
MINISTR Y OF F1NANCB (BRaI 
JANARDHANA POOJARY) : <a> to (c). AI 
part of the intensification of anti-SlDUJlUBI 
drive, the scheme of rewards and ottaer 
i~ntives flantec;l to infonn~ll atl'll depar1-
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mental officials engaged in anti-smuggling 
work was recently reviewed by the 
Government. 

AI a result of the review, apart from 
further strengthening the anti-smuggling ir.fra
structure, it was considered necessary to 
rationalise the reward policy. It has, accord
ingly, been decided to raise the reward 
eligibility of the informers and departmental 
officials alike from 10% to 20% of the value 
of contraband goods seized, with provision 
ror arant of part of the rewards immediately 
after seizure. The other salient features of 
the new pakage of incentives is the creation 
of three Funds with amounts, ranging from 1" to S% of the value of seized contra band 
loods, according to it to be used by the 
Government for the purposes of encouraging 
better performance, acquiring anti-smuggling 
equipment and providing a measure of security 
and amenities to the departmental officials 
engaged in anti-smuggling tasks and to the 
families of those who die or are injured in 
the course of anti-smuggling operations, etc. 

As part of anti-smuggling efforts surprise 
visits and inspections by sen ior officers of 
different sensitive areas have been intensified 
and in cases of any lapses detected on the 
part of the officials, appropriate administra
tive/disciplinary action wilt be taken. 

Excise and Income tax due from Mis. 
Union Carbide 

2780. SHRT RAM BHAGAT PASWAN : 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether about twenty crores of rupees 
are pending decision for excise notices against 
M/s. Union Carbide Limited; and 

(b) if not, the total amount involved in 
. the show-cause notices of excise and income 
tax against MIs, Union Carbide ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). An 
amollnt of Rs. 59.30 lakhs on account of 
confirmed <lemands of excise duty is pending 
realisation as on 1-2-85 against Mis. Union 
Carbide Limited. In addition, unconfirmed 
demands amounting to Rs. 819.27 lakhs are . 

outstanding 81:!ainst the Company on the same 
date pending adjudication. 

No demand on account of income tax is 
outstanding against this Company. 

Loans taken by West Bengal Government 
from World Bank etc. 

2781. PROF. M. R. HALDER: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the amount taken by Government of 
West Bengal from World Bank and similar 
agencies ti 11 now for their different projects; 

(b) the names of those projects; 

(c) the terms and conditions of such 
loans; and 

(d) whether those loans are being repaid 
regularly? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). The 
details of projects for which assistance has 
been given to the West Bengal Government 
by the multilateral agencies, viz. the World 
Bank, IF AD, EEC and UNDP are given in 
the enclosed statement. 

(c) The World Bank assistance consists 
of IBRD loans and IDA credits. IBRD loans 
carry interest fixed at every six months on a 
pool-based variable lending rate system. The 
loans have a repayment period of IS to 20 
years, inc1usive of a grace period of 5 years. 
IDA credits carry no interest charge, but a 
commitment fee of O.S% on the undisbursed 
portion of the credit and a service charge of 
0.75% on the disbursed portion. The credits 
are repayable in fifty years which includes a 
grace period of ten years. IF AD loans carry 
no interest but a service charge of 1% and 
have a 50 year maturity and repayment would 
start after a 10 year grace period. The 
assistance from EEC and UNDP are in the 
form of grants. 

(d) Loans from multilateral agencies are 
taken by Government of India and the 
proceeds are passed on to the State Govern
ments. The repayment liability of these 
loans, therefore, lies with Government of 
India . 
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Statement 

Projects alsisted by the World Bank Group. IFAD, BEe and UNDP 

S. No. Name of the project Closed/ Total credit! Date of Remark. 
on going loan/grant signing of 

projects sanctioned agreement 

(US $ million) 

1 2 3 4 5 6 

World Bank 

1. First Calcutta Urban Closed 35.0 12-9-1.1 
Develepment Project (427-IN) 

2. Second Calcutta Urban Closed 87.0 6-1-18 
Development Project (756·IN) 

3. Third Calcutta Urban On-going 147.0 8-6-83 
Development Project (l369-1N) 

4. Calcutta Urban Tran~port On-going 56.0 .27-10-80 
Project (l033-IN) 

S. Inland Fisheries (963-IN) -do- 20.0 18-1-80 Multi -state 
project 
(5 states) 
West Bengal 
share is not 
indicated 
separately 

6. NCDC-Il (l146-IN) -do- 125.0 21-7-81 -do-
(Central Sector) (9 states) 

7. NCDC·nI (lS02-IN) -do- 220.0 12·10·84 -do-
(8 states) 

8. West Bengal Social -do- 29.0 24-2·82 
Forestry (1178·IN) 

9. West Bengal Agricultural Closed 34.0 28-4-75 
Development Project (S41 .. IN) . 

10. West Bengal Agricultural On-going 12.0 1 .. 6-71 
External and Research 
Project (690-IN) 

IFAD 

11. Sunderbat1 Development On.going $17.50 16-12-80 
Proj~t (49 .. IN) mi1Jjgn 



• I I 

APRIL 12, J985 Written ..4nswers ;l 71 Written Answers 

1 2 3 4 S 6 

EEC ~ountrles 

12. West Bengal Cyelone On-going EeU. 3.00 12-2-80 The project 
Shelter Project million was d\le to 

completed 
by 12-2-83. 
The period 
of comple .. 
tion was ex· 
tended opto 
December 
1984 by 
BEe. The 

project could 
not be com. 
pleted due to 
some una-
voidable cir-
cumstances 
and further 
extension 
has been 
sought upto 
June '86 

13. Afforestation and Soil On-going ECU 2.8 10-6-82 Extension 
and Water Conservation million sought upto 
Project 1987-88 

UNDP 

14. IND/82/015 US $ 
Training Support to the On-going 922,600 January, 1984 
Geological Survey of India 

15. IND/81/028 
Modernization of facilities -do- 434,425 November, 
for the manufacture of 1981 
Anti-Malaria Drugs, 
MIs. Ben&al Immunity Ltd. 
Calcutta 

16. INDjSO/OO7 US S 
Improvement of Testing On-going 1,548,399 December, 
and Evaluation facilities, 1982 
National Test House, 
Calcutta 

17. IND/82/040 
Feasibility Study for -do- 517,393 July, 1983 
Production of Synthetic Oil 
from Coal, West Bengal 
Industrial Development 
Corporation. Calcutta 
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18. IND/82/043 
Manufacture of Dapsone, -do- 20,000 August, 

1982 Bengal Chemical and 
Phermoceticale, Calcutta 

19. IND/76/0022 
Under .. sround Copper -do- ·315,303 December, 

1978 Minning. Hindustan 
Copper Ltd., Calcutta 

ZOo INO/82/02S 
Strengthening of the Collap -do
of Leather Technology, 

~~1,975 December, 
1983 

Ministry of Industry through 
Department of Technical 
Education, Government of 
West Bengal, Calcutta 

Production of Cardamom 

2782. SHRI THAMPAN THOMAS 
Will the Minister of COMMERCE AND 
SUPPL Y be pleased to state : 

(a) the total production of cardamom 
during the last year; 

(b) whether there is any loss in 
production; 

(c) if so, the reasons therefor; and 

(d) whether Governmeat propose to give 
subsidy to the cultivators as an incentive for 
more production ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) to (c). The production of 
cardamom in the last season 1983 -84 was 
1600 tonnes which was much below the 
average annual production. This drastic fall 
in production was due to unprecendented 
drouaht in the cardamom producing States 
during two consequetive seasons. 

(d) Govcmmeat has approved the follow-
101 Schemes of the cardamom Board to 
.. 1St the drousbt affected growers : 

(I) lteplaDting Loan-cam.subaldy Scheme: 

lJ'DCiar this scheme an area of 1 S.OOO 
bectarea (7S00 hectares for smal11l'0wers and 
1500 !t.eetares for larp srowen;) will be 
oovcncl in 3 yean. Small Stowers ownlD8 
upto 8 IIc&ares &re beiDa paid cub subaidr 

of Rs. 2500 per hectare in three annual instal
ments of Rli. 1000, Rs. 800 and Rs.700. 
Loan component is Rs. 7750 per hectare to 
be arranged from financial Institution on 
which 3% interest subsidy is being granted. 
The large growers are entitled to a cash sub
sidy of Rs. 1500 per hectare in three annual 
insta1ments of Rs. 1000, Rs. 300 and RI. 
200. Loan component is Rs. 8750 per 
hectare. 

(2) Pr.)daction of Seedlings in Polytheee 
bags in certified Nurseries : 

.50% cost of seed meterial and polytbene 
bags are subsidised under this scheme . . 
(3) Open'ng of more certified Nurseries : 

This scheme is being implemented from 
1983-84 onwards. Total financial outlay 
involved is Rs. 25.5 lakhs for 3 years. 25% 
of the cost of production of seedlinp, not 
exccedins SO paise per seedlina is subsidised. 

As a result of these schemes, the prodtJCoo 
tion during 1984 .. 85 is estimated at 3,Sao M. 
Tonnes. 

F.Uure of Hhl •• taa CoPfer Lt .... 
to Meet Copper Requirement 

2783. SURI 'B. V. DeSAI : Will the 
Minister of STEEL, MINES AND COAL be 
pleased to state : 

(a) whether Government have taken 
exception to the failure of the State-owned 
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Hindustan Copper Limited to meet the urgent 
copper requirement of the defenee ordnance 
factories as also that of the other industries 
in full; . 

(b) if so, whether during the month of 
February, 1985 Government had revjewed the 
domestic copper availability and demand; 

(c) if so, whether while going to reView 
the position, it was brought to the notice that 
HCL has not on1y re~ulted in a premimum 
market in copper but also that emergent 
imports has led to a colossal drain on scarce 
foreign exchange; 

(d) if so, whether Government have 
shown concern about failure of HeL; and 

(e) if so, the action proposed to be taken 
and the methods suggested in this regard? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (e). Covernment are aware of demand 
and supply position of copper in the country. 
The supply and demand po.)! tion of copper 
is periodically reviewed 10 inter- Mmisterial 
meetings under the Chalrmd.n~hip of Director 
General (Technical Development), for taking 
suitable remedial me asure:, whenever called 
for. In the meeting held on 7-2-1985, it was 
noticed that there has been some backlog of 
supplies from Hindustan Copper Ltd. to 
certain sectors. HCL was advised to transfer 
the backlog of requirement registered with it 
to the Minerals and Metals Tradmg Corpo
ration and also is..,uc a trade notice to that 
effect. The Company wa') also adVised to 
get in touch with the Director General, 
Ordnance Factories to meet their require
ments. The Company ha~ compiled with the 
above directions. It has also taken steps to 
meet the requirement of Ordnance Factories 
on a time-bound programme. Arrangements 
have been made to meet a demand of 1000 
tonnes of copper of one of the Ordnance 
Factories from M MTC. The matter has been 
further reviewed in a meeting chaired 
by DO., TD., on 26th March, 1985. 

LOIS Suffered by Coffee Houses in C.apltal 

run by Coffee Board 

2784. SHRI AMAR ROY PRADHAN: 
Wnl the Minister of COMMERCE AND 
SUPPL Y be pleased to state : 

(a) whether the coffee houses run by the 
Coffee Board in the capital have been 
showing losses; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) and (b). Coffee Houses were 
started for promotion of coffee and not as 
commercial ventures. Hence accounts are 
not maintained on a commercial basis but 
the exce~s of expenditure over receipts in 
1983-84 were of the order of Rs. 9 lakhs for 
Coffee Houses in Delhi. 

[Translation] 

Tax Arrears against Sick Industries! 

MUls 

2785. SHRI DILEEP SINGH BHURIA : 
Will the Minister of FINANCE be pleased to 
state : 

(a) the amount of tax arrears against sick 
industrie\/mills and since when they have 
been outstanding; and 

(b) the steps taken by Government to 
rccover these amount? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) and 
(b). The tax arrears are not maintained 
separately for sick industries/mills. If such 
an information iii required in respect of any 
factory or mill, the same can be obtained and 
fumished if the hon. Member specifies the 
particulars of the factory or mill. 

As regard the steps taken by the Govern. 
ment to recover arrears, it is the constant 
endeavour of the Government to recover tho 
arrears of taxes as provided under the law. 

[EI1glilh] 

Study of Government Finance by I,M.F. 

2786. SHRI K. PRADHANI : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether a comparative study of 
Government finances by the International 
Monetary Pund shows that total outlays 
expenditure and lending minus tepayments 
are outpacit'll overall economic arowth; 
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(b) the other aspects of increases jo tax 
revenues and deficit financing touched upon 
the above Report with special reference to 
India·s industrial growth and economy; and 

(c) the steps which Government propose 
to take to countenance this situation? 

THE MINISTER OE STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 
(c). Presumably the reference by the Hon. 
Member is to a factual analysis of the data 
given in IMF's "Government Finance Statis
tic's Year Book, 1984" and published in 
")MP Survey" dated March 4, 1985. The 
data for this year book are furnished to the 
1MP by the concerned national governments. 
It is true that the growth in public expendi
ture has been faster than the growth in gross 
domestic product (GDP). Hov.-evcr, there is 
no dbtinct relationship between public expen
ditures and economic glowlh of different 
countries. The analy~is in the "lMF Survey" 
docs not specifically deal with India's indus
trial growth and economy. No specific action 
by Governn1ent in this regard is called for. 

[Translation] 

Setting lip of a Jute Mill in Lakhimpur 
Kh£'rl 

2787. SHR1MA11 USHA VERMA 
Will the Minister of COMMERC'F AND 
SUPPLY be pleased to state : 

(a) whether thele is no industly in the 
public sector in the District Lakhimpl1r Kheri 
of Uttar Pradesh even though several repre
sentations have been submitted to set up a 
jute mill there for which raw material is also 
available in abundance; 

(b) jf so, whether Government propose 
to set up a jute mill there during the Seventh 
Five Year Plan; 

(c) if so, what time and if not, the 
reasons theref Of 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILE 
(SHRl CHANDRA SHEKHAR SlNGH) : 
(a) There is no jute mill in District Lakhirn
pur Kheri of Uttar Pradesh. 

(b) and (c). The Central Government has 
no proposal to set up any new jute mill in 
Uttar Pradesh as the existing capacity in the 
country is considered adequate. 

[EI18/i~'h] 

Loans taken by State Governments 
from Commercial Banks 

2788. SHRI ANIL BASU : Will the 
Minister of FINANCE be pleased to state : 

(a) the amount of loan taken by the 
State Governments from commercial banks 
during the financial year) 984-85, State-wise; 

(b) the amount of the said loan repaid 
State-wise; and 

(c) the action taken by Union Govern
ment against the State Government towards 
non-payment of the said loan? 

THE" MINISTER OF STATE lN THE 
MINIS1RY OF FINANCE (SHRI 
JANARDHANA FOOJARY) : (a) to (c). The 
State-wise position in respect of (i) food 
credit outstandmg .... is-a-l'is \aricus State 
Governments as on 14-3-85, (ii) outstanding 
credit for fertiliser distribution vis-a-vis vari
ous State Le,el agencies upto March 1985 
and (iii) credit limits sanctioned to various 
State Level Agencies engaged in the procure
ment and public distribution of essential 
comoditics on commercial basis under public 
distribution system are given in attached 
statements I, lJ and 111 respectively. The 
credit arrangement for procurement operations 
of the State Governments for foodgrains, 
pulses, oilseeds etc. are on-f,oing operations 
and as such no specific repayment of the 
entire loan is stipulated; these credit limits 
are, however, authorised subject to the 
stipulation that the credit drawn is fully 
matched by the value of stocks held by the 
State Government/agency and that the out
standing credit is adjusted in accordance with 
the releases/sales of stocks. Where the credit 
drawn is in excess of the va1ue of the stocks 
these excess drawings have been sagregated 
and a definite time frame set for adjustment 
of the irregularities is prescribed. The 
adjustment of the excess drawings is being 
c10sely monitored by the Reserve Bank. 



APJttt. 12. 198~ JY,ltlen ~rtIWr, 80 

State.eat I 
Oills/andi"" vis-a·,/s va,.ious Slale Governments 

(Its. in crores) 

S. No. Name of the State Outstandinp credit as on 
March 14, '8S 

...... ._._ ... _--
1. Assam 49.37 
2. Andhra Pradesh 103.72 
3. Bihar 36.36 
4. Gujarat 6.89 
S. Baryana 99.26 
6. Himachal Pradesh 

7. Kamataka 52.11 
8. Kerala 1.37 
9. Mabarashtra 34.81 

10. Madhya Pradesh 15.02 
11. Manipur 0.52 
12. Orissa 18.31 
13. Pondicherry 0.11 
14. Punjab 801.23* 
15. Rajasthan 

16. Tamil Nadu 167.40 
17. Uttar Pradesh 44.S3 

Total 1431.01 

• Inclusive of outstandings under the credit limit authorised during the earlier sease ns to 
the Government of Punjab. 

Statement n 
Outstanding credit for fertiliser distribution l'is-a-vis various Slate level agencies 

SI. No. Name of the Agency 

1. Bihar State Co-op. Marketing Union Ltd. 

2. Haryana State Co-op. supply and Marketing 
Federation Ltd. 

3. Punjab State Co-op. supply and Marketina 
Federation Ltd. 

4. Punjab Agro Industries Corporation Ltd. 

5. U. P. Co-operative Federation Ltd. 

6. U. P. Co-operative Cane Union's Federation Ltd. 

7. U. P. State Agro Industrial Corporation Ltd. 

8. Karnataka State Co-operative :M:arketin, 
federation Lld. 

Tota) 

(Rs. in crora) 

Latest Outstandina 

34.93 

8.86 

10.77 

6.57 

53.98 

26.60 

6.37 

Credit balance 

148.08 
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Statement In 
Credit facilities sanctioned to various Stale Level Agencies engaged in procurement and 

di$tribution 0/ essential commodities on commercial basis under public sector 
distribution system ' 

(Rs. in Jakhs) 

81. No. Name of State Level Agency Credit limits 

1. Andbra Pradesh State Co-operative 500 
Marketing Federation 

2. Andhra Pradesh State Trading Corporation 800 

3. Andhra Pradesh Essential Cor.modities Corporation 470 

4. Andhra Pradesh State Civil Supplies Corporation 400 

5. Assam State Co-operative Marketing and 1488 
Consumer's Federation 

6. Gujarat State Civil Supplies Corporation 1730 

7. Kerala State Civil Supplies Corporation 40 

8. Punjab State Civil Supplies Corporation 400 

9. Punjab State Co-operative Supply and 165 
Marketing Federation 

10. Tamil Nadu Civil Supplies Corporation 1900 

Non Payment of Amount to Andhra Pradesh 

2789. SHRI N. V. RATNAM: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether Rs. 8] crores due to 
Andhra Pradesh was not paid to the State 
by the Centre; 

(b) whether he had promised to help the 
States under which Rs. 50 crores was due to 
Andhra Pradesh by Union Government; 
and 

(c) the reasons for not granting the 
amounts to Andbra Pradesh? 

THE MINISTER OF ST A TE 
MINISTRY OF FINANCE 
JANARDHANA POOJAR Y) : 
amounts due to Andhra Pradesh 
Centre have been paid. 

IN THE 
(SHRI 

(a) All 
from the 

(b) The State Chief Minister was 
informed that Scheme for giving assistance 
to States that managed their finances well 
was beiDa worked out. The eligibility for 
'his a8Si,tct,~~ w.! to depend not Qnlr on the 

Total: 7H93 

previous performance of the States but also 
on their performance in 1983-84. No specific 
amount was indicated as the likely assistance 
under the Scheme. 

(c) Andhra Pradesh closed the year 
1983-84 with a deficit of Rs. 72.81 crOTes 
and was in overdraft in the current year for 
a total of 247 days upto 30th March, 
1985. 

Closure of Mis. Phulwari Sharief Cotton 
Mills, Patna 

2790. SHRI C. P. THAKUR: Will the 
Minister of COMMERCE AND SUPPLY 
be pleased to state : 

(a) "hether Mis. Phulwari Sharief 
Cotton Mills, Patna is lying closed for the 
last three years resulting in unemployment of 
two thousand workers, among whom at least 
two hundred workers have expried; 

(b) whether the State Government of 
Bihar have recommended its takeover by the 
Union Government in January, 1985 under 
tbe Industries (Development and R~ulado~ 
Act); 
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(c) whether Industries (Development and 
Regulation) Act have provision to takeover 
any sick management for a period of five 
years; 

(d) if so, when the mill will be taken 
over; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHAl'IDRA SHEKHAR SJNGH): 
(a) Mis. Bihar Cotton Mills, Phulwari 
Sharief is lying closed since July, 1982. The 
number of workers employed in the units 
at the time of closure was about 750, inclu
ding 189 badli workers and 45 daily wage 
workers. Government have no report of 
deaths of workers employed in the mill. 

(b) Government of Bihar had requested 
the Central Government in 1983 to consider 
the possibility of takeover of the unit by 
Nationa) Textile Corporation. 

(c) Under the Industries (Development 
and Regulation) Act, 1951, the Government 
has the power to takeover the management 
of an industrial undertaking subject to the 
fulfilment of conditions laid down in various 
provisions of the Act. 

(d) There is no proposal at pre~ent to 
tokeover the mi II. 

(e) It is not policy of the Government 
to consider taking over every closed mill. 

[Tran.fil1t; on] 

Allotment of Raw Material Lease to 
Pyrites and Phosphate Corporation 
Limited by Government of Rajasthan 

2791. SHRI VISHNU MODI: Will the 
Minister of STEEL, MINES AND COAL 
be pleased to state: 

(a) whether Government of Rajasthan 
have granted lease to Pyrites and Phosphate 
Corporation Limited for raw-material to 
produce sulphuric acid and fertilizers; 

(b) if so. the date on which Jease was 
granted by Government of Rajasthan to the 
Corporation: 

(c) whether the Corporation has not 
taken any action to produce the products 
me.ntioned in part (a) ~bov~~ 

(d) if so, the outline of the action 
Government propose to take to ensure that 
production of tbese products is started; 
and 

(e) if not, the action l'roposed to be 
taken and reasons therefor ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) Yes, Sir. MIs. Pyrites, Phosphates. 
and Chemicals Limited (PPCL), a Central 
Government Undertaking, have obtained a 
lease from Government of Rajasthan over an 
area of 518 hectares. 

(b) The lease was granted for a period 
of 20 years from 25-8-1969. 

(c) to (e). Before the mine can be 
exploited on a commercial scale, it is neces
sary to first evolue the technical process which 
will be suitable for benefication of ore of this 
particular composition, and for its conversion 
to sulphuric acid or sulphur. After technical 
feasibility is established, it will be necessary 
to establish the economic feasibility of the 
process. Mis. Pyrites, Phosphates and 
Chemicals Limited have examined the feasi
bility of economic exploitation of the mines 
by engaging foreign consultants who have 
also recommended further test work and 
exploratory studies to be conducted. The 
company has also entrusted a West German 
firm to conduct pilot plant studies on 
pyrites samples both for benefication and 
roasting thereof, to make the pyrites suitable 
for production of sulphuric acid. The Com
pany is also exploring the feasibility of 
extracting elemental sulphur from the 
Saladipura Pyrites. The company has 
availed of assistance from UNDP in this 
regard. 

Export of Indian Tobacco 

2792. SHRI PIYUS TIRAKY : Will the 
Minister Qf COMMERCE AND SUPPLY 
be pleased to state : 

(a) whether many Indian companies 
export Indian tobacco to other countries; 

(b) if so, the details regarding the names 
of main tobacco exporting companies and 
the countries to which these companies 
exported during the last three years i~cl\ldjns 
the total value tllereof; 
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(c) the number and names (jf companies 
black listed during the last three years 
indicating the reasons for black listing 
them; 

(d) the names of companies which have 
been permitted to export again and the 
reasons therefor; 

(e) whether Government are aware of the 
irregularities being committed in this regard; 
and 

(f) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MrNISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) Yes, Sir. 

(b) A statement is ~nclosed. 

(c) Blacklisting of companies is not done 
now. J nstead, the companies are debarred 
from receiving import/export licences etc. 
Names of such debarred companies are 
published in weekly Bulletin of I mport Export 
and Industrial Jicences. 

(d) to (f). Certain complaints from China 
in regard to supply of suv-standard tobacco 

by India were received. The Chinese impor
ters had raised claims against the exporters. 
Decisions have been taken in most cases for 
settlement of the claims. 

The Directorate of Marketing and 
Inspection who are responsible for quality 
control on tobacco exports issued show cause 
notices on packers who had defaulted and 
grading of tobacco under Agmark was later 
suspended in respect of the following 
packers :-

(1) Mis. Sri layalakshmi Tobacco (P) 
Ltd. 

(2) Mis. Jaya Enterprises. 

(3) Mis. Jaya Bharat Enterprises. 

(4) MIs. Gogineni Tobacco. 

(5) Mis. Best India Tobacco Suppliers. 

(6) Mis. Jaya Lakshmi International. 

Since some of the parties obtained stay 
orders from the High Court, the grading 
licences were restored to the parties pending 
a final decision in the Court casCo 

Statement 

Names of main 
tobacco 

expoting 
Companies 

1 
_-----+---_._---

1. ITe Ltd. 
ILTD Div. 

2. Navabharat 
En terprises 
(P}.Ltd. 

3. Maddi Venkata· 
ratnam Co. 
(P) Ltd. 

4. Sri Jayalakshmi 
Tobacco Co. 
(P) Ltd~ 

Total value of tobacco 
exported fig. in Rs./lakhs 

1981-82 1982-83 1983-84 

Names of 
countries 

where exported 

-_---------------- ------ ------... - ~~--- ... ----
2 3 

4063.00 5231.00 

1444 1322 

1724.25 1347.74 

621.53 911.S1 

4 

1440.00 

1919 

1165.23 

1281.91 

5 

UK, Japan, China, 
F'inland, Bangladesh, 
Cz..!ChosJovakia, 
Srilanka, Netherlandst 

Lebanon. Jordan 

U.S.S.R. U.K. 
Egypt, Czechoslovakia. 
W. Germany 

U.S.S.R., U.K. 

U.S.S.R., Cbit1a. 
Bulgaria, BelgiUD1. 

Tunisia 
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1 2 3 4 S 
.. --- ........ -- ----

s. Polisetty 822.24 1050.39 960.62 U.S.S.R., U.K., 

Somasundaram GDR, Italy 

(P) Ltd. 

6. Agrimmcor 690.07 946.96 670.97 U.S.S.R., 

(P) Ltd. Czechoslovakia, 
Bulgaria 

7. East India 629.54 821.38 540.26 U.S.S.R., U.K. 
Tobacco Co. Egypt 

8. Bommidala 536.00 683.96 400.57 U.S.S.R., U.K. 
Brothers Ltd. Algeria, Nepal, 

Czechoslovakia, 
Bulgaria 

9. Gogineni 1441.03 1180.99 U .S.S.R.t Egypt. 
Tobacco China 

10. Maddi 1714.50 396.34 416.39 U.K., China, 
Lakshmaiah Finland, Egypt 

and Co. 
------~- -- ~ -~-- --- - ~----

[English) 

Pension Scheme for Public Sector 
Undertaking Employees 

2793. SHRIMATI PATEL RAMABEN 
RAM JIB HAl MA VANI: WIll the Minister 
of FINANCE be pleased to state whether 
there is any pension scheme for employees of 
public sector undertakmgs, considering 
liberalisation of pension rules for Govern
ment employees? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): There is no 
pension scheme for the employees of the 
public sector enterprises who are covered 
under the Contributory Provident Fund 
Scheme. 

Provision of Jobs to local people in 
Cblguragunta Go!d Mines (A.P.) 

2794. SHRIMATI N. P. JHANSI 
LAKSHMI: Will the Minister of STEEL, 
MINES AND COAL be pleased to state : 

(a) whether jobs below supervisory cadre 
are not provided for local people in 
Chiguragunta Gold Mines in Chittoor 
District. Andhra Pradesh; 

(b) if so, the corrective steps proposed to 
be taken in this regard; 

(c) whether there is any proposal to set 
up a technical school for mining in Kuppam 
also in Chittoor District; and 

(d) if so, the details thereof? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) and (b). In the Chigargunta area of 
Chittoor district, Andhra Pradesh, there are 
no producing/working mines at present. 
Mineral Exploration Corporation Limited (a 
Public Sector Enterprise) is doing explora
tory job for establishing go reserves by 
drilling and mining on behalf of the Govern
ment of India. This project of MECL like 
other such projects is a temporary industrial 
establishment and the Company is ern'ployina 
local workers on contingent basis for work 
of unskilled nature for specific jobs after 
accommodation their own regular and 
pre-October, 1979 contingent workers. 

(c) No, sir. 

(d) Does not arise. 
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Development of Coal Mines in 
~dhy, Pradelh 

2795. KUMARI PUSHPA DEVI: Will 
the Minister of STEEL, MINES and COAL 
be pleased to state : 

(a) the number of coal mines located 
in Madhya Pradesh; 

(b) whether there is a greater need for 
the development of these coal mines; 

(c) if so, the steps taken for the develop
ment of these coal mines in the Sixth Plan; 
and 

(d) the schemes prepared for the deve
lopment of these coal mines in Seventh Five 
Year Plan period ? 

THE MINISTER OF STEEL MINES 
AND COAL (SHRI V ASANT SATHE) : 
(a) There are ninety four coal mines 
located in Madhya Pradesh. Of these six 
are under the administrative control of 
Central Coalfields Ltd. and the remaining 
are under the Western Coalfields Ltd. 

(b) Based on the coal demand of various 
industries, the programme of reconstruction of 
exi'iting mines and development of new mines 
is decided upon. 

(c) and (d). During the Sixth Five Year 
Plan period (1980-81 to 1984-85), 23 coal 

Year SAIL 

mining projects were sanctioned in the state 
of Madhya Pradesh. Total sanctioned capa
city of these projects at full production 
comes to about 34.00 million tonnes and 
sanctioned investment is about Rs. 1300 
crores. Many of these mines will reach their 
full capacity of production during the 7th 
Five Year Plan and feasibility studies for a 
number of projects are under preparation for 
taking up more projects during the 7th Plan 
period. 

Steel Plants Running in Losses 

2796. SHRI RADHA KANTA DAGAL: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether the performance of public 
sector steel plants are not satisfactory; 

(b) if so, the names of such steel 
plants; 

(c) since when these steel plants are 
running in Josses; and 

(d) measures taken to improve their 
performance ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) to (c). PrOfit/loss 
position of SAIL and lISCO in the last 
four years is as follows :-

(All figures in Rs. crores) 

liSCO 
Profit (+. )/Loss(-=> Profit( + >/Loss(-) 

1980·81 

1981-82 

1982-83 

1983·84 

(+) 1.01 

(+> 39.17 

(-) 105.76 

(-) 214.53 

The 1984 .. 85 position will be known 
after the acounts are finalished but it is 
expected that SAIL may make profits for the 
year. 

(d) To improve financial performance in 
1985-86, SAIL steel plants will increase their 
production of steel from 4.9 million tonnes 
in 1984-85 to 5.4 million tonnes in 1985-86. 
Tbey will uwade thoir tochlloloaica1 reaimes. 

(-) 28.79 

(-) 37.11 

(-) 71.05 

(-) 24.06 

improve yields of by products and attain 
better recovery of waste and secondary arisi
ngs, reduce working capital, reduce invento. 
ries, optimum captive power generation, better 
maintenance and increase production of 
demand oriented products by diversifyina 
product-mix. Efforts are also beina made to 
ensure adequate inputs and of the right 
quality. 
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Losses SufFered by S.A.I.L. 

2797. SHRI RAM BAHADUR SINGH: 
SHRI KALI PRASAD PANDEY : 

Will the Minister of STEEL, MINES 
AND COAL be pleased to state : 

(a) the accumulated loss sustained by 
the Steel Authority of India Limited till 31 
March, 1984; 

(b) the main reasons for such beavy 
losses suffered every year by S.A.I.L.; 

(c) the efforts made by the S.A.I.L. to 
improve the situation; 

(d) whether there is huge quantity of 
scrap lying in steel plants; 

(e) if so, the details thereof and its value; 
and 

(f) the steps taken to recover scrap and 
dispose)t of ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NA TW AR SING H) : (a) The accumulated 
loss of SAIL till 31-3-1984 was Rs. 328.34 
crores. 

(b) The main reason for the losses have 
been that the price. increases allowed to the 
steel plants during the past few years did not 
fully compensate the producers for the 
escalations in the costs of imputs. 

(c) To improve their financial perfor
mance in 1985-86, the public sector steel 
plants will increase their production of sale
able steel from 5.28 MT in 1984-85 to 5.9 MT 
in 1985-86. They will upgrade their techno
logical regime~, improve yields of by-products 
and attain better recovery of waste and 
secondary arising, reduce working capital and 

inventories, optimise captive power generation. 
better maintenance and increase production 
of demand oriented products by diversifying 
product- mix. Efforts are also being made to 
ensure adequate inputs and of the right 
quality. 

(d) and (e). The estimated stocks of 
scrap lying at SAIL integrated steel plants 
including lISCO as on 1-4-1985 is 24.45 lakh 
tonnes valued at approximately Rs. 293 
crores. Out' of this 5.35 lakh tonnes valued 
at about Rs.70 crores is readily recoverable 
and the balance 19.10 lakh tonnes is lying 
buried in old dumps and will take time and 
substantial investment for recovery. 

(f) Metal Scrap Trade Corporatione 
Ferro Scrap Nigam Limited and some privat, 
parties have been engaged by Steel Authority 
of India Limited for processing and recovery 
of scrap. Ferro Scrap Nigam Limited are 
gearing up their resources to meet the objec
tive of 100% recovery from the current 
arisings and phased recovery from the 
stocks. 

[1'rallslulion] 

Profit earned by Nationalised Banks 

2798. SHRI C. D. GAMIT: Will the 
Minister of FINANCE be pJeased to state 
the details of the profit earned by each natio. 
nalised banks during the period from 1982 to 
1984 ? 

THE MINIS fER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) = The position 
regarding published profits of 20 nationalised 
banks during the years 1982 and 1983 is 
given in the attached statement. Information 
for the year 1984 is not yet available. 

Statement 

profits earned by Nationalised Banks during the years 1982 and 1983 

(Amount in lakhs of Rs.) 

---
S. No. Name of the Banks 1982 1983 

_----_ -
1 2 3 4 

1. Central 'Bank of India 388 399 
2. Dank of India 506 S11 

3. Punjab Nationat 'Bank 799 853 

4, Bank of Baroda 805 860 
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1 2 

s. United Commercial Bank 

6. Canara Bank 

7. United Bank of India 

8. Syndicate Bank 

9. Union Bank of India 

10. Dena Bank 

11. AlJaha bad Bank 

12. Indian Bank 

13. Bank of Mabarashtra 

14. Indian Overseas Bank 

15. Andhra Bank 

16. Corporation Bank 

17. New Bank of India 

18. Oriental Bank of Commerce 

19. Punjab and Sind Bank 

20. Vijaya Bank 

Total 

[English) 

Branches of Nationalised Banks in 
Eastern Districts of U. P. 

2799. SHRI RAJ KUMAR RAJ: Will 
the Minister of FINANCE be pleased to 

state : 

(a) the details of branches of nationlised 
banks working in Eastern Ut tar Pradesh 
Districts, and the details of amounc of loans 
given so far for agriculture, irrigation and 
selfemployment schemes; bank-wise; and 

(b) the details refardiDJ o~jnB of 

3 4 

349 236 

457 496 

135 136 

403 494 

200 290 

101 120 

165 170 

135 140 

210 193 

462 473 

230 248 

105 93 

61 72 

64 72 

51 62 

19 5 

--- ---
5725 5923 

--- ---

more branches of nationalised banks in these 
Districts '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) Available 
information relating to the spread of 
branches of commercial banks, distribution 
of Aggregate Deposits and Gross bank credit 
of Scheduled Commercial Banks in the 
districts comprising Eastern Uttar Pradesh 
are set out in attached statements I and JI 
respectively. 

(b) The branch licensing policy for the 
Seventh Plan period bas not yet b(en 
finaliscd~ 
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Statement I 

Statement showing .'ipread of branches of 
Comnercial Banks in the districts com

prising Eastern Uttar Pradesh 

District 

1. Al1ahabad 

2. Azamgarh 

3. Bahraich 

4. Balli a 

5. Basti 

6. Deoria 

7. Faizabad 

8. Ghazipur 

9. Gonda 

10. Gorakhpur 

11. Jaunpur 

12. Mirzapur 

13. Pratapgarh 

14. Suitanpur 

15. Varanasi 

As on 31st May, 1984 
N urn ber of branches 

167 

133 

102 

86 

125 

102 

108 

76 

83 

151 

126 

lOS 

85 

71 

237 

Data provisional. 

Statement II 

Statement showing distribution of AKgrigate 
Deposits and Gross Bank Credit of Scheduled 
CommerCial Banks in the districts comprising 

Eastern Uttar Pradesh ~s at the 
end 0/ March 1984 

(Rs. in lakhs) 

Districts Deposits Credit 

1 2 3 

1. Allahabad 27786 11619 

2. Azamgarh 11165 3906 

3. Bahraicb 4199 2018 

4. Ballia 7813 2291 

5. Basti 6718 4046 

6. Deoria 8815 4956 

7, Faizaba'" 8987 3037 

1 2 3 

8. Ghazipur 6965 2504 

9. Gonda 5733 2701 

10. Gorakhpur 18339 80S3 

11. Jaunpur 8683 2477 

] 2. Mirzapur 11973 7734 

13. Pratapgarh 2236 1263 

14. Suitanpur 4967 2516 

15. Varanasi 34311 14065 

Difficulties in Withdrawals by Depositors 
from Nationalised Banks 

2800. PROF. MADHU DANDAVATE : 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether Government had taken note 
of the fact that recently the withdrawals from 
the nationalised banks by the depositors have 
become difficult and more time is taken for 
withdrawal of small amounts; 

(b) whether the security measures has had 
any effect on these delays; and 

(c) if SOt whether Government have any 
plan to provide adequate security requiring 
less time for withdrawals? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
There are no complaints of a generalised 
nature that the time taken in withdrawals 
has increased in case of Public Sector Banks. 
On the contrary, all efforts are being made to 
improve the quality of customer service in 
banks to meet the increasing tasks and 
expectations. 

To facilitate speedy withdrawals from 
banks the Working Group on Customer 
Service had inter.alia recommended the 
introduction of Teller system in the 
branches of banks wherever the volume of 
work so warranted. Pursuant to this 
recommendation, public sector banks have 
already introduced the Tel1er system in a 
large number of their branches. 

Central Excise and Customs Dues remaining 
Unpaid or Unrecovered 

2801. SHRI HAROOBHAI MEHTA: 
Will the Minister of FINANCE be please" 
to state: 
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(a) the approximate amount of central 
excise and customs dues remaining unpaid 
or unrecovered on account of injunctions or 
stay orders issued by courts; 

(b) the steps taken by Government to 
recover the dues; and 

(c) whether Government propose to 
impose deterrent interest liability on those 
who delay the payment of central excise and 
customs dues? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJARY) : (a) Ml t of 
the cases relate to issues having a beaLng on 
rate of duty, valuation and, in some Central 
Excise cases, excisability of productli, Quanti
fication of revenues involved in individual 
cases is pos~ible only after Court docisions 
are available. 

(b) Law Minisiry and the Government 
Counsels appointed by that Ministry have 
been approached to take all possible ~tcps to 
move applications before the courts for 
vacation of injunctions or stay orders. 
Recovery of dues after vacation of Injunct ions 
or stay orders by the courts is effected from 
importers and Central Excise assessces in 
accordance with Court's ordt,3 rs in individual 
cases and the pt ovislOns of Customs Act, 
1962 and the Central Fxclse and Salt Act, 
1944 and the Rules made thereunder. 

(c) There in no such provision under the 
law. However in cases where request are 
accepted for paymeat of the arrears in 
instalments, a condition is included for 
recovery of interest on the dues. 

Regional Rural Banks in Madhya Pradesh 

2802. SHRI PRATAP BHANU 
SHARMA: Will the Minister of FIN ANCE 
be pleased to state: 

(a) whether Government have approved 
few new regional rural banks in Madh~a 

Pradesh; 

(b) if so, the details thereof; and 

(c) the scbedule of opening these banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). As 
at the end of year 1984~85, the State of 
Madhya Pradesh had 22 Regional Rural 
Banks covering 40 districts out of the total 
4, wstri~ts iq ~be S~ate. 

Two additional Regional Rural Banks for 
establishment in Madh}a Pradesh have been 
recommended by NABARD. While one of 
the two recommended RRBs is intended to 
provide coverage to Gwalior and Datia 
districts, the other one proposes to cover the 
two districts of Vidisha and Bhopal. GovernM 
ment have nof taken any final decision in 
this regard. 

• International Debts 

2803. SHRI HANUMANTU APPAYYA 
DORA: wm the Mini~ter of FINANCE be 
pleased to state: 

(a) whether in the context of the debts 
out~tanding for the country, Government are 
aware of the dimensions and dangers of 
international debts as experienced by several 
other less developed countries and if so, the 
remedial step') taken/proposed; and 

(b) whether Government propose to 
review jt~ prec.;ent policies of gift imports of 
milk products, vegetable oils etc., in the Jight 
of their own experience with PL 480 wheat 
and experience of other countries? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDBANA POOJARY) : (a) Yes, Sir. 
Some developing countries have faced serious 
ex tema I debt servicing problems in recent 
years. India has however managed its external 
debt within prudent limits. The balance of 
payments and the external debt position is 
kept under constant review so that no difficu)
ties are faced in meeting our debt service 
obligations. 

(b) Gift imports of milk products, edible 
oils, ets., are allowed after due consideration 
of the need for and the likely impact of such 
imports on the domestic economy. 

[Translation] 

Rile in Prices of Consumer Good. 

2804. SHRI C. JANGA REDDY: 
DR. A. K. PATEL: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether according to Labour Bu~au 
the consumer price index in Delhi which was 
\00 in ~960 ipcr~~~ to 600 in Jt\pu41fl. 
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1985 and in this way the prices of consumer 
goods have increased six fold during the past 
2S years; 

(b) the average price rise during the each 
Five Year Plan in this period; and 

(c) the impact of reduction in value of 
rupee to its 1/6 on the agricultural workers, 
most of whom iive below the poverty line? 

Plan period Month/Year 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) Yes, 
Sir. 

(b) The data on Consumer Price Index 
(base 1960=100) for Delhi at the end of 
each Five Year Plan during this period and 
the average price rise on this basis from Plan 
to Plan are shown below : 

CPI for Delhi 
(base 1960=-100) 

Percentage increases 
(end-period basis) 

-----_.-... - ----- - --_ -_ ............ 

Third Five Year Plan April 1961 
(1961 .. 62 to 1965.66) March 1966 

Fourth Five Year Plan 
(1969-70 to 1973-74) March 1974 

Fifth Five Year I)lan 
(1974-75 to 1978-79) March 1979 

Sixth Five Year Plan 
(1980-81 to 1984-85) Feb. 1985 

(lastest available) 

(c) Along with consumer prices money 
incomes of agricultural workers also have 
gone up. It Is not possible to estimate the 
impact of the fall in the purchasing power of 
the rupee on the agricultural workers. How
ever, agricultural workers arc compensated 
for the increase in the cost of living through 
revisions in the minimum wages 1'1001 time to 
time. 

[Engli.5ir] 

DerJaration of Bhuhaneswnr as 'B' doss 
City 

2805. 
PANIGRAHI 

SHRI 
Will 

CHINTAMANJ 
the Minister of 

FINANCE be pleased to state: 

(a) whether Government propose to 
declare Bhubaneswar a4i 'B' class city; 

(b) if so, when; and 

(c) jf not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOlAR Y) : (a) to (c). 
Cities arc classified as A, B-1, B-2 and C on 
the basis of population as revealed in the 
decennial census. According to 1981 census, 
the population of Bhubanesw~r is 2,19,211. 

103 45.6% 
150 

296 49.5% 

371 25.3% 

600 50.8% 

---- --- ------ - ------

On this basis, Bhubaneswar has been classi
fied as ·C' class city. For upgradation to 
B-2 class, the minimum population should 
b\! ahove 4 lakhs. 

Classification of Banking Assets 

2806. SHRI INDRAJJT GUPTA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Banking Commission 
had recommended in ] 972 that banking assets 
should be classified to show clearly the sub
standard advances, doubtful advances and 
bad debts; 

(b) if so, the details thereof and whether 
this recommendation his since been imple
mented; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, 
Sir. 

(b) and (c), The banks are required to 
make provisions towards bad and doubtful 
debts to the satisfaction of their auditors. 
Classification of loalls and advances into 
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diff~rent categories such as regular advances, 
sub-standard advances, doubtful advances 
and bad debts, and to make separate provi
sions for these different categories was not 
considered desirable by the Reserve Bank of 
India. As such the said recommendation 
made by the Banking Commission has not 
been implemented. 

Deposit of Remittances by the Non-resident 

Indians in Gulf Countries 

2808. SHRI CHITIA MAHATA: Will 
the Minister of FINANCE be pleased to state 
the total remittances so far depos;ted by 
non-resident Indians in the Gulf countries 
after Government's announcement regarding 
taxability of their remittances? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY): Information 
about remittance received from Non-resident 
Indians are not maintained country-wise. 

The balances in the Non-re~ident 

(External) Accounts and FCNR Accounts at 
the end of February, 1985 are as follows: 

NRE A/c. 

2753 

(Prov.) 

(In Rupees Crores) 

Foreign Currency Non-Resident 

A/c. 

£ Stg. 

302.24 

US$ 

625.78 

--.------~--~~ 

---------
Year No. of No. of 

RRBs Branches 

1982 118 S280 

1983 138 6644 

1984 ISS 84S1 

Since Government's announcement clari
fying that examption under Section 5(1) 
(xxxiii) of the Wealth Tax Act is available 
to the amounts lying in Non-resident 
(External) Accounts in the case of Non
resident Indians, was made only in February, 
1985, it is too early to assess the effect of 
thjs on remittances. 

Opening of Branches of Rural Banks 

2809. SHRI LAKSHMAN MALLICK 
WiIJ the Minister of FINANCE be 
pleased to state : 

(a) the details regardjn~ the number of 
branches of rural hanks opened by each of 
the nationalised banks in different States 
and the amount of money deposited by the 
vilJagers with them and the amount of loans 
advanced by those banks for rural develop
ment during the last three years; 

(b) whether some instance~ of unsatis
factory nature in respect of distribu
tion of loans by these banks have come to 
the nolice of Government; and 

(c) if so, the steps Government propose 
to laxe to improve the working of these 
banks? 

T-HE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) The 
position regarding total number of Regional 
Rural Banks opened by Nationali5,ed Banks 
in terms of the number of branches, total 
deposits sand outstanding advances in the 
last three years as at the June end of each 
year on the basis of available data is set out 
below: 

As at June end 

Total Outstanding 

deposits advances 

37S27 45946 

S2S00 61878 

76070 8S327 

Besides nationalised banks, three other banks namely Jammu and Kashmir Bank Ltd. .• 
The U.P. State Cooperative Bank Ltd. and Bank of Rajasthan Ltd., "'ave also sponser,4 
four &RBs. data in respect of which is set out below : 
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Year ending No. of 
RRBs 

No. of 
branches 

(Amount in Rs. Lakhs) 

Total 
Deposits 

Outstanding 
Advances 

June ------------------------------------ --
1982 

1983 

1984 

3 

4 

4 

113 

168 

236 

696.32 

976.35 

1364.59 

313.30 

489.05 

670.60 
---_---- ~-- -------- -~ ." .. - --------- ---_ ... 

Sponsor bank wise data on State wise basis is indicated in the Annexure laid on the table 

of the House. [Placed in library. See No. LT·884/85] 

(b) and (c). Occasionally complaints 
regarding distribution of loans are recci ved 
by Central GovernmentjNABARD/Sponsor 
banks and are investigated by NABARDJ 
Sponsor Banks. Wherever such charges ,are 
prime facie found to be true, appropnate 
action is taken against the guilty officials 

through the sponsor banks/RRBs. 

(Translation1 

Foreign Exchange earned on Export of 
Agricultural Commodities 

2810. PROF. NlRMALA KUMARl 
SHAK.TAWAT : Will the Mini~ter of 
COMMERCE AND SUPPLY be pleased to 

lay a statement showing : 

(a) the agricultural commodities exported 
during 1984-85 country-wise and the amount 
of foreign exchange earned therefrom, item-

wise; 

(b) whether Government ~ropose to 
take some important measures to mcrca~e the 

export of these items; and 

(c) if so, the details thereof '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 1). A. 
SANGMA) : (a) Country-wise, commodities
wise export of agricultural commodities for 
1984.85 have not yet been compiled. Accord
ina to the tentative estimate" ~he value. of 
export of agricultural commodities excludmg 
Tea, Coffee and Marine products in 1984- 85 

il Rs. 1448 crores. 

(b) and (c). The Government have set up 
... . number of working groups to go into the 
question of increasing the exp:lrts of identi
fled. thrust areas. A continuing dialogue with 
tho State Oovernments has been started to 
enlarge the production base of exportable 
aaricultural products and to identify new 

items. Where necessary strengthening of 
institutional arrangements are being under
taken. The normal export promotion measures 
such as market promotion, participation in 
fairs, trade delegations, Cash Compensatory 
Support, and Market Development Assistance 
are being intcJl!)itied. 

Illegal Mining in Mchrauli Block in Delhi 

2811. SHRI LALIT MAKEN: Will the 
MlOlstcr of STEEL, MINES AND COAL be 
plca~ed to state : 

(a) whether attention of Government has 
been drawn to the newsitcm captjoned "Ek 
Dhamaka Hoga Aur Ve Mare Jayengc" 
(earth will cave in and they will be killed) 
appeared in Hindi daily "Jansatta" of 14th 
March, 1985; 

(b) If so, the effective step!) taken so far 
to check illegal, dangelous and forcible mining 
and extraction of Badarpur (lal bazri) in the 
hilly areas in the villages of Mahipalpur, 
MaksoodpuT, Kusumpur, Ghitorni NathupUT, 
Chandanhula, Gera, Bas (Goojriwala) etc., 
in Mehrauli Blook in Delhi; 

(c) whether Government are aware that 
they are losing revenue to the tune of lakhs 
of rupees due to this illegal and forcible 
mining of Badarpur Oal bazri); and . 

(d) if so, the details of the action heina 
taken or proposed to be taken to check it ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) Yes, Sir . 

(b) Regular raids are conducted by the 
authorities of Delhi Administration to check 
illegal mining. The Delhi Administration bas 
initiated action against more than 100 parti. 
for violation of reaulations. 
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(c) and (d). The Delhi Admini~tration has 
taken action to recover the price of minerals 
excavated illegally as well as royalty amount .. 
ing to several lakhs of rupees. More cases 
are beins processed and raids are being further' 
intensified. 

{English] 

Amount of Advance Granted by Nationalised 
Banks Abroad 

2812. SHRI R. PRABHU: Will the 
Minister of FINANCE be pleased to state: 

(a) the total amounts of advance granted 
during the last three years by each of the 
nationalised banks opereting outside India; 

(b) the extent of doubtful debts incurred 
in this regard; and 

(c) whether Govt!rnmcnt propose to 
undertake a study of the systems with a view 
to ensure that indio;criminate advances are 
not granted by local agencies of foreign 

branches? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
information, as furnished by the RBI, is 
given in the statement attached. 

(b) According to the forms of Balance 
Sheet and Profit and Loss Account prescribed 
in the Third Schedule of Banking Regulation 
Act, 1949, banks ate given statutory protection 
from disclosing the particulars and quantum 
of bad and doubtful debts for which provision 
is mode to the satisfaction of Auditors. The 
required information, therefore, cannot be 
made available. 

(c) With a view to review the system of 
operations and to devise ways to strengthen 
the systems of control and monitoring of the 
operations of overseas branches of Indian 
banks, a Working Group consisting of 
representatives of the Government, Reserve 
Bank of India and some banks, has been set 
up. The report of the Group is awaited. 

Statement 

Out~ta"ding ad~'clIIC('.~ of the hrallche.\' of I"dialt Public Sector Banks operatillg out side 
Judi a as at tile eml of 'he year 1981, 1982 alld 1983 

(Rupees in Crores) 
.------ ---~-

Sr. Name of the bank 1981 1982 1983 

No. 

1. State Bank of India 1114 1665 1936 

2. Bank of India 631 84B 1185 

3. Bank of Baroda 418 534 584 

4. Central Bank of India 71 146 205 

5. Union Bank of India 23 58 44 

6. Punjab National Bank 136 238 466 

7. Syndicate Bank 78 125 136 

8. United Commercial Bank 240 243 381 

9. Punjab and Sind Bank 7 9 15 

10. Indian Bank 86 111 166 

11. Indian Overscss Bank 333 414 549 

12. Cal'lara Bank (London branch was opened 
only in November. 1983) 

3133 4391 5667 
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Deposits and Advances or Dhanlakshmi 
Banks 

2813. SHRI K. P. UNNIKRISHNAN: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the deposits and advances of Dhana
lakshmi Bank with its headquarters at 
Trichur in 1982-83, 1983-84 and 1984-85; 

(b) the number of branches opened by 
the bank in the last three years; and 

(c) whether the working of the bank 
has been satisfactory and the steps taken by 
the Reserve Bank to improve the working 
of this bank? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
available information as at the end of 1981, 
1982 and 1983 is as follows: 

As on Deposits Advances 
(Rupees in ]akhs) 

31-12-1981 4843 

31-12-1982 5312 

31~12-1983 5350 

2713 

2844 

2915 

(b) Reserve bank of India (RBI) has 
reported that the Dhanalakshmi Bank Ltd. 
opened four and two branches during 1982-83 
and 1983-84 respectively. No branch was 
opened during April to December, 1984. 
However, the bank has five licences pending 
with It for opening of branches. 

(c) The Bank's working is being clo~ely 

rponitored by the RBI. 

An Officer of the RBI and a retired 
experienced banker have been appointed as 
Additional Directors on the Board of the 
bank to strengthen its management. 

[Translation] 

Amalgamation of five Banks in U.P. 

2814. SHRI HARISH RAWAT: Will 
tbe Minister of FINANCE be pleased to 
state: 

(a) whether any proposal sponsored by 
the Government of Uttar Pradesh for 
amalgama tion of five banks is under conside
ration of the Union Government; and 

(b) if so, the time by which the propo
sal in this regard is likely to be finalised ? 

THE MINISTER OF STATE IN THE 
,MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
Certain suggestions for setting up aU. P. 
based bank have been received. The Govern
ment is yet to take a view in the matter. 

[English) 

Nationalisation of Lakshmi Commercial 
Bank Limited 

2815. SlIRf E. S. M. PAKEER 
MOHAMED = Will the Minister of 
FINANCE be pleased to state : 

(a) whether Government have any pro
posal to convert the Lakshmi Commercial 
Bank Ltd. into a nationalised one; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) Does not arise. 

[Trans/atioll] 

Opening of Bank Branches in Himachal 
Pradesh 

2816. SHRI K. D. SULTANPURI: 
Will the Minister of FINANCE be pleased 
to state the number of bank branches pro .. 
posed to be opened by Government in 
Himachal Pradesh during the Seventh Five 
Year Plan period with details thereof? 

THE MINISTER OF STATE IN THE 
MINlSTRY OF FINANCE (SHRI 
JANAROHANA POOJARY): The branch 
licensing policy for the years 1985 to 1990 
is being finalised. Pending finalisation of 
the above policy, it would not be possible 
to indicate the number of bank branches 
that would be allowed to be opened in 
Himachal Pradesh. However, banks are at 
present holding 48 authorisations for openina 
branches in the State. 

[English] 

Grant of Fund. to States for their 
Developmental Programmes 

2817. SHRI C. MADRA V kBDDY: 
Will the Minister of FINANCE be pleased 
to state: 
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(a) whether uniform treatment is not 
being aiven to all State Governments in 
regard to the provision of funds for the 
development of those States under States 
Development Programmes; 

(b) whether Reserve Bank of India has 
also issued directions to stop overdrafts to 
some of the States Governments and if so, 
the reasons thereof; and 

(c) the total funds for the development 
of States aJJocated by the Union Govern .. 
ment to each State scparalely during the last 
three years, year-wise? 

THE M1NISTER OF STAlE IN THE 
M1N1STRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Assistance 
for State Plans in providad on the basis of 
modified GadgiI FOI1llula approved by the 
National Deve10pment Council. 

(b) Government of lndia have advised 
all the States to limit their overdrafts to the 
figures reached on 28-1-1985 and the Reserve 
Bank of India have been advised to stop 
payment of any State which exceeds this 
limit for seven continous working days. 

(c) A statement is attached. 

Statement 
.------------ - ----
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Import of Rubber through S.T.C. 

2818. SHRI GEORGE JOSEPH 
MUNKACKAL : Will the Minister of 
COMMERCE AND SUPPLY be pleased to 
state: 

(a) the quantity of rubber imported 
during 1984-85; 

(b) the price/value of imported rubber 
during the last few months; 

(c) whether the price of rubber has 
crashed from Rs. 18 to Rs. 14/50 per 
kilogram; 

(d) if so, the reasons therefor; 

(e) the reasons for importing rubber 
when there is exce~s production of rubber in 
the country; and 

(f) the steps Government propose to 
take for protecting the poor and sman 
rubber cultivators? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) During 1984-85, STC 
imported 26,650 tonnes of rubber excluding 
8,500 tonnes which arnved in the financial 
year 1983-84 (February/March, 1984) but 
could not be cleared due to Port and Dock 
Worker's strike. As such, this quantity was 
also cleared during the year 1984-85. 

(b) The release prices of imported 
rubber are Rs. 16,080 per tonne for RSS-1I1 
and Rs. 16,500 per tonne for SMR-20. 

(c) The highest and the lowest monthly 
average prices for different grades of rubber 
are indicated below : 

(Rs./Kg.) 

July 84 Nov. 84 

Lot rubber 11.28 14.94 

RMA-4 18.35 15.48 

(d) Fall in price during November, is 
seasonal because of peak of production 
period September onwards. This is an 
annual feature. However low off take of 
rubber by tyre manufacturing sector was 
another reason for faU in prices during 
NovctQ.lber. 1984, 

(e) The total import during ] 984-85 
was only to the extent required to bridge the 
deficit between supply and demand. 

(f) Government is watering supply, 
demand and price trends' of rubber cons· 
tantly. Imports are allowed only to the 
extent necessary to bridge the gap between 
supply and demand and thus the interests 
of rubber grov-ers including small rubber 
cultivators are protected. Various schemes 
are also implemented for the promotion of 
rubber cultivation in small holding sector. 

Requirement o( Coal (or Ralrhur Thermal 
Power Plant (Karnataka) 

2R19. SARI V. S. KRISHNA rYER: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) the quantity of coal at present 
required for Raichur Thermal Power Plant 
in Karnataka; and 

(b) whether in view of the acute power 
shortage in Karnataka for the past 7-8 years 
Government will approve coal linkage for 
the expansion of the above thermal plant? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : (a) 
Coal linkage of 20,000 tonnes per month 
has been granted for the period April-June 
1985 for the Raichur TPS. 

(b) Coal linkage for the Raichur expan
sion (3rd unit- 210 MW) was sanctioned by 
the long-term Special Linkage Committee at 
its meeting held on 3-10-83. 

Jute Industry facing crisis duc to fall 
in Jute Bags 

2820. PROF. RAMKRISHNA MORE: 
Will the Minister of COMMERCE AND 
SUPPLY be pleased to state: 

(a) whether it is a fact that jute industry 
is facing acute crisis due to fall in jute bags 
etc.; and 

(b) if so, the steps are being taken to 
help the Industry for tackling the crisis? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) During the first half of the 
current jute season 1984-85 (July-June), the 
demand position was reported to be good 
and the jute goods pricc;s were favou~ab~e, 
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Ho-wever, since February, 1985, there has 
been fall in prices of jute goods due mainly 
to sluggish demand. 

(b) A statement is attached. 

'Statement 

The Central Government has been taking 
various steps from time to time to improve 
the working of the jute industry. The 
important steps taken by the Centra] 
Government for improving the viability of 
the jute industry and encouraging exports 
Include: 

(i) Purchase of jute goods by Govern
ment (0 G (' and D) from Jute 
Industry on cost plus basis; 

(ii) Introduction of compulsory use of 
100% new jute bags by cement 
industry; 

(iii) Setting up of a Standing Committee 
under the auspices of RBI to Study 
viability of jute mills and to sug
gest a package of financial measures 
for the rehabilitation of potentially 
viable units; 

(iv) Providing higher cash higher com
pensatory support to the dynamic 
sectors of jute goods; 

(v) Involving STC in assisting the 
exports of carpet backing cloth to 
North American markets by form
ing STC-Jute Industry Consortium 
on 50 : 50 loss sharing basis; 

(vi) Constituting a new Jute Develop
ment Council and a Jute Fund out 
of the proceeds of Cess tp give 
boost to Rand D efforts and 
export promotion. 

(vii) Encouraging development of export
able products through intensifica
tion of Rand D efforts. 

[Translat ion] 

Simplification of Import Policy 

2821. SHR} RAM PY ARE PANIKA : 
Will the Minister of COMMERCE AND 
$UPPL Y be .,leas~d 10 state : 

(a) whether Government propose to 
simplify the import policy; 

(b) if so, the details in this regard to 
the propo~ed simplified import policy; 

(c) whether the decision to change the 
import policy has been taken with any 
specific purpose; and 

(d) If so, the details thereof and the 
benefit likeJy to accure to the country as a 
result of the proposed change? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMFRCE (SHRI P. A. 
SANGMA) : (a) to (d). The Government 
propose to announce the new Import and 
Export Policy today. Minister of Commerce 
is expected to make a statement in this 
regard shortly after the Question houT. 
Copies of the new Import and Export Policy 
will be laid on the Tabl~ of the House. 

[English] 

Financial Assistance to Unemployed 
Youths under I. R. D. P. Scheme 

2822. SHRI UTTAM RATHOn: 
Will the Minister of FINANCE be pelased to 
state : 

(a) the number of people helped under In
tegrated Rural. Development Programme, 
Scheme for Educated Unemployed Youths 
and other schemes in each district of 
Maharashtra during the last two years ; .e. 
1983-84 and 1984-85; 

(b) whether the commercial banks are 
reluctant to help to complete their tarsets 
under this Scheme; and 

(c) if so. action Government propose to 
take in this regard? 

THE MINISTER OF THE STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
present data reporting system does not yield 
district-wise information. The porgress made 
under the Integrated Rural Development 
Programme in Maharashtra during the last 
two years ;.e. 1983-84 and 1984-85 (upto 
January, 1985) is as under: 
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-------------------------------------------------------------------
Year 

1983-84 

1984-85 

Target 

1,77,600 

1,77,600 

(Till January, 1985) 

The total number of beneficiaries 
covered under the Self~Employment Scheme 
for Educated Unemployed Youth during 
1 g83-84 was. 24,579 in Maharashtra State as 
apit\$t a target of 20.800. As per available 
data till the end of February, 1985, District 
Industries Centres in the State had sponsored 
22,335 applications as against an annual 
taraet of 25,000 for 1985-85. 

(b) No Sir, 

(c) Does not ari$!. 

Loan by NBARD to Tea Gardens in 
Darjeeling 

2823. SHRI K. RAMAMURT-HY: 
WiI1 the Mini~tcr of COMMERCE AND 
SUPPLY be pleased to state: 

(a) whether it is a fact that not even a 
single loan under the 18 schemes sanctioned 
for rejuvenation and rcplanatation of tea 
gardens in Darjeehng by the. National Bank 
for Agriculture and Rural Development has 
been drawn so far; and 

(b) the details of 18 schemes and the 
reasons for not availing of the loan so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) and (b). National Bank for 
Agriculture and Rural Development has so 
fa r Sanctioned 18 schemes involving bank 
loans of Rs. 359.03 lakhs in Darjeeling for 
Happy Valley, Makaibari, Phuguri, Lingia, 
Clenburn, Tumsong, Moodakotte, Pandam, 
Balasun, Singbuli, Badamtam, Thurbo. 
Barneshet!, Mim, Runglee, RungHot, Roong
moo)$: and Cedars, Arya and Nagri Tea 
Gardens. Canara Bank has already started 
disbursement against sanctioned schemes of 
~s. 77.50 lakhs in the case of three gardens, 
Disbursement$ in (>~b~r ca$~S are expected 
§Oortly. 

No. of families 
actually assisted 

2,56,052 

1,66,387 

Percentage of families 
assisted to target 

144.2 

93.7 

Exports of Tobacco to China 

2824. SHRI CHINTA MOHAN: Will 
the Minister of COMMERCE AND 
SUPPL \' be pleased to state: 

(a) whether there were any tobacco 
exports from India to China via Hongkong 
tlrms; and 

(b) if so, the details thereof during the 
last three years '1 

THE MINISTER OF STATE IN THE 
MINJSTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) Yes, Sir. 

(b) Exported of tobacco from India to 
China i'ia Hongkong firms during the la~t 3 
years are given below: 

Qty-. Value 
_______ in t~nnes _~ __ Jin Rs. lak_!1s) 

1981-82 

1982-83 

1983~84 

26,330 

100 

38.94.33 

21.25 ~ 

The Indian suppliers are MIs. 
M. Venkataratnam and Co., ITC Ltd., Maddi 
Lakshmiah and Co. and Gogineni Tobacco. 
The Hongkong firms are MIs. TAFU and 
Co., I Hua Trading Co. and Pacific Trading 
and Agency Ltd. 

Submission of Report by Committee to 
Study Cooperative Insurance 

2825. SHRI MOHANBHAI PATEL: 
Will the Minister of FINANCE be pJeased to 
state : 

(a) whether Government have nominated 
a committee to study the cooperative insur
ance in the country; 

(b) if so, whether Government have 
. received the report from the Committee; and 
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(c) if 1;0, the recommendations made and 
the action taken by Government to imple
ment them? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY) : (a) No, Sir. 

(b) and (c). Does not arise. 

Steps to Prevent Pollution luggested by a 
Team of German Experts' 

2826. SHRI BRAJA MOHAN 
MOHANTY : Will the Minister of STEEL, 
MINES AND COAL be pleased to state : 

(a) whether under Indo-German Tech
nical Co-operation Scheme a team of 
German experts which inspected the four 
iron and steel works at Rourkela, Durgapur, 
Bokaro and Jamshedpur have expressed 
their dissatisfaction over handling of popu
lation problem in the aforesaid public and 
private undertaking; 

(b) the steps suggested in the report to 
prevent po]]ution; 

(c) whether Government and Pollution 
Board have acted on the report; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMEMT OF STEEL (SHRI K. 
NATWAR SINGH): (a) to (d). Dr. 
Ferdinand Fink a German expert on pollu
tion control in steel plants working under 
Indo -German Technical Cooperation 
Scheme visited steel plants of Steel Autho
rity of India Limited (SAIL) ot Rourkela, 
Durgapur and Bokaro and Tata Iron and 
Steel Company plant at Jamshedpul' between 
23rd July and 7th August, 1982. He submit
ted his report to Central Pollution Control 
Board under Department of Environment in 
November, 1982. His general recommenda
tions were as follows : 

(i) Provide measuring devices for each 
shop separately and also for w~ste 
water. 

(ii) Monitor regularly the waste water 
effiuents from all outlets of each 
plant. 

(iii) Treat phenolic water of the coke 
ovens and reuse that wator for 

quenchilll of coke. 

(iv) Various types of slurries should be 
treated before discharge to public 
waterways. 

(v) Provide for monitoring on all 
important stacks to measure stack 
emissions. 

(vi) Revamp and commission all the 
water treatment plants wherever 
they are out of commission. 

(vii) All air population control equip
ments should be commissioned and, 
wherever necessary, they should be 
augmented. 

Action has been taken by SAIL on most 
of the recommendations and the matter is 
being pursued to ensure 1000"(' compliance. 
Action plans have been prepared for 1985-90. 
Special action is being taken for afforestation 
and provision of air and water pollution 
control equipments. 

Tata Iron and Steel Company Limited 
is also implementing the recomendations of 
Dr. FInk. 

Usc of Jute Fibre for Manufacturini 
of other Articles 

2827. SHRI D.L. BAITHA : Will the 
Minbter of COMMERCE AND SuPPLY 
be pleased to state: 

(a) whether jute fibre is mostly used 
for making aunny bags in India and results 
in larger export of raw materials to th. 
foreign countries. 

(b) whether Government have made 
any etfort to diversify the use of jute fibro 
for the manufacture of oth~r articles; 

(c) if tiO, the names of such articles; 

(d) whether Govenrnent have made 
any study of other articles fetching better 
prices and ar..! in m~re demand in the foreign 
countries; and 

(e) if s(), the details thereof? 

THE MINISTER OF STATE OF THE 
MlNlSTRY OF SUPPLY AND TEXTILE 
(SHRI CHANDRA SHEKHAR SINOH) : 
(a) Jute fibre is used for aunny bap to the 
extent of about SO per cent of tolal produc. 
tion of the fibre and the balance is used rot 
makiDl hession, carpet banckinl cloth etc. 

'II 
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Due to tight supply position of the fibre in 
the country, its export has been almost 
negligible during the last couple of years. 

(b) and (c). Yes, Sir. The Government, 
Jute Manufacturers Development Council and 
Indian Jute Industries Research Association 
are making vigorous efforts in diverstification 
of the products thorugh Research and 
Development. However, more intensification 
of Rand D efforts are necessary. The 
diversified products include carpet backing 
cloth, jute blended decoratives, house-hold 
furnishings, carpets, jute reinforced plastics 
etc. Above items are all high value products 
for which potential demand exists in foreign 
countries. 

(d) and (e). Internatioaal Trade Centre 
at Brussels has undertaken market promo
tion in respect of jute products in collabora
tion with India Trade Centre at Brussels. 
More vigorous effort has been planned for 
market promotion by I. T. C. 

Use of Bearer Bonds as Parallel 
Currency 

2828. SHRI B. K. GADHAVI: Will 
the Minister of FlNANCE be pleased to 
State: 

(a) whether bearer bonds are being used 
as a parallel currency; 

(b) whether they are being sold at 
premium to conceal black money; 

(c) if so, the steps contemplated to 
check this; 

(d) whether the steps taken to unearth 
the black mone), are adequate; and 

Year SAIL (including lISCO) 

(e) whether Government propose to 
operate any other device besides the 
declared one to combat the manners of 
black-money? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (e). 
There arc no official transactions in bearer 
bonds. 

All possible measures to check circulation 
and prevent further proliferation of black 
money, including administrative, legislative 
and institutonal are being taken from time 
to time. 

Production of Steel 

2829. SHRI EDUARDO FALEIRO: 
Will the Minister of STEEL, MINES AND 
COA.L be pleased to state : 

(a) the production targets fixed for the 
different steel plants for the Sixth Five Year 
Plan period particularly for the current 
financial year; 

(b) whether these targets are expected to 
be fulfilled; 

(c) if not, the extent of shortfalls and 
the reasons therefor; and 

(d) the steps being taken to increase 
production of steel ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATW AR SINGH) : (a) and (b). The targets 
and production of saleable steel by SAIL 
(including nSCO) and TiSeO during the last 
five years and their production plan for 
1985-86 is given below: 

TISCO 
-

Target Actual % age of Target Actual % age of 
fulfilment of target fulfilment of target 

-------.--------
1980·81 5795 4767 82 1550 1537 99.2 

1981·82 5730 5651 99 1550 1606 104 

1982 .. 83 5800 5672 97.S 1550 1621 lOS 

1983 .. 84 4731 4771 101 1550 1626 lOS 

1984.85 5470 S283 97.6 1650 1679 102 

1985"86 5920 1700 

(plan) 
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(c) and (d). Productian depends on 
various factors like the health of the plants, 
adequate availability of the right quality of 
inputs and the market needs. Efforts are 
made to attain high capacity utilisation by 
proper maintenance nnd inputs of the desired 
quality. 

As a long term measure output of steel 
in the country will also be increased by 
technological upgradation of existing plants 
and setting up of new steel plants. 

Facillties for Growth of Handicrafts 
and HaocJlooms 

2830. SHRI AMARSINH RA THA W A : 
Will the Minister of COMMERCE AND 
SUPPLY be pleased to state : 

(a) whether Government have prepared 
a programme for giving all facilities for the 
growth of handicrafts and handlooms and 
undating their technology under the revised 
20-Point Programme; 

(b) if so, the details thereof; 

(c) how the programme is likely to be 
implemented; 

(d) whether any special steps are being 
taken to introduce this plan in Adivasi area 
also; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) Y cs, Sir. 

(b) and (c). 
attached. 

As in the statement 

(d) and (e). All the development pro a 

grammes are equally applicable to tribal 
areas as well. 

Statement 

Haodicrafts. The programmes for promo
tina growth of handicrafts include training 

of craftsmen, marketing, providing assistance 
to State Corporations and Apex Cooperative 
Societies for setting up of Raw Marerial 
Depots and Common Facility Centres in 
Crafts concentration areas, opening of sales 
outlets in important towns and cities and 
providing assistance to states for primary 
cooperatives for handicrafts workers. For 
updating of technology for handicrafts there 
arc at present four regional Design and 
Technical Development Centres in addition 
to National Institutes of hand printed textiles 
and cane and bamboo. Further, a scheme 
of providing design assistance to State 
Handicrafts Corporations/Apex Cooperative 
Societies and for supply of tools and 
equipment at subsidised rates,.is also beiDa 
implemented. 

HandJooms. The main po]icy of the 
Government is directed towards the creation 
of an infrastruture in the form of Cooperatives 
and State Handloom Development Corpora
tions for ploviding a package of inputs like 
supply of yarn. credit, marketing etc. 
Rmpha~is IS also being laid on modernisation 
of looms to mcrease the productivity and tbe 
earnings of the weavers. The Weavers Service 
Centres and Indian Institute of Handloom 
Technology are engaged in continuous 
research for updating technology in the 
hand loom sector. 

Metal Exploration in Kerala by GSI 

2831. SHRI T. BASHEER : Will the 
Mitlislcr of STEEL, MINES AND COAL be 
pleased to state : 

(a) whether any discoveries have been 
made during the metal explorations so far 
undertaken in Kerala by the Geological 
Survey of India; and 

(b) if so, the details in this regard? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI V ASANT SATHE): 
(a) and (b). In the course of the surveys, the 
Geological Survey of India indcntified the 
occurrence of some of the following impor
tant mineral prospects in Kerala : 
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Mineral Estimated Reserves 
(in lakh tonnes) 

Location 

- - --- ---------_------_._------ .- ----- -------
Iron ore 
(31 to 41 % Iron) 

Bauxite 
(aU grade) 

Graphite 
(20% fixed carbon) 

Gold 
(Placer and Primary) 

Pending Claims of L.1.C. 

882.9 

158.9 

15.6 

2832. SHRIMATI KJSHORI StNHA : 
Will the Minister of FINANCE be pleased to 
slate : 

(a) the pending claims ratio of Life 
Insurance Corporation of India at present to 
total claims; 

(b) whether this is comparable to 
insurance companies in other countries; and 

(c) the ratio of death claims repudiated 
by the LIC ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) The 
ratio of amount of pendmg death and 
maturity claims to the total claims of LIC 
as on 31st March, 1984 was 12.64%. 

(b) Yes, SIf. The ratio of outstanding 
claims as p~r the late!)t available figures of a 
few leeding foreign insurance companies arc 
aiven below: 

Metropolitan Life 
(31-12-1983) 

Norwich Union 
(31"12-1982) 

Prudential 
(31-12-1981) 

15.0% 

10.5% 

13.4% 

(c) In 1983-84, death claims for Rs. 1.68 
crores were repudiated and the ratio of these 
claims to the total death claims amounting 
to Rs. 98.75 crores intimated durina tho year 
~mes to 1.70%. 

Kozhikode and 
Malapuram District 

Quilon, Trivandrum 
and Cannanore 
districts 

Ernakullam, Idukki, 
Kottayam Quilon and 
Trivandrum 

Malapuram District 
(Recoglaissance survey 
carried out to locate 
gold prospects) 

Export of Silver for Payment of Gold 
Import 

2833. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of FINANCE be 
pleased to state : 

(a) whether the Chairman of the Gcm 
and Jewellery Export Promotion Council 
had suggest export of silver to pay for gold 
import to strengthen country's jewellery 
export potential as reported in the 'Financial 
Express' of March 6, 1985; 

(b) if so, Government reaction thereto; 

(c) whether any scheme for such 
exchange of sil ver for gold will be instituted; 
and 

(d) whether there is a large outgo of 
silver from the country through smuggling "l 

THE MINISTER OF STATE IN THE 
MlNISTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY) : (a) In an 
interview published in the Financial Express 
dated 6th March, 1985, Chairman, Gem and 
Jewellery Export Promotion Council has 
suggested that it would be desirable to adopt 
a scheme whereby silver exports could be 
linked to gold imports. However, no 
details of the scheme have been spelt out in 
the news-item nor have the Government 
received any detailed scheme. 

(b) Does not arise. 

(c) No such scheme is under Govern
ment's consideration. 

(d) Not at prescnt. 
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Public Sector UndertakiDII In Manipur 

2834. PROF.MEIJINLUNG KAMSON: 
Will the Minister of FINANCE be pleased 
to staw : 

(a) whether Government of Manipur 
have asked Union Government to establish 
some public sector undertakings in the State 
for production of items pertaining to defence, 
electronic and telephone equipments, etc.; 
and 

(b) if so, 
thereto? 

Government's reaction 

THE MINISTER OF S1' A TE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 
Government of Manipur have for asked for 
the setting up of a public sector electronic 
instrument manufacture facility in the State. 

(b) A technical team sent by Govern
ment to suggest wayc.; and means to promote 
electronics industry in Manipur have made 
suggestions which have been noted for 
implementation in stages. 

Number of Employees in National 
Aluminium Co. Ltd. 

2835. SHRI A. C. DAS: Will the 
Minister of STEEL, MINES AND COAL 
be pleased to state: 

(a) the total number of employees in 
National Aluminium Co. Ltd. as on 31 
December, 1984 and the number of Scheduled 
Castes and Scheduled Tribes amongst them; 
and 

(b) the strength of these employees as 
on 31 December, 1982 1 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) The total number of employees on the 
regular rolls of the National Aluminium 
Company Limited (NALCO) was 1377 on' 
3]·12-1984, out of which 169 belonged to 
Scheduled Castes and 81 to Scheduled 
Tribes. In addition. 143 trainees were 
on the rolls of the CornpamYt out of 
which 22 belonged to Scheduled Castes and 
10 to Scheduled Tribes. 

(b) There were 638 employees working 
in NALCO as on 31.12.1982 out of which 
152 belonged to Sched\ll~d Cptes and 18 to 
~heduled Tribes, 

(TraIlS lation] 
Setting up of Coal Stockyards in MadhIa 

Pradesh 

2836. SHRI MAHENDRA SINGH: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether the Coal India Limited had 
taken a decision in the past to set up coal 
stockyards at twelve places in Madhya 
Pradesh; 

(b) if so, the number and names of the 
coal stockyards set up in Madhya Pradesh 
to date; and 

(c) the action being taken for setting up 
of the remaining coal stockyards a)ongwith 
details of the locations? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRJ V ASANT SATHE) : 
(a) Yes, Sir. 

(b) Earlier, five stockyards one each at 
BhopaJ, Indore, GwaJior, Katni and DODgar
garh were commissioned. However, with 
the change in policy to move coal only 
by rail to the stockyards, some changes 
became necessary and at present only 3 
stockyards arc functioning at Gwalior, 
Indore and Raipur. 

(c) Action is being taken by Coal India 
Ltd. to open six more stockyards in Madhya 
Pradesh, at Katni, Bhopal, Satna, Khandwa, 
JabaJpur and Ratlam. 

[English] 

Permanent Commission to Scrutinise 
Country's Scarce Resources used by 

Banking System 

2838. SHRI NARSINGRAO 
SURYAWANSHI: Wi1I the Minister of 
FINANCE be pleased to state : 

(a) whether An India Cor.federation of 
Bank Officers Organisation (AICOBOO) 
have demanded setting up of a "Permanent 
Commission" to scrutinise the alleged 
misuse and mismanagement of the country's 
scarce resources by the banking system; 
and 

(b) if so, the reaction of Government 
thereon? 

THE MINISTEll OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
J"'N~OHANA POOJAR Y): (a I Th~ 

• 
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Government has not received any such 
proposal. 

(b) Does not arise. 

Excise duty Realised from States 

2839. SHRI P. CHIDAMBARAM : Will 
the Minister of FINANCE be pleased to 
state : 

(a) the year-wise receipts of excise duey 
realised from the States of Andhra Pradesh, 
Karnataka, Kerala and Tamil Nadu during 
the Sixth Five Year Plan from 1980~85; 

and 

(b) whether the increase in receipts from 
excise duty is considered as a measure of 
industrial growth ? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY): (a) The 
receipts of excise duty from the Collectorates 
of Central Excise located in the State of 
Andhra Pradesh, Karanataka, Kerala and 
Tamil Nadu during the period 1980·85, as 
per departmental records, are given in the 
enclosed statement. 

(b) Increase in receipts from excise 
duty in a given State depends on a number 
of factors apart from growth in production. 
such as the excise coverage and rates of 
duty On commodities produced in the State, 
rise in prices etc. Variations in excise cole
ctions from a State from year to year can 
also arise as a result of fluctuations in 
industrial production in the State. Hence 
increase in revenue from excise duties may 
not provide a re!iable index of industrial 
growth. 

Statement 

StQtem~nt showing Central Excise Revenue Realisation during the years 1980-81 to 
1984-85 from the Collectorates of Central Excise /ocatl'd il1 Andhra Pradesh. 

Karnataka, Kerala and Tamil Nadu I 

(Rs. Jakhs) 
--------- -- -----

S. Name of Gross Revenue from Union Excise Duties 

No. State 1980·81 

1. Andhra Pradesh 38218 

2. Karnataka 32358 

3. Kerala 21215 

4. Tamil Nadu 58422 

Request of Cotton Corporation of 

Maharasbtra for Export of 
Cotton Bales 

1981-82 

42554 

45674 

22391 

69010 

2840. SHRI VJJAY N. PATIL : Will 
the Minister of COMMERCE AND 
SUPPLY be pleased to state : 

(a) whether there was any request from 
Cotton Corporation of Maharashtra to allow 
them to export Cotton bales; and 

(b) if so, reaction of Union Government 
thereto? 

THE MINISTE~ OF STATE OF THE 

~ --- ~ 

1982·83 1983·84 1984-85 
(upto Jan. 85) 

Prov isiooal ----_ .. 
45965 61483 57428 

49330 55109 53235 

23430 24511 19192 

71740 78237 71699 
...,.... - - .....---- - ... - - -- -

MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
There is no Corporatjon in the name of 
Cotton Corporation of Maharashtra and no 
request bas been received from the said 
Corporation. However, the Maharashtra 
State Corporation Cotton Growers' 
Marketing Federation has been making 
request for release of export quota in their 
favour. 

(b) An export quota of 65,000 bales has 
been released in favour of Maharashtra State 
Cooperative Cotton Growers- Marketing 
Federation during the cun-ent cotton )'~. 
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Settlnl up of Bankinl Recruitment 
Board In Bihar 

2841. SHRI LALITESHWAR SHAH!.: 
Will the Minister of FINANCE be pleased 
to state: 

<a> the number of Banking Recruitment 
Boards or Commissions functioning in the 
country and location tbereof; 

(b) whether there is any proposal to set 
up one such recruitment board for Bihar 
which is the next most populous State; 

(c) if so, when; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) A 
Statement indicating the names of the 
Recruitment Boards with their locations is 
attached. 

(b) to (d). Ther is already a Regional 
Recruitment Board based at Patna for 
recruitment of Clerical candidates for State 
Bank of India and its associate banks in the 
State of Bihar. 

Statement 

Statement s/wwing the 11ames of the 
Recruitment Boards and their 

locations 

S. No. Name of the Board and its locations 

I. For 20 Nationalised Banks 

1. Banking Service Recruitment Board, 
Eastern Group, Calcutta. 

2. Banking Service Recruitment Board, 
Southern Group, Madras. 

3. Banking Service Recruitment Board, 
Southern Group, Banga] ore. 

4. Banking Service Recruitment Board, 
Northern Group, Delhi. 

,. Banking Service Recruitment Board, 
Western Group, Bombay. 

6. Banking Service Recruitment Board, 
Western Group, Baroda. 

7, Banking Service Recruitment Board, 
~tral Groul't L~knQW~ 

8. Banking Service Recruitment Board. 
Central Group. Bhopal. 

9. Banking Service Recruitment Board, 
North Eastern Group, Oauhati. 

II. For State Bank of IJUlfa Group 

1. Central Recruitment Board. Bombay. 

2. Regional Recruitment Board, 
Ahmedabad. 

3. Regional Recruitment Board, 
Bansa1ore. 

4. Regional Recrui~ment Board, Bhopal. 

S. Regional Recruitment Board, 
Bhubaneshwar. 

6. Regional Recruitment Board. Bomba)" 

7. Regional Recruitment Board, Calcutta, 

8. Regional Recruitment Board, 
Chandigarh. 

9. Regional Recruitment Board, Gaubati, 

10. Regionai Recruitment Board, 
Hyderabad. 

11. Regional Recruitment Board, 
Loucknow. 

12. Regional Recruitment Board, Madras. 

13. Regiona1 Recruitment Board. 
New Delhi. 

14. Regional Recruitment Board. Patna. 

Transfer Policy in Respect of Couples 
Working at on Station 

2842. SHRI SOMJIBHAI DAMOR : 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether it is the policy of Govern
ment that workiag couples should be posted 
at on station; 

(b) if so, whether there are some class 
III Customs Officers in the Directorate of 
Revenue Intelligence whose wives are workins 
in Delhi who have been transferred out of 
Delhi; 

(0) if so, the reasons thereof; and 

(d) the action taken by Govelll~tflt ip 
~i8 tepro ~ 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) Efforts 
are made to keep husband and wife, when 
both ar, service, at the same station, 
subject to administrative expendiency. 

(b) Yes, Sir. There are two Class 111 
InteUiSCllce Officers in the Directorate of 
Revenue Intelligence whose wiv~s are 
working in Delhi but their husbands are 
posted out of Delhi. 

(c) and (d). Intelligence Officers in the 
Directorate of Revenue Intel1igence are 
li,ble to be posted to any of the field for
mations especially for giving them varied 
experience and to meet operational require
ments of highly sensitive nature and other 
administrative exigencies. Reposting of 
these officers will be considered at appro
priate time subject to availability of vacan
cies and administrative expendiency. 

Lower Prices of Cashew Kernel in Kerala 
than in Neighbouring States 

2843. SHRI MULLAPPALLY RAMA
CHANDRAN: W.1l the Minister of 
COMMERCE AND SUPPLY be pleased to 
state : 

(a) whether the prevailing pricec; of 
cashew kernel in kerala is lower that tho~e 
prevailing in the neighbouring States of 
Karnataka and Tamil Nadu; 

(b) how far the Kerala Government ban 
on the movement of cashew kernel within 
and outside the State boundaries affected 
the cashew growing farmers of Kerala in 
seneral and the district of Cannanorc in 
particular; and 

(c) the action Government propose to 
take to ensure a remunerative price to the 
farmers 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) to (c). The information 
is being collected from the Government of 
Kerala and will be laid on the Table of the 
House. 

Setting up of rolling mill and fabrication 
unit of down stream product of 

aluminium plant In Orissa 

2844. SHRI GIRIDHAR GOMANOO : 
Will the Minister of STEEL, MINB~ AND 
~J\L be pleased to state ; 

(a) whether Government have taken a 
decision to set up the rolling mill and fabri
cation unit of down stream product of 
aluminium plant in Orissa; 

(b) if so, whether the project report of 
these units has been prepared on the basis of 
the recommendation of National Industrial 
Development Corporation; 

(c) if so, the details of these reports; and 

(d) the places selected for setting up 
rolling mill and fabrication unit and the 
progress made in this regard so far 1 

THE MIN]STER OF STEEL, MINES 
AND COAL (SftRI V ASANT SA "lHE) : 
(a) to (c). NALCO had commissioned Mis. 
National lndustrial Development Corporation 
Limited (NIDe) to prepaJ'e a market study 
for downstream produts of Aluminium. 
Thereafter, Mis. Matellurgical and Engineer
ing Consultants (India) Limited (MECON), a 
Government of India Enterprise, submitted 
a feasibility report for creation of downstIeam 
facilities. Earlier, as part of the downstream 
facilities. the National Aluminium Company 
Limited (NALCO) decided to sct up t\\ 0 wire 
rod mills each of 2 )\ 50,000 tonnes per year 
capacity. 

(d) The wire rod mill is being set up at 
Angul at the Aluminium Smelter Plant. A 
final decision on the location of the rolling 
mi1l and other downstream fecilitics wi11 be 
taken along with the investment decision by 
the Government. 

Guidelines to National Aluminium 
Compa ny Limited by Bureau of 

Public Enterprises 

2845. SHRI GIRJDHAR GOMANGO 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether the Bureau of Public Enter
prises has issued guidelines to the National 
Aluminium Company Limited, Orissa regard .. 
ing employment and development of ancillary 
industries; 

(b) if so, the details of the suidelines 
issued; 

(c) whether the Bureau of Public Enter
prises is getting the report from the National 
AJuminium Company Limited, Orissa regard ... 
ing the progress of the imp1etn~ntatio~ Qf 
~~ose ~ideliDes; all~ , 
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(d) if so, the details thereof since the 
~tarting of the project ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCB (SHRI 
JANARDHANA POOJARY) : (a) The 
Bureau of Public Enterprises has issued 
,uidelines for the growth and development 
of ancillary industries by pubJic sector 
enterprises which are applicable to National 
Aluminium Company Limited also', 

(b) Guidelines inter alia provide for 
formation of Plant Level Committee, identi
fication of areas of :lncillurisation, nomination 
of a Senior Officer for ancillary development 
by the enterprises. 

(c) and (d). The progress report prescribed 
under the Guidelines is normally received 
when the unit has gone into commercial 
production. NALCO is still in the construction 
phase. Preliminary reports received from the 
company, however. indicate that anci11arisa
tion is receiving the attention of the company. 
A Plant Level Committee has been set up. a 
senior officer has been made incharge of 
ancillary development and areas of ancillarisa· 
tion are being indentified. 

Separate Bank for Credit facilities to 
Small Sca1e Sector 

2846. SHRI N. DENNIS : Will the 
Minister of FIN AN CE be pleased to state : 

(a) whether Government are aware that 
small scale sector is facing difficulties regarding 

credits; 

(b) if so. whether Government propose 
to have a separate bank to render credit 
facilities according to the requirements of the 
small scale sector; and 

(c) if so, the details in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, Sir. 
Small scale industries are included ill the 
priority sector. Banks were given a target that 
their advances to the priority sector shou1d 
reach 40% of the total advances by March, 
1985. The lleserve' Bank is closely monitoring 
the performance of the banks in this direction. 
In its busy season credit policy announced in 
October, 1914, Reserve Bank of India. had 
also directed the banks to pay special atten· 

tion to meeting the gunuine credit require
ments of sroaU scale industries. 

(b) No, Sir. 

(c) Does not arise. 

IDdo~Thailand Trade RelatioD! 

2847. KUMARI PUSHPA DEVI : Will 
the Minister of COMMERCE AND SUPPLY 
be pleased to state : 

(a) whether Indo-Thailand joint efforts 
have been made to identify areas of mutual 
interest for further trade co-operation; 

(b) if so, the area in which India and 
Thailand have established trade relation 
earlior; 

(c) the new areas identified to established 
trade rela tion between both the countries; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) = (a) Yes, Sir. 

(b) The traditional major items of Indian 
export and import are as under : 

Export: Cotton, precious stones and metals. 
tanning and dyeing matetial, iron 
and steel, engineering items, animal 
foodstuffs, pharmaceuticals. 

Import : Pulses (including mung and matpe 
beans), paper and paper board; 
man-made fibres, raw materials for 
dyeina fiourspar. electrical 
machinery. 

(c) and (d). A Joint Trade Committee 
bas been set up. Main new areas of interest 
identified are as under : 

Project for development of Eastern sea 
pott in Thailand, for which Indian parties 
could respond to tenders. Auto industry 
illcluding spares and components, and aari .. 
cultural related equipment have been identified 
as potenc;:ial areas for joint ventures. 

ProductioD of Zink 

2848. KUMARI PUSHPA nEVI: Will 
the Minister of STEEL, MINBS AND COAL 
be pleased to state : 
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(8) whether Government have taken 
steps to increase the production of non
ferrous metals; 

(b) if so, the quantity in tonnes of zink 
produced in the country in the Sixth Five 
Year Plan; and 

(c) the name of various zink mines where 
steps have heen taken to increase the 
production of zinc ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) Yes, Sir. 

(b) 2,72,974 tonnes of zinc was ~produced 
in the country during the Sixth Five Year 
Plan (1980·81 to 1984·85). 

(c) Steps have already been taken to 
achieve near optimum level of production in 
tbe existing Zawar Group of Mines (Mochia, 
lalaria and Zawarmala) in District Udaipur, 
Rajastban. The other, Rajpura-Dariba Mines, 
also in District Udaipur, Rajasthan has gone 
into production only from 1984-85, and steps 
are being taken to reach the optimum level 
of production in a few years' time. Opening 

of a new mines at Rampura .. Asucha in 
District Bhilwara, Rajasthan is under exami. 
nation of the Government. 

Availability and Export of Mineral 
Deposits 

2849. SHRI HUSSAlN DALWAI 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) th" mineral deposits which are 
available in the country at present; 

(b) the State-wise break-up thereof; 

(c) the value of these mineral deposita; 
and 

(d) the mineral deposits that are exported 
and tbe Quantum of such exports ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) and (b). Based on the investigation. 
carried out for various minerals in the country 
by Geological' Survey of India and State 
Governments, the estimated reserves of major 
minerals in various States and the State .. wise 
break-up thereof is given below : 

-----------~ -_--------- .---------~--

Name of the Mineral State-wise break .. up of reserves (in lakh tonnes) 
-.. ------_.__ - ~...-.._ ~- ---.. -_-. .. _----

1 2 3 

Coal Bihar S,S7,030 

West Bengal 2.77,396.9 

Orissa 2,95.347.8 

Madhya Pradtsh 2,32,335.6 

Maharashtra 31,83l~S 

Andhta Pradesh 8S,046.0 

Arunachal Pradesh 910.0 

Assam 2,800.3 

Megbalaya 5,O89~4 

Nagaland 120.5 

Lignite Tamil Nadu 33,789.0 
Gujarat 1,6SO.2 
Rajasthan 1049.8 
Jammu and Kashmir '4.0 
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Iron Ore Hematite 
I 

Mqnetite 
(low grade ore) 

Manianese Ore 

Nickel Ore 

QtOIIlM 
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2 

Andhra Pra4esb 

Bihar 

Goa 

Ka rnat aka 

Madbya Pradesh 

Maharsbtra 

Orissa 

Rajasthan 

Andhra Pradesh 

Assam 

Bihar 

Haryana 

Karnataka 

Kerala 

Nagaland 

Rajasthan 

Tamil Nadu 

Andhra Pradesh 

Bihar 

Goa 

Gujarat 

Karnataka 

Madhya Pradesh 

Maharashtra 

Orissa 

Rajasthan 

Orissa 

Bihar 

Kamataka 

Maharashtra 

Orissa 

TamO Na"! 

120.4 

35,714.5 

8,840.8 

11,668.0 

24,701.4 

2,254.9 

31,238.7 

158.4 

2,447.87 

497.40 

6.41 

80.84 

51,702.70 

882.94 

100.00 

0.84 

5,316.99 

25.6 

1.4 

29A 

29.6 

479.3 

212.9 

162.7 

334.~ 

3.2 

1.602.6 

4.6 

29.0 

1.9 

1,314.9 

2.6 
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l~ wrUt ......... 

1 

LImestone 

Dolomite 

2 

Andhra Pradeab 

Allam 

Arunachal Pradesh 

Bihar 

Gujarat 

Goa 

Haryana 

Himachal Prac1eah 

Jammu and Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Manipur 

Mabarashtra 

Meghalaya 

Nqaland 

Orissa 

Pondichery 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Prad.b 

West Donpl 

Andhra Pradesh 

Arunachal Pradesh 

Bihar 

Kamataka 

Madhya Pradesb 

Mabaruhtra 

Orissa 

"I i I t I , .,J".,. A"".,.,. I. 
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1,59,706.4 

5,248.6 

1,400.0 

6,729.S 

1,07,922.9 

1,286.7 

S18.6 

9,S92.0 

2,926.6 

1,69.683.6 

415.7 

82,179.3 

80.4 

34,848.0 

61,891.1 

3,765.0 

8,406.8 

48.3 

53.196.6 

8,233.9 

0.9 

13,667.8 

238.S 

1,268.0 

4,263.9 

345.7 

3,341:8 

14,257.8 

2,601.9 

6,683.2. 

901.' 

21.3 
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1 2 3 

Uttar Praclolh 752.5 

West Benaal 2.524.7 

Gldarat 2.453.1 

Haryua 63.7 

Copper Ore Andhra Pradesh 90.9 

Bihar 2,151.3 

Gujarat 7'.7 

Haryana lSO.O 

Karnataka 108.8 

Madh,a Pradesh 1.92'.0 

Maharashtra 34.0 

Oriua 23.6 

Rajasthan 1.085.7 

Megbalaya 1.18 

Sikkim 7.3 

Tamil Nadu 1., 
Uttar Pradesh 7.7 

West Benaal 1.1 

Lead-Zinc Ore Andhra Pradesh 83.1 

Gujarat 74.4 

Maharasbtra 10.0 Zn 

Mcgbalaya 1.2 

Orissa 26.3 Pb 

Rajasthan 3.349.8 

Sikkim 7.8 

Tamil Nadu 6.8 

Uttar Pradesh 10.3 

Weat Benpl 32.5 

Bauxite Andhra Pradeab 4.791.7 

Bihar 732.6 

Ooa 280.7 0_ 
?9~,~ 
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1- 2 3 

Jammu and Kasbmir 72.8 

Kamataka 310.1 

Kerala 159.0 

Madhya Pradesh 1,939.2 

M aharashtra .,021.4 

Orissa 16,014.7 

Rajasthan 10.7 

Tamil Nadu 160.1 

Uttar Pradesh 140.2 

Barytes Andhra Pradesb J2S.86 

Bihar 0.18 

Himachal Pradesh 0.16 

Madhya PradeAb 0.94 

Kamataka O.IS 

Maharashtra 0.44 

Rajasthan 10.93 

Uttar Pradesh 0.2S 

Tamil Nadu 0.42 

Kyanite Bihar 0.90 

Kamataka 6.79 

Maharashtra 22.29 

Andhra Pradesh 0.02 

Rajasthan 0.10 

West Bengal 0.19 

Gold Ore Andhra Pradesh 44.41 
Karnataka 116.57 

DUlmond Madhya Pradesh 5.31 

(lath carats) 

Gypsum Andhra Pradesh 2.3 
Gujarat 72.0 
Himachal Pradesh 13.2 

l~m" and K~ " 1.4~~,~ 
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Kamataka 10.9 

Rajasthan 10,708.2 

Tamil Nadu 182.1 

Utta .. Pradesh 3.P 

Magnesite Himachal Pradesh 0.9 

Kamataka 10.0 

Rajasthan 2.6 

Temil Nadu 3".2 

Uttar Pradesh 1.736~8 

Tungsten Ore Kamataka 360.0 

Maharashtra 29.0 

Rajasthan 62-0 

West Bengal 3.8 

Sillimanite Assam 0.7 

Kamataka 0.9 

Kerala 34.1 

Madhya Pradesh 1.0 

Maharashtra 2.34 

Megbalaya 0.8 

Orissa 79.0 

Tamil Nadu 1.8 

Phosphorite Gujarat 5,0 

Madhya Pradesb 207» 

Rajasthan 830.7 

Uttar Pradesh 298.8 

(c) DuriDS 1984, 60 minerals were pro
ducod havins a iotal provisional value of 
Rs. 7680 crores. The share of fuel, metallic 
,nd ~(:m-~~t.llic ores is Rs. 6959 crores, RI. 

458 crores and Rs. 263 crores fllP'C&ivtl)'. 

(d) The details so far as minerals exported 
d\U'in, last two years are as follQWS : 
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Mineral 

Iron are 

Manganese ore 

Coal 

Chrome ore 

Baryta 

*Qty. 

122.05 

4.76 

0.92 

1.12 

0.08 

(*Qty. in lakb tonnes) 

Saney of Minerals Deposits 

1982-83 

2850. SHRI HUSSAIN DALW AI 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) the steps Union Government have 
so far taken to make detailed survey of 
mineral deposits in various parts of the 
country; 

(b) the details of the survey conducted; 
and 

(c) the details of the positive achieve
ments in this regard ? 

THE MINISTER OF STEEL, ]\rUNES 
AND COAL (SHRI VASANT SATHE): 
(a) to (c). Survey of minerals is a continu-

1983-84 

··Value ·Qty. ··Value 

2S9.~0 125.22 245.80 

16.80 4.05 14.60 

4.80 0.30 1.40 

6.50 1.27 8.00 

0.50 0.04 0.30 

(* .Value- Rs. in crores) 

ous process and is being undertaken in 
various parts of the country by Geological 
Survey of India, Mineral Exploration 
Corporation Limited and State Directorates 
as per their respective programmes. OS} 
undertakes systematic survey for location and 
preliminary exploration of minerals on a 
continuous basis using various techniques 
like systematic geological mapping, detailed 
mapping and drilling and passes on such 
information to Mineral Exploration Corpo
ration Limited for further (oHow up in respect 
of detailed exploration. As a result of mineral 
investigations, carried out by OSI and other 
agencies, substantial reserves have been 
estimated for all the major minerals in the 
country as given below : 

Name of the 
minerals 

Total reserves in 
the country in 

lakh tonnes 

State-wise description 

1 2 

Coal 14,87,913.0 

Lignite 36,573 

hon Ore (Hematite) 1,14,697.1 

'I 

Maanetite 61,035.99 
(low arade Ore;) 

3 

Bihar, West Bengal, Orissa, Madhya 
Pradesh, Maharashtra, Andhra 
Pradesh, Arunachal Pradesh, Assam, 
Meghalaya and Nagaland. 

Tamil Nadu, Gujarat, Rajasthan and 
Jammu and Kashmir. 

Andhra Pradesh, Bihar, Madhya 
Pradesh, Goa, Kamataka, Maba .. 
rash tra , Olissa and Rajasthan. 

Andhra Pradesh, Assam, Bihar, 
Haryana, Karnataka. Kerala. 
Natala~d~ Rajasthan and 1'.~iI ~~~~ 
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1 

Manganese Ore 

Nickel Ore 

Chtomito 

Limestone 

Dolomite 

Copper Ore 

Lead-Zink Ore 

Bauxite 

Phosphorite 

Barytes 

Kyanite 

Gold Ore 

1)1amoDd 
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2 

1,278.3 

1,602.6 (with 
about 1% nickel) 

1,353.0 

7,31,988.5 

39,479.1 

5,662.6 
(Average 1.11 C){, copper) 

3,602.2 
(Average 1.62% lead 

4.99% z.inc) 

26,536.6 

1,341.5 

739.3 

30.29 

160.98 

3 

Andhra Pradesh, Bihar, Goa, Gujatat. 
Karnataka, Madhya Pradesh, Maba
rashtra, Orissa and Rajasthan. 

Orissa. 

Bihar, Karnataka, Mahar8$)ltra, 
Orissa and Tamil Nadu. 

Andhra Pradesh, Assam, Arunachal 
Pradesh, Bihar, Gujarat, Goa, 
Haryana, H.P., J and K, Karnataka, 
Kerala, Madbya Pradesh, Maha
rashtra, Manipur, Megha),aya. 
Nagaland, Orissa, Pondichery, Rajas
than, Tamil Nadu, Tripura, Uttar 
Pradesh and West Bengal. 

Andhra Pradesh, Arunachal Pradesh, 
Bihar, Karnataka. Madhya Pradesh, 
Maharashtra, Orissa, Rajasthan, Tamil 
Nadu, Uttar Pradesh, West &DIIlI, 
Gujarat and Haryana. 

Andbra Pradesh, Bihar, Gujarat, 
Madhya Pradesh, Haryana, Kamataka, 
Maharashtra, Orissa, Rajasthan, 
Megbalaya, Sikkim, Tamil Nadu, 
Uttar Pradesh and West BenaaI. 

Andhra Pradesh, GLijarat, Maha
rashtra. MOIhalaya, Orissa, Rajasthan, 
Sikkim, Tamil Nadu, Uttar Pradosh 
and West Bengal. 

Andhra Pradesh, Bihar, Goa, Gujarat, 
Jammu and Kashmir, Karoataka_ 
Kerala, Madhya Pradesh, Maha .. 
rashtra, Orissa. Rajasthan, Tamil 
Nadu and Uttar Pradesh. 

Gujarat. Madbya Pradesh, Rajasthan 
and Uttar Prade&h. 

Andhra Pradesh, Bihar, Himachal 
Pradesh, Madhya Pradesh, Kama4a)ca, 
Maharashtra, Rajasthan, Uttar 
Pradesh and Tamil N4du~ 

Bihar, Kamataka, Mabarashtra, 
Andhra Pradesh. Rajasthan and W_t 
Benaal. 

Andhra Pradesh and Kar_taka. 

'31,000,00 Carats Madbya Prac1osb. 
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1 2 3 

Mica 

()ypaum 

Reserves not estimated Bihar, Rajasthan and An:dbra Pradeab. 

11,485.7 Andhra Pradesh, Gujarat, Himachal 
Pradesh, Jammu and Kashmir, 
Karnataka, Rajasthan, Tamil Nadu 
and Uttar Pradesh. 

Maanesitc 2,105.5 Himachal Pradesh, Kamataka, Tamil 
Nadu, Rajasthan and Uttar Pradtah. 

TuDpten Ore 454.8 Kamataka, Maharashtra, Rajastban 
and West Bengal. 

SillimaDit. 120.64 Assam, Karnataka, Kerala, Madhya 
Pradesh, Meghalaya, Mabarashtra, 
Orissa and Tamil Nadu. 

Gold Mines 

28S1. SHRI HUSSAIN DALWAI : 
wm the Minister or STEEL. MINES AND 
COAL be pleased to state : 

(a) the number of gold mines in the 
country at present; 

(b) Itate·wise details of the locations of 
the lame; 

(c) whether tbeae mines Ire owned 
by Govern.mcnt Of by an,. private party, 
details thereof; and 

(4) the total prod~ion of theM gold 
mu., 

THE MINISTER OF STEEL, MINES 
AMt> COAL (SHRI VASANT SATHE) : 
(a> to (e). At preset'lt the following i\\'e gold 
mines are b~in. worked in the country : 

A. Kolar Gold Field (Kolar District, 
K.artlataka) 

(i) Nundydrool MJae 

(ti) Cbampioft Reel M8 

(It I) Myaore Mine 

B. Raqiri Ootd Pleld (Anantpur Distt. 
. ~~Padesh) 

(iv) YQPPImau Mini 

The N undydroog, Champion Reef, 
Mysore and Yeppamane Mines are beina 
worked by the Bharat Gold Mines Ltd., a 
Central Government Undertaking. The 
Hutti Mines is being worked by Hutti Gold 
Mines Limited, a State Goveriunent under
taking. No gold mines are owned by any 
private party. 

(d) The total production of gold in 
these mines dUring 1984 .. 85 was 1956 Kgs. 

Financial Assistance to Weaker Sections 
by Union Bank of India, Ghazipur 

2852. SHRI ZAINUL BASHER. ! Will 
the Minister of FINANCE be pleased to 
state: 

(a) the number of cases referred by the 
State Government agencies for financial 
assistance under various programmes to heJp 
weaker sectjons of the population by the 
different branches of the Union Bank of 
India, Ghazipur region, Uttar Pradesh during 
1984-85; 

(b) the branch-wise details thereof; 

(c)ithe number out of them provided 
relief; 

(d) the· number of cases rejected; and 

(e) the number of cases which are under 
consideration ? 

C. Huttl Gold Field 
X ...... ) 

(Raichur Distt. THE MINISTER OF STATS IN THE 
MINISTRY OF FINANCS (SHill 
JANARDHANA POOJARY) : (a) to 
(e). Baaem Bank of Incli~ has ....." that (V) HuUi MiDe 
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the present data reporting system does not 
yield branch-wise details of financial assistance 

.,xtended to borrowers sponsored by state 
~ies. Union Bank of India have reported 
that following number of cases were referred 
to them by State Government agencies, for 
financial assistance under various programmes 
to belp weaker sections, in Ghazipur region 
during 1984-85. 

No. of cases referred 9478 
No. of cases sanctioned 7604 
No. of cases disbursed 6900 
Pending for disbursal 704 
Rejected/Returned 1041 
No. of cases under consideration 833 

Iodl.'. Share In World Market for 
Apparels 

2853. SHRI R. ANNANAMBI : Will 
the Ministrr of COMMERCE AND SUPPLY 
be pleased to state : 

(a) whether India's share in the world 
market for apparels can increase considerably 
with modern marketing strategies; and 

(b) if so, the details thereof 1 

THE MlNISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) and (b). Exports of garments depend 
upon several factors such as demand in the 
importing countries, competition from other 
countries, domestic production base, fashion 
trends, consumer preferences etc. Government 
has taken several steps to increase India's 
share in the world market for garments 
including the following : 

(i) With effect from 1st January, 1984 
rates of CCS have been revised 
upwards for certain categories of 
readymade garments. 

Oi) lOS garment and hosiery making 
machines have been placed on OGL. 
97 of these machines are allowed to 
be imported on payment of conces
sional duty. 

(iii) The Government bas announced its 
decision to permit deduction of SOC)(, 
of export profits from not taxable 
income subject to certain conditions. 

(iv) Bntitlement under R.EP licences for 
import of essential inputs is permit-

ted. Essential inputs are also 
permitted to be imported under the 
Advance Licensing Scheme for 
export production. 

(v) A Scheme of 100% Export Oriented 
Units is in operation which includ~ 
severa] textile items including ready
made prments. 

(vi) Inspection procedures for readymade 
garments meant for exports have 
been simplified. 

(vii) Government has been sponlOrUw 
and funding promotional activiti .. 
such as mar!{et studies, Buyer Seller 
meets, participation in International 
FairS/Exhibitions etc., in order to 
increase and diversify exports. 

Price of Controlled Cloth 

2854. SHRI CHINTAMANI JENA : Will 
the minister of COMMERCE AND SUPPLY 
be pleased to state: 

(a) whether the price of controlled cloth 
has been increased; 

(b) if so, the details thereof; 

(c) whether due to the abnormal increase 
in the price of controlled cloth the total 
sales turn-over has been affected; 

(d) if so, the details thereof; 

(e) whether due to the increase of tho 
price of c1oth, the weaker sections have been 
affected; and 

(f) if so, the steps being taken by 
Government to decrease the prices? 

THE MINISTER ()F STATE OF THB 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 

(a) No, Sir. The price of Controlled Cloth bae 
not been revised since July, 1981. 

(b) to (f). Do not arise. 

Baa of New ReeraltlHllt hi 
Government Senice 

2855. SHRI NARAYAN CHOUBEY ~ 
Will the Minister of PINANCB be p1eaud 
to state: 
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(a) whether a ban no new recruitment 
continues in the Union Government service 
at present; 

(b) when was the said ban imposed; 

(c) whether Government are going to 
withdraw the ban; and 

(d) the number of persons who have 
ratired from Government service through
cut India (including Railways) during the ban 

period? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (c). As 
a part of anti·inftationary measures, Mini
stries/Departments to the Government of 
India were advised in January, 1984 not to 
fill up existing vacancies. Instructions issued 
in this regard were valid up to 31st March, 
1985. Having regard, however, to the conti
nued need for utmost economy in Govern
ment expenditure, it has been decided that 
the above instructions should stand extended 
untill further orders. Exemptions have, how
ever~ been allowed in a few selective cases 
like appointment of dependents of deceased 
employees on compassionate grounds and 
handicapped persons, redeployment of perso
nnel surplus to one organisation in another, 
regularisation of casual labourers agal~st 
Group 'D' vacancies, filling up of vacancies 
purely by promotion etc. Proposales seekmg 
exemption from the purview of the above 
instructions are also con~idered on merits. 

(b) Stati!)tics on the suhjcct are not 
centraHy maintained. 

Comput.ers Acquired by G.S.l. 

2856. SHRI NARAYAN CHOUBEY 
Will the Minister of S1EEL, MINES AND 
COAL be pleased to stale: 

(a) the number of computers acquired by 
Geological Survey of India; 

(b) the types of computers and capacities 
thereof; 

(c) the cost of each computer; 

(d) the nutnber of computer programmes 
which have so far been undertaken by 
4iff~rent Qfficers holdina computers; 

(e) whether trained computor operators 
are employed by Geological Survey of India; 
and 

(0 if not, who are operating these 
computers? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) The Geological Survey of India has not 
acquired any computer. 

(b) to (0. Do not arise. 

Amount of Income-tax Outstandiog 
against Companies 

2857. SHRI SANA T KUMAR 
MANDAL : Will the Minister of FINANCE 
be pleased to refer to the reply given to 
part (c) of Unstarred Question No. 223 on 
15th March, 1985 regarding Supreme 
Court Judgement regarding Section 80-J of 
Income-tax Act and to state the amount of 
Income-tax outstanding against the com
panies like Lohia Machines, J. K. Synthetics 
which had filed an appeal in the Supreme 
Court and others who had been impleaded in 
it? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF FINANCE (SHRI 
JANARDHAN PODJAR Y) : In addition to 
Lohia Machines and J.K. Synthetics, 353 
assessees were impleaded in the appeal filed 
in the Supreme Court regarding Section 80-J 
of Income-tax Act. The requisite information 
about a 11 su~h assessccs wil1 have to be 
coHccted from field formations which will 
take considerable time. However, information 
of such asses sees against whom Income -tax 
demands exceeding Rs. 101akhs were out
standing as on 30-9-1984 is available presen
tly. According to it a sum of Rs. 113.49 
crOTeS was outstanding against those com. 
panies on 30.9.1984. 

Shoes Purchased from Organised 
Sector Like Batas 

2858. SHRI SANAT KUMAR MANDAL: 
Will the Minister of COMMERCE AND 
SUPPLY be pleased to state : 

(a) the nUn'lber and value of shoes pur
chased from the orpnised sectot like Datu 
durina the year 1984--85; 
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(b) the mode of purcbases; 

(c) whether tbese shoe manufacturers in 
the organised sector purchase shoes of various 
kinds and sizes made by the small sector, 
individuals and group of persons engaged in 
shoo-making in Agra, Delhi, Kanpur and 
other places and then stamp them with their 
own brand name; and 

(d) whether this also enables them to 
evade payment of any excise duty and if so, 
the check being exercised before taking 
delivery that the particular product in the 
one manufactured by the organised industry 
and not marketed by them in their own 
names and the middlemen's profit pocketed 
by them? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRJ CHANDRA SHEKHAR SINGH): 
(a) 50,69,144 Pairs. Value Rs. 10.28 
crores. 

(b) Advertised Tender/Limited Tenders. 

(c) and (d). The Department has no 
information about any such practices. The 
footwear supplied by the organised sector 
are inspected only at their factory premises 
in terms of the contract. 

Shortage of coal experienced by State 
Electricity Boards 

2859. SHRI ANANTA PRASAD 
SETHI : WIll the Minister of STEEL, 
MINES AND COAL be pleased to state : 

(a) whether the State Electricity Boards 
are experiencing shortage of coal; and 

(b) if so, the steps taken to improve the 
situation? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : (a) 
and (b). The coal stockes at some power 
stations are low because of transportation 
problems, inadequate facilities at the power 
stations for handling of coal wagons and also 
due to inadequate production by the Singareni 
Collieries Co. Ltd. The foHowing steps have 
been taken to improve the coal supplies to 
Power Stations : 

1. Power Stations with inadequate 
facilities for handling railway 
wagons have been asked to take 
steps for improvement of the 
facilities. 

2. Railways have been requested to 
move coal on priority to those 
power stations with low stockes. 

3. Steps have been taken to strengthen 
the menagement, curb absenteeism 
and improve industrial relations in 
Singareni Co11ieries Co. Ltd., to 
increase production. 

[Trans/ation I 

Export of Leather 

2860. SHRI PIYUS TJRAKY : Will the 
Minister of COMMERCE AND SUPPLY be 
pleased to state : 

(a) the total quantity of leather exported 
country-wise and the value thereof during 
the last three years; 

(b) the names and other details of the 
major leather exporting Indian companies 
and the quantity and value of leather expor
ted by each of them country-~ise and year
wic;e during the last three years; 

(c) the details of black-listed companies 
alongwith reasons therefor; and 

(d) the names and number of companies 
which were again permitted to export and the 
reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : (a) A stetment is 
attached. 

(b) to (d). According to the information 
furnished by the Council for Leather Exports, 
Madras, No exporter of finished leather was 
de-registered by either the Leather Export 
Promotion Council Madras or the Export 
Promotion Council for Finished Leather 
and Leather Manufacrures, Kanpur during the 
last three years. Company-wise exports are 
not monitored by the Government. 
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Statement 

Tile Wl/ue of Country-wise exports of 
finished leatser durin, the last 

three years is as under 

(Value in Million Rs.) 

Country 1981·82 1982-83 1983-84 

Weat Germany 246 256 294 

Italy 391 322 310 

U.K. 71 95 116 

O.n.R. 99 63 54 

U.S.S.lt. 477 417 380 

Australia 69 48 56 

Japan 39 32 32 

USA and Canada 286 28 223 

Others 553 738 491 
--- --- ---

Total 2231 1999 1956 
--- --- ---

The total quantity of finished leather 
exported during 1981-82,1982-83 and 1983-
84 was 489.30, 415.70 and 430.50 lakh pieces 
respectively. 

Advancing of Credits in Bihar by 
Nationalised Banks 

2861. SHRI VIJAY KUMAR Y ADAV : 
Will the Minister of FINANCE be pleased 
to ltate : 

(a) whether it is a fact that the natio
nalised banks in Bihar are advancing credit 
even less then 40 per cent of their deposits; 

(b) whether it is having an adverse effect 
on the development of Bihar; 

(c) if so, whether Government propose to 
make arrangements to double the credit ratio 
in Bihar; and 

(d) if so, the details thereof? 

THE MINISTFR OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJAR Y) : (a) to (d). The 
credits deposit ratio of public sector banks 
(SBI Group+ 20 nationalised banks) in 
-aihar stood at 40.7 per cent as at the end of 
March, 1984. 

Credit-deposit ratio in any area repre
sent$ only a mathematical relationship 

between deposits and advances of branches 
in that area and is hot an indication of 
adequacy or otherwise of the credit deployed 
in that area. Credit is only an input in 
productive ventures. undertaking of which by 
entrepreneurs is influenced by factors like 
availability of power, transport, communi
cations and other infrastructural faeilities. 
proximity to market, industrial climate etc. 
Level of credit deployment in any given area 
itself depends upon the level or" economic 
activity, particularly in the organised sector 
of trade and Industry. 

However. the banks have been asked to 
take necessary steps for htslproving the credit 
deployment in the states where credit-deposit 
ratio is Jow. The banks are involved in the 
preparation of District Credit Plans with a 
view to facilitate deployment of bank credit 
in the implementation of development pro
grammes State Government are also expected, 
on their part, to provide necessary infra
stractural facilities for deployment of larger 
bank credit. A combination of efforts on 
the part of banks and State Government is 
expected to enSllre greater flow of credit in 
the State of Bihar. 

[English] 

Sale of Steel Scrap by Steel Factories 
in Public Sector 

2862.SHRI V. SOBHANADREESWARA 
RAO : Will the Minister of STEEL, MINES 
AND COAL be pleased to state : 

'(a) whether large quantities of steel 
scrap are sold by steel factories in public 
sector; 

(b) whether Government have recently 
instructed these units to use the scrap to 
reduce handling costs, wastage etc.; 

(c) whether Government have examined 
ways and means to reduce the losses 
sustained by public sector steel urnts despite 
steep increase in steel prices in the recent 
years; aad 

(d) if so, the details thereof and the 
action taken thereon and the results, if 
any? 

THE MINISTER OF STATB IN THa 
DEPARTMENT OF STEEL (SHRI K~ 
NATWAR SINOH) : (a). No. Sir, 



(b) SALL bas been aake(t to lUllimi. 
MIIMIS, of sora". 

(c) Yes, Sir. 

~tl) 'r~ malb reason for the losses of 
the public sector steel plants bas betn ibat 
the price increase durins the past few years, 
did not fully compensate tbeth fdr the 
~ations in the cost of inputs. Efforts 
ma" ~ made fo en&ute IldeqmUe ftlPuts 
lnd of the riiht quality, better main
tenance, increase in capacity utilisation and 
ltti\bi'bedl of improved techttolbaical Dorms. 

rM6ft8 'have also been lb.'" to eotitdJn 
~nl!lture, '~tlCe mventbties }inC! .ebitt 
~ ,.tedtu,~fbn measutes. 11Je ftnat1etal 
~blts 8f ibe public seCtor '1_1 'plabts tdr 
1984-85 will show substantial ln1fjro'~btedts 
over the past. 

'PrtldactiOll and Profit earned ." 
C. I. I,. Barlnl 1981 .. 84 

2863. SHRI V. SOBHANADREESWARA 

RAO : Will tile Minister of STEEL, MINES 

AND COAL be pleased to state: 

<aJ the total quantity of coal taken OUt 

by the different units of Coal India Ltd. fdr 
1981 .. "81, 1982-83 and 1983-84; 

(b) fbe toul number of petmanetu afttd 

Wa$(jhai employees etnpfoyed by Corti frilfla 

Ltd. and the total wqe b ill per year; 

(~ tie tnbney invested in OMI India 

ttd. up to 31St March. 1984 and the prOfitl 

loss earned in 1981-82, 1982-83 and 

l.g&3~84; _ftd 

(d) the total profit/loos accumulated 

since the beginning to end of March, 1984. 

and .... at. taken by Union Government 

to. reduce the 10 sses ? 

THE Ml NISTBtl Of' Stt!L, MINES 

~ OOAL (SHlU VASANTiATHE) : 

(a) Prodtitttm dt CO'II b'y tlte different 

tlbIN of '-1oal India Ltd. for the years 1981 .. 

12., 1982 .. 83 and 1".J44 is .. tIKWr : 

r 

(Fip. in mitlion toD8Cl) 

Company 1981-82 J982-89 1983·84 

ECL 23.55 22.60 22.8fi 
ECCL 23.02 2~.OO 21.6~ 

CCL 30.11 33.02 36.77 

WCL 31.56 34.21 39,,8S 

NEC 0.70 0.71 0.80 

nti1 : 108.94 114.68 121.C4Ji 

~) T. infbnhatiOll is 1M .. COllected 
,.nd .. itt be laid on' Ilia 'iable ., fdle 
lI()use. 

(c) and (d). The Total subNribod .• 
paid up capital in elL as on 31 st Marcb, 
198"4 ttbbd 1ft R'!. 19

1

11.70 ctt1res. Profit 
earned/loss suffered by elL during 1981-82, 
1982-83 arld 1983-'84 is 'as uf(<ler : 

(+ )Prbfit(-}toss 

1981·82 1982-83 19r3-84 , 

(-)242.68 

(@ Before adjustment of coostribution 
to/nem the Coal Pricie 'Reaula tion 
~ttt.) 

Tbe total accumulated loss suftered by 
elL upto 31-3-84 is RI. 1108.07 crores. 

AU efforts 'are being matte &0 iacrease 
'Production and ptoductivity i. tfte"CdaI 
.coMpanies with a view fo PRri'hliDl llladn 
wid! '& soand tlnancial base... welt ... to 
make them fully ,poised to meet the ..... . 
demands of coal in the years to come. The 
vati6'«s rntllutek t1etng i(d~ I tb tnCreasc 
production and itdpro\'e ~UCtffl!tt fit -edal 
companies include massive investment in 
new mines, fuller utilisation iff .Jihininl 
capacity atready created, in«1re ~e·N!nt 
use and better maintcnaocc ef e~ents, 
strieter comrel ef inventory .ad""'_'y 
.. the.se ., -It.., better ute.f fJal .. 
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power by controllins absenteeism and 
enforcing discipline and indentification of 
surplus workers and their re-deployment 
.rter suitable training, better availability of 
scarce inputs like explosives, timber, etc., 
expeditious and timely completion of new 
projects and improvement in tbe law and 
order situation and control over illeaal 
activities in Bihar-Bengal coalfields. 

Allistance Ilfen by IF CI to Medium 
aDd Small Scale Industrial Units 

2864. SHRI RAM BHAGAT PASWAN: 
Will the Minister of FINANCE be pleased to 
state : 

<a) whether the Industrial Finance 
Corporation of India bas recently decided 
to give financial assistance to medium and 
small scale industrial units for modernisation 
or their- plants ; and 

(b) if so, the details in this resard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAN ARD HAN A POOJAR Y: (a) The 
Industrial Finance Corporation of India 
(lpel) haa not recent1y introduced any 
new scheme for extendmg modernisation 
as sistance exclusively for medium and 
smaU scale units. 

(b) Does not arise. 

Recommendation of Working Group on 
Levies on Molasses and Alcohol for 

Abolition of Excile Dilly 

2865. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of FINANCE be 
pleased to state: 

~a) whether the Workins Group on 
Levies on Molasses and Alcohol constitated 
by the Ministry bas recommended that tbe 
excise duty of Ra. 31.50 per toone of 
molasses may be abolished; 

(b) whoiheJ' Government have accepted 
the recommendation; and 

(c) jJ so, the time by which the 
recommondation is loins to be implemented ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE: (SURI 

'JANAIlDHANA POOJARY): <a) The 

Working Group on Levies on Molasses and 
Alcohol constituted by the Ministry of 
Chemicals and Fertilizers in FebruarJ, 
1983 had, Inter alia, recommended for 
abolition of excise duty on molasses. 

(b) It was oot four possible to accept 
tbe recommendation. 

(c) Does not arise. 

E,asion of Excise Duty OD T.V. Set. b, 
Assessee. 

2866. SHRI C. JANGA REDDY : 
Will tbe Minister of FINANCE be pleased to 
refer to the reply given to part (c) of Un
starred Question No. 2224 on S AulUS" 
1983 regarding excise duty realised rrom T.V. 
sets and to state: 

(a) the details of each of the six reported 
instances where assesses tried to a vade excise 
duty on T. V. sets alongwith particulars of 
assessees and exciese duty involved in each 
case; 

(b) the reasons why home servise cbarges, 
warranty charges, first year services cbaraes, 
advertisement charges, sales expenses and 
freight, forwardmg/handlmg charges are also 
included in and assessable value of crv set; 
and 

(c) whether Government have examined 
the case RTP No. 138 of 1984 before 
M.R.T.P. Commission where T.V. manu
facturers are being prosecuted for IcvyiDg 
after sales service charges through dealen 
from the view point or excise avasion ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : <a> Show 
Cause Notices have been issued to the 
following six manufacturers of T.V. sets on 
charges of evasion of duty shown apinst 
each. 

(1) MIs. Keonics Video Systems, 
Banga10re for Rs. 20.47 lakhs. 

(2) MIs. Acharya Electronics, Nqpur 
for Rs. 30.10 lakhs. 

(3) Mis. Konark Television, Bbaba. 
ncswer for Rs. 90.06 lakba. 

(4) MIs. Punjstar Electronics, Moball 
for &s. S.44lakba. 
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(S) Mis. Bajsons, Bombay for Rs. 4.05 
lakhs. 

(6) Mis. Sudarshan Electronics T.V. 
Limited, Bombay for Rs. 5.301akhs. 

(b) Prior to issue ot Notification No. 
6S/8S.CE dated, the 17th March, 1985, home 
service (after sales service) charges, warranty 
cbarges, first year service charges, advertise
ment charges, sales expenses, forwarding and 
handling charges but excluding freight charges 
were includible in the asses5IabJe value for 
the purpose of charging excise duty. However 
smce 17-3-85 ('entIal excise duty is leviable 
on T.V. sets at specific rates. Therefore, the 
calculation of assessable value for T.V. sets 
does not arise. 

(c) Yes, Sir. Intelligence has been collec
ted against manufacturers for taking suitable 
action against them for evasion of central 
excise duty. if any, prior to J 7-3-1985. In a 
few cases action was initiated for evasion of 
duty by the manufacturers of T.V. sets even 
before the issue of show cause notice by the 
M.R.T.P. Commission to the manufacturers 
and dealers of T.V. sets and these cases are 
under process of adjudication. 

Sericulture Development Project 

2867. KUMARI PUSHPA DEVI: 
Wi1l the Minister of COMMERCE AND 
SUPPL Y be pleased to state : 

(a) the names of the States where 
sericulture development programmes had 
been taken up under the Central scheme 
during the Sixth Five Year Plan; 

(b) whether Government have a proposal 
to expand sericulture development pro

gramme during the Seventh Five year Plan; and 

(c) if so, the names of t~e areas 
identified in Madhya Pradesh to Implement 
scriculture development programme during 
the Seventh Plan period? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) The States where sericulture develop· 
ment programmes for four different varieties 
of silk i.e. Mulberry, Tasar, Eri and Mup 
were taken up undor Central Sehomos durina 
the VI Plan are as follows: 

(0 Mulberry Silk Industry : 

Karnataka, Tamil Nadu, Andbra 
Pradesh, West Bengal, Jammu and 
Kashmir, Orissa, Uttar Pradesh, Bihar, 
Tripura, Assam and Megbalaya. 

(if) Tasar Silk Industry : 

Bihar, Orissa, Madhya Pradesh, Andhra 
Pradesh, West Bengal, Maharashtra, 
Uttar Pradesh, Rajasthan, Manipur, 
Himachal Pradesh, Nagaland and 
Arunachal Pradesh, Mizoram and 
Jammu and Kashmir. 

(iii) Eri and Muga : 

Assam. MeghaJaya, NagaJand, Aruna
chal Pradesh and Mizoram. 

(b) Yes, Sir. 

(c) The Central Silk Board have indenti. 
fled districts of Bilaspur. Surguja, Railhar, 
Bastar and Jagdalpur for development of 
Tassar and districts of Dhar, Hoshanpbad, 
Indore, Ujjain, Khandwa, Dewas, Sehore

t 

Shajapuf, and Mandsuar for development of 
M utberry silk industry in Madhya Pradesb 
during Vllth Plan. 

Progress in Production of takeD Ofet 
Textile Mills 

2868. SHRI BALASAHEB VIKHE PATIL : 
SHRI SHARAD DIGHE : 
SHRI VIJA Y N. PATlL : 

Wit) the Minister of COMMERCE AND 
SUPPLY be pleased to state : 

(a) the rate of development in reSllrd to 
the textile mills, seventeen in number, which 
were taken over in Bombay; 

(b) how many of them have turned 
viable; and 

(c) the steps taken to rehabilitate such 
mills as are still under strain ? 

THE MINISTER OF STATE OF THS' 
MINISTRY OF SUPPLY AND TEXTILSS 
(SHRI CHANDRA SHEKHAR SINGH)! 
(a) 13 textile mills, situated in Bomba1 
were taken over by the OO'lernment in 
October, 1983, under the provision. of 
Textile Undertaking (Taking OVer of Muaae. 
ment) OrdinaDQC. 1983. All tbeso milia ftGepl 
one mill have been under opcratiqn. 
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(b) Two of these mills have shown net 
profits in January f 1985 and February, 1985. 

(c) Efforts are being made to achieve 
optimum capacity utilisation, commensurate 
with the condition of the machinery . 
However, to reactivate the full installed 
capacity, modernisation of mills will be 
necessary. 

High Rate of IDterest on IDBI Loan 

2869. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of FINANCE be 
pleased to state : 

(&) wbe\bet the hiah rate of interest on 
Industrial Dev~lopment Bank of India loan 
is provina to be a stumbling block in the 
modernisation of the old text ile mills; 

(b). whether the same applies to the old 
SUP.I' mil1~ modernisation; 

(c) whether National Textile Corporation 
has already requested for a reduction in the 
tpterest rate of loans; and 

(d.) if so, whether any decbion has been 

taken in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF fINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
Tb, ~te of interest on loans given under the 
Soft Loan Scheme by the Industrial Develop
ment Bank of India for modernisation of 
~\i" mills as well as units i~ other in.dus
tries including the sugar mdustry IS a 

concessionalone. 

(qJ llQd (d). The lOBI has reported that 
no request from the National Textile 
Corporation for reduction in interest rate 
fbr the loans taken under the Soft Loan 
Schorn. has been received so far. However, 
lome of tbe subsidiaries of NTC have 
requested for reduction in document rates of 
intereSt in respect of old loans. Generally 
t~ docuplcnt rates of interest in respect of 
~tii,a loans are not revised, though in the 
ceao qr weak. units suitable reliefs are 
~~ on a case to case basis. 

"'an41oom I •• try to Com,ete witb 
-,ri". . MDls .. made Clotb 

28?O. SHIll BALASAHBlI VlKHB 
'ATIL: Will the Minister of COMME.RCE 

AND SUPPLY be pleased to state : 

(a) whether the hand 100m industry is 
lacking in strenghth to compete with mill made 
cloth because its cost of production is high; 

(b) whether the present facilities have 
proved inadequate to make it viable and 
competitive; and 

(c) if so, whether Government would 
have an indepth enquiry into the whole 
matter and devise ways to strengthen it so 
that the handloom industry thrives with the 
rural economy? 

THE MINISTER OF STATE OF TH$ 
MINISTRY OF SUPPLY AND TEXTILE.$ 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) Handloom industry is not in a position 
to compete with mill made cloth due to low 
productivity and higher cost of production. 

(b) and (c). Government have evolved a 
number of measures to counteract the low 
level of technology by means of modernisa
tion of looms and other support measures 
to neutralise the cost handicap, like special 
rebate on sales of handloom cloth and res~IV~-
tion of certain varieties for exclusive produc
tion in the hand100m sector. 

Government had also conducted a Study 
on the cost handicap suffered by the band
loom sector. The Study had recommended 
adjustment of fiscal levies neutralisina the. 
cost handicap. 

Losses in Public Sector Undertakings 

2871. SHRI MOOL CHAND DAGA: 
Will the Minister of FINANCE be pleased 
to state : 

(a) the reasons for the Public Sector in 
the country all along projecting a distorted 
picture of its earnings in as much as in 1982-
83, 172 public sector units gave a return of 
herdly Rs. 160 crores on a total capital invest
ment of Rs. 36,113 crores out of which only 
4 enterprises viz. ONGC, IOC, OIL and 
STC·wjth a capital of Rs. 5567 crores yielde4 
a profit of Rs. 1607 crores, thereby showi.,. 
that the rest of the 168 units emplo),iDl a 
capital of Rs. 30,546 crores incured I lOIS of 
Rs. 1447 crores. " 

(b) if so, whether tbe above Iituatia 
chanaed in 1983-84 and thereafter; .. 
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(c) ie so, with what results? 

,. 'tHE MINISTER OF STATE IN THE 
MINISTR. Y OF FINANCE (SHIll 
JANAROHANA POOJARY) : (a) to (c). 

Year 
(July-lune) 

1981-82 

1982-83 

1983-84 

Figures in lakh bale. 
of 180 kgs. each 

Production 

74.00 

63.00 

66.00 

(The sectorwise investments and analysis of 
profits for 1982-83 and 1983-84 are available 
in the Public Enterprises Survey for these 
yean placed on the Table of Lok Sabha on 
28-2-84 and 15-3·1985 respectively. The 
Dumber of enterprises earning profits and 
those incurriq losses are also available 
therein. In these years, the number of 
enterprises earning not profits exceeded tbose 

------ , -- ._--- .~-----

incurrinalosses. 

During 1984-85, based OD the provisional 
working results received from the enterprises 
so far, on quick-estimate basis, 101 enter
prises have earned not profits and 80 have 
incurred loss resulting in a net profit of 
about Rs. 955 crores which is the highest 
suantum of net profits earned by the public 
enterprises in any year. The working results 
have tbus shown substantia t improvement in 
1984-8S compared to earlier years. While in 
all the three years the petroleum sector has 
contributed maximum to the net profits, 
there are a Dumber of enterprises in other 
Sectors as well which have earned profits 
durina these years as indicated above. 

ProductioD of Jute Fibre 

2872. SHRI AMAR ROY PRADHAN : 
Will the Minister of COMMERCE AND 
SUPPL Y be pleased to state : 

(a) tbe production of jute fibre in the 
country during the last three years; and 

(b) the steps Government have so far 
,taken to increase and rcau1ate its production 
,-.ad distribution in the country of available 
supply of fibre to mills on aQ equitable 
basis 'I 

. THE MINISTER OF STATE OF THE 
MrMfs'l'ltv OF· SUPPLY AND TEXTILES 
(S\'llll C.HA~DRA SHEKHAR SINGH): 
<a) Ju 1* the estimates of Jute Corporation 
of India,fTrade/Industry, the production of 
jute ~nd mesta during the last three years 
in tM cioufttry II II uader : 

(b) In order to increase the jute pro
duction in tbe country, a Centrally Spon
sored Scheme on Intensive Jute Development 
Programme is being implemented in the 
selected districts of 7 major jute growin& 
States of West Benga)1 Bihar, Assam. Orissa, 
"!ttar Pradesh, Meghalaya and Tripura, 
s1nce 1972·73. During the 6th Plan, the 
Government of India has provided financial 
assis,ta?ce to farmer in the form of subsidy 
an (I) Impro~ed/certified seeds, (ii) weedicidc 
(iii) seed-drm-wheel-hoe, (iv) field demons: 
trations, (v) individual retting tanks 
and (vi) minikit of seed and urea. The cost 
of the scheme is shared by the Government 
of India and State Governments on SO : 50 
basis. 

The Government have regulated the 
stock holdings of jute mills under the Jute 
(Licensing and Control) Order, 1961 to bring 
about more equitable distribution of raw 
jute. 

World Bank l.oan for Maharasbtra Ca. 
Cracker Project 

2873. SHRI B. V. DESAI: Wil tbe 
Minister of FINANCE be pleased to state : 

(a) whether the World Bank bas agreed 
to provide 300 million as loan for Rs. 1167 
',rore Maharashtra gas cracker project; 

(b) if so, whether it is for the first time 
that Bank is providing such Jarge funds for 
petro.chemicaJs of this nature; 

(c), whether a high-level official delega
tion from India had detailed negotiations 
with the Bank authorities on this project 
earlier; 

(d) if so, when the project is likely to 
start; and 
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(e) the extent to which the World Bank's 
aid will belp in early campletion of this 
project? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHItI 
JANAROHANA POOJAR y) : (a) to (e). 
Following negotiations during the last week 
or January, 1985, the World Bank have 
approved on 19th Marc", 1985 a loan of 
S 300 million over a period of 5 years for 
the Mabarashtra Petro-chemical Project, 
which is the Bank Group's first operation 
in India·s petro-chemical sub-sector. The 
Wcnld Bank assistance would help in the 
establishment of a gas-based pet ro "chemical 
manufacturing fac:ility near Bombay with an 
intial production capacity of 3,00,000 tpy or 
ethylene and 63,000 tpy of propylene. The 
assistaDce lncludes S 90 million for the import 
of pol/men needed to develop the market in 
1ndia prior to plant commissioning. The 
project is likely to start commercial opera
tions by December, 1989. 

Dilapidated Cendltlon of Bombay 
CustolDS Warehouse 

2874. SHRI NATAVARSINH SOLANKI : 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the warehouse of CoHee
torate of Customs. Bombay located at 400, 
Veer Savarkar Marg, Bombay is in a 
dilapidated condition and h.ls developed 
cracks; and 

(b) if so, tbe amount of money spent 
on it and the steps taken for the safety of 
the employees workjng there 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR y) : (a) No Sir. 
The warehouse af Collectorate of Customs, 
Bombay located at 400, Veersavarkar Mar&, 
Bombay is not in a dilapidated condition. 

(b) In view of reply to '8' above, 
question does not arise. 

Cr.lt Deposit Ratio In W •• t Be.gal 

2a7S. SHRI PRIYA RANJAN PAS 
MUNSHI : Will the Minister of FINANCE 
be pleased to state: 

(a) whether the credit deposit ratio in 
West Bonaal has lone down considerably in 

comparison to other States in India; 

(b) the basic reasons that contributed 
to this low credit depoik ratio til W.t 
Beftaal; and 

(c) the steps bis Ministry Ilr.opose 40 
take to improve the conditioD ? 

THE MINISTER OF STATE IN 11fE 
MINISTRY OF FINANCE (SBl 
JANARDHANA POOJARY) ~ (a) to ·(cl. 
The Credit Deposit Ratio of all &Willett 
Commercia1 Banks in West Benpl DeaitMd 
from 60.S per cent as at tbe end (jf ~I 
1982 to 58.1 per cent at ibe ieal 'fir 
December 1983. The correspcm8fol h1itte 
in C.D. ratio at all India level was from 
68.3 per cent to 61.1 .per oent. 

Credit-deposit ratio in any area repre
sents only a mathematical relationsh~p ~ 
deposit and advances of branches in ua.t 
area and is nol an indication adequaG)' or 
otherwise of the credit dc=ploycd in.Uult 
area. Credit is only an input in PtQd.uctive 
ventures, undertaking of which ~y enter
preneurs is mfluenced by factors like a\1lil .. 
ability of power, t(a~port, communicat_ 
and other infrastructural facilities. .proxlmity 
to market, industrial climate etc. 1..0\1:1 
of credit deployment ill any giveQ ~ 
itself depends upon the level of economic 
acti Yity. particularly in the organised sector 
of trade and Industry. 

However, the banks have been asked to 
take necessary steps for improvjng the 
credit dep10yment in the states _1"0 
credit-depo~it ratio is low. The baab are 
involved in the preparation of District
Credit Plans with a view to facilitate deploy
ment of bank credit in the implementation 
of development programmes, State~
ment have also been requested to strenatheli 
their infrastructure for deploymedt or 'larlCr 
bank credit. An sucb measures are mtpet.Mct 
to improve tbe flow of credit fa _t 
Bengal. 

Robberies in NatioDall.ed Baau 

281f;' _SHIU MG"P. .. ..... Z 
AU K.HA-N : 
SHIU VIRDHI CHANI>EIl W~ :: 
SHRI PIYUS TlRAKl' : 

Will the Miw.. of ~ ... 
pleased to state : 
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(a) the number of robberies committed 
in the nationalished banks in various parts 
of the country (with amount involved each 
case) during the last one year (till date) and 
how does it compare with the bank robbe
ries committed during the previous year; 

(b) whether Government have made any 
critical review of the existing security 
arrangements in the banks to plug 
the loopholes if any, and to strengthen the 
security arrangements to check bank 
robberies; and 

(c) if so, the measures taken by 
Government in this direction? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 

JANARDHAN POOJARY): (a) The 
available information is given in the attached 
statement. 

(b) and (c). Government had set up a 
High Lower Working Group in August. 1982 
to critical1y review security arrangements in 
banks to make suggestions for improvement 
therein. The banks were advised in 
August, 1983 to strengthen their security 
arrangements in the Jight of recommenda
tions of the Group. The State Govern
ments, which are primarily responsible for 
the maintenance of law and order, were 
also requested to take suitable measures. 

State. eDt 

Number of dacoilies /robberies thot occurred in public sector banks ond the amount 
involved therein during the period 1.1.83 to 31.3.85 

(Rs. in lakhs) (Data provisional) 
------ -- -~--. ~---- -- ----~------ - -------
SI. Name of the bank 

No. 

1 2 

1. Central Bank of 
India 

2. Bank of India 

1983 
No. of 

dacoities/ 
robberies 

3 

7 

3. Punjab National Bank 10 

4. Bank of Baroda 1 

s. United Commercial 
Bank 3 

6. Canara Bank 

7. United Bank of 
India 2 

8. Dena Bank 

9. Syndicate Bank S 

10. Union Bank of India 5 

11. Allahabad Bank 

12. Indian Bank • 
~, ... ~ of ~.l'asht~ -

Amount 
involved 

4 

0.98 

8.53 

17.27 

0.11 

2.7 

2.19 

1.17 

7.29 

.,.... 

1984 

No. of 
dacoities/ 
robberies 

S 

4 

2 

S 

3 

9 

1 

4 

1 

4 

1 

4 

1 

• 

Amount 
involved 

6 

2.27 

0.13 

3.01 

1.32 

20.90 

0.14 

10.17 

0.97 

12.21 

1.S1 

9.16 

0.33 

~.'Q 

1985 (up to 31.3.85) 

No. of 
dacoities/ 
robberies 

Amount 
involved 

7 8 

1 0.33 

2 l.SS 

1 0.45 

3 17.13 
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1 2 3 4 S 6 7 8 

J 4. Indian Overseas Bank 2 0.89 1 21.72 

1 s. ~dhr. Bank 2 4.77 1 0.89 1 12.75 
16. Corporation Bank 2.96 

17. Nw Bank of Indi, 9 9.47 4 1.90 

18. Oriental Bank of 
Commerce 4 6.9S 3 5.00 1 0.26 

19. Punjab and Sind Bank 8 7.02 3 1.08 

2Q" Vij&\ya Bank 1 0.69 1 1.26 1 2.00 

21. State Bank of India 13 22.S7 + Gold 20 27.74-!-gold 4 8.6S+gold 
weighing 38.34 gms. worth Rs. 1.20 loan bags weigh-

22. SB of Bikaner and 
Jaipur 

23. SB of Hyderabad 

24. SB of Patiala 

(approx.) 

Research efforts in Cardamom Sector 

2877. PROF. P. J. KURIEN: Will the 
Minister of COMMERCE AND SUPPLY 
he pleased to state : 

(a) whether any research efforts are 
being undertaken in the cardamom 
sector; 

(b) if so, the results achejved so far; 

and 
(c) the steps being taken to see that the 

fruits of these research efforts percolate 
down to small growers ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) Yes, Sir. R.esearch efforts 
being made by Cardamom Board include 
development of a technique of minimal 
tillage ina cardamom plantations, id~nti~ca-
'on of high yielding clones in all cultIvatIOns 

tl " 1 
for multiplication of plantmg ~atef1a, 
a4option of tissue culture techmque for 
large scale multiplication of cardamo~ plants 
of high yielding character and protectIon of 
the plants from pests and diseases. Indian 
CO\ln~U for Aaricultural Research is also 

lakhs. ing 430 gms. 

engaged in research activities on cardamom 
in M udigere (Karnataka), Pampadumpara 
(Kerala) and Yercaud (Tamil Nadu). 

(b) The achievements of the various 
research efforts are jn brief as under: 

(i) Based on yield and quality charac
teristics the high yielding Jines P., 
Pa, Ps, PVl and CL-37 have been 
recommended for pre-release multipli. 
cation. Some high yielding hybrids 
with a yield potentiai of 3 kg. capsules 
per clump as against 0.3 kg. (green) 
in the cultivated varieties have been 
indentified. 

(ii) Mutation breedina studies have led 
to identification of 13 lines 
showing apparent resistance to the 
'Katte' disease. A fertilizer dose of 
7S : 75: 150 kg. NPK per hee. has 
been recommended. Management 
of the disease by rOlujoa all'ecticJd 
clumps and replanting has been 
found to be practicable. 

(iii) Studies on the control or. ffAzbukal" 
~isease allow t!Mt spr"flDf l~ 



171 Written Answer8 CHAITRA 22, 1901 (SAKA) W,lIun A",wers J78 

Bordeaux mixure, thrice during the 
Monsoon is effective. 

(iv) Control of thrips has been achieved 
with four or five rounds of spray 
with 0.025% Quinalphos. 

(c) FarmeTs~ meetings are organised 
periodically where Research Scientists 
explain the points of research to the 
Planters for adopting the scientific methods 
of cultivation. 

Re-Plantation Subsidy-Cum.Loan Sch -me 
of Cardamom Board 

2878. PROF. P. J. KURIEN: Will 
the Minister of COMMERCE AND SUPPLY 
be pleased to state : 

(a) whether Cardamom Board had 
formulated a Rs. 4 crore re-plantation 
subsidy-cum-Ioan scheme; and 

(b) if so, the achievement made so 

far? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
S ~NGMA) : (a) and (b). The Cardamom 
Board had formulated a IReplaning Loan
cum-SubsidY Scheme for drought affected 
areas which has already been approved by 
the Government and is being implemented 
from 1984-85. The total financial outlay for 
the scheme is Rs. 387.20 lakhs (Rs. 300.00 
lakhs for payment of subsidy and Rs. 87.20 
lakhs for payment of interest subsidy on the 
loan component). Under this Scheme, 1898 
applications from growers claiming subsidy 
for 6,146.65 hectares were received by the 
Board, out of which 862 cases covering 
an area of 1572. 33 hectares are sanctioned 
and remammg applications are under 
various stages of process. 

Loans to Cardamom Growers of Kerala 

2879. PROF. P. J. KURIEN: Will the 
Minister of COMMERCE AND SUPPLY 
be pleased to state : . 

(a) whether there was a scheme for 
disbursing loans upto Rs. 8 crores among 
t\le cardamom growers; 

(b) if so, the ~Q,al amount disbursed 
to far; and 

(c) the number of farmers benefited by 
this scheme in Kerala ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): (a) Rs. 7.68 crores is the total 
subsjdy component of two cardamom Loan
cum-Subsidy Schemes being operated by tbe 
Cardamom Board from 1983·84 and 1984 .. 8~. 
The subsidy is to be disbursed over a 
period of five years. 

(b) During 1983-84 Rs. 14.40 lakhs 
were paid as first instalment of subsidy to 
e1igible growers. During 1984-85 the total 
subsidy paid towards first and second 
instalment is Rs. 30.51 Jakhs. 

(c) During 1983-84, 780 cases were 
covered in Kerala under the scheme. 
During 1984-85 applications were received 
Jrom 1898 growers out of which 818 were 
covered up to 31st March, 198'. 

India's Share In World Pepper Trade 

2880. PROF. P. J. KURIEN: WilJ the 
Minister of COMMERCE AND SUPPLY 
be pleased to state : 

(a) India's share in the world pepper 
trade at present; 

(b) whether there has been any decline 
in India's share over the years; 

(c) if ~O, the reasons thereof; and 

(d) the steps being taken to increase 
our share? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : (a) India's share in the 
world pepper trade in the last four year 
has been as under : 

1981 

1982 

1983 

1984 

14% 

16% 

22% 

20% 

(b) and (c). During the last four 
years there has been an increase in India '5 

share. However, viewed o~er a longer period 
there is a decline mainly due to emergence 
of Brazil as an important supplier of pepJ'Of 
~o the world mark~t, 
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(d) Various steps have been initiated 
for increasing production and productivity 
of pepper. International cooperation is 
achieved under the aegis of the International 
Pepper Community. Other promotional 
measures, such as participation in fairs, 
vasits of business delegations etc. are being 
under taken. For the over all development 
of exports of spices including pepper, Govt. 
have decided to set up a Spices Board. 

Lol. due to Discontinuance of Interest 
Tax on Interest 

2881. SHRIMATI BIBHA GHOSH 
GOSWAMJ : Will the Minister of FINANCE 
be pleased to state : 

<a) tbe estimated loss per year to 
Government Exchequer due to the proposed 
discontinuance of interest·tax on interest 
accruing after 31st, March, 1985; and 

(b) the amount of interest tax Govern-
ment received during the years of the 
Sixth Five Year Plan, year-wise? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
lANARDHANA POOJARY): (a) Loss of 
interest-tax during the financial year 
1985-86 is estimated at Rs. 170 crores. 
However, as interest-tax is deductible in 
computing the taxable income under the 
Income-tax Act, a part of the loss as a 
result of discontinuance of interes-tax will 
be recouped by higher collections of jncome .. 
tax. In view thereof, the net loss on account 
of discontinuance of interest tax during 
tbe financial year 1985-86 is expected to be 
of the order of Rs. 85 crores. 

(b) Financial Year Collection of 
interest-tax 

(Rs. in crores) 

1980·81 89.59 
1981-82 231.67 
1982-83 265.47 
1983 .. 84 177.91 
1984-85 ]05.66 

<Upto 28th February, 1985) 

Smuggling of Gold by Foreign 
Diplomats 

2882. SHRI RAM BAHADUR SINGH: 
SHRI Y. S. MAHAJAN : 
SHRI KALI PRASAD PANDEY: 

Will the Minister of flNANCE be 
pleased to state: 

(a) whether there have been cases of 
smuggling of gold and other contraband 
items the country by foreign dep)omants; 

(b) the total value of gold and other 
contraband items thus seized from the 
baggage of diplomats; 

(c) the action taken against the concerned 
diplomats; and 

(d) whether a protest has also been 
lodged with the foreign Governments 
represented by these diplomats? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, Sir. 

(b) The total value of gold and other 
contraband items seized from the baggage 
and other goods imported by foreign 
diplomats during the period from January, 
1984 to March, 1985 is furnished below: 

Item 

Gold 
Other 
contraband 
goods 

Value (Ra. in lankhs) 

50 
17.64 

(c) Appropriate action was taken in 
all such cases in consultation with the 
Ministry of External Affairs' Mostly, the 
diplomats, who, or whose close relatives' 
wer,e found engaged in smuggling activity, 
were recalled by their Governments. 

(d) Yes, Sir. 

Iron Ore Mining Areas In Orissa 

2883. SHRIMATI JAYANTI 
PATNAIK; Will the Minister of STEEL 
MINES AND COAL be pleased to state: ' 

(a) the iron ore mining areas in 
Orissa; 

(b) the approximate annual production 
of various grades of iron ore from each of 
these sectors; and 

(c) the steps presently taken for' the 
proper consumption and utilisation of the 
iron Ore produced in these mining sectors in 
Orissa? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K . , 
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NATWAR SINGH): (a) The mining areas 
in respect of iron are in Orissa are Gumi· 
Badampahar sector, Gandhamardan-Daitari 
-Tomka sector and Barajamda sector. 

(b) The total production of iron ore 
lumps and fines during 1984 in tbe districts 
o! Keonjhar and Sundergarh is given 
below: 

Iron are lumps and fines 
Keonjhar 
Mayurbhanj 
Sundergarh 

(in tonnes) 

4282,000 
162,000 

2029,000 

(c) Iron ore produced in Orissa is either 
exported or utilised by the domestic steel 
plants. There has been a cutback in pro
curement of iron ore for exports on 
account of the lower demand from abroad. 
Efforts have, however, been made by MMTC 
to increase the exports of iron ore from this 
region. The production of iron ore from the 
captive mines of SAIL in Sundergarh and 
Keonjhar in Orissa is maximised to the ex
tent possible. The balance of requirements 
of SAIL of iron ore is purchased from the 
private mines through MMTC. 

Deficit of Central Government and 
State Governments during 1984-85 

2884. SHRI SATYAGOPAL M1SRA: 
Will the Minister of FINANCE be pleased 
to state: 

(a) how does the total deficit of Union 
Government compare with that of the 
different State Governments during the year 
1984-85; 

(b) the details thereof; and 

(c) the proposal of the Union Govern
ment to State Governments to overcome this 

.. huge deficit ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
The deficits (and surpluses) of the different 
State Governments in 1984-85, as presented 
in the State Budaets, are indicated in the 
statement enclosed. The deficit of the Union 
Government in 1984-85 was Rs. 1773 crores 
at the Budget stage (it was Rs. 3985 crores 
in the revised estimates). 

.' (c) It is essentially for flhe State Govern
I meDtS to reorder their budgetary prioritJos to 

avoid deficits. As far as the Union Govern
ment is concerned, it can only release the 
amounts due to the States on due dates. 

Statement 

Budgetary Surpluf (+ J/De/icU(-) 
duri ng 1984.85* 

(Rs. Crores) 

States 1984 .. SS(BE) 

1. Andhra Pradesh -40.32 

2. Assam -62.22 

3. Bihar -126.94 

4. Gujarat -50.63 

5. Haryana +3.70 

6. Himachal Pradesb +5.10 

7. Jammu and Kashmir -3.00 

8. Karnataka -149.72 

9. Kerala -19.95 

10. Madhya Pradesh -36.66 

11. Maharashtra -42.40 

12. Manipur +13.80 

13. Meghalaya +0.62 

14. Nagaland +17.35 

IS. Orissa +2.01·· 
16. Punjab -95.68 

17. Rajasthan -165.45 

18. Sikkim -0.01 

19. Tamil Nadu -72.19 

20. Tripura -3.60 

21. Uttar Pradesh -59.32 

22. West Denial -54.41 

Total -939.92 

-982.50 
+42.58 

• as indicatod in the State BudaelS 
··ExoJudes ARM of Rs. , crcr. ,...... 

in tho rovonuo l"ICCipts. 
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Large Scale Tax Evasion 

2885. SHRI VlJAY KUMAR YADAV : 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether taxes are being evaded on a 
large scale every year; 

(b) if so, the details of the tax evasion 
during the years 1983-84 and 1984-85; 

(c) whether Government have taken any 
action to reali&e such taxes; and 

(d) if so, the details thereof and the 

outcome thereof? 

THB MINISTER OF FINANCE (SHRI 
M1NISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) and (b). 
During the years 1983-84 and 1984-85, 
details of number of cases detected and 
estimated evasion of Central Excise duties 
are as follows : 

Year 

1983-84 
1984~85 

No. of cases 
detected 

6059 
5510 

Estimated 
evasion of 
duty 

(Rs. Jakhs) 
7103.65 
7629.68 
(Prov.) 

--- ------ -

The number of searches conducted by the 
In~me-w Department during the financial 
years 1983-84 and 1984-85 and value of 
prima facie unaccounted assets seized are as 
under: 

Year No. of Value of assets 
searches seized 

(Rs. crores) 
4332 27.99 
4345 25.08 

Information pertaining to Customs duties is 
not readny available. 

(c) and (d). As regards realisation of 
taxes under the Central Excise and Income
tax laws, all possiblo measure to realise sucb 
taxes are taken as provided under the law. 
Including detention of goods, attachment of 

' ..... aDd certificate action with teyenue 
.ulb.ritw., 

[English] 

Subsidising of Agricultural Sector as a 
Result of Price Hike in 

Petroleum Products 

2886. SHRI B. K. GADHAVI : Will the 
Minister of FINANCE be pleased to 
state : 

(a) the burden on agricultural sector 
because of the price hike on petroleum 
products; 

(b) whether Government propose to 
subsidise agricultural sector in this regard in 
any way; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
main item in the petroleum group which 
affects the agncultural sector is deisel oil. 
The increase in the price of diesel oil (5.5 
per cent) is the lowest in the petroleum 
group and its impact on the agricultural 
sector is likely to be relatively small. 

(b) to (d). The price policy for agricultu
ral products is designed to provide remune
rative prices to the producers. The Commis
sion for Agricultural Costs and Prices, inter 
alia takes into account the changes in the 
cost of production and other related factors 
while recommending revision in procurementl 
support prices of major agri~ultural commo
dities. Based on Commission's recommen
dations Government have been revising 
upward to procurement/support prices from 
time the time. As per existing policy, the impact 
of the price hike of petroleum products on 
the farming community will be taken into 
account in the fixation of prices for agricul. 
tural products. 

(Translation] 

Engagement of Lawyers for dealing 
with rase of Publi c U ndertaklngl 

2887. SHRI MOOL CHAND DAGA: 
Will the Minister of FINANCE be pleased 
to state : 

(a) the number of the Public Underta1tiftlS 
in the country in which Government have 
enaaaed or appointed lawyers to deal ~th 



the cases during the last three years; 
and 

(b) if so, the details of the cases for 
which lawyers have been engaged and the 
amount given to each lawyer and the reasons 
for doing so when Law Department of the 
Government is ready to offer its services ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
Central public undertakings in the discharge 
of their commercial activities have to engage 
lawyers to deal with specific problems. 
Whenever need arises these undertakings 
engage lawyers. Government do not engage 
lawyers to deal with cases concerning the 
Central public undertakings. 

(b) Does not arise. 

[English] 

Compensation Paid to Sick Textile 
Mills 00 Nationalisatioo 

2888. SHRI MOOL CHAND DAGA: 
Will the Minister of COMMERCE AND 
SUPPL Y be pleased to state : 

(a) the a mount of compensation paid to 
the sick textile mills on nationaJisation 
during the last three years giving year-wise 
figures; 

(b) the total amount Government have 
paid/contemplate to pay towards moderni
sation of the said mills during the last year 
and next two years giving year-wise break
up; and 

(c) the number of mills considered for 
modernisation during the above period and 
the conditions thereof ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRA SHEKHAR 
SINGH) : (a) The total payments made by 
the Commissioner during the last three years 
are as follows ._ 

1982·83 

1983·84 

1984-85 

Rs. 181.75 lakhs 

Rs. 19.45 lakhs 

Rs. 21.6S lakhs 

(b) During 1984...85, Rs. 32 crores were 
released by the Governmont towards moder
nisation of NTe Mills. Por the year 1985.86, 

a budget provision of Rs. 25 crores bas 
been proposad. The outlay for 1986-87 bas 
not been fixed. 

(c) Upto the end of the Sixth Plan 
period (i.e. 31-3-85) modernisation scheme 
were sanctioned in respect of all NTC mills. 
Selective modernisation approach is beins 
adopted during the 7th Plan period. 
Machinery conditions has shown improve
ment after completing the sanctioned moder
nisation programme. 

Proposal to Inculcate TISCO Culture fa 
Public Sector Steel Unitl 

2889. SHRI MOOL CHAND DAGA: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether he proposes to inculcate tbe 
Tata Iron and Steel Company culture 
(private sector philosophy) in the public 
sector steel units; 

(b) if so, rhe reasons therefor; 

(c) the steps he has taken in this 
direction and when does he intend to achieve 
the target; 

(d) whether the Tata Iron and Steel 
Company culture will help in the reduction 
of pnce of steel in the market; and 

(e) how do the price of the same item 
manufactured by Tata Iron and Steel Com· 
pany and public sector compare? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) to (d). There is 
constant interaction between SAIL and 
TIseo in technical, commercial and per
sonnel policy matters. This works to the 
benefit of the steel industry both in the 
public and private sectors. The question of 
fixing targets for this does not arise. Redu
ction in price of steel would be achieved 
through improved capacity utilisation and 
increase in productivity. 

(e) Steel prioes are fixed and announced 
by the Joint Plant Committee of the main 
producers for common varieties of steel, 
these prices are uniform for integrated steel 
plants both in tb. public and private 
soctors. 
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Fallin Earaingl of Nationalised Baak. 

2890. SHRI KRISHAN PRATAP 
SINGH : Will the Minister of FINANCE 
be pleased to state : 

(a) whether the earning of nationalised 
banks have registered a fall; 

(b) if so, the reasons therefor; and 

(c) the measures beina taken to increase 
their income 7 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SaRI 
JANARDHANA POOJAR Y): (a) and (b). 
The aggregate earnings and published profit 
of the nationalised banks for the years 1981 
1982 and 1983 are giveh below :-

Year 

1981 

1982 

1983 

(amount Ra. in lakhs) 

Earnings 

312371 

367662 

423174 

Published Profits 

4815 

5725 

5923 

It will bo observed that b.oth earninss and 
profits of the nationalised banks have 
shown increases during the last three 
years. 

(c) Banks have been advised to reduce 
their operating cost and improve the quality 
of lending; reduee expenditure on publicity 
and payment of overtime to their staff; 
devise appropriate measures to control and 
regulate the operations of their foreign 
branches. The banks have also been advised 

to take measures for effecting timely recovery 
of advances so that funds are not 
inordinately locked up but are available for 
recyclilll. 

[English) 

Export of MICA 

2891. SHRI BEZHWADA PAPI 
REDDY : Will the Minister of COMMERCE 
AND SUPPLY be pleased to state: 

(a) whether Mica Trading Corporation 
has failed in its primary duties to protect the 
mica industry'S interests, which has destroyed 
the flourishing mica trade in Gudur (NelJora 
District); 

(b) whether the export of mica are now 
limited to USSR; 

(c) whether USSR in turn are re-export
ing to several countries, at a great disadvan
tage to Indian interests, arising from mono
poly created; and 

(d) the year-wise, country-wise and 
value-wise exports of mica during the last 
three years ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA) : (a) No, Sir. 

(b) No, Sir. Mica is ,also exported to 
several other countries. 

(c) Government have no information 
whether USSR is re-exporting mica of Indian 
origin to other countries. 

(d) A statement is attached. 

Statement 

Country 

1 

Bulgaria 

Czccb9llov .. 

Country.wise export 01 mica through Mira Trading Corporation 
0/ India LId., Palna,dllf'ing the last three years 

(Qty : in MT 
Val: in Rs. Lakhs) 

1982-83 1983 .. 84 1984·85 (Upto Feb. 8S) 

Q v Q v Q v 

2 3 4 s 6 7 

10.00 lL2S 1.15 0.68 

akia 321.10 117.13 150.06 8S1.28 81.74 
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1 2 3 4 S 6 7 

ODR 739.92 65.68 301.65 151.98 971.94 85.38 

Hungary 4.20 19.01 

Poland 772.10 208.64 431.70 139.70 599.44 108.02 

Romania 159.00 3.44 398.70 57.20 212.40 42.87 

USSR 2408.59 1263.77 466.16 1539.47 2450.17 1398.71 

Australia 62.37 7.77 11.84 1.50 12.47 2.28 

Austria 5.02 . 1.01 5.00 0.51 

Belgium 1947.59 58.70 2314.34 60.21 1863.04 52.98 

Chile 1.40 1.52 3.10 4.13 3.99 5.12 

DPRK 9.34 . 23.35 9.24 63.30 1.50 2.44 

Egypt 0.65 0.96 0.75 1.19 

France 319.88 27.81 689.15 29.30 1607.72 50.43 

West 

Germany 374.04 13.20 363.35 18.77 429.40 35.74 

Greece 0.20 0.60 0.16 0.48 0.10 0.]0 

Hongkong 14.00 5.70 34.40 6.04 19.80 5.95 

Holland 1.14 1.46 

ltaly 68.02 9.63 52.63 5.04 59.98 5.64 

Japan 2807.12 117.28 2733.40 113.73 2891.38 135.38 

Malaysia 0.16 0.38 0.24 0.42 0.20 0.40 

Philippines 0.75 1.37 1.60 2.42 

Singapore 21.31 11.18 8.26 4.44 5.27 2.46 

Switzerland 170.99 14.48 176.17 18.15 212.69 18.02 

Spain 15.10 1.76 17.69 2.19 10.25 1.50 

South Korea 22.30 10.96 33.35 10.39 9.05 8.86 

Syria 0.70 1.79 0.80 1.92 

Thailand .- 0.10 2.22 

Taiwan 28.50 16.93 21.00 14.32 24.80 15.92 

U.K. 296.60 101.64 411.78 30.57 194.73 43.77 

U.S.A. 1201.S4 71.S9 1430.87 56.88 3469.81 136.73 

Yugoslavia 16.80 21.98 25.33 40.59 10.35 31.94 

Total: 11778.72 2176.49 10864.47 2554.34 15927.1S 2279.31 --
Sogl'CO MITCQ 
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Exports of Human Bones and Skeletons 

2893. SHRI G. G. SWELL: Will the 
Minister of COMMERCE AND SUPPLY be 
pleased to state : 

compiled by the DOCI and S, Calcutta. 
However, a statement showing particulars of 
exports of 'Human skeletons and parts 
thereof' during 1984-85 compiled by the 
Office of the CCI and E is annexed. 

(a) the number of human bones and 
skeletons legally exportcd from India in 
1984·8S and the names of the countries to 
which exported: 

(b) and (c). Export of Human skeletons 
and parts thereof is allows by the Port 
Licencing Authorities on production of certi .. 
ficates from (i) Police Authorities not 
below the rank of the OfHcer-in-Charge of 
the Police Station concerned regarding tbe 
source of procurement which should also 
indicate the quantity by weight or by number, 
(ii) The foreign buyer that human skeletons 
are required for biological and medical 
purposes only. 

(b) whether he is aware of a large and 
lucrative illegal exports in this macabre trade; 
and 

(c) if so, the steps Government propose 
to take to regulate the trade? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE (SHRI 
P. A. SANGMA): (a) "Human skeletons 
and parts thereof" is not separately classified, 
on tbe bases of which export statistiCS are 

State Governments concerned have been 
advised to ensure that no malpractices are 
allowed in thi' respect. 

Statement 

Item Quantity Destination 

1 2 3 

1. (1) Full set 76 Pes.) France 
(2) Parts 1400 Pes.) 

2. (1) Full set 3 Pes.) Denmark 
(2) Parts 83 Pcs.) 

3. (1) Full set 9 Pes.) Hong Kong 
(2) Parts 103 Pes.) 

4. (I) Full set 1 Pes.) 
Netherlands 

(2) Parts 127 Pes.) 

S. (1) Full set 10 Pes.) Switzerland 
(2) Parts 170 Pes.) 

6. (1) Fun set 3 Pes.) 
Sweden 

(2) Parts 38 Pes.) 

7. (1) Full set 2 Pes.) Norway 
(2) Parts 61 Pes.) II 

8. (1) Full set Nit) 
Singapore 

(2) Parts 32 Pes.) 

9. (I) Full set 2 Pcs.} 
Israel 

(2) Parts 119 Pes.) 

10. (1) Full set 4 Pes.) 
Kuwait 

(2) Parts 67 Pes.) 

1). (1) Full set 38 Pcs.) 
~~ 

(~) Pa~ ~30 P~~) 
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1 2 3 

-
12. (1) Full sot Nil) West 

(2) Parts 20 Pes.) Malaya1ia 

3. (1) Pull set Nill) 
Mauritius (2) Parts 18 Pcs.) 

14. (1) Full set 13 Pes.) 
Newzcaland (2) Parts 56 Pes.) 

15. (1) Full set 87 Pcs.) 
Australia (2) Parts 1740 Pes.) 

16. (1) Full set 47 Pes.) 
Japan 

(2) Parts 866 Pes.) 

17. (1) Full set 71 Pes.) 
Canada 

(2) Parts 2446 Pes.) 

18. (1) Full set 28 Pes.) 
Belgium 

(2) Party 198 Pcs.) 

19. (1) Full set 2224 Pcs.) 
U. S.A. 

(2) Parts 23379 Pes.) 

20. (I) Full set lSI Pes.) 
West Germany 

(2) Parts 3888 Pes.) 

21. (1) Full set 103 Pes.) 
U.K. (2) Parts 3850 Pcs.) 

22. (1) Full set 5 Pes.) 
New York (USA) 

(2) Parts Nil) 

23. (1) Full set Nil) 
Fiji 

(2) Parts 40. Pea.) 

----------------------------------------------------~-------
(Source : Office of the CCI and E, New Delbi) 

Marder of two Officials of Geological Survey 
of India at Ralgarh In Mabarasbtra 

2894. SHRI G. G. SWELL: Will the 
Minister of STETL. MINES AND COAL be 
pleased to state : 

(a) whether two officials of the Oeolo
aical Survey of India were murdered at 
llaiprb District of Maharashtra; 

(b) whether the Geological Survey of 
India Officers Association sent a memoran
dum in tbis) connection to the Prime 
Minister; and 

(c) the &efiOn taken thereon and whether 
tho culprits b"ve been nabbed? 

mB MINISTER. OF STEEL, MINES AND 
COAL(SHlU VAS~T SATHB): <a> TWQ 

ofliCFrs of tbe Oeological Survey of India 
were reported killed, while on duty, in 
Raigarh District in Maharashtra. 

(b) Yes, Sir. 

(c) The families of deceased officers have 
been sanctioned ex -aratia payment of Its. 
SO~OOO for each officer. In addition 
Special Pension Awards have also boe~ 
sanctioned to the widows of the deceased 
officers. Financial assistance has also been 
extended to the private field guide who was 
also found slain along with the GeoJoaical 
Survey of India officers on duty. 

The State Government has been reques
ted to take speciaJ steps to bring offenders to 
book _ectiveJy and ex~dQusJ~. 



C .... raetlea ., AUI_ .Pact., at 
o-atJod. (Orl") 

289'. SHIU K. PIlADHANI: Will the 
Minister of STEEL, MINES AND COAL be 
pleasocl ~ atat, : 

, <a) whether ~onstruction of alumina 
factory at Damanjodc (Koraput-Orissa) is in 
proaress as per schedule; 

(b) the time by which this factory will 
start production; 

(c) the quantity of alumina to be pro
duced at the initial stage; and 

(d) whSher the Koraput .. Rayagada 
railway line will be completed before tbe 
factory is commissioned ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
<a> and (b). The construction programme of 
tbe alumina plant of National Aluminium 
Company Limited (NALCO) at Damanjodi 
(Orissa) is generally progressing as per the 
schedWe. Upto March, 1985, a total of 
47 .2% co~struction work bad been completed 
against 57.8% scheduled. The alumina Plant 
is scheduled to commence production by 
September, 1986. 

(c) At the ioitial stage. the production 
of alumina pJi\nt will be at tbe rate of 
400,000 tonnes per annum. 

(d) Ministry of Railways have indicated 
that the fint phase of the 1(0raput·Rayqada 
railway line from Koraput to MacbWIiauda 
(19.65 kms.) is scheduled to be completed 
as a siding by June. 1985 and will serve the 
alunUna plant at Damaqjodi. The completion 

196 

of the railway link beyond Macbhilipda to 
J1ayaaada will depend upon tbe availability 
of funds. 

LoaD. Sanctioned by Pabllt Sedor 
Banks under DltI'ereatlal Rat. 

of Interest Scheme 

2896. SHRI VIIlDHI CHANDER JAIN: 
WiU the Minister of FINANCE be pleased 1tO 
staw : 

(a) the number of persoos sanctioned 
loana from public sector banks under the 
Differentia) Rate of Interest Schtme during 
the year 1983, State.wise; 

(b) whether the Task Force which was 
set ~p some time back to review tbe scheme, 
has since submitted its report; 

(c) it not, the time by which the Task 
Force is Iike1y to submit its report? 

mE MINISTER OF STATE IN 
TIlE MINISTRY OF F1NANCE (SHRI 
JANAIlDHANA POOJARY): (a) The 
PrescrJt data reporting system for the public 
sector banks under the Differential Rate of 
Interest (DRI) Scheme does not yield the 
information in tbe manner asked for. How
ever, a statement showing State-wise (and 
Region-wise) position of number-of accounts 
and amount outstanding under the DRI 
Scheme as on December, 1913 (provjsional) 
is given in the statement attacbed~ 

(b) Yes, Sir. 

(c) Does not arise. 

Stat ... 

Statement showing Reglon-wl,e./Sttl#e-w;se-Accounts and Amon,,' OlUstondi",. Utltkr 
Differential Rate o/Interest (DR/) Scheme 08 at the end of Decembel'. 1983 

aesion/State No. of borrowal Amount Outstanding 
Account 

1 2 3 

(RI. in lakhs) 
Ha..,.a 90580 1583.81 

Himachal Pradesh 82403 U)66.go 

Jammu and It,,'-Mlt 17547 230.26 

f\lnja~ l~;870 In141~ 
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Rajasthan 10227S 128'.08 

~ndilarb 4451 126.26 

Delhi 19933 380.13 

MeW ..... oRe .... 4300iS 6410 •• 

Asaam 40251 433.83 

Maaipur 2180 36.55 

MePa!ay. 5458 49.54 

Nqaland 2227 18.37 

Sikkim 2521 32.'1 

Tripura 7639 71.36 

Arunachal Pradesh 1010 16.27 

Mizoram 433 B.83 

NQrth Eastern Rcaion 61726 "'.17 
Blbar 353809 2724.42 

Orissa 217865 1552.82 

West Benp} 289456 1570.61 

A. and N. Islands 450 S.08 

Eastern Region 861_ 51152.93 

Madhya Pradesh 250701 24'8.93 

Uttar Pradesh 3S1314 4752.20 

Central RegiOIl 602015 7211.13 

Andhra Pradesh 318458 2377.30 

Karnataka 280512 2708.74 

Kerala 234205 2082.44 

Tamilnadu 285602 2319.69 

Laksbwadtep lSS 9.00 

Pondicherry 10398 109.49 

lJoatIaern RealeD 1119530 td06.71 

Oujarat 369993 4271.65 

Mabarashtra 273082 2630.96 

D. aad Napr HavoU 262 1.30 

Goa. Daman and Diu 15827 141.18 

W .......... 659114 7851.89 

Att1C4ia 3M4090 367gp,~ 

Data provWoraal 



COIIIpletJoD of Coal Project undertaken 
wit. SoTtet collaboration 

2897. SHRI VlRDHI CHANDER. JAIN : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether the coal project which was 
undertaken witb Soviet collaboration has not 
yet been completed; 

(b) if so, the reasons tbereror~ and 

(c) the time by which the said project is 
likoly to be completed ? 

THE MINISTER OF STEEL. MINES 
AND COAL (SHRI V ASANT SA THE) : 
(a) to (c). Several coal projects are beinS 
taken up with Soviet collaboration. No 
coal project with Soviet collaboration has 
yet been completed. Presently work is being 
undertaken at Jhanjra underground mine of 
EeL, and on the experjmental panel in 
Tipong of NIC. These projects are scheduled 
to be completed by 1992-93 and 1986-87, 
respectively. As will be seen from the 
schedules, coal projects have a long gastation 
period. 

In addition Soviet assistance has been 
sougbt for undertaking feasibility studies and 
assistance for the construction of several 
projects like Mukunda opencast mine and 
the Nigahi opencast mine, for directional 
t-lasting at Jhingutda, modernisation of the 
Patberdih washery t etc. Collaboration in 
respect of these projects is generally in the 
stqe of drawina up of feasibility reports. 

Discovery of Coal Deposits in Orissa 

2898. SHRI RADHA KANTA DIGAL : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) the total quantum of coal deposits 
discovered in Orissa as per recent survey; 

(b) the particulars of places in Orissa 
surveyed by Geoloaical Survey of India to 
assess ~ deposits; 

(c) when the survey was conducted by 
0.8.1.; and 

(d) the details of the survey Report 
received by his Ministry ? 

... "' t ...... 

THE MINISTB.k OF STEEL, MINES 
~D COAL (SHlU VASANT SATHE): 

<a) As a result of recent asseasment by 
Geological Survey of India in river coal. 
field, Sambalpur District, and Tateher coal
field, Dhenkunal District; a total reserve of 
29,535 million tonnes of coal, baa been 
estimated. 

(b) and (c). Geological Survey of India 
is engaged in regional exploration for coal in 
the West-Central, Western and Northern 
parts of Tatcher coalfield. Dhenkunal Distt.· 
and Hingir-Oopalpur, and Rohini sectors i~ 
Ib River coalfields, Sambalpur District. The 
regional expJoration in these coalfieJds baa 
been carried out since late seventies and is 
being continued tm now. 

(d) Geological Survey of India have 
released five progress reports on Ta1cher and 
Ib River Coalfields in Orissa during field 
season 1983-84 and 1984.85 (October, 1983 
to September, 1984). 

Establishment of New Steel Plants 
durJDg Seventh Plan Period 

2899. SHRI RADHA KANTA DIGAL : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) the policy of Government for 
establishment of new steel plants during the 
Seventh Five Year Plan period; 

(b) the number of steel plants proposed 
to be set up in the country during the above 
Plan period; 

(c) whether Government have a proposal 
to set up a steel plant at Daitari in Orissa 
during the above Plan period; and 

(d) jf so, tbe steps taken in this reprd ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI 
K. NATWAR SINGH) : (a) to (d). Seventh 
Five Year Plan bas not yet been finalised. 
However, GevcfJlIllent have decided in 
principle to set up steel plants in Vijaya. 
nagar in Kamataka and Dcar Daitari in 
Orissa. This decision of the Government 
remai~ unaltered. The likely IICbecbaJo of 
settiIll up of the plant Dear Daitari ill Oriua . 

. will depend upon the investment deefaioa. 
which bas not yet boe.n taken, 
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Outataadlaa Loaas of Nationalised a.llks 

2900. SHRI DII.;EEP SINGH BHUlllA: 
Will be Minister of FtNANCB be pleased to 
state : 

(a) the total amount of various kinds of 
outstanding loans of nationalised banks 
which is not recoverable; and 

(b) the year for which these amounts 
have been outstandina ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI 
JANARDHAN POOJAR Y): (a) and (b). 
According to the forms of Balance Sheet and 
Proftt and Loss Account prescribid in the 
Third Schedule of ·Banking Regulation Act, 
1949, banks are given statutory protection 
from disclosing the particulars and quantum 
of bad and doubtful debts for which pro
vision is made to the satisfaction of auditors. 
The required information, therefore cannot 
be made available. 

[English 1 
Fan in Price of Cotton 

2901. SHRI RAM BAHADUR SINGH: 
SHRI KALI PRASAD PANDEY: 

Will the Minister of COMMERCE AND 
SUPPLY be pleased to state: 

(a) whether the fall in price of cotton 
bas assumed an alarming proportion; 

(b) whether this fall in price of cotton 
bas compelled the farmers to resort to 

distress sales below the support price level; and 

(c) the measures taken or proposed to 
be taken by Government to stop distress sale I 

or cotton by rarmers ? 

THE MINISTER OF STATE OF THE . 
MINISTR.Y OF SUPPLY AND TEXTILES 
(SHRI CHANORA SHBKHAR SINGH): 
<a> Thouab prices of cotton declined during 
the current cotton season compared to the 
comaponding period of the last season, they 
aro aoneraUy above the support prioe 6x.od 
by Government of India, which are consi· 
deled to be nmuaerative to the farmers. 

(b) No.8ir. 

(c) As the price supportin. aaency, the 
Cotton Corporation of India is purcbasina 
Kapas arrivins in the market and have 
covered a sizeable quantity at and abova 
support prices. Government or India •• 
released 1.9S lakb bates of Ions aDd extra. 
long staple cottOR for export so far. Prices 
of almo~t all varieties of cotton have lince 
gone up and there is hence no likelihood of 
distress sale by (armors. 

Adjudication procfledinll _last ITC 
pending (or Fioali .. tJoD 

2902. SHRI M. RAGHUMA REDDY: 
Will the Minister of FINANCE be plcasod to 
state : 

(a) the number of adjudication pr<XX:e. 
dings pending for finalisation as on lit 
March, 1985 against the Indian Tobacco 
Company; 

(b) the amount of revenue arrean 
involved in these proceedinas, with case.wise 
split up of revenue; 

(c) wheth~r any specific time limit has 
been fixed by which these cases would be 
disposed of; and 

(d) the steps Government propose to 
take to ensure the early and expeditious 
finalisation of the cases ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHAN POOJAR Y) : (a) to (d). So 
far as Central Excise cases are concerned, 33 
showcause notices are pending adjudication 
as on 1-2·85 against MIs. India Tobacco 
Company Ltd. It is not possible to quantify 
the exact amounts involved in these notices 
as some of them have been issued without 
indicatina tbe excise duty involved and relate 
to issues having bearing on rate of dut)' and 
valuation. Quantification of revenue amounts 
is possible only when the cases are acijudi. 
cated. It it difficu1t to specify time limit 
for disposal of these cases becau" of tho 
Hiah Courts : stay orders. Efforts are made 
to tQO~ various courts for early vacation of 
sta)'!'. cDllliq eminent lawyers to dof..,d 
Government interest in important casos, etc. 

1rP'0~on relating to Income~tax and 
PU&t9mS D'¥1 is not *diJy a,allabie. 



(JhuuNt;,n) 
A ... nt1nftSt~ hi S.A.I.I. 

....",,' 
~2SlOl. $$1 C.D. GANIT: Will the Minister 

• STijBL, MINES AND COAL be pleued 
to stato ~ total amount of money invested 
in the Steel Authority of India Limited ? 

'tHB MINISTER OF STATE Ir-t 1'HE 

DEPARTMBNT OF STBBL '_" 
K. NATWAJ. SINGH) : The .,. ia ... ~ 
ment made by Government in Steel 
Authority of India Limite4 as at the 
end of the financial yell: 1984.85 amounted 
to Rs. 6618.83 crores (proYisionaJ). TIle 
break·up is as follows: 

(Rupees in CrMtl) 

Equity Capital Govt. Loans SDF LoaDs Total 
(Gross) (Gross) 

-As on 31 .. 3·84 3439.56 1~6S.22 952.90 595'7.98 

-Sanctioned during 
the year 1984·85 279.09 126.23· 255.83 661.15 

~ --- -- -- -
Total 3718.65 1691.45 1208.73 6618.83 

-Net outstanding at the 
end of tbe year 1984·85 3718.6S 987.17 1208.83 5914.55 

*Includes non.plan loans of Rs. SS.48 crores sanctioned to liSCO through SAIL. 

(English) 
Seizure of Forelgo Yarn Cloth from Knangi 

Factory io Ao'kJeahwar 

2904. SHRI C. D. GAMIT: Will the 
Minister of FINANCE be pleased to state :' 

(a) whether it is a fact that Customs 
officers have in the month of March, 1985 
raided 'Kbanai' factory (private factory) in 
Aok.leshwar in Gujarat and seized foreign 
yam cloth worth c[ores of rupees; 

(b) if so, the detailS thereof and who 
owns this factory; and 

(c) the details of the 1$1 actitm beina 
taken in tbis reprd ? 

nm MINISTER OF STATE IN THE 
MlNISTR,Y OF FINANCE (SHIt) 
JANAR'OBANA POOlAllY): (a) 
and (b). the custOMs dtBcers on t~lt 
M~b, 1985 raided the f&etory ptem~- of 
M/s. L.D. Textile hldusttiea Limtted. 
Anklesbwar, in Gnjarat . 'No f<flelp yam 
cloth was seized but po1Xester staple fibre 
valued approximately lls. 9 tt'Cn'el-waa teized. 
TAl manqeD10nt of fhia com., is in the 

hands of seven Directors headed by one 
Shri J.N. Mehra. 

(c) The case is under investigation and 
appropriat-= action under the law will be 

taken after completion of the investigation. 

Shortfall in ProdactioD of Sugar 

2905. PROF. MANDHU DANDAVATE : 
Will be Minister of COMMERCE AND 
SUPPLY be pleased to state: 

(a) whether there was a shortfall in the 
production of sugar durinJ the last seasoA; 

(b) if 80, the main causes for the sbort· 
fall; 

(c) whether there is a proposal to import 
IdIar; and 

(d) if 10, wbotbet any couatry .. 
offt1red to "ll.upr to lG4ia at the JDtor. 
_donal prioc ? 

Taa WINISTBR. G)F' 'YATE J)l'~ 
MINISTll Y OF COMMBR.CB (SHlU 
P.A. SANOMA): <a> Prod.dIdon· 101 f$Upr 



to 1983-84 season wu 59.16 lakh to"" 
aaainst 84.38 lakh tplUles in 1981 .. 82 &CaIOJl 
and 82.32 lakb tOnnes ia 1912·83. 

(b) The faU in production of susar in 
1.8-14 leMon' was due to I_or 
production of Suprcane on account of 
drouaht conditions in the southern States 
and late raidS in the Northern region 
rc,sultiOl in delayed maturity of suaarcane 
and reduction in the recovery. 

(c) During 1984-85 a quantity of 4.94 
)akh tonnes of sugar was imported. It is 
not possible to quantify the imports proposed 
during the current year as the sugar pro
duction i. still going on. 

(d) Import of sugar is canalised through 
tbe State Trading Corporation which conducts 
purchases and imports on the basis of ,Iobal 
tenders. 

Black Money Tranlactlon in the Sale 
of Flats by Builders in 

Bombay and Delhi 

2906. SHRI RAM BHAGAT PASWAN:. A 

Will the Minister of FINANCE be pleased 
to state: 

(a) Whether Income Tax Department is 
introducing a series of steps to contain black 
money transactions in the sale of fiats by 
builders in Bombay and Delhi; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHAN POOJAR Y): (a) and (b). 
All passiblc measures to check circulation 
and prevent further proliferation of black 
money, including administrative, letislative 
and institutional are taken from time to 
time, after a constant review. 

aepel't of National JDlt't'" of 
Public FiJaanee 

2907. SHRI RAM BHAOAT PASWAN: 
Will the Minister of FINANCE be pleased 
to state ~ 

(a) whether the National Institute of 
PubHe Moan •. MS -submitted ita report GIl 

_tiJoa ~~ plaatics; ... " 

(b) if 50, the details thereof? 

TilE WlNlHER. OF STATE IN THB 
MINlSTR Y OF FINANCE (SHRI 
JANARDHAN POOJARY) : <a> Yes, Sir. 

(b) The reports submitted are confiden
tial in nature and it would not be in public 
interest to divuJse the details of the reports. 

" 

LoaD. b, Natloul .... BaDI ander 
Dllfe.reltJal Rate of Interest 

SelIemes in Bihar 

2908. SHRI RAM BHAGA T PASW AN : 
Will the Minister of FINANCE be pJeased 
to state: 

(a) the number of applications for 108DS 

at four per cent interest under the Differen
tial Rate of Interest Scbeme reeeived during 
January. 1983 to January, 1984 by the 
branches of the various nationalised banks 
in Districts of Bihar under the 20 .. Point 
Programme; 

(b) the number of loans sanctioned 
rejected and under consideration, separately; 

(c) the amount of loans actuaUy dis
bursed by each bank; and 

(d) the taraet fixed for 1984 .. 85 under 
the above programme ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (8) to (c). 
The present data reporting system for the 
public sector banks under DRI Schemo does 
not yield the information in the manner 

~ asked for. However, a statement shtJwioS 
bank·wise position of number of accounts 
and amount outstanding in Bihar State under 
the DRI Scheme as on December, 1983 
(provisional) is liven in the statement 
attaehed. 

(d) Under the D1U Scheme, outstanding 
advaMOl qI public 8OCtOr banks btve to 
reach a minimum ltftl of I" ,of total 
advanc:es outstanding at the end of the 
previous year. No State-wise tar"t. hav., 
",*pre~, . 
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Stat_elt 

Advan~'8 0/ Public Sector Banks In Bihar IIIIder the Dl.8eren#al Rate 0/ 
Inttrest ScAt",e the end of December, 1983--

SI. No. Name of the Bank 

1. State Bank of India 

2. Subs. State Bank of India 

3. Central Bank of India 

4. Bank of India 

5. Punjab National Bank 

6. Bank of Baroda 

7. United Commercial Bank 

8. Canara Bank 

9. United Bank of India 

10. Dena Bank 

11. Syndicate Bank 

12, Union Bank of India 

13. Allahabad Bank 

14. Indian Bank 

15. Bank of Maharashtra 

16. Indian Overseas Bank 

17. Andhra Bank 

18. New Bank of India 

19. Punjab and Sindh Bank 

20. Vijaya Bank 

21. Oriental Bank of Commerce 

22. Corporation Bank 

All Banks 

*Data Provisional, 

Bran~hel of Nationallled Bankaln 
Vldl .... Disttict, Madia,. Pradesh 

2909. SHRI PRATAP BHANU 
SHARMA: Will the Minister of F.l'lA,NC~ 
be pleased to state : 

No. of Borrowal Amount outstaDdi.,. 
Accounts 

(RB. in Jakbs) 

133389 937.94 

J32 0.57 
82603 690.48 

46580 263.64 

90307 333.50 

3628 24.00 

9786 114.98 

19293 104.53 

7426 61.73 

372 3.92 

390 5.31 

10781 100.05 

8438 68.58 

382 
~ 2.05 

718 4.42 

34 0.55 

104 1.24 

247 4.01 

187 2.77 

12 0.15 

353809 2724.42 

(a) whether Vidisha District in Madhya 
Pradesh is not havina sufficient branches or 
tho natioaa)ieod banks as per the DOrms 
pretefibcd b, the Reserve Bm Qf l(ldia; 



CHAlTRA • ItO" (SitI'A) 

(b) if SOt the reasons thereof; and 

(c) the effective steps Government pro
pose to take to fill the gap? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANA-ROHAN POOJAR Y) : (a) to (c). As 
on 31.12.1984, there were 41 brancbes of 
Nationalised Banks functioning in Vidisha 
District, Madhya Pradesh. In addition, they 
were also boldin, 6 authorisations for 
opening branches at rural/semi-urban centres 
in the district. Reserve Bank of Indta has 
set up a Task Force at its Regional Office 
in Bhopal to ansure that these branches are 
opened as early as possible. 

With the opening of the above branches 
for which authorisations have been issued, 
the objective of achieving a coverage of one 
bank office for an average of 17,000 popu
lation on the basis of 1981 Census in the 
rural and semi-urban areas as set out in the 
branch licensing policy for the period 
April. 1982 to March, 1985 would 
stand achieved for Vidisha District. 

World Ban Loan for Power, Irrigation 
anti Coal MiainR 

2911. SHRI CHITTA MAHATA: Will 
the Minister of FINANCE be pleased to 
state : 

(a) the amount of loan so far World 
Bank has given to India for the projects of 
power, irrigation and coal mining in the 
country; 

(b) the amount, out of that loan, 
utilised for coal mining; and 

(c) the amount so far repaid to the 
World Bank by India and when the remain
ina would b,. repaid ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
The total amount of IDA credit/IBRD loans 
approved so far for projects in power, 
imption and coal-mining sectors is as 

follows : 

Irrigation 
Power 
Coal miniDl 

.mount of-On US S million) 

IDA Credit/IBRD Loan Total 

2704.14 240.00 2944.14 
2409.00 2264.70 4673.70 

417.57 411.57 

(c) The repayment of principal as on 
31-1-1985 in respect of Bank Joan/IDA 
credit for these sectors is as foHows : 

Sector Amount of-On US! million) 

IDA Credit/IBRD Loan Total 

Irrigation 13.S00 

Power 14.480 

Coal mining 

19.935 

83.075 

18.570 

33.435 

97.SS5 

18.570 

As regards repayment of the balance 
amount of toans/credits, these will be according 
to the schedule of repayment agreed to with 
the World Bank. The last of such payments 
falls due during the yeflf 2003 fOf IBRD 
loans and 2035 for IDA Credits. 

Financial StriDRencit's faced by Public 
Sector Steel Industry 

2912. SHRI CHITTA MAHATA ; Will 
the Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) whether public sector steel industry 
is worsening on account of financial stringen
cies in the Sixth Five Year P1an; 

(b) if so, the details thereof; and 

(c) the stpes proposed to be taken for 
the development of these units in the Seventh 
Five Year Plan ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) to (c). Against a 
plan provision of Rs. 2617.72 crores for 
SAIL in the Sixth Five Year Plan, the 
expenditure is likely to be Rs. 2,852.6 crores. 
Efforts are being made to make adequate 
provisions in the Seventh Five Year Plan 
for continuing schemes, additions, modifica
tions and replacement and for modern isation 
and technological upgradation of the existing 
steel plants. 

Demand and Production of Coal 

2913. SHRI LAKSHMAN MALLICK: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) the targets fixed by Government 
regarding the production of coking coal 
during the Sixth Plan period; 

(b) the demapd for cokinS coal durin, 
the Sixth Pl.n Period; 
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(c) what has been the position regarding 
the production and whether it has been 
satisfactory to meet the demand; 

(d) the estimated demand for coking 
coal during the Seventh Plan Period; and 

(e) the details regarding the adequa te 
funds and other facilities proposed to l-e 
made availabJes to the coat sector to meet 
the increasing demand for coking coal 1 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 

Year Demand 

(a) to (c). At the time of framing the Six.th 
Five Year Plan, it was estimated that the 
demand of raw coking coal in the terminal 
year of the/Sixth Plan i.e. 1984-85 would 
be 39.68 million tonnes. However, while 
finalising the Annual Plans, the Planning 
Commlssion re-as~essed tbe demand taking 
into consideration the actual off-take. The 
demand as finalised by the Planning Com
mission for the different years of the Sixth 
Five Year Plan, the targets fixed by the 
Govt. and tbe actual production are given 
below: 

(in miUion tonnes) 

Target Production ---..----_ - ... ...,,_ ...... _ -.. -- --- .... _ ~ - - - .._._ -----------
1980-81 26.75 

1981-82 27.50 

1982-83 26.50 

1983-84 27.50 

1984-85 28.50 

26.21 (revised) 

29.65 (revised) 

31.79 (revised) 

33.51 (revised) 

33.40 

24.41 

30.25 

30.31 

30.20 

30.71 

(Provisional) 

Onferior grades of coking coal used for non-metallurgical purposes have not been included 
in the figures of coking coal production). 

(d) The demand for raw coking coal as 
assessed by the Working Group on Coal and 
Lignite for the Seventh Plan are as follows :s 

Year 

1985-86 
1986-87 
1987-88 
1988-89 
1989-90 

(Tn million tonnes) 

Demand 

30.12 
31.96 
34.45 
38.32 
41.14 

(e) The Seventh Five Year Plan is yet 
to be finalised. However, the Working 
Group on Coal and Lignite for the Seventh 
Five Year Plan set up by the Planning 
Commission have recommended an outlay 
of Rs. 9,902 crores for Coal India Ltd., 
which ineludes investment in mines producing 
cokina coal. 

Export of Rolld-Gold and Gold Plated 
Ornaments 

2914. SHRI N. V. RATNAM: Will the 
Minister of COMMER~ A~l;) SUPPLY 
~ f1eaaed to atate : 

(a) whether Machmpatnam in Andhra 
Pradesh iq the only place in the entire country 
to manufacture rolled gold and gold~plated 
ornaments on commercial scale; 

(b) whether agents from Tamil Nadu 
purcha se them in bulk and export these for 
huge profits; 

(c) whether the Manufacturers' Associa
tion, Machilipatnam and many individual 
manufacturers represented to the Union 
Government to grant them export permits to 
enable them to export out-side the country 
direct; 

(d) if so, the reaction of the Union 
Government thereto; and 

(e) the facilities made available to them 
in granting gold quotas which is useful to 
them in their manufacture of ornaments ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) No. Sir. 

(b) Government have no information. 

(c) No, Sir. 

~d) Does Qot ari80~ 



CIlA.ITllA 22, 1907 (SAKA) 

(e) Permits for acquisition of the requir
ed SOld for manufacturing purposes are 
aranted to the manufacturers of imitation 
jewellery by the Gold Control Administra
tion. 

(Tran.tlation] 

Poreign ExcltAage earned by the exp01't of 
CasbewDut, Tea, Potato and Onion 

2915. PROF. NIRMALA KUMARI 
SHAKTAWAT : Will the Minister of 
COMMERCE AND SUPPLY be pleased 
to state: 

(a) the total quantity of cashewnu t, tea, 

potato and onion exported durins 1984-85; 

(b) the names of the countries to which 
these commodities have been exported; and 

(c) the amounts of foreign exchanae 
earned from the export of commodities and 
the details in tbis regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): (a) to (c). The estimatod 
exports, foreign exchange earnings and the 
major destinations of exports in respect of 
cashewnut, tea, potato and onion duri 01 
1984-85 arc given below: 

Quantity : MTs 
Value: Rs. Crores. 

Name of the 
commodity 

Quantity value Export destinations 
(April' 1984-Feb. "85) 

Cashewnut 

Tea 

Potato 

Onion 

[Englishl 

26132 

207.5 
(million kgs) 

467 

2,43,566.2 

Non-reconcUiation of Inter-Branch transac
tions In NationaUseei Banks 

2916. SHRI R. PRABHU : Will the 
Minister of FINANCE be pleased to state: . 

(a) whether investiptions of frauds in 
the nationnlised banks reveal that one of 
the reasons for the existence of these frauds 
is tbe non-reconciliation of inter-branch 
transactioos over a period of several years; 

(b) tbe extent of unreconciled inter
branch transactions as on 31 Decomber, 

147.27 
(Ap f. Dec. '84) 

735.98 

0.09 

47.46 

USA, Netherlanda, 
Australia, Japan 

USSR, UK, Iran, 
Iraq, Afghanistan, 

EsYPl, Poland, West 
Germany and 
Netherlands 

Malaysia, Kuwait, 
Doha and Dubai 

Sri Lanka, Malaysia, 
Singapore, U AE, 
Bahrain, Kuwait, 
Bangladesh and 

Qutar. 

1984 in respect of each of the national i se d 
banks; 

(c) the total number of transactions 
which had not been reconciled as on 31 
Decem ber, 1983 in respect of each of those 
banks; and 

(d) the banks in respect of which tho 
Statutory Auditors have given qualified 
reports in this regard ? 

THE MINISTER OF STATE IN THE 
MINlSTR Y OF FINANCB (SHRI 
JANARDHANA POOJAR. Y) : Ca) The 
analysis made by Reserve Bank of India 
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(RBI) indicates that frauds are mainly due 
to outside elements which resort to false 
declaration of security, diversion of funds, 
rake lorry/Railway receipts, disposal of 
security without the bank's knowledge, 
counterfeit drafts, false cbeques, etc. The 
connivance or laxity on the part of the bank 
staff in observing the systems and procedures 
scrpulousJy facilities the commission of such 
frAuds. Non~reconciliation of inter~braDch 
transactions could be construed as one of 
the reasons facilitating and delaying detection 
of some frauds. 

(b) to (d). According to Reserve Bank 
of India, the balance sheets of public sector 
banks for 1983 show that all of them are 
in arrears in varying degrees in respect of 
reconciliation of their inter- branch transac
tions. Banks have been instructed that 
reconciliation of inter-branch accounts and 
follow-up and adjustment of the outstanding 
entries must be given high priority. The 
Reserve Bank of Innia, the Government 
and the boards of directors of the banks 
have been monitoring the progress and 
pursuing them to make effective and 
sustained efforts to keep this area of work 
up .. to-date by streamitl1lng their systems and 
procedures in this regard, wherever considered 
necessary. 

The total number of ent des both as 
regards credit and debit pendmg reconcilia
tion relating to the pel iod upto the end of 
1981 as on 31st December, 1982 was 
323.35 lakhs involving a total amount of 
Rs. 200169.05 crores. By D.!cember, 1983, 
the number of these entries has been reduced 
to 295.50 lakhs involving a total amount of 
Rs. 168909.18 crores. 

Delegation of financial powers to top 
executives of National Financial 

Institutions 

2917. SHRI R. PRABHU: Will the 
Minister of FINANCE be pleased to state : 

(a) whether in the light of recent doubt
ful advances granted by the local function
ries, Government will generally reconsider 
existing delegation of financial powers to the 
Chairmen and Managing Directors of various 
public sector financial institutions, such as 
Indu~trial Development Bank of India, Unit 
Trust of India, Life Insurance Corporation 
etc; and 

(b) whether Government propose to 
consider formulating any guidelines tbr the 
exercise of the discretionary pOwers by 'the 
top management of national financial 't'i1ftu
tions? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHltI 
JANARDHANA POOJAR Y) (a) At prestot 
Government is not reconsidering the exis
ting de1egation of financial powers to the 
Chairmen and Managing Directors of various 
public sector financial institutions such as 
Industrial Development Bank of India, Unit 
Trust of India and Life Insurance Corpora
tion. 

(b) There is DO such proposal in respect 
of public sector financial institutions such as 
fudustrial Development Bank of India, Unit 
Trust of India and Life Insurance Corpora
tion. 

Mint at Noida in U.P. 

2918. SHRI HARISH RAWAT: win 
the Minister of FINANCE be pleased to 
state : 

(a) whether Government have decided 
to set up a mint at NOIDA in U.P.; and 

(b) if so, the details thereof and the 
time by which the construction will start ? 

THE MINISTER OF STATE IN mE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) An Officer on Special Duty hast 
been appointed for drawing up the projece 
report. The report, when ready, will ba 
processed further with a view to takint, 
appropriate decisions regarding investmeod, 
production capacity, technology to be adopted 
etc. Construction is likely to cOmDlCllQe by 
the end of the year. It is expected that it 
may take 30-36 months for the Mint to 
start production. 

{Troj!alion) 

Loss in Lime Quarries 

2919. SHRt HARISH RAWAT: Will 
the Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) whether in the Ught of Ute ktest 
judgement given by the Supreme Court OR 
the case of loss beiDI suffered in lime 
quarries in Mussorrie (Uttar Pradesb) 
Government propose to amend the cxi8tiDa 



Minioa Act so as to provide for cancellation 
of mines causing harm to environment and 
public iftterest duriDl the lease period itself 
of leases; 

(b) if IQ, the time by which an amend
ment bill is likely to be brought forward; 
and 

(c) if not, tbe steps being taken to check 
eDvironmental pollution being caused by 
Mussotrie Lime Quarries ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : (a) 
to (c). The question of amending the Mines 
and Minerals (Regulation and Development) 
Act, 19$7, inter alia, in the interest of 
environmental protection, is under active 
consideration. The amending Bill will be 
introciucect as soon as possible. 

[English] 
Minerals Available in Maharashtra 

2920. SHitl HUSSAIN DALWAI : Will 
the Minister of SmEL, MINES AND COAL 

Name of District Minerals 

1 2 

Ahmadnaaar Limestone 

Amravati Chinaclay 

Fire (;lay 

Bhandara Chromite 

be pleased to state : 

<a> the minerals that are available itt the 
State of Maharshtra; 

(b) the District-wise details of quantum 
of every mineral available in Mabarasbtra; 

(c) the minerals from Maharashtra which 
are exported; 

(d) the minerals which are processed in 
the country; and 

(e)' the quantum thereof? 

me MINISTER OF STEEL, Mft4BS 
AND COAL (SHRI VASANT SATHE) : <a) 
and (b). Based on the investigations carried 
out for various minerals in Maharaalatra by 
Geological Survey of India and State Govern
ment, the reserves of major miD... in 
various, districts are given below : 

Reserves 
--_~_n_'" 

3 

5 .40 Lakh tonnes 

5,36,000 tonnes 

17,26,000 tonnes 

54,000 tonnes 

Corrundum (Industrial) 7937 tonnes 

Kyanite 22,29,000 tonnes 

Manganese 108 lakh tonne. 

Sillimanite 2,35,000 lonnes 

LaIc/Steatite/Soapstone 26,000 tonnes 

Vanadium Ore 62,00,000 tonnes 

Zinc (metal) 2,75,000 tonnes 

(Total for Bhandara and 

Naapur) 

C~ut Batytes 44,000 toanes 

Copper (m~a') 2,46,000 tonnes 
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1 2 3 

Dolomite 840 lakh tonnes 

Fireclay 10,26,000 tonnes 

Iron Ore 1623 lakh tonnes 

Quartz/Silica Sand 6.89,000 tonnes 

Limestone 17455 lakb toones 

TUDaslcn Not estimated 

Dhulia Limestone 401 lakh tonnes 

Kolbapur Bauxite 654 lakh toones 

Quartz/Silica Sand 5,49,000 tonnes 

Kolaba Bauxite 214 lakh tonnca 

Nqpur Copper (metal) 38,000 tonnes 

Dolomite 1386 lakh tonnes 

Fireclay 35,51,000 tonnes 

Limestone 317 lakb tonnes 

Manganese Ore 54 lakh tonnes 

Tungsten (NOa) Content) 1860 tonnes 

Nanded Limestone 21.2 lakh tonnes 

Ratnagiri Bauxite 52 lakh tonnes 

Chinac)ay 20,39,000 tonnes 

Felspar 1750 tonnes 

Illmeni te Sand 41,29,000 tonnes 

Quartz/Silica Sand 5,80,94,000 tonnes 

Talc/Steatite/Soapstone 79,70,000 tonnes 

Chromite 1,32,000 tonnes 

Iron are 632 lakh tonnes 

Sangli Limestone 1 S lakh tonnes 

Satara Bauxite 92 lakb tonnes 

Thana Bauxite 9 lakh toones 

Chinaclay 66.000 tonnos 

Yavatmal Dolomite 37 S lakh toDDeI 

Limestones 16633 lakh tonnea 



(c) Iron ore aftd Manpneee ore arc 
exported from the State. 

(d) Iron, Manganese in part and all 
other minerals produced in the State in full 
are utilised/processed in the country. 

(e) The minerals from Maharasbtra 
processed/utilised in the Country durina 
1984 are as follows : 

Minerals Despatcbes for Internal 
Consumption (Quantity 

in tonnes). 

Bauxite 4,76,000 

Iron ore 22,000 

Manganese ore 1,27,000 

Coal (Production) 97,11,000 

Barytes 36 

Corrundum 707 

Dolomite 30,201 

Kyanite lS,S60 

Kaolin 4,617 

Limestone 18,75,000 

Ochre 1340 

Pyrophylite 698 

Quartz 29 

Sand (others) 10,89,000 

Silica Sand 1,44,000 

Sillimanite 3767 

[Trails la tion ] 

Scheme for inclusion or Districts under 
Intensive Handloom Development 

Programme 

2921. SHRI HARISH RAWAT : Will 
the Minister of COMMERCE AND SUPPLY 
be pleased to state : 

(a) whether any scheme for inclusion of 
some Districts under intensive HandJoom 
Development Programme has ,been forwarded 
to his Ministry by Uttar Pradesh 
Government; 

(b) if so, whether the scheme bas been 
approved; and 

(c) if not, the reasons therefore and 
whether Government propose to accord their 
approval to any such scbeme for Uttar Pradesh 
in future? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTJLES 
(SHRI CHANDRA SHEKHAR. SINGH) : 
(a) Yes Sir. A Scheme for development of 
Woollen Handloom Products in Kumaon and 
Garhwal Divisons of Uttar Pradesh was 
received from Government of 'Uttar Pradesh 
on 26-7-84. State Government was advised 
to revise the scheme and the revised scheme 
was received on 24-1-85. 

(b) and (c). This Scheme could not be 
cleared during 1984-85 as : 

(i) The proposal from Government of 
Uttar Pradesh was received late. 

(ii) There was no provision for such 
schemes in the 6th Plan. The 
proposal is now being examined by 
Government. 

[Eng/ishJ 

Working Group to Re1'iew Existia. 
System or Inspection of Banks 

2922. SHRIMATI GEETA MUKHER
JEE : Will the Minister of FINANCE be 
pleased to state : 

(8) whether a working group to review 
the existing system of inspection of banks had 
submitted its report in 1983; 

(b) if so, the recommendations of the 
group; and 

(c) the action taken by Government 
thoreon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) A working 
group was appointed by Reserve Bank of 
India in De<:ember, 1981 to review the exist
ing system of inspections of commercial 
banks, Regional Rural Banks and urban co
operative banks. This Group submitted its 
report to Reserve Bank of India in October t 
1983. 

(b) and (c). The Working Group has 
recommended changes in the periodicity of 
inspections carried out by Reserve Bank of 
India. It was of the view that inspections 
should inter-alia aim at effecting improve
ments in the operations of the banks in regard 
to quality of advances, capital adequacy, 
quality of manasement and internal control 
and administration. Tba Group bas alsq 
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s..-ted modifications ia the procedure for 
~tion or branches taken up for inspection. 
Tho l'Kommend at ions were con,idtred by 
Roservo •• k of India and suitable instruct... for mplementinl the accepted rocom
rncadat_ have been issued by them. 

PrH.ctlon of Billets Bloem! ."d 
SemIs by SAIL 

2923. SHRI S. M. BHATIAM : Will 
the Minister of STEEL, MINES AND COAL 
be pleased to ~tate : 

(8) tbe total production b)' Stc;e1 Autho-

Plant 

Bhitai 

Durppur 

RourkeJy 

Bolta.-o 

Billets 

186.7 

S8.~ 

245.3 

Blooms 

240.0 

95.9 

336.8 

(b) The attached statement gives the 
quarterly Statewise dispatches of billets, 
blooms and other sale~ble semis for the year 
1984·85. Information for the last Quarter is 
ONY up'o February, 1985 as Statewise data 
for the month of March, 1985 is awaited. 

(c) Allocation of iron and steel is not 

rity of India Limited of billet. blooms and 
semis, plantwise for 19&4-85; 

(b) the total quaatity of the same supplied 
to various States. quarter-wise; and 

(c) whether Government propose to take 
steps to eftsure due and leaitimate ahate of 
sQPplies to Andhra Pradesh ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHlU K. 
NATWAR SINGH) : (a) Plantwise produc
tion of billets, blooms and other saleable 
semis during 1984-85 (provisional) is as 
follows: 

(Quantity in ·000 tonnes) 

Other Semis Total 
-----

70.8 498.4 

119.0 273.5 

38.9 33.9 

57.7 57.7 

281.4 863.6 
- - - --

made Statewise. Supplies are made in accor. 
dance with demand registered with the 
main producers and the availability. For 
billets, bloom" and semis, SAIL has formu
lated gUidehnes provid 109 for despatches 
to various stockyards on the basis of the 
best sales during the last three years. 
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'lapply 01 Billets a1ld Semis by S.A.1.1. 
to State. 

2924. SHRI S. M. BHATrAM: Will 
~ M,jn.istor of STEEL, MINES AND COAL 
be p}«;_d to State : 

(a) whether the steel Authority of India 
Limited is supp lying the billets and semis in 
large quantities to various States for convert
ing them into rods by rerollers; 

(b) the quantity so supplied to various 
States during 1984-85 by S.A.I.L.; 

(c) whether some of the mills in Andhra 
Pradesh are facing the problem of closure 
for want of raw materials and non-sqppty 
by S.A.I.L.; and 

(d) if so, the steps proposed to be taken 
in the matter ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) and (b). Yes, Sir. 
SAIL supplies billets, blooms and semis to 
various users in States. In 1984-85 (upto 
February 1985) SAIL supplied 6,14,172 
tonnes of these materials to different States. 
SAIL bas also appointed conversion agents 
in various States who are largely supplied 
billets for conversion into bars and rods. As 
on 1-4-1985, SAIL had 57 conversion 
lWe~ts and they were supplied a total of 
I,Q8,705 tonnes (provisional) of billets and 
Qth~r semis during 1984-85. 

(c) and (d). No spOCific information has 
~n received that re·ro!Upg units in Andhra 
arall~ b!1ve clpsed down for 'Want of raw 
materials from SAIL. It may be stated that 
SA..IL provi~~s about 2Q% of the raw 
material requirements of the rerolli~ industry, 
the balance is met by TISCO, the mini steel 
plan\$., ship -br~ins.ad domestic scrap 
ansiQlS. As .up}).ly of $emis from the 
ministeel sectQr wh~h i, the major source of 
supply did not keep pace with demand, the 
demllftd for bi11ets, blooms and other 
terollables from SAIL increased. To cater to 
this enhanced demand from August 1984 
-IAn.. introduced a system of entitlement for 
tbe IU1'J'b' of material. Supplies to Andhra 
9radcsb were in proportion to the all India 
averaae. 
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A.ttI IDd LlabJUtlel of Peer ... 
GeBer.1 Finaaee .Hla't,bleat 

Co .... 'L .. tt .. 
292S. SHRI V. S. KRISHNA IYEI. : 

Will the Minister of FINANCE be pleased 
to state: 

(a) the total assets and liabilities of tile 
Peerless General Finance and Inve&Ulaellt 
Company Limited as on 31st March, 1983; 

(b) whether the amounts collected bJ 
Company from the policy-holders u. degosa. 
cd wholly in Government IOCUlitics; 

(c) whether the Reserve Bank of J~ 
has given exemption to this Company trom 
the Deposit Ceiling Act of 1973; 

(d) whether the JlCneral administraWlD 
of the above Company is c'ontrolle~ by tho 
Union Government and CQmparcy Law 
Board; and 

(e) whetber there is any proposal to 
grant income tax rebate to the policy-holders 
on par with the L.I.e. ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (e). The 
Peerless General Finance and Investment 
Company Limited is a compaoy registered 
under the Companies Act, 1956 and ita 
affairs are managed by it~ board of Directors .. 
The administration of the Company is not 
controlled by the Central Government or 
Company Law Board. The CompanY has 
been served with a notice on 10-8-1979 by 
the .Gover?IDent of West Bengal for winding 
u~ Its b~smess under Prize Chits and Money 
Clrculauon Schemes (Banning) Act, 1918. The 
Company has however, obtained a stay 
order from Calcutta Hight Court and tbe 
matter is sub-judice. 

The Company was inspectod by Reserve 
Bank of India in 1978-79. Tbe Reserve Bank 
wa.s of the view that the accouotins sys$em 
followed by tbe Company did not ~vc. 

. "true and fair view" of the Company's 'state 
of affaifS. Further Depar~eQt .1 COlQp8ny 
Affairs ordered ~ion of accoqn" fII 
the company under section 290 .. A of tho 
Companies Act on 21-12-1983. The Company 
however, obtained a oonditioaal Itay. from 
the Calcutta High Court and ........ 
ap~led to Di~ion Be~~h. The GoytfQtnent 
has, th~o.-e. no ""recise inlormatioQ .bollt 
tho worJdna of thia Company. ' 
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Accordina to the Company's Annua1 
Report for the year ending 31-12-1983, its 
assets as also liatiilities were of the order of 
Rs. 44084.90 lakhs. Amounts to the extent 
of contracutal liability to the policy-holders 
arrived at by the Company as per actuarial 
calculations are invested in Government 
securities, and fixed deposits with nationalised 
banks. 

The exemption given to the Company by 
the Reserve Bank from ceiling restrictIons on 
acceptance of deposits under RBI Directions 
of 1973, as applicable to miscellaneous non· 
banking Companies, was cancelled in March, 
1980. 

There is no parity between Life Insu
rance Corporation (LIC) schemes and the 
Company's schemes. There is therefore, no 
proposal to grant any income tax rebate to 
the subscribers investing in tbe Company. 

World Bank Loan to Dangslore 
Transport Senice 

2926. SHRI V. S. KRISHNA IYER 
Will the Mmister of FINANCE be pleased 
to state: 

(a) whether any World Bank loan was 
Jiven to the Bangalore Transport Service 
(KSRTC) for the purchase of fleets to 
provide better facihtles to the commuters of 

. Bangalore city; and 

(b) If so, whether Government propose 
to get World Bank loan for Bangalore Trans
port Servlcc to improve its fleets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) No such proposal it at present under 
consideration. 

Export of Colr Products 

2927. PROF. RAMKRISHNA MORE: 
Will the Minister of COMMERCE AND 
SUPPLY be pleased to state : 

(a) whether exports of coir products 
bave declined considerably; 

b) if so, the reasons thereof; and 

. (c) the steps being taken to step up 
exports ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 

(SHRI CHANDRA SHEKHAR SIN~): 
(a) According to the latest provisions filum 
available with the Coir Board, between April, 
1984 and Fabruary, 1985 export of coir 
products i.e. coir door-mats, mattinp, rup 
and carpets increased to 12,339 tannes 
valued at Rs. 15.28 crores from 11,444 tonnes 
valued at Rs. 12.99 crores exported during 
the corresponding period of 1983·84. 

(b) Does not arise. 

(c) The various steps taken to step up 
exports include sending trade delegations, 

conducting market studies and market research, 
releasing advertisements in foreian trade 
magazines and distribution of publicity 
material, participation in fairs in major 
markets, quality improvement of coir 
products and grant of Cash Compensatory 
Support. 

Demand for Scrapping the Gold 
Control Act 

2928. PROF. RAMKRISHNA MORE 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the All India Sarara 
Association has urged the Government to 
scrap the G01d Control Act; 

(b) if so, the details thereof; and 

(c) Government's reaction thereto 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). The 
All India Sarara Association in their 
representation dated 17·1·1985 has reqested 
for repealing the Gold (Control) Act, 1968 
on the grounds that the Act has outlived 
its utility and is a source of harassment to 
tbe dealers. 

The objectives of the Gold (Control) Act, 
1968 broadly are : 

(i) curbing the genera) demend for 
gold from the public with a view to 
raduee it progressively; 

(ii) to serve as an economic measure to 
supplement other preventive 
measures, to make circulation of 
smuggled SOld difficult and its 
detection easier by extendiq the 
control over SOld beyond tbe 'tall 
of import. 
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The objectives for which tbe Gold 
(Control) Act was brought into etTect are 
stil\ relevant and these are being served by 
the existing provisions of the Act. Specific 
comp\ aints in regard to harassment are duty 
investigated when brought to tbe notice and 
suitable action is taken wherever necessary. 
At present there is no proposal to scrap the 
Gold (Control) Act. 

Export of Cotton Bales by CCI, Maharasbtra 
Marketing Federation, Cooperative 

Societies of GuJa~at, etc. 

2929. SHRI UTTAM RATHOD: Will 
the Minister of COMMERCE AND SUPPLY 
be pleased to state : 

(a) the total export of cotton bales 
during 1983-84 and 1984-85 by India to 
other countries; and 

(b) the number of bales exported during 
this period by Cotton Corporation of India, 

the Maharashtra Marketing Federation, 
Maharashtra State Cooperative Federation 
and the Cooperative Societies of Gujarat 
vis-a-vis their total purchases ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
(a) During 1983-84 cotlOn year about 
2,87,003 bales of staple cotton were exported. 
During the current 1984-85 cotton year 
13,252 bales of staple cotton have been 
exported so far. 

(b) Total number of bales exported! 
procured by the Cotton Corporation 
of India Ltd., Maharashtra State Coopera
tive cotton growers' Marketing Federation 
and Gujarat State Cooperative Cotton 
Marketing Federation during 1983 ·84 and 
1984-85. 

Cotton seasons are as follow: 

Name of Agency Quanti~y Exported Total Procurement 
(In Bales) (In lakh Ba]es) 

Cotton Year 1983-84 

C.C.1. 1.08 5.25 

M.S.e.M.p. 1.58 7.67 

Gujarat Federation 0.21 3.77 

Total 2.87 16.69 

Name of Agency Quantity Exported Total Procurement 
(In Bales) (In lakh Bales) 

C,CII. 4,655 5128 (As on 30-3-85) 

M,Sle.M.p 3,'80 16.22 (As on 16-3-8S) 

Gujarat Federation 5,017 7.00 (As on 15-3-8S) 

--- ---
Total 13,2S2 28.50 --



Idlem. to IDcr.ease Export. of Dlrereat 
Commoct it"s 

2930. SHRI UTTAM RATHon: Will 
the Minister of COMMERCE AND 
SUPPLY be pleased to state : 

<a) the value of exports of different 
commodities from India during the last two 
,ears, year-wise, and value of tbe exports 
expected during current year; and 

(b) the scheme dran up to increase 
exports in the comming years ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI 
P. A. SANOMA) : (a) The value of Selected 
Principal exports from India for the fiscal 
years 1982-83, 1983·84 and the latest avai· 
lable figures for 1984-85 (April-September, 
1984) are given as under : 

India's EXPQrl 0/ P,lncJJI{!l Commodities/Commodity Groups 

(Value: Rs. Crotes) 

81. No. Items 1982 .. 83 1983·84 April· Sept. 
(P) (P) 1984-85· (P) 

1. 2 3 4 ~ 

1. Tea and Mate 367.S3 SOI.37 330.38 

2. Coffee and Coffee substitutes 184.20 183.26 106.40 

3. Tobacco unmanufactured 208.54 149.61 100.17 

4. Sugar and sugar preparations 62.35 138.86 14.84 

5. Cashew kernels 133.97 156.62 107.98 

6. Vegetables and Fruits (other 
than cashew kernels) 158.80 155.16 71.46 

7. Oil cakes 149.35 146.29 62.91 

8. Spices 88.93 109.26 9J.67 

9. Marine Products 349,45 327.30 128.48 

10. Rice 199.50 147.13 48.18 

11. Cotton, Raw 101.16 148.96 48.01 

12. Iron Ore 378.79 385.34 142.22 

13. Cotton Fabrics 2()S.S2 276.54 162.05 

14. R.eadymadc Garments 527.50 607.20 357.22 

IS. Jute Manufactures 202.76 164.52 141.01 

'16. Leather and Leather Mfrs. 
(including Footwear) 371.80 373.11 251.33 

17. Chemicals and allied products 308.20 277.63 164.33 

18. Handicrafts of which Pearls, 1172.21 1599.30 765.45 

precious and Semi-precious stones ~~91 1213.99 516.28 

19. Metal manufactures 
(Exci. Iron and Steel) 201.56 194.29 98.21 



1 2. 3 4 S 

20. Machinery and transport 
~uipment 584.60 493.98 232.40 

21. Iron and Steel (incl. iIlfrs.) 5S.7S 46.43 27.01 

22. Crude Oil 1063.37 1231.09 516.33 

----~-- -------- ..... ------ ----....... ~--- - -~ -- --------.. 

Grand Total (inel. other items) 8907.75 9865.30 5120.50 
-,--- --- . - ------

P-Filures are provisional/preliminary and subje4;t to revjsion. 
Source : DOCI and S, Calcutta. 

• The export target fixed for the year 1984-85 is.Rs. 11,127 crores, and the latest pro
visional figures for total exports during April-December, 1984 is Rs. 8146.2 crores. 

(d) Import and export policy measures 
are being continuously evolved for increasing 
India's exports. These include measures for 
increasing and diversifying the J)roduction, 
making our exports more competitive, finding 
new markets for our products and processing 
commodities for higher value realisation. 
Different instruments of policy available to 
Government are being utilised for this pur
pose and adjusted as and when necessary. 

Selftinar on International Finance 

2931. SHRI K. RAMAMURTHY : Will 
the Minister of FINANCE be pleased to 
state : 

(a) the conchisions arrived at by the 
two day Seminar on International Finartte, 
organised reccndy in Delhi, by the State 
Bahk of India and the State Trading Corpo
ration of India; and 

(b) the action proposed to be taken 
thereon, with particular reference to the role 
of banks in preventing industrial sickness? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHIll 
JANARDHANA 'POOJAR Y) : (a) The State 
Bank of India (SBI) bas reported that the 
followinl oon~hlsions were arrived at tile 
two-day Seminar on 'International Finance' 
organised recently in Delhi by State Bank 
of India for thle senior executives of the 
State Tradios Corporation of India/(STC) : 

1. The btter-actions between the 
operative levels in State Bank of ,ncQ an4 State Tndiq Corpora-

tion should be at regular and 
frequent intervals; 

2. The State Bank of India as banker 
to the State Trading Corporation 
Should arrange detailed discussion. 
on various operative aspects for the 
benefit of operative levels in State 
Trading Corporation; and 

3. The State Trading Corporation and 
State Bank of India should jointly 
explore the feasibili ty of State 
Trading Corporation undertakiDg 
countertrade activities. 

(b) The State Bank of India bas further 
reported that neither industrial sickness nor 
the role of banks in this regard came up for 
discussion. 

Loans IIYen by Banks to Shipping Indust.., 

. 2932. SHRI B. V. DESAI : Will the 
Minister of FINANCE be pleased to state: 

<a> whether Indian banks are nursins 
loans totalling over Rs. 150 crore given to 
tbe shipping industry both within the 
country and abroad; 

(b) if so, whether it has been reported 
that at least half of these are sticky; 

(c) whether these banks have provided 
large fuods to shipping companies in India 
undii' the ship acquisition from abroad under 
the ri_ scheme by which the sbipPiftj 
development fund committee guarantees the 
loans provided by the Reserve Baak to the 
~ in t~ acquiaitio~ of ships; 
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(d) if so, whether any inquiry has been 
conducted in this regard by the Ministry: 
and 

(e) the action taken against those held 
responsible ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR
DHANA POOJARY) : (a) to (e). Assis
tance for acquisition of ships by shipping 
companies in India from abroad is granted 
by commercial banks in the country mainly 
under the scheme known as 'Ship Acquisition 
From Abroad Under New Scheme' 
(SAFAUNS). The Reserve Bank of India 
has reported that it does not have ready 
information in regard to precise amount of 
loans given' to shipping industry being nursed 
by Indian Banks. However, as per the 
information furnished by the Reserve bank of 
India, upto 31-12-1984, a sum of R~. 470 
crores has been disbursed to 23 shipping 
companies by the commercial banks in the 
country under the aforesaid scheme. Due 
to recessionary trends in the shipping 
industry as a whole, some of the shipping 
companies are finding it difficult to adhere to 
the schedule of repayment of their liabilities 
to the banks. WhIle no enquiry into all 
the cases of these loans has been made, 
whenever any specific allegation is made the 
same is got looked into. 

W.C.L. decision to Boost Coal Production 

2934. SHRI B .Y. DESAI : Will the 
Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) whether in a massive effort to boost 
coal production Western Coalfields Ltd. has 
decided to invest at least Rs. 1,600 era res for 
excavation of new coal mmes and expanSlOn 
and upgradation of the existing mines; 

(b) whether Western Coalfield Limited 
has decided to double their annual production 
capacity from 46 milion tonnoc; in 1984·85 to 
well over 90 million to ones by 1989·90; and 

(c) if so, whether any assistance and 
help is being provided by Union Govern
ment to achieve this aim? 

THE MINiSTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) to (c). The Working Group on Coal and 
Lignite for the 7th Five Year Plan have 
recommended an investment of over Rs. 1,700 
crores during the 7th Five Year Plan (1985-
86 to 1989-90) for increasing the coal pro
duction of W.C.L. from present level of 
46 m.t. (Provisional) in 1984-85 to about 
6S million tonnes by 1989-99. Government 
will provide necessary financial support to 
the coa I company and any other help that 
may he necessary in achieving the production 
targets finally fixed by the Government. 

Shortage of Steel 

2935. SHRI CHINTA MOHAN: Will 
the Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) whether there is shortage of steel in 
the country; 

(b) if so, the details thereof; and 

(c) the exports and imports of steel in 
the last three years? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OE STEEL (SHRI 
K. NATWAR SINGH): (a) and (b). For 
the year 1985-86, the Working Group on 
Iron and Steel has projected a demand of 
11.2 milhon tonnes of finished steel in the 
country against an indigenous availab!lity of 
9.9 million tonnes. 1t is normal practice 
to allow adequate import of various items to 
meet the needs of the engineering industry 
and other users. 

(c) Steel exports and arrivals of cana
lised steel imports through SAIL were as 
under: 

-~-----~-----

Year 

1982·83 

1983·84 
1984·85 
(Provisional) 

Canalised Imports Quantity 
(in million tonnes) 

1.401 

0.656 

0.700 

Canalised Exports Quantity 
(in million tonnes) 

0.011 

0.024 

0.lS3 



0.1. NI .... Chltt&or DilttJet 
(ADdltn Praden) 

2936. SHRI CHINT A MOHAN: Will 
the Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) whether there are any gold mines in 
Chittoor district of Andhra Pradesh; and 

(b) if so, the details thereof and the 
quantity of gold extracted so far? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) and (b). There are no regular gold mines 
working in Chlttoor dIstrict of Andhra Pra
desh. Only exploratory mining is in pI ogress 
to estimate gold depol)its 1D ChJgarqunta and 
MaUappakonda areas of this dlstnct. 

Exploratory mining since 1978-79 to 
February, 1985 has YIelded 64 Kgs. of gold 
from these prospects. 

Export of Ready-made Garments 

2937. SHRI MOHANBHAI PATEL: 
Will the Minister of COMMERCE AND 
SUPPLY be pleased to state : 

(a) the value of the garments exported 
during the year 1984; 

(b) whether there is decline in the export 
of ready-made gaJments during this year; 

(c) jf so, by how much and the main 
reasons therefor; and 

(d) the steps taken to boost the export 
of ready-made garments during the year 
1985 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHill CHANDRA SHEKHAR SINGH): 
(a) On the basis of the available informationJ 

the valbe of garments exported during the 
year 1984 is estimated to be Rs. 850 crores. 

(b) No, Sir. The exports of garments 
have lone up by 33% during 1984 as compa
red to 1983. 

(c) Does not arise. 

(4) The following main steps have been 
taken by the Govt. to boost the export of 
ready-made sannents : 

(i) witb effect from 1 at January, '84 
rates of CCS have been revisecl 

upwards for certain c:atesories 01 
ready-made prmcnts. 

(ii) 105 gannent and hosiery makina 
machines have been placed on 
OOL, 97 of these machines are 
a)Jowed to be Imported on payment 
of concessional duty. 

(iii) The G ovt. bas announced its deci
sion to pennlt deduction of 50% of 
export profits from net taxable 
income subject to certajn condi
tions. 

(iv) Entitlement under REP licences for 
import of essential inputs is permit
ted. Essential inputs are also per
mItted to be imported under the 
Advance Licensing Scheme for 
export production. 

(v) A Scheme of 100% Export Oriented 
Units is in operation which includes 
several textile items inc1udina 
readymade garments. 

(vi) Inspection procedures sor ready
made garments meant for exports 
have been simplified. 

(vii) Govt. has heen sponsoring and 
fundmg promotional activities such 
as market studtes, Buyer Se1Jer 
Meets, participation in International 
Fairs/ExhibitIons etc., in order to 
increase and diversify exports. 

Export of Ground-Dut Seeds 

2938. SHRI MOHANBHAI PATEL: 
Will the Mmister of COMMERCE AND 
SUPPLY be pleased to state: 

(a) the total value of groundnut, seeda 
exported dunng the year 1982.83, 1983 .. 84 
and 1984-85; 

(b) whether there is decline in its export; 

(c) if so, the main reason therefor; 

(d) whether the State Trading Corpora
tion has been exploring fresh export markets 
for the export of the sroundnut; and 

(e) if so. the extent to which success has 
been achieved 10 this reprd durin, tbe year 
1984·8S'1 
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THE MINISTER. OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. A. 
&ANONA): (a) and (b). Export of groundnut 
MId, other thaD the HPS variety is not 
allowed. Export of HPS Oroundnuts in the 
last three years bas been as under : 

Quantity Value 
(Tonnes) (Rs. Crores) 

1982·83 28,343 27.09 

198:l-84 24,702 22.08 

1984-8S 25.000 21.00 
(Estimated) 

----------'--- --- - --- -
(c) The increase in the price of OIl seeds 

and s.hortage of edible oils In the country 
!rave eroded the profitabilIty of export of 
BPS Grouhdnuts of late. There have also 
been problems of non-tariff barriers In 

European markets on account of aflatoxin 
levols. 

(d) and (e). NAFED is the canalising 
agency for eXpOrt of HPS groundnuts. Export 
by private trade as associates of NAFED 
within the overall policy of canahsatlon IS 

allowed. State Trading Corporation does not 
export HPS Groundnuts. 

Price. of Jute Fibre and Jute 

2939. SHRI D. L. BAITHA: WilJ the 
Minister of COMMERCE AND SUPPLY be 
pleased to state : 

(a) the prices of jute fibre In the country 
during the last ten years. grade-wise; 

(b) whether these has been an unexpected 
rise and fall in the jute prices during the last 
decade; 

(c) if so, tbe reasons thereof; and 

(d) measures adopted by the Govern
ment to remedy the sItuation ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : (a) 
A statement is attached. 

(b) There has been fluctuation in prices 
of raw jute from year to year as well as 
within the year depandmg upon supply
demand posItion In the country. However~ 
during 1983-84, and 1984-85 Jute Seasons 
(July-June) there bas been sharp increase in 
raw Jute prtces as compared to earlier 
years. 

(c) The mam reasons for rise in prices 
are hmlted availability of the fibre in the 
country due to shortfall In jute crops. 

(d) In order to improve the supply 
posltlon of raw jute and to arrest undue 
rase 10 Jute pnces, the following steps have 
been taken: 

(I) Regulation of the stock holdjngs of 
jute mills under the Jute (Llcencmg 
and Control) Order. 1961 to bring 
about more equitable dlstnbutlon 
of raw Jute; 

(ii) Import of raw jute from abroad. 

(III) Offer of one lakh quintal of excess 
raw Jute by NJMC to the pnvate 
sector jute mills. 

Statement 

The average prices of Jute fibre In the country during the last ten vears, grade-wiset are as 
lIIIder : 

Year 

(July .. June) 

1 

1975,.76 

1976-77 

1977-78 

\918 .. 19 

Prices in Rs./per quintal for Calcutta 

W-5 TD-S 

(Ex-other States) (Ex-West Bengal 

2 3 

187.92 N.A. 
200.47 209.13 

222.91 225.00 

Z16.44 ~~6.6~ 
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1 2 

1979-80 212.44 

1980-81 216.56 
1981-82 241.25 

1982-83 272.50 

1983-84 384.84 

1984-85 842.05 
(upto March, 1985) 

Subl'dence of areas io Raniganj Asa •• ol 
region in West Bengal 

2940. SHRI BHOLA NA TH SEN: 
Will the Minister of STEEL, M1NES AND 
COAL be pleased to state : 

(a) whether Government have received 
reports of subsidence of some areas in the 
Raniganj-Asansol region in West Bengal due 
to coal mining operation; 

(b) if so, the details thereof; 

(c) the areas where subsidence has 
aJready started; and 

(d) the steps taken and/or contemplated 
for stabilisation of these areas? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI V ASANT SATHE) : (a) 
to (c). As per the report of Committee on 
'Safety in Coal Mines' which was constituted 
by the Govt. in 1976. danger from subsidence 
is apprehended in 80 coa] mines. Some of 
the recent cases of subsident on limited 
scale have been reported from the fol1owing 
places: 

(i) Sanctoria Village (Sitalpur Colliery) 

(ii) Renda Village 
Colliery) 

(iii) Kalipahari Colliery 

(New Kenda 

(iv) Jamura Nandi Road (Jamuria 
Colliery) 

(v) Nimca Village (Pure Sears ole 
Colliery) 

(vi) D1tandadib Villaae (Parasca 6 and 7 
Incline) 

(Wi) Kotapara 
CoUieey) 

Villa. (tdahabir 

(viii) Kuldaoga VUlqc (parasea Colliery) 

3 

229,,60 

217.5' 
252.91 

286.40 

392.90 
847.21 

(d) Steps taken to deal with subsidence 
are as follows: 

(i) Filling up of the pot holes 00 tho 
surface, as and when they ocaar. 

(ii) Stabilisation of the underground 
working tc the extent possible. 

(iii) Strict enforcement ot Mlnes Act'" , 
Rules, Regulations and Bye-laws 
made thereunder. 

(iv) Strict compJiance with the OODdi
tions stipuJated by Director General 
of Mines Safety in the depillarina 
permission. 

(v) Depillaring in conjunction with 
stowing, partial extraction or 
development as final operation etc. 
in built-in-areas. 

Sale of smuggled goods in Calcutta 

2941. SHRI BHOLA NATH SEN: 
Will the Minister of FJNANCE be pleased 
to state: 

(a) whether Government have informa
tion about the sale of smuSlJled goods in 
open markets in Calcutta; 

(b) if so, the details thereof; 

(c) the stepe taken/proposed to be taken 
in the mattar; 

(d) the value of smugled lood ..... / 
confiscated from different markets in Calcutta 
during the past two years; 

(e) whetber the number of mt:t'b;la/ 
shops deanna in such smQllled aood. .. 
Calcutta has increased during the past tw~ 
years; and 



(f) the areas in Calcutta in which such 
sale of $muggled goods have increased during 
the past few years ? 

THE MINISTER OF stATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) . (a) and (b). 
According to reports receIVed by the Govern
ment, foreign consumer goods, such as, 
electronic items, textiles, cosmetics, are 
sold in some of the markets in Calcutta. 

(c) Searches and raids, as and when 
warranted, are conducted by the Customs 
authorities with the assistance of pOlice and 
smuggled goods are seized. Strmgent action 
is taken against smugglers and dealers in 
smuggled goods under the Customs Act. 
In appropriate cases, detention under 
COFEPOSA Act is abo resorted to. Further t 
customs authoritie~ remain vigilant to uoeath 
sources of supply /storage of smuggled goods 
and to identify the smugglers' gangs and 
immobllise them. 

(d) The value of smuggled goods seized 
and confiscated from different markets in 
Calcutta dunng 1983 and 1984 1S furnished 
below: 

(Value: Rs. in lakhs) 

Year 

1983 

1984 

Value of goods 
seized 

10.26 

16.70 

-------~-

Value of goods 
confiscated 

7.5 
4.93 

(e) and (f). Smugglmg and dea)mg in 
smuggled goods, being a cl.:mdestine activity, 
does not lend itself to any quantification. 
However, there are indicatIOns suggesting 
some proliferation of thi'i activity particularly 
around the docks and In the Central and 
South Calcutta areas. 

ReQUirement and Supply of soft Coke 
to West Bengal 

2942. SHRl BHOLA NA TH SEN : Will 
the Minister of STEEL, MINES AND COAL 
be pleased to state = 

(a) whether Union Government have 
examined the allegations of Government of 
West Bengal that, despite increase in produc .. 
tion. the State is not getting the required 

amount of soft coke from Coal India Ltd.; 

(b) if so, the details thereof; 

(c) the estimated monthly requirement 
of soft coke of West Bengal; 

(d) the quantity of soft coke offered to 
West Bengal by the Coal India Ltd. duriog 
the past six months; and 

(e) the quantity of soft coke lifted by 
West Bengal during the past six months? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : (a) 
to (c). According to the Government of West 
Bengal, she demand of soft coke in West 
Bengal is 80,000 tonnes to 1,00,000 tonnes per 
month. However, due to various constraints 
in production mcluding unusually heavy 
rains during June-July. 1984. the require
ments of soft coke could not be met in fu11. 
To meet the full demand, in addition to soft 
coke, Coal India have been offering 20,000 
tonnes per month of natural soft coke also 
to West Bengal. 

(d) and (e). Information is being coUee
ted and wilJ be laid on the Table of the 
House. 

Loss in production in Public Undertakings 
under Department of Coal 

2943. SHRJ BHOLA NATH SEN : Will 
the MlOister of STEEL, MINES AND COAL 
be pleased to state : 

(a) whether Government have assessed 
the loss in production in Eastern Coalfields 
Ltd., Western Coalfields Ltd., Central 
Coalfields Ltd., Bharat Coking Coal Ltd., 
and Singareni Collieries Company Ltd. due 
to strikes, wild Cat stnkes and absentenism 
during the past three years; 

(b) if so, the deteils of the assessments; 
and 

(c) the steps taken and/or contemplated 
by Government to prevent such loss in 
production ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : Ca) 
and (b). The loss of production of coal in 
ECL, BCCL, CCL, WCL and &CCL due to 
strikes and absenteeism durins the last three 
years are given below : 



(figs. in million tonnes) 

Loss due to 

Company Strikes Absenteeism -1982-83 83-84 84-85 (Prov.) 1982 83 83-84 84 .. 8S (Pr~ ------------
EeL 0.34 0.07 0.12 0.61 0.62 0.62 

BCCL 0.15 0.04 0.06 0.63 0.77 0.47 
II> 

CCL 0.02 0.61 0.45 0.15 

WCL 0.26 0.16 0.11 0.11 0.34 0.10 

TOTAL: 

elL 0.77 0.27 0.29 0.96 2.18 1.34 

SCCL 1.49 1.41 *1.65 0.23 0.24 0.26· -_ 
• Loss of production in SCCL during 1984-85 is upto January, 1985. 

(c) Steps taken to curb the tendency of 
frequent absenteeism and wlld cat strikes in
clude invokmg of the provislons of the Pay
ment of Wages Act and generally enforcmg 
disciplme amongst the employees. Steps are 
also being taken to create better industrial 
relations by frequent interchange of ideas 
with the labour leaders and making grievance 
red res sal machinery more effective. 

A comprehensive plan enlarging workers' 
participation in management, at various 
levels, is also in the process of implementa
tion. 

Profits of Public Sector Undertaking 

2944. SHRI EDUARDO FALEIRO: 
Will the Mimster of FINANCE be pleased 
to state: 

(a) whether the profits of the public 
sector undertakings during the financial year 
1984·85 have not been satisfactory; 

(b) if so, the reasons therefor; and 

(c) the steps taken in this regard? 

THE MINISTER OE STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDl!ANA POOJAR Y) : (a) The 
fiaancial year 1984-85 has just ended and it 
wW take somo time for the public undertak ... 
baP to compile and finalise their accounts. 
However, based on the provisional workins 
... ultl received so far, it is seen that in the 

year 1984-85 Public Enterprises have shown 
substdntial Improvement in performance and 
have earned a net profit of Rs. 955.30 crores 
(ProvislOual). 

(b) and (c). Do not arise. 

Credit extended by Nationalised Bauks 
in Goa District 

2945. SHRI EDUARDO FALEIRO: 
Wi1l the Minister of FINANCE be pleased 
to state : 

(a) the total amount of credit extended 
by the nationalIsed banks in District Goa 
during the last three years, year-wise; 

(b) the total amount of credit siven to 
small farmers, unemployed youths, weaker 
and poor sections of the society; 

(c) the steps taken to facilitate loans to 
the poor and weaker sections; and 

(d) the target for the year 1985 ? 

THE MINISTER OF STATE IN THE 
. MINISTRY OF FINANCE (SHRJ 

JANARDHANA POOJAR Y) (a) : Advances 
of all Scheduled Commercial banks in the 
district of Goa during the last three )'ears 
are given belew : 

December 1981 
December 1982 
December 1983 

(Ra. laths) 
Adqocel 
16447 
17234 
17947 



(b) to (d). Available information as at 
'* ... the end of June 1981 regarding occupation

wise utilisation of outstanding advances of 
all scheduled commercial banks in the district 
of Goa is set out below : 

I. Agriculture 

11. Industry of 

which S.S.I. 

Dl. Transport Operators 

IV. Services 

V. Trade 

VI. Personal Loans 

VII. All Others 

Total 

(Rs. lakhs) 

1183.77 

8084.18 

1663,02 

1462.01 

611,90 

1058.20 

523.13 

479.01 

1340220 

To ensure ft.ow of credit to weaker 
sections, beneficiaries of the 20-Point 
Programme, these groups have been identified 
in the Priority Sector and the Public Sector 
Banks have been advised to raise the share 
of these sectors in their aggregate credit to 
the level of 40 per cent by March 1985 and 
also to ensure that at least 25 per cent of 
the priority sectors credit flows to weaker 
section borrowers. This group comprises 
small and marginal farmers, share croppers, 
artisan village and cottage industries, SeIST, 
beneficiaries, D.R.I. beneficiaries and 
I.R.D.P. beneficiaries. 

Varieties or Cotton Produced In Cotton 
Growing States 

2946. SHRI AMARSINH RATHAWA : 
Will the Mmister of COMMERCE AND 
SUPPLY be pleased to state: 

(a) the names of the cotton -growioa 
States and the variety of cotton produced in 
each such State; 

(b) the quantity of cotton purchased by 
Cotton Corporation from each cotton
growing State during 1984; 

(c) whether the quantity of COUOD 
purchased from Gujarat is much loss; 

(d) if so, the reasons therefor; 

(e) whether Government are aware tbat 
tt.e farmers of Gujarat are facins sreat 
d ifficuhy in resard to sale of tbeir products; 
and 

(f) if SOt the steps beillJ taken to purchase 
cotton from those farmers in Gujarat ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) The names of the cotton-growing States 
and the important varieties of cotton grown 
in each such State are as follows: 

Name of the State Name of the variety 

1. Punjab J.34. F·414, Desi 
2. Haryaoa 

3. Rajasthan 

4. Aodhra Pradesh 

S. Karnataka 

6. Tamil Nadu 

7. Gujarat 

J-34, Desi 

Desi, J-34, Agatti 

H-4, 1007, 0.6, 
JKHY-l, MeV-S, 
DCH-32, Suvin. 

DCH -32, Jaydhar 

MCU-5, MCU-7, 
DCH-32, Suvin 

V. 797, S. 4, 'So 6, Dig, 
CJ-73, G. Cot. 12. 

8. Madhya Pradesh A-51/9, Y. 1, 1007, 
H. 4, V.L. 

9. Maharashtra V.L .• H. 4, 1007, 
Nlmkar, Jaydrar etc. 

(b) The quantity of cotton purchased by 
the Cotton Corporation of India in different 
cotton growing States except Maharashtra 
during the current cotton year upto 27th 
March. 1985, is as follows : 

Name of the States Quantity 

Punjab 

Haryana 

Rajasthan 

Gujarat 

Madhya Pradesh 

Andhra Pradesh 

Tamil Nadu 

Kamataka 
Others 

(Bales of 170 kg. each) 

Total 

Lint 

Grand Total 

93275 

62028 

87183 

50199 

100739 

64135 

2401 
2897S 

328 
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(0) No, Sir. 

{d) Does not arise. 

(e) and (f). With a view to help the 
cotton STowers, the Gotton Corporation of 
India has entered the cottOn markets right 
frorn the beginning of arrival of cotton in 
the market. The Cotton Corporation of 
India has purchased a quantity of 50199 
bales upto 27 March 1985 as against the 
quantity of 15886 bales purchased by it 
during the correspondmg period of the last 
year in GUJarat. The purchases by the 
Corporation in Gujarat are still in progress. 

Rise in Price of Tea in Overseas Marets 

2947. SHRI CHINTAMANI lENA : 
Witl the Minister of COMMERCE AND 
SUPPLY be pleased to state: 

(a) whether there was a sharp rise in the 
price of tea in overseas markets last year; 

(b) if so, whether our exports are able 
to exploit price trends abroad by releasing 
additional qunntities for export; and 

(c) the details thereof ? 

THE M1NlSTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): (a) Ye:" Slf. 

(b) and (c). In view of the higher world 
market prices of tea, export earnings of tea 
from India during 1984 reached an all time 
record Rs. 744.92 crores as compared to Rs. 
516.82 crores In 1983. The unit export 
price has also been higher at Rs. 34.69 as 
compared to Rs. 24.79 per kg. in 1983. 
The exports In 1984 were 215 'million kgs. 
as compared to 209 million kgs. in 1983. 
The Tea Marketing Plan for 1985 envisage 
exports of 220 million kgs. of higher value 
teas, while keeping back cheaper teas for 
domestic consumption. 

Cost structure of Steel Production 

2948. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of STEEL, 
MINES AND COAL be pleased to state : 

(a) whether any enquiry has been 
COl1ducted into the cost structure of steel 
productioo; 

(b) tr 80. the flndm,s thereof~ 

(c) whether Indian steel is costly as 
compared to steel output in other countries; 
and • 

(d) whether steel prices are today higher 
than costs? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRl K. 
NATWAR SINGH) : (a) and (b). Yes, Sir. 
The Bureau of Industrial Costs and Prices 
(BICP) conducted a comprehensive cost and 
price study of the integrated steel plants 
during July, 1981 to October, 1982. The 
report was submitted to Government in 
October, 1982, some of Jts important findings 
are as under : 

(i) Integrated steel plants should 
produce more and more of sophi. 
sticated and high value steel items; 

(ii) Quality of coal for the steel plants 
needs Improvement; 

(iii) Net usage of coking coal per tonne 
of steel produced should be com. 
parabler for different plants; 

(iv) Steel plants should pay adequate 
Iltte~tjon to energy conservatiOD; 

(v) While considering capital inve'itment, 
first priority shouJd be accorded to 
input feed improvement; 

(vi) Consumer prices of steel should by 
and large provide for the replace .. 
ment cost of the steel plants; 

(vii) Customers takmg their requirements 
of steel from the stockyards should 
be charged stockyard inventory 
co~ts, and 

(viii) The cost study conducted by the 
BICP should be updated on a 
continuing basis. 

(c) The net realisation of the main 
producers compares favourably with the 
domestic listed prices of steel in various 
other countries. 

(d) Current steel prices over the present 
costs of production. 

Time and colt raD 011". in programme of 
expansion of Pablle Sector Steel Plants 

2~9. SHRISATYENDRA NARAYAN 
SINHA : Will the Minister of STBEL, 
ldlNES AND COAL be ploase4 to sta~e; 
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<a> whether there has been considerable 
time and cost run offs programme of expan
sion or public sector steel plants: 

(b) if so, the details thereof; 

(c) the reasons thereof; and 

(d) whether steps have been taken to 
reduce these run offs 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHUt K. 
NATWAR SJNGH) : (a) to (d). The approv
ed schedules, the likely dates of commission
ing, sanctioned costs and the revised costs of 
the expansion schemes of public sector steel 
plants are given below: 

(Rupees in crores) 

___ Commissi-oning Schedule Sanctioned cost 

Unit/Scheme As envic;aged in Now hkely Original Revised 
the originat estimate, 

Bouro Steel Plant 

4-MT Expansion 

Cold Rolling Mills 

BbUai Steel Plant 

June 1979 

Dec. 1982 

4·MT Expansion Phase-! Dec. 1981 

4-MT Expansion Phase-Il June 1983 

AUo)' Steels Plant 

Stage-II Expansion Jan. 1985 

Project cost estimates are based on the 
rates prevalent when the estimates are 
prepared. No provisIon is kept for future 
escalations. 

The reasons for the delays are primarily 
the failure on the part of the equipment 
suppliers and construction agencies to adhere 
to the schedules. 

Frequent review meetings are held at 
various levels with all concerned agencies 
responsible tor the delays to impress upon 
those agencies to adhere to the committed 
schedules by increasing their resources and 
efforts. In addition, the performance of the 
various public sector undertakings and the 
foreign agencies are brought to the notice of 
tbe concerned Ministries and Organisations 
respectively so as to improve the performance 
of these agencies. 

Formation of a Public Sector Steel 
Executive Cadre 

29S0. SHRJ SATYENDRA NARAYAN 
SINHA: Will the tMinister of STEELt 

M INBS ANP CO~~ be please~ to state : 

June 1985 

March 1987 

June 1986 

July 1987 

Dec. 1986 

947.24 1637.55 

Included in above 

937.78 1600.58 

Included in above 

65.98 

(a) whether Government 8re considering 
the formatIOn of a pubhe sector steel execu
tIVe cadre; 

(b) if so, the details thereof; and 

(c) if not, the other steps proposed to 
be taken to provide a cadre of trained 
executives for public sector steel plants? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NA TW AR SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) Over the years, SAIL has built a 
strong Management Development Training 
System. In addition to the general develop
ment programmes, special programmes are 
conducted in collaboration with other insti
tutions and professional bodies. Apart from 
the training provided to executives in Tech. 
nical Institutes located at each Plant, SAIL 
runs a Central Management Training Insti
tute at Ranchi exclusively devoted to the 
development of ManafCrs Qf PubUc SoctQ( 
S.1 Plants~ 
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Survey ('onducted by G .S.I. in Manipur 
for Tapping Mineral Resourns 

2951. PROF. MEIJJNLUNG 
KAMSON : Will the Minister of STEEL, 
MINES AND COAL be pleased to state: 

(a) whether the Geological Survey of 
India has conducted any survey in Manipur 
with a view to tapping the minerals resour
ces; and 

(b) if so, the details thereof? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI V ASANT SATHE) : (a) 

and (b). Y CS, Sir. As a result of the surveys 
carried out in Manipur, resources of about 
80 Jakh tonnes of cement grade limestone, 
820 tonnes of refractory grade chromite and 
minor occurrences of lignite have been 
identified so far. The survey work in the 
State is still continuing. 

Special Import Licences issued to Com
panit's Affected in November 1984 

Disturbanc('s in Delhi 

2952. SHRJ INDRAJIT GUPTA: 
SHRI D. P. JADEJA : 
SHRI MANORANJAN BHAKTA: 

Will the Minister of COMMERCE AND 
SUPPLY be pleased to state: 

(a) whether special import licences 
have been issued to companies whose impor
ted machineries were damaged during the 
November 1984 disturbances in Delhi; 

(b) if so, the names of companies 
granted such licences in excess of Rupees five 
lakhs: 

(c) whether proper verification of 
damages was done; 

(d) if so, by whom; and 

(e) whether the licences carry exemption 
from import duties? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) Yes, Sir. 

(b) Names are given in the statement 
attached. 

(~) Yes, Sir. 

(d) In all the six cases, copies of reports 
mapc to Police Authorities/Insurance Com
panies were produced. Essentiality of import 
was certified by the sponsoring authorities 
and idigcnous clearance was given by DGTD. 
In four cases at SI. Nos. 1 to 4 of the 
Annexure, certificates of verification of 
damage from Insurance Companies and 
Chartered Engineers were also suhmitted. 

(e) In two cases at Sf. Nos. 5 and 6 of 
the Annexure import licences have been 
issued with an endorsement for concessiona) 
rate of import duty as per Notification issued 
by the Department of Revenue. In other 
cases, requests for similar facility are under 
consideration. 

Statement 

Statern('1I1 J/JowillK 'he "ames of Companies 
W/W.H' Machineri('s were Dama!!ed ill the 

NlH'l'mb£'r 1984 Disturballces and to 
whom Import LiceJlces haw! been 

Issued for more than rupees 
Five LoA/H. 

1. Mis. Pure Drinks (New Delhi) Ltd. 
New Delhi. 

2. Mis. Mohan Machines Limited, 
New Delhi. 

3. Mis. Kool Crown Corks Pvt. Ltd .• 

New Delhi. 

4. Mis. Cee Jay Crown Corks Mfg. Co. 
Pvt. Ltd., New Dclhi. 

5. Mis. Delhi Colors Pvt. Ltd., New Delhi. 

6. ~ Mis. Katana Food Industries Pvt. Ltd., 
New Delhi. 

Colure of Textile Mills 

2953. SHRI HANNAN MOLLAH : 
SHRI T. BALA GOUD : 
SHRI R. M. BHOYE: 

Will the Minister of COMMERCE AND 
SUPPLY be pleased to state: 

(a) the number of textile mil1s closed in 
the country during the years 1981-84, State
wise; 

(b) the number of sick textile units 
taken over by Government during the above 
period; and 

(c) the cause of closure or of the sick
ness of the mills ? 
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THE MINISTER OF STATE OF THE 
MlNISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SlNGH): 
(a) A statement showing State·wisc details 
of Cotton Textile mills which were dosed 
at any time during the year 1981 to 1984 is 
enclosed. 

(b) During the period 1981 to 1984, 16 
Cotton Textile mills have been takenover. 

(c) There are a number of causes of 
closure or of sickness such as obsolescence of 
plant and machinery, financial difficulties. 
labour problems etc. 

Statement 

Statement showing statc-wise details of Colton 
Textile Mills It'hich were c!o,H'd 01 any time 

during each of the year 1981 to 1984. 

States 

Andhra Pradesh 

Assam 

Bihar 

Gujarat 

Haryana 

J and K 

Karnataka 

M.P. 

Kerala 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

U.P. 

W. Bengal 

Delhi 

Pondicherry 

Goa 

Total 

[Tranl/ation] 

1981 1982 1983 1984 

1 4 

1 2 

1 2 

4 4 

7 

1 2 

4 

12 6 

8 47 

2 1 

3 3 

1 4 

54 47 

15 8 

5 

2 

1 

120 134 

5 

9 

4 

3 

2 

10 

9 

1 

55 

2 

4 

2 

1 

7 

22 

1 

7 

6 

3 

6 

70 

19 

4 

4 

1 

109 151 

Objection on Section 43(b) of Income 
Tax Act 

2954. SHRI MAHENDRA SINGH 
Will the Minister of fINANCE b~ pleased 
to state : 

(a) whether the industrial units/trade 
associations/State Government have drawn 
the attenti(,l1 of Union Government towards 
any sort of objections or probkms following 
the insertion of Section 43 (b) in the Income
tax Act; and, 

(b) if so, the action being taken by 
Governn~ent to meet tho:,e objections and to 
solve the problems ? 

THE M1N1STER OF STATE IN THE 
MINISTRY OF F1NANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes. Sir. 
Certain representations "ere made against 
new section 43B, which was introduced in the 
Income-tax Act by the Finance Act, 1983. 

(b) Government have not considered it 
necessary to modify the provisions of section 
43-B. 

[English] 

Recovery of Bank Loans In Transport 

Sector 

2955. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether there has been poor recovery 
of bank loans in the transport sector which 
falls under priority sector lending; 

(h) if so, the perccntage of recovery 
made in transport sector in different States; 
and 

(c) the steps proposed to be taken by 
Government to ensure bettcr recovery of bank 
loans from transport sector? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY) (a) to 
(c). Reserve Bank of India have reported 
that the recovery position has not been satis
factory in respect of advances to transport 
operators. However State wise information 
is not available with them. 

Reserve Bank of India have also advised 
the banks to scrupulously follow their pro
cedures and norms of ]ending and not to 
relax the terms and conditions on which 
advances are granted to transport operators. 
They should tightcn the monitoring and follow 
up operations after the loan disbursal. Banks 
should ensure, in particular, that the vehicles 
hypothicated to them are kept insured, taxes 
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afe paid by the borrowers and that vahicJes 
are inspected by the branch officials at regular 
intervals. 

Loans gIven by Banks to Shipping 
Companies in India 

2956. SHRIMATI JAY ANTI PATNAIK : 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether some Indian banks have 
given loans to shipping Companies 10 India 
and abroad for the acquisition of ships; 

(b) if so, the name of the Indian banks 
given such loan; and 

(c) the name of the shipping companies 
to which Indian banks have gIven loans for 
the above purpose with details thereof? 

THE MINISTER OF STATE 1N THE 
MJNISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 
(b). Assistance for acquisition of ships by 
shipping companies in India from abroad is 
granted under the scheme known as 'Ship 
Acquisition From Abroad Under New 
Scheme' (SAFAUNS). The scheme is operated 
through State Bank of India, Bank of Baroda, 
Bank of India and Central Bank of India. 

(c) As per the information furnished by 
the Ministry of Shipping and fransport, the 
amount of loans sanctioned and disbursed 
under 'SAFAUNS' to various shippiog 
compaoies since the inception of the scheme 
in February t 1977 till 31-10-1984 is given in 
the Statement attached. 

Statement 

Illformation relatillg to amount of /oall'j sallctiolled alld disbursed u"der SAFA UNS 
as 011 31-10-/984 

S1. No. Name of the Shipping Company 

2 
- -----~ ._----

1. ShIpping Corpn. of lndia Ltd., Bombay 

2. Chowgule Steamships Ltd., Bombay 

3. Essar Bulk Carriers Ltd. 

4. Garware Shipping Corpn. Ltd., Bombay 

5. Panch'iheel Shipping Ltd., Ca1cutta 

6. Scindia Stearn Navg. Co. Ltd" Bombay 

7. Ratnakar Shipping Co. Ltd., Calcutta 

8. Thakur Shipping Ltd., Bombay 

9. Tolani Shipping Ltd .• Bombay 

10. Indoccaric Shipping Co. Ltd., Bombay 

11. Deccan Shipping Ltd" Bombay 

12. Mogul Line Ltd., Bombay 

13. Sagar Shipping Co. Ltd. 

(Amalgamated with Mis. Surrendera 

Overseas Ltd., Ca]cuUa) 

14. Sujwala Shipping Co., Bombay 

(Rs. in lakhs) 
- ~---

Amount Amount 
Sanctioned disbursed 

3 4 

30743.76 29203.51 

2127.10 2007.73 

2065.06 2065.06 

807.52 807.52 

183.50 183.50 

1080.38 1080.38 

1134.75 1134.7' 

366.23 366.23 

425.80 425.80 

385.74 384.74 

132.78 115.08 

1936.15 1936.15 

1358.18 1358.18 

78.51 78.51 

-
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1 2 

1S. India Steamships Ltd., Calcutta 

16. Hinengo Lines Ltd., Calcutta 

17. Karnataka Shipping Corpn. 

18. Hede Navg. Ltd. 

19. Surrendra Overseas Ltd., Calcutta 

20. Streamline Shipping Co., Bombay 

21. South India Shipping Corpn, Madras 

22. Varun Shipping Ltd., Bombay 

23. Dempo Steamships Ltd. 

24. Nilhat Shipping Co., Bombay 

25. Arabian Shipping Co. Ltd., Calcutta 

26 Himalaya Shipping Co., Calcutta 

Famil) Pension Scheme 

2957. SHRI N. V. RATNAM: WIll 
the Minister of FINANCE be pleased to 
state : 

(a) whether the Family Pension Scheme, 
1964 has been made applicable to those who 
retired prior to 1964; 

(b) if not, the reasons thereof; 

(c) whether such pensioners have been 
agitating for making that scheme applicable 
to them also; and 

(d) if so, the reasons for not making it 
applicable to them tIll now? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) The claim to pepsion or family 
pension is regulated by the provisions of the 
rules in force at the time when a Government 
servant retires or dies as the case may be. 
The Family Pension Scheme, 1964 was 
introduced w.e.f. 1-1-1964 and accordingly, 
the families of the Government employees 
~ho had retired or died before that date 
were not allowed family pension under this 
scheme. 

(c) Yes, Sir. 

3 

1309.79 

45.73 

224.47 

265.90 

2569.94 

75.47 

1825.71 

135.32 

106.93 

270.00 

24.00 

264.00 

49941.72 

4 

1309.79 

45.73 

224.47 

265.90 

1751.47 

75.47 

1825.71 

135.32 

106.93 

46887.93 

(d) The reasons aTC ndicated In para (h) 
above. However, certain; persons not eligible 
for the pension in question, have filed writ 
petitions in the Supreme Court of India 
claiming the benefit of Family Pension 
Scheme, 1964, and the judgement of the 
Supreme Court is awaited. 

Funds given by Union Government to 
State Governments 

2958. SHRI N. V. RATNAM : Will 
the Minister of FINANCE be pleased to 
state : 

(a) the amounts due to the State Govern. 
ments from the Union Government during 
the last three years actually; 

(b) the amounts actually given to the 
States by Union Government, the principles 
for distribution of funds by the Centre to 
the States; 

(c) whether there are some States which 
were given more than their due and some 
States were given less than their due; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) and 
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(b). Two statements, Statement-I indicating attached. 
the total amount due to the State Govern-
ments and actually given and Statement-II (c) No, Sir. 

indicating the principles of distribution of (d) Does not arise. 
funds by the Centre to the States, are 

Statement .. 1 

1982-83 
Budget Revised 
EstB. Ests. 

1983-84 

Budget Revised 
Ests. Ests. 

(Rs. Crores) 

1984-85 ---
Budget Revised 
Ests. Ests. 

-- ---,_. ..... - -..-- --- - -- - --~...... - -.. ~- ---
I. Share in Taxes : 

(0 Income Tax 1097.83 1131.77 

(ii) Basic Excise Duties 3118.78 2999.69 

(iii) Additional Excise 
Duties in lieu of 
Sales Tax 

(iv) Estate Duty 

Total (I) : 

II. Grants-in-aid 

(i) Plan 

(ii) Central and Centrally 

538.83 491.83 

14.34 15.98 

4769.78 4639.32 

1383.65 1511.24 

Sponsored schemes 1075.80 1143.89 

(iii) Non-Plan 

Total (II) : 

III. Loans: 

(i) Plan 

(ii) Central and Centrally 

618.60 833.17 

3078.05 3488.30 

2013.29 2232.87 

Sponsored schemes 118.54 118.19 

(iii) Non-Plan 1731.92 3723.63 

Total (Ill) : 3863.75 6074.69 

Grand Total (I-t-II+III) 11711.58 14202.31 

1140.05 1171.64 

3417.87 3403.43 

604.40 653.96 

15.93 16.56 

5178.25 5245.59 

1583.06 1744.26 

1596.41 1670.80 

762.41 870.60 

3941.88 4285.66 

2160.24 2400.43 

133.58 121.39 

1969.76 3008.44 

4163.58 5530.26 

13~3.7J 15061.51 

1186.52 1231.47 

3651.20 3690.55 

795.63 834.70 

16.47 20.20 

5649.82 5776.92 

1790.67 1853.56 

2235.S7 2231.79 

792.65 994.24 

4818.89 5079.59 

2466.86 2554.74 

149.27 170.81 

2597.46 3565.54 

5213.59 6191.09 

15682.30 17147.60 
-------------,----------------------

Statemrnt-II 

NOD Plan: 

Share in taxes: The shares of States in 
Central taxei (Income tax, Excise duty and 
btatc duty), statutory arants in aid and 
grant .. in-aid in lieu of tax on railway 
passenaer faros, whicb form tb. bulk of the 

non-plan transfer of resources to the States 
are distributed in accordance with tho 

recommendations of the Finance Commission. 
Non plan grants for relief of distress caused 
by natural calamjties like floods, cyclone, 
earthquake (other than drought), are given 
in accQrdance with the recommendations of 



, 
267 Written Answers APRIL 12, 1985 Written Answers 268 

the Finance Commission, the non -plan grant 
from the Centre covering 75% of the expen
diture in excess of the margin money. Other 
non-plan grants, the amount of which is very 
small, are generally allocated on an objective 
criteria. Loans to State against collection 
of small savings are given to the extent of 
2/3 of the net collections of small savings 
mobilised in each State. 

Plan: 

Central assistance for State Plans : 
Since the beginning of the Fourth Plan period 
(1969-74), the Central assistance for the State 
Plans has been allocated on the basis of the 
Gadgil Formula which was modified by the 
National Development Council while approv
ing the draft Sixth Five Year Plan 1980-85. 
Under this modified formula, a 1umpsum 
amount is set apart for meeting the require
ments of 8 Special Category States which 
include Assam, Himachal Pradesh. Jammu and 
Kashmir, Manipur, Meghalaya, Nagaland, 
Sikkim and Tripura. The balance of the 
Central assistance is di~tributed among the 
remaning 14 States in the following manner: 

(i) 60% on the basis of populatIOn. 

(ii) 20% on the basis of per capita 
income-only to States having per 
capita income below the national 
av~rage. 

(iii) 10% on the basis of tax effort. 

(iv) 10% for special problems of States. 

Assistance for meeting expenditure on 
drought is provided based on the Finance 
Commission's recommendations. 

Centrally Sponsored and Central Sector 
Schemes: These are schemes where the 
Centre takes the initiatIve because of their 
national importance. Proposed and formula
ted by the Ministry concerned, approved by 
the Planning Commission and financed largely 
by the Centre, the schemes are implemented 
by the States. There is a slight difference bet
ween the two types of schemes-Centrally 
Sponsored Schemes are generally financed 
both by the Centre and the States whereas 
the Central Sector schemes are financed 100% 
by the Centre. 

[Translation] 

Non Payment by Banks Against 
Bank Drarts 

2959. SHRI VISHNU MODI : Will 

the Minister of FINANCE be pleased to 
state : 

(a) whether bank in the country are not 
making payments against bank drafts dep()si
ted by their customers; 

(b) if so, whether attention of Govern
ment has been drawn to the fact that bank
drafts deposited by the customers are returned 
by banks without making payment against 
them; 

(c) if so,· the policy of Government in 
regard to making payment against bank drafts 
and the details thereof; and 

(d) if there is no policy in this regard, 
the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) to 
(d). Pursuant to a recommendation of the 
Working Group on Customer Se(vice in 
banks. Reserve Bank of India has advised 
the banks that payments of drafts should not 
be refused for the only reason that the 
relative advice has not been received. This 
procedure is bcmg followed by and large by 
all the public sector banks. 

Specific complaints brought to the notice 
of the Reserve Bank or the Government can 
be looked into for remedial action. 

[English) 

Revision of Royalty on Coal 

2960. SHRI LALITESHWAR SHAHI : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) the number of times coal royalty has 
been revised and to what extent from 1972 a 73 
till now; 

(b) the impact of royalty revision on the 
coal price; 

(c) at what interval the present law 
provides for royalty revision; and 

(d) the number of times coal price has 
bren revised during the last 12 years and to 
what extent? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) From 1972 till now royalty rates on coal 
have been revised twice, on 1 .. 8-1975 and 
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13-2-1981. Royalty rates with effect from 
1-8-1975 ranged from Rs. 1.00 per tonne to 
Rs. 5.00 per tonne while with effect from 
13-2-]981 it ranged from Rs. 2.50 per tonne 
to Rs. 7.00 per tonne. 

(b) The royally on coal is coUected by 
the coal companies from the consumers of 
coal in addition to the pit-head prices of 
coal fixed by the Central Government and is 
passed on to the State Governments 
concerned. The impact of revision of rates 
of royalty on coal on the consumers had not 
been significant. 

(c) Section 9(3) of the Mines and 
Minerals (Regulation and Development) Act, 
1957 empowers the Central Government to 
hance or reduce the rate of royalty 
en on minerals including coal once during 
a period of four years. 

(d) After nationalisation the average pit
head prices of coal have been revised six 
times as under 

Date of Average pit-head price per 
revision tonne of coal produced by 

----
CIL SCCL 

1-4-1974 Rs.47.59 Rs. 50.50 

1-7-1975 Rs. 64.92 Rs. 67.65 

17 .. 7-1979 Rs. J01.18 Rs.99.92 

14-2-1981 Rs. 128.02 Rs. 136.85 

27-5-1982 Rs. 145.90 Rs. 154.75 

8-1-1984 Rs. 183.00 Rs. 192.00 
------ - --~ ---_ -- . ---_ 

Production per man shift in Coal Mines 

2961. SHRI LALITESHWAR SHAHI: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to [)tate : 

(a) the production per man shift in our 
coal mines compared to other coal producing 
countries; and 

(b) how it can be augmented in the 
existing conditions 1 

THE MINISTER OF STEEL, MJNES 
AND COAL (SHRI VASANT SATHE) : 
(a) and (b). The average production per man
shift during 1984-85 (upto December, 1984) 
in the coal mines of Coal India Ltd., and 
Singareni Collieries Co. Ltd., is as under: 

elL 
0.81 Tons. 

SCCL 

0.68 Tons. 

However, productivity in the coal industry 
in other advanced coal producing countries 
is higher than that of India. 

Under the existing conditions, the produc
tivity in India can be augmented in the 
following manner : 

(i) by mechanisation; 

(ii) by adopting advanced technology; 

(iii) by re-deployment of surplus labour; 

(iv) by having more open cast mining; 
and 

(v) by improving the working conditions 
in coal mines. 

Review of the Working of Hindusts. 

Diamond Corporation 

2962. SHRI B. K. GADHAVI : Will 
the Minister of COMMERCE AND SUPPLY 
be pleased to state : 

(a) whether Hindustan Diamond Cor
poration has fulfilled the needs for which it 
was set up; 

(b) whether there is any proposal to 
mOdify its pattern of working so that 
dependence on monopolistic suppJier like 
Diamond Trading Corporation would 
lessen; 

(c) whether almost all the sight holders 
of Diamond Trading Corpo) ation are from 
Gujarat and have their business in diamonds 
at Bombay; 

(d) whether Government propose to 
initiate any action to break the monopolistic 
hold of diamond trade both imports and 
exports; 

(e) if not. the reasons therefor; and 

(f) if so, the details therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) Yes. Sir. 

(b) The Hindustan Diamond Company 
buys rough oi(\monds also from open 
market, 
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(c) to (f). Majority of the sight holders 
of Diamond Trading Company in diamond 
business at Bombay hail from Gujarat. There 
is freedom for entrepreneurs all over the 
country to deal in diamonds according to the 
Policy. 

Non-Purchase of Tobacco by STC at 

Floor Prices Fixed by Union 

Government 

2963. SHRI BEZHAWADA PAPI 
REDDY: Will the Minister of COMMERCE 
AND SUPPLY be pleased to state: 

(a) whether State Trading Corporation 
has failed in their duty to come to the reC;CllC 
of tobacco farmers by not offering to 
purchase the tobacco at floor prices fixed by 
the Union Government; 

(b) whether the tobacco farmers are in 
distress and left at the mercy of exporters; 
and 

(c) if so, the corrective steps proposed 
to be taken? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRJ P. A. 
SANGMA) : (a) State Trading Corporation 
purchased tobacco in the past when there 
was distress in the market. With the intro
duction of auction system, Tobacco Board 
is itself purchasing tobacco at minImum 
support prices at auction floors if there are 
no bidders. 

(b) The tobacco farmers arc not at the 
mercy of exporters as the Tobacco Board is 
a1so intervening in the market for residual 
purchases to stablise the market. 

(c) Does not arise. 

[Translation] 

Closure of Krishna Textile Mills in 
Byawar, Rajasthan 

2964. SHRI VISHHU MODI: WiJI 
the Minister of COMMERCE AND SUPPLY 
be pleased to state : 

(a) whether Krishna Textile Mills in 
Byawar, Rajasthan has been closed since 
1983; 

~b) if so, whether Government have 

received any representations in this regard; 
and 

(c) if so. the action taken by Govern
ment in the matter? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) and (b). Yes, Sir. 

(c) The initiative for restarting Krishna 
Textile Mills, Byawar, lies mainly with the 
Government of Rajasthan who are seized of 
the matter. 

[English] 

Representation from all India Foodgrains 
Deatrrs Association, Delhi for abolition 

of Sales Tax 

2965. SHRI JAI PARKASH 
AGARWAL : Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government have received 
a letter dated 22nd January, 1985 addressed 
to the Prime Minister, from the Federation 
of All India Foodgrains Dealers' Association. 
DelhI regarding abolition of Sales Tex; 

(b) if so, the details of the suggestions 
made therein; and 

(c) the :lction taken thereon? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). A 
Jetter dated 7th Februay, 1985 addressed to 
the Union Finance Mmister enclosing 
therewith a copy of a Jetter dated 22nd 
January, 1985 addressed to the Prime 
Mmister was received from the Federation 
of All India Foodgrains Dealers' Association 
Delhi. ln the copy of the letter dated 14th 
January, 1985 addressed to the Prime 
Minister enclosed with the aforementioned 
letter deted 22nd January, 1985, the 
Federation requested for the abolition of 
sales tax on foodgrains, pulses and oilseeds. 

As sales tax is mainly a State subject of 
taxation, any reform in sales tax system can 
be undertaken only in consultation with and 
cooperation of the States. There is no 
proposal with the Government at present to 
abolish sales tax on foodsrains, pulses and 
oitseeds. . 



273 Written Answers CHAITRA 22, 1907 (SAKA) Written Answers 274 

HeJp from Independent Consultancy 
Organisations to Save Industries 

Going S!C'( 

2966. SHRI MAHENDRA SINGH 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the financial institutions are 
taking help from the independent consultancy 
organisations to save an industry from being 
declared sick; 

(b) if so, the criteria for hiring the 
services of such organisations; 

(c) whether the financial institutio,1s are 
taking timely action before an industry is 
declared sick and closed; and 

(d) whether the number of sick units are 
increasing ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) and (b). 
The financial institutions take the help of 
Consultancy Organisations, wherever consi
dered necessary, for carrying out and or 
vetting of techno -economic viability /diagnos
tic studies of assi~tcd sick units. The 
Consultants are usually drawn from a panel 
maintained by the institutions. 

(c) In accordance with the policy of the 
Government. the financia1 institutions are 
expected to identify sickness in an industrial 
unit at the incipient stage itself, carry out 
viability studies and nurse sll~h units as are 
considered potentially viable. For this p~lf· 
pose institutions have a system of continuous 
monitoring of the accounts of industrial 
units at various levels and stages. 

(d) The number of sick units in the 
assistance portfolio of the all India financial 
institutions viz. Industrial Development Bank 
of India, Industrial Finance Corporation of 
India, Industrail Credit and Investment 
Corporation of India, Jndustrial Reconstruc
tion Bank of 1 ndia. Life I nsurance Corpora
tion of India, General Insurance Corporation 
of India and Unit Trust of India has 
increased from 275 units as at the end of 
December, 1982 to 314 units as at the end 

of Dece~ber. 1983. 

Pending adjudication cases agaiost 
I~dian Tobacco Company 

,967. SHRI M. RAGHUMA R{:,Dpy : 

Will the Minister of FJNANCE be pleased to 
state : 

(a) whether any progress has been made 
by the Drictor General, Customs and Central 
Excise, in the matter of pending adjudication 
cases against Indian Tobacco Company; 

(b) the reasons why these cases cannot 
be adjudicated by the concerned Collectors 
of Central Excise. who issued the original 
Show Cause Notice to the respective Indian 
Tobacco Company factory within their 
jurisdiction; and 

(c) the special reasons which led to the 
decision of Government in entrusting the 
matter to the Director General for Centralised 
adjud ication ? 

THE MINISTER OF STATE IN THe 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) The case 
records are being scrutinised by the Director 
General Inspection and Audit, Customs and 
Central Excise. 

(b) and (c). Generally the cases are 
adjudicated by the Collectors concerned. 
Howerver, in cases where the manufacturer 
is having a factory manufacturing the same 
goods in different jurisdiction, the adjudica
tion of cases may be entrusted with one 
authority with a view to have uniformity in 
approach. Mis. Indian Tobacco Company are 
having cigarette manufacturing units at five 
places in the couhtry. The case') pertaining 
to determination of asscs5able value have 
been given to Director General of Inspection 
for adjudication with a view to have a uni
form approach as these involve identical 
issuse. 

Manufacture and Imports of Synthetic 
and Regenerated l~'ibres 

2968. SHRI V. SOBHANADREES· 
WARA RAO : Will the Minister of 
COMMERCE AND SUPPLY be pleased to 
state : 

(a) the quantity and value of synthetic 
and regenerated fibres manufactured in India 
and imported from abro3Ji in 1982·83 and 
1983-84; 

(b) whether a study has been made to 
find out the effect of man-made fabrics on 
te~tile indu'strr an4 liandloom sector; an<J' 
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(c) if so, the details thereof and 
recommendation made, jf any? 

THE MINISTER ~OF STATE OF 
THE MINISTRY Or SUPPLY AND TEX-

TILES (SHRI CHANDRA SHEKHAR 
SINGH) : (a) A statement is enclosed. 

(b) and (c). Government is not aware 
of any specific study on this subject. 

Statement 

Statement showiJlg Production and Imports 0/ Synthetic and Regcllerated 
Fibres during 1982-83 and 1983-84 

(Qty. in tonnes) 

(Value in Rs. lakhs) 

-------- ------~ - -_ ---- -- ._-_------------ -
S.No. Item Production Imports (Provisional) 

11)82-83 1983-84 1982-83 1983-84 ------ - ------
Qty. Value Qty. Value Qty. Value Qty Value 

1. Viscose Staple 
Fibre (.) 49,285 8,058 82,783 ] 3,917 64,851 9,693 35,702 5,540.0 

2. Acetate Staple 
Fibre 2,041 808 1,625 588 N.A. N.A. 297.12 lJ 5.21 

3. Polyester Staple 
Fibre 26,095 2,64S 27,393 10,417 6.513 978 9,987 ],251 

4. Polypropylene 
Fibre 302 132 361 169 

S. Acrylic Fibre 16,002 6,192 16,589 7,306 ],924 348 ] .277 223 
---

(*) The Import includes regular Viseose Fibre, Polynosic Fibre and HWM F,bJe. 

Seizure of Chinese Torrhes from 
Assam' Mail 

2969. DR. KRUPASINDHU BHOT : 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether Chinese torches were received 
from Assam Mail in Ra ilway Parcel Office, 
New Delhi in June, 1984 and the same were 
confiscated by the CU"Itoms authorities on 
receiving the informatIOn; 

(b) whether the name of consignee in 
the above receipts were assumed and 
bogus and their addresse'\ were not available; 

(c) whether there are reports to the 
effect that real owners were Railway and ex
railway employees who tried to change the 
goods; 

(d) whether there are also reports that 
,lle same persons have been receivinf smuI-

gJed goods under assumed namef) previously 
81'\0; and 

(e) the measures contemplated in this 
regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) Efforts made to find out the exact 
address of the consignee were not fruitful. 

(c) to (e). A complaint regarding the 
involvement of a railway emyloyee in this 
case was received in November, 1984. 
HoYt ever, enquiries made did not indicate 
involvement of the railway employee. 

12.00 brs. 

SHRI K. P. UNNIKRISHNAN 
(Badagara) : I have two points. J have 
wntten a Jetter to you regarding the rules to 
be framed under th~~ ~ , 
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MR. SPEAKER: We are doing it. 

SHRI K. P. UNNIKRISHNAN : Some
thing is happening in Kerala. . . •• 

MR. SPEAKER: These are moral 
questions. I cannot allow this to go on 
record. 

(lnterruption) 

MR. SPEAKER: Do not make my posi
tion uncomfortable. 

SHRI K. P. UNNIKRISHNAN: That 
is not my intention. But fortunately or 
unfortunately, yo have been given this autho
rity under the legislation ...•• 

MR. SPEAKER ~ Not allowed. I have 
already done it. We are doing it very seri
ously. Rules are being framed. I am after 
them. Actually I have done it very very ex
peditiously. 

PROF. MADHU DANDAVATE 
(Rnjapur) : Rules are very seriously violated. 

SHRI K. P. UNNIKRISHNAN: It is 
a question of violating the spirit of the 
legislation. 

MR. SPEAKER : I will do my best to 
get them expedited. That is what I can do. 

SHRI K. P. UNNIKRISHNAN: 
Secondly, I have given a notice for an 
adjournment motion ... 

MR. SPEAKER: That is not a questi'on 
for adjournment. Not Allowed. 

SHRI K. P. UNNIKRISHNAN: This 
is a very serious matter. 

MR. SPEAKER: That is not a very 
serious matter. Everywhere in the world I 
have seen exhibitiongs and I have seen great 
art treasures b.!ing taken from France to 
Germany and all that. They must be taken 
care of. There is no problem. You can come 
and discuss with me if you so like. 

SHRI K. P. UNNIKRISHNAN: There 
has been no agreement as yet between India 
and the United States ..• (Interruptions) I 
think, you cannot be a party to this. 

MR. SPEAKER: No, I am not a party. 

SHRI K. P. UNNIKRISHNAN: They 
are taking out priceless treasures in the name 
of Festival of India . 

• ·Not recorded. 
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MR. SPEAKER : They are not so 
ignorAnt of these facts. 

SHRI K. P. UNNIKRISHNAN: Who 
are not so ignorant ? 

MR. SPEAKER: Government. 

SHRI K. P. UNNIKRISHNAN: The 
House has every right to know ... 

MR. SPEAKER: Not allowed. I do not 
agree wi th that. You can know them, but 
there is no question of disagreement. I will 
not allow a discussion on this. Not aJlowed. 
You can ask for a calling attention or 377 
or whatever else you like. But it is not a 
subject for adj{)urnment motion. I have not 
allowed it. 

PROF. K. K. TEWARY (Buxar) : What 
Mr. K. P. Unnikrishnan has stated·. that 
is absolutely baseless. Nobody has been 
al10wed to join the party. . . 

(Jl1t('rruptiol1) 

MR. SPEAKER : That is not my con. 
cern; I am not concerned about it. It is not 
on the record. I am not going to enquire in
to the affairs of the Kerala Legislative 
Assembly. I am not going to allow any 
discussion on the Kerala Legislative Assembly 
or any action taken by it or by its hone 
Members. So simple it is. 

PROF. K. K. TEWARY : I am referrina 
to something that has happened in tbis 
House. 

MR. SPEAKER' : Nothing has happened 
here. It is not on the record. 

(Interruption) 

MR. SPEAKER: When there is nothina 
on the record, why should you 80 on ? 

PROF. K. K. TEWARY: But some
thing has happened in this House. 

MR. SPEAKER : What is that '1 

PROF. K. K. TEWARY : An hon. 
Member of this House, who was elected on 
the DMKP ticket, was penuaded to join the 
Janata Party ... (Interruptions) 

MR. SPEAKER: I do not know. I c:an
not do anything unless and until rules are 
framed. Law will take its own course. 



· 279 Writ tell Answers APRIL \1., \985 Papers Laid all the Table ~80 

SHRI S. JAIPAL REDDY (Mehboob
nagar) : Yesterday, I raised the issue of two 
Governors in Punjab .•. 

MR. SPEAKER: There is nothing; no 
problem. Not allowed. It is irrelevant. There 
is only one Governor in Punjab and there 
is no second Governor. He might be on 
leave. Not allowed. 

(Interruptions)·· 

PROF. SAIFUDDIN SOZ (Baramulla) : 
Sir, democracy is under a very great strain ... 

(Interruption) 

MR. SPEAKER : No, democracy is never 
under strain ... 

(Interruptions)·· 

PROF. SAIFUDDIN SOZ: Democracy 
itself is not a State subject ... 

(lntcrruptions)** 

MR. SPEAKER: Not allowed ... 

(Interrupti 011S)*· 

MR. SPEAKER: I have not allowed 
you. This i~ a State ~ubject. Unnecessarily 
why do you inject thc~c things ? . . 

(Interrupt i OilS) * * 
MR. SPEAKER: Look here, Mr. Kabuli. 

If you have got any decorum, if you have 
got any rule, you must understand that law 
and order i'i a State subject. I cannot allow a 
discussion here. Otherwic;e, there will be a 
free fight here. . . 

(/11/crrllpi iolts)·· 

MR. SPEAKER: I have not a allowed 
gentlemen anything. They arc irrelcvcnt. 

[Trails/at ion] 

You are adamcnt. It is not proper. 

(lnterruptioll.\)'lot< 

[Eng I ishl 

MR. SPEAKER : Not a single word will 
go on record. 

DR. KRUPASINDHU BHO) : Mr. 
Speaker, Sir, the epidemic of meninjitis is 
spreading thr,:mghout the country and we are 
importing vaccines only against A and C 
bacteria ... (Interruptions) 

.__------~ -------- ------
•• Not recorded. 

[Translation] 

MR. SPEAKER : You give in writing 
and then I shall see. 

[Eng/ish] 

I can find out. You can give it to me in 
writing. 

DR. KRUPASINDHU RHOI : For that 
reason, Sir, I have given CulllDg Attention 
notice under Rule 197. 

[Translation] 

MR. SPEAKER: It is all right. Why 
should you raise it here. You could come 
and tell me. 

11.07 hrs. 

PAPERS LAID ON THE TABLE 

[English} 

Notification under Foreign Exchange 
Regulation Art, 1973 and Regional 

Rural Bank Act, 1976, etc. etc. 

THE MINISTER OF STATE IN TilE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : 1 beg to lay 
on the Table-

(1) (i) A copy of thc Non-Resident 
(External) Accounts (Amendment) 
Rules, 1985 (Hindi and English 
versions) published in Notification 
No. G S R 254 in Gazette of 
India dated the 9th March, 1985 
under sub~section (3) of section 79 
of the Foreign Exchange Regulation 
Act, 1973. [Placed in l.ibrary. 
See No. LT-695/85] 

(ii) A statement (Hindi and English 
versions) showing reasons for delay 
in laying the notification mentioned 
at (i) above. 

(2) A copy each of the following Noti
fications (Hindi and English versions) under 
sub-section (3) of section 29 of the Resional 
Rural Banks Act, 1976: 

(i) The Sahdol Ka<ihetriya Gramin 
Bank (Meetings of Board) Rules, 
1984, published in Notification No. 
SO 2047 in Gazette of India dated 
the 30th June, 1984 . 
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(ii) The Saryu/Gramin Bank (Meetings 
of Board) Rules, 1984 published 
in Notification No. SO 2048 in 
Gazette of India dated the 30th June, 
1984. 

(iii) The Miz.oram Rural Bank (Meetings 
of Board) Rules. 1984 puhtished in 
Notification No. SO 2049 in 
Gazette of India dated the 30th 
June, 1984. 

(iv) The Akola Gramin Bank (Meetings 
of Board) Rulcs 1 1984 published in 
Notification No. SO 2050 in 
Gazette of India dated the 30th 
June, 1984. 

(v) The Ratlam Mandsaur Kshetriya 
Gramin Bank (Meeting of Board) 
Rules, 1984 published in Notifica
tion No. SO 2051 in Gazette of 
India dated thc 30th June, 1984. 

(vi) The Ratnagiri Sindhudurg Gran1in 
Bank (Meeting of Board) Ruh..s, 
1984 published in Notification No. 
SO 2052 in Ga7ette of India dated 
the 30th J unc, 1984. 

(vii) The Arunachal Pradesh Rural Bank 
(Meetings of Board) Rules, 1984, 
published in Notification No. SO 
2053 in Gazette of India dated 
the 30th June, 1984. 

(viii) fhe Jamuna Gramin Bank(Meetings 
of Board) Rules, 1984 published in 
Notification No. SO 2054 in 
Gazette of India dated the 30th 
June, 1984. 

(ix) The Surendra Nagar- Bhavnagar 
Gramin Bank (Meetings of Board) 
Rules, 1984 published in Notifica
tion No. SO 2055 in Gazette of 
India dated the 30th June, 1984. 

(x) The Solapur Gramin Bank (M eetings 
of Board) Rules, 1984 published in 
Notification No. SO 2056 in 
Gazette of India dated the 30th 
June, 1984. 

(xi) The Bhandara Gramin Bank 
(Meetings of Board) Ru1es, 1984 
publisbed in Notification No. SO 
2057 in Gazette of India da ted the 
30th June, 1984. 

(xii) The Chambal Kshetriya Oramin 
Bank (Meetings of Board) Rules, 
1984 published in Notification No. 
SO 2058 in Gazette of India dated 
the 30th June, 1984. 

(xiii) The Valsad Dang Gramin Bank 
(Meetings of Board) Rules, 1984 
puhJi~hed in Notification No. SO 
1059 in Gazctte of India dated the 
30Lh June, 1984. 

(xiv) The Surat-Branch Gramin Bank 
(Meetings of Board) Rules, 1984 
published in Notification No. SO 
2060 in Gazet te of India da ted the 
30th June, 1984. 

(xv) The Bundi-Chitorgarh Kshetriya 
Gramin Bank (Meetings of Board) 
Rules, 1984 published in Notifica
tion No. SO 2061 in Gazette of 
India dated the 30th June, 1984. 

(xvi) The Bhilwara-Ajmer Kshetriya 
(Jlumin Bank (Meetings of Board) 
Rules, 1984 published in Notifica
tion No. SO 2062 in Gazette of 
lnuia dated the 30th June, 1984. 

(xvii) The Dungarpur-Banswara Kshetriya 
Gramin Bank (Meetings of Board) 
Rules, 1984 publi shed in Notifica
tion No. SO 2063 in Gazette of 
India dated the 30th June, 1984. 

(xviii) The Ganganagar Kshctriya Gramin 
Bank (Meetings of Board) Rules, 
1984 published in Notification No~ 
SO 2064 in Gazette of India dated 
the 30th June, 1984. 

(xi,..) The Mahakaushal Kshetirya Gramin 
Bank (Meetings of Board) Rules, 
1984 published in Notification No. 
SO 2065 in Ga.lette of India dated 
the 30th June, 1984. 

[Placed in Llbrary.See No. LT-696/85] 

3. A copay of the Union Government 
Appropriation Accounts (Posts and Tele. 
graphs) for the year 1983-84 (Hindi and Eng. 
lish versions) . 

[Placed in l..Iibrary. Sec No. LT-697/8S] 

(4) A copy of the Report (Hindi and 
English versions) the Comptrol1er and 
Auditor General of lndia for the year 1983-
84 - Union Government (Posts and Tele ... 
graphs) under article 151 (1) of the Constl .. 
tution. 

[Placed In Library, Sec No. LT-698/8S) 
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Notifications under Coffee Act, 1942 and 
Cardamom Act, 1965 Review on tbe 
working of and Annual Rep\)rt of 

British India Corporation Ltd., 
Kanpur for 1983-84 etc. 

THE MINISTER OF STATE IN THE 
MINiSTRY OF COMMERCE AND 
SUPPLY (SHRI r. A. SANGMA) : I beg 
to lay on the Table: 

(1) A copy of the Coffee (Amendment) 
Rules. 1985 (Hindi and English versions) 
published in Notification No. O. S. R. 256 
in Gazette of India dated the 9th March, 
1985, under sub-section (3) of section 48 of 
the Coffee Act, 1942. [Placed in Library. 
See No. 1.. T-699/8S1. 

(2) A copy each of the following Notifi
cations (Hindi and English version~) under 
sub-section (3) of section 33 of the Carda
mom Act, 1965 : 

(i) The Cardamom (Amendment) Rules, 
1984 published in Notification No. 
G. S. R. 2873 in Gazette of India 
dated the 8th September, ] 984. 

(ii) The Cardamom (Amendment) Rules, 
1984 published in Notification No. 
O. S. R. 2874 in Gazette of India 
dated the 8th September, 1984. 

[Placed in Library. See No. LT-700/85j 

(3) A copy each of the following papers 
(Hindi and EngJ ish versions) under sub-section 
(1) of section 619-A of t~e Companies Act, 
1956 : 

(i) Review by the Government on the 
working of the British India Corpo
ration Limited, Kanpuf, for the 
year 1983-84. 

(ii) Annual Report of the Britisb India 
Corporation Limited, Kanpur, for 
the year J 983-84 along with Audited 
Accounts and the comments of the 
Comptroller and Auditor General 
thereon. 

[Placed in I..ibrary. See No. LT-701/85]. 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Apparel Export Promotion Council, 
New Delhi, for the year 1981 along 
with Audited Accounts. 

(ii) A copy of the Annual Report (Hindi 
and English versions) of the Apparel 
Export Promotion Council, New 
Delhi, for the year 1982 along with 
Audited Accounts. 

(iii) A copy of the Annual Report (Hindi 
and English versions) of the Apparel 
Export Promotion Council, New 
De1hi, fOf the year 1983 along with 
Audited Accounb. 

(iv) A copy of the Review (Hindi and 
English versions) by the Government 
on the working of the Apparel 
Export Promotion Council, New 
Delhi, for the years 1981. 1982 and 
1983. 

(5) A statement (Hindi and English 
versions) showing reasons for delay in laying 
the papers mentioned at (4) above. [Pjaced 
in Library. See No. L T -702/85J. 

(6) (i) A copy of the Annual Report, 
(Hindi and English versions) of the 
Leather export Promotion Council 
Madras, for the year 1983·84 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Government 
on the working of the Leather 
Export Promotion Council, Madras, 
for the year 1983-84. 

(7) A statement (Hindi and Eng1ish 
vertiions) showing reasons for delay in layins 
the papers mentioned at (6) above. [Placed 
in Library. See No. LT-703j85]. 

(8) A copy of the corrigendum (Hindi 
and English versions) to the Audited Accounts 
of the Tea Board for the year 1982-83. 

[Placed in Library. See No. LT-704/85j. 

Review on the Working of and Annual 
Report of National Handloom Develop
ment Corporation Ltd., Lucknow for 

the period from 22-2-83 to 30th 
June, 1984 

THE MINISTER OF STATE OF THB 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : I 
be.& to lay on the Table a copy each of the 
following papers (Hindi and English versions) 
under sub-section (1) of section 619-A of tho 
Companies Act, 1956 : 



285 Assellt to Bills CHAITRA 22, 1907 (SAKA) Statment re:lmporl-Export 286 
Policy for 1985-88 

(1) Review by the Government on the 
working of the National Handloom Develop
ment Corporation Limited, Lucknow, for the 
period from 22nd February, 1983 to 30th 
June, 1984. 

(2) Annual Report of the National 
Handloom Development Corporation Limited, 
Lucknow, for the period from 22nd February, 
1983 to 30th June, 1984 along with Audited 
Accounts and the comments of the Comptrol
ler and Auditor General thereon. 

12.09 hrs. 
ASSENT TO BJ LLS 

[English] 

SECRETARY GENERAL: Sir, I Jay on 
the Table the following twelve Bills passed 
by the Houses of Parliament during the 
current session and assented to since a report 
was .last made to the House on the 14th 
March, 1985 : 

1. The Appropriation (Vote on Account) 
Bill, 1985. 

2. The Appropriation (No.3) Bill, 1985. 

3. The Appropriation (Railways) No.3 
Bill, 19H5. 

4. The Appropri.\tion (Railways) No.4 
Bill. 1985. 

5. The Punjab Appropriation (Note on 
Account) Bill, 1985. 

6. The Punjab Appropriation (No.2) 
Bill, J 985. 

7. The Requisitioning and Acquisition 
of ]mmovable Property (Amendment) 
Bill, 1985. 

8. The Bhopal Gas Leak Disaster 
(Processing of Claims) Bill, 1985. 

9. The Handlooms (Reservation of 
Articles for Production Bill, 1985. 

10. The Compulsory Deposit Scheme 
(Income-tax) Payers Amendment Bill, 
1985. 

1 J. The Union Duties of Excise (Distri
bution) Amendment Bill, 1985. 

12. The Additional Duties of Excise 
(Goods of Special Importance) 
Amendment Bill. 1985. 

12.10 hrs. 

STATEMENT RE: EMPORT-EXPORT 
POLICY FOR 1985-88 

[English] 

THE MINISTER OF FINANCE AND 
COMMERCE (SHRI YISHWANATH 
PRATAP SINGH) : Sir, I am happy to place 
on the Table of the House the ]mport and 
Export Policy for 1985-88. 

2. The objective of the Government is 
to provide a stable regime of economic 
policies, which would minimise year to year 
uncertainties and thus help industry to plan 
their economic activities in a longer term 
perspecitive. In pursuit of this objective, 
the Import and Export Policy is being 
announced for a period of three years. 

3. The major objectives of the policy 
are : 

(i) to impart continuity and stability in 
1111 port -Export Policy; 

(ii) to facilitate increased production 
through easier and quicker access 
to inputs that need to be imported; 

(iii) to strengthen the base for export 
production and stl ive for a major 
thrust in exports; 

(iv) to make aJ) possible savings in 
imports, to support indigenous 
product ion, and to promote efficient 
import substitution; 

(v) to facilitate technological upgrada
tion and modernisation in pro
duction; and 

(vi) to reduce ~jcencing, to strecmline 
procedures and to de-centralise 
decision-making, which should 
reduce costs in terms of time and 
resources. 

4. The broad structure of the Import 
and Export Policy, which has evolved in 
recent years, has been maintained in the new 
policy. In order to save the valuable time 
of the House. I would highlight only some 
of the import features. 

5. This policy attempts to provide easier 
and quicker access to inputs that need to be 
imported. For this purpose, the at ea of 
specific li~ensinJ has bt;ep soufht to b~ 
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reduced by abolition of the category of 
automatic licensing. The reduction in 
licensing would save both time and resources, 
which should eliminate avoidable delays and 
particularly benefit the small scale sector. 

6. The list of items, imports of which 
were canalised, has been reviewed, to bring 
it in conformity with the basic objectives of 
canalisation namely purchases in bulk and 
thereby securing better terms of trade, 
development of long term sources of supply 
etc., which are undoubtedly sound and in 
the overall national interest. Consequently, 
imports of 53 items which did not meet the 
criteria have been decanalised. The proce
dure for supply of imported inpLts to actual 
users by the canalising agencie~ h3s also been 
streamlined, so that avoidable delays are 
eliminated. 

7. A new scheme known as the Import 
Export Pass Book Scl-tcmc has been intro
duced for manufacturer exporters to provide 
duty free access to imported inputs for export 
production. This scheme which is wider in 
its scope and more flexible in its operation 
than the present advance licensing scheme 
shall come into effect from 1st Octoher, 
1985. This would al~o eliminate possible 
delays in getting licencc~ under duty exemp
tion scheme every time an export order has 
to be executed. 

8. For meeting the requirement of 
machinery for modernisation of export pro
duction, 201 items of illdu~trial machinery 
have been included in the Ji"t of Capital 
Goods allowed for import under Open 
General Licence. The major sectors to 
benifit from this liheralisation arc automobilcs, 
leather, electronics, jute manufacturers. 
garment/hobery /made-up, pen manufactur
ing, oil Held services, etc. 

9. The value limit per unit to cover 
foreign exchange requirements for import of 
balancing equipment having impact on 
quality andlor quantity of output, acquisition 
of technical know·how, foreign consultancy 
service etc. under Technical Development 
Fund has been enhanced from US $ 5 1akhs 
to US dollar equivalent of Rs. 100 lakh~. 

10. Trading Houses, and Export Houses 
with prescribed minimum level of exports 
have been allowed to import technical designs, 
drawings and other documentation required 
for their supportin~ manufacturers to the 

extent of Rs. 25 lakhs and Rs. 10 lakhs 
respectively against their own REP/Additio .. 
na] ] icences. 

11. The concept of e1!gibility for 
additional licences based on the net realisation 
of foreign exchange, which was first intro
duced in the la!)t year's policy, has been 
extended to the growth rate prescribed for 
the renewal of Export/Trading HOllse Certi
{kate. This provision shall particularly 
benefit those ExpOTt/Trading Houses which 
arc diversifying and progressively exporting 
products with higher net foreign exchange 
earnings. 

12. Flexibility for utilisation of REP 
licences by manufacturer-exporters h~s been 
enlarged. 

13. Import policy for computer 
systems has been liberalised. Imports of 
computer systems costing less than Rs. 10 
lakhs (c.iJ.) has been allo\\ed under Open 
General Licence by all persons for their own 
use. In this case higher Customs duty is 
leviahlc. Otherwise. if the importer takes 
prior clearance of the Department of 
Elcctlonics lower rate of Cu~toms duty would 
apply. 

14. The scope of computer software 
export scheme has been extended to cover 
,>atellite communication also. 

15. To provide protection to the indigenous 
indu~try, 67 items of nlw~materiaJs, compo
nents etc. from Open General Licence and 
Automatic Permi"..,iblc List have been 
~hiftcd to Limited Permissible List; 7 items 
from the Limited Permissible List have been 
shifted to the Restricted List; 20 items from 
the Canalised Li~t have been shifted to the 
Limited Permissible List and 16 items to the 
Re<;tricted List. Similarly, 4 items of Capital 
Goods have been taken out from the Jist of 
Capital Goods on Open General Licence. 

16. In keeping with the objective of 
quicker decision-making through decentrali
sation, larger powers have been delegated at 
various levels both for import of capital 
goods and for import of raw materials, 
com ponents ate. 

17. There can be little doubt that if we 
have to reconcile a manageable balance of 
payments situation with a tolerable debt 
profi le, we have to manage our balance Qf 
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trade situation through rational export pro
motion and efficient import substitution. 
Towards this objective, the fram'ework of 
trade policies set out in this document seeks 
to strike a balance betwecn cxport promotion 
on the one hand and import substitution on 
the other. It needs to be stressed, however, 
that any significant improvement in the 
foreign trade situation cannot take place in 
isolation from the improv~ment in the over
all economic situation. We must, therefore, 
strive to improve the performance of the 
economy as a whole. The new Import
Export Policy is a step in that direction. 

SHRI G. G. SWELL (Shillong): This 
should be circu1ated to Members. 

PROF. MADHU DANDAVATE 
(Rajapur) : Sir, I suggest that on a very 
important policy statement like this, let there 
be discussion. 

MR. SPEAKER: You can give notice 
for it. there is no problem. 

SHRI S. M. BHA IT AM (Visakhapatnam) : 
Sir, the Minister just now announced a very 
important policy decision. 

(lilt erruptions) 

MR. SPEAKER: You can give notice, 
we can discuss. 

(Interrupl ioml) 

SHRI S.M. BHATTAM : Sir. this should 
be subjected to discussion. That is the 
request I am making. 

(Interrupti OilS) 

MR. SPEAKER : That is what I am 
saymg. YOll are frcc to give notice for a 
discussion on this very subject. 

12.16 hrs. 

STATEMENT RE: DECISION TRI
PARTITE COMMITTEE'S REPORT FOR 
REVIEW OF INDUSTRIAL DEARNESS 
ALLOWANCE FORMULA FOR EMP
LOYEES OF THE CENTRAL PUBLIC 

ENTERPRISES 

[English] 

THE MINISTER OF FINANCE AND\,) 
COMMERCE (SHRI VISHWANATH 
PRATAP SINGH) : Mr. Speaker Sir 
09vernlD~nt Qf Indi~ set up a Tripar~~ ; 

Allowance lormula lor cmp!oyefs 
of tlte Cel7lral Puhlic Elltcrpri.H'S 

Committee in May, 1983 under the Cbair .. 
manship of the Labour Minister, consisting 
of representatives of the Government of 
India, Central Trade Union Organisations 
and Public Enterprises. to review the existing 
Industrial Dearness Al10wance Formula for 
employe5s of the Central Public Enterprises. 
The Government, after recelvmg the 
Committee's Report, had further consulta
tions with the representatives of the Central 
Trade Union Organisations and has taken 
the foHowing decisions: 

(i) Thr exist ing Industrial Dearness 
Allowance rate would be raised 
from R8. 1.30 per point Shift in 
A1CPI (Simla Series, 1960-100) to 
Rs. 1.65 per point Shift. This 
will be effective from 1st April, 
1983 and will apply to an increases 
in AICP] beyond 492 points. 

(ii) The revised rate would be payable 
from the current period i.e. from 
the 1st April, 1985. The arrears 
for the period from 1st April, 1983 
to 31 st March, 1985 would be cal
culated anJ one half of it would 
also be disbursed in cash. The other 
half would be retained with the 
Puhlic Enterprises concerned and 
would be dishursed after one year 
along with interest at the rate of 
25% per annum. 

(iii) The frequency of reVISIon of the 
Dearness Allowance would conti
nue to be quarterly. 

PROF. MADHU DANDAVATE 
(Rajapur) = The representatives of the 
AICPI-that gives a wrong impression. 

DR. DATTA SAMANT (Bombay South 
Central) : Some of the undertakings are 
paying more than this. So, will it be 
reduced? (Interruptions). Sir, some of the 
undertakings are paying more than what you 
have declared. 

(b,terruptions) 

SHRI VISHWANATH PRATAP 
, INGH : This is by consensus that we have 
: greed to with the trade union leaders. We 
had a discussion with them and we had 
agreed to it. 

(Interruptions) 
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DR. DATTA 'SAMANT: Some of the 
undertakings are paying more than what you 
allow. 

(l111 errllpl i OilS) 

SHRI VISHWANATH PRATAP 
SINGH : The union leaders are happier 
than you are. 

(Interruptions) 

12.18 bra. 

ELECTION TO COMM1TTEES 

(English] 

(I) Tea Board 

THE MINISTER OF FINANCE AND 
COMMERCE (SHRI VISHWANATH 
PRATAP SINGH) : Sir, J beg to move: 

"That in pursuance of sub-section 
(3) (f) of Section 4 of the Tea Act, 1953, 
read with rule 4 (J) (b) of the Tea Rules, 
1954, the members of this House do pro
ceed to elect, in such manner as the 
Speaker may direct, two members from 
among themselvec; to serve as members 
of the Tea Board, subject to the other 
provisions of the said Act and the Rules 
made thereunder." 

MR. SPEAKER: The que~tion is : 

"That in pursuance of sub-section 
(3)(f) of Section 4 of the Tea Act, 
1953, read with rule 4(l)(b) of the 
Tea Rules, 1954, the Members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, two 
members from among themselves to 
serve as members of the Tea Board, 
subject to the other provisions of the 
said Act and the Rules made there
under." 

The motion was adopted. 

(II) Cardamom Board 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
SUPPLY (SHRI P. A. SANGMA): Sir, I 
beg to move: 

"That in pursuance of sub-section 
(3)(c) of Section 4 of the Cardamom 
Act, 1965, the members of this House do 
proceed to elect, in such manner as ~he 

Speaker may direct, two members from 
among themselves to serve as members 
of the Cardamom Board subject to the 
other provisions of the said Act." 

MR. SPEAKER: The question is : 

"That in pursuance of sub-section 
(3)(c) of Section 4 of the Cardamom 
Act, 1965, the members of this House 
do proceed to elect. in such manner as 
the Speaker may direct, two members 
from among themselves to serve as 
members of the Cardamom Board, 
subject to the other provisions of the 
said Act." 

The motion was adopted. 

(Iii) Central Silk Board 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : 
Sir. I beg to move = 

"That in pursuance of sub-section 
3 (c) of section 4 of the Central Silk 
Board Act. 1948, the members of this 
House do proceed to elect, in such 
manner as the Speaker may direct, four 
members from among themselves to 
serve as members of the Central 
Silk Board, subject to the other 
provisions of the said Act." 

MR. SPEAKER : The question is = 

"That in pursuance of sub-section 
3 (c) of section 4 of the Central Silk 
Board Act, 1948, the members of this 
House do proceed to elect, in such manner 
as the Speakcr may direct, four membcrs 
from among themselves to serve as 
members of the Central Silk Board, subject 
to the other provisions of the said Act." 

The motion was adopted. 

(iv) Marine Products Export Development 
Authority 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
SUPPLY (SHRI P. A. SANGMA) : I beg to 
move: 

"Tha t in pursuance of sub-section 
3 (c) of section 4 of the Marine 
Products Export Development Authority 
Act, 1972, the members of this 
House do proceed to elect_ in suc_tl 
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manner as the Speaker my direct, two 
members from among themselves to serve 
as members of the Marine Products Export 
Development Authority, subject to the 
other provisions of the said Act." 

MR. SPEAKER: The question is : 

"That in pursuance of sub-section 3(c) 
of section 4 of the Marine Products 
Export Development Authority Act, 
1972, the members of this House do 
proceed to elect, in such manner as the 
Speaker may direct, two members from 
among themselvcc; to serve as members 
of the Marine Products Export Develop
ment Authority, subject to the other 
provisions of the said Act." 

The motion was adopted. 

MATTERS UNDER RULE 377 

[Ellglish] 

MR. SPEAKER: Dr. G. Vijaya Rama 
Rao-not present. Shri Venkatesh-not 
present. 

(I) Necd to establish electronic Industries at 
.Jabalpur or Kanti ill Madhya Pradesh 

SHRI AJA Y M USHRAN (Jabal pur) : 
Mr. Speaker, Sir, the electronic revolution is 
on its way in India. The wave will be triggered 
by the growth of telecommunication 
and micro-computer industry. The Govern
ment must indentify places an over the 
country to establish electronic technology 
parks. 

12.21 hrs. 

[Mr. D('puty Speaker in the Chafr.] 

So far eledronlc mdustry is concentrated 
in a very few cities like Bangalore, Hyderahad, . 
'Delhi and Bombay. There is a strong need 
to spread this base further, especially in 

Central India. 

The essential requirements for an 
eJectronic industry. 

(a) Moderate climate. 

(b) Local availability of ski11ed and 
professional manpower. 

(c) Steady and stable power supply. 

(d) Good transport and communication 
liak. 

The city of Jabalpur not only fulfills 
the above conditions but has all the other 
industrial infrastructure requirements. In 
the immediate neighbourhood are also rural 
areas for whose development electronic 
industry can play an important role\ 

There is a very strong case for the 
Government to establish one such electronic 
industry park in Jabalpur or Katni. This 
central town can have an indentified area 
for setting up telecommunication and 
micro-computer industry. In telecommuni
cation, the Government should set up the 
factory of manufacturing under public 
sector: 

(a) Electronic SPC-telex equipment, 
collaboration for which is proposed 
to be with Siemens. 

(b) The third SPC electronic exoheole 
equipment processed in 8th Tele
communication plan. In computer 
field, any future collaboration 
between multi-national and Indian 
companies resulting in a man.
facturing unit being established 
should find a place in JabaJpur 
electronic industry park. 

The public sector telecommunication 
and computer industry would form the 
nucleus for a grant electronic industry park 
in JabaJpur which can develop into an 
amalgam of combi~,ed public and private 
endeavour. 

[Translation] 

(ii) Demand for taking over the Bhakra 
Control Board by the Centre 

SHRI BJRBAL (Ganganagar): Mr. Deputy 
Speaker, Sir, a large part of my constituency, 
Ganganagar, fa lling under the Bhakra area, 
gets water from Sirhand Feeder. Sirhand 
Feeder is under the control of the Punjab 
Governmant. The Punjab Government, 
'after meeting the requirements of water 0f 
their own canals, supply surplus water to 
the canals of the Bhakra area of Rajasthan 
State. Consequently there is a sharp increase 
or decrease in the supply of water to these 
canals, wh ich causes a good deal of loss to 
the farmers of the area. When the Punjab 
Government do, not need water, thc!y 
releae~ water in abundant quantity bot 
when Punjab is in need of water, the 
farmers of the Bhakra area have to 10 
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without water, with the result the entire 
crops of the farmers wither away every 
year. 

Therefore, I urge the Government to 
tak.e over Bhakra Control Board so that 
adequate water could be provided to the 
farmers of Oanganagar falling under Bhakra 
area. 

(iii) Need to declare 14th April a holiday 
in melDory of Dr. 8. R. Ambedkar 

, SHRI R. P. SUMAN· (Akbarpur) : 
Mr. Deputy Speaker, Sir, in diference to 
the wishes of the people of India, parti
cularly the intellectuals, the depressed, the 
exploited, the poor and the have-nots, the 
Government should declare 14th April a 
public holiday in commemoration of the 
death anniversary of the revered Baba 
Sabeb Dr. Bhimrao Amhedkar, the founding 
father of the Constitution. His biographical 
sketch and outstanding work done by him 
should be included in the text-books so as 
to enlighten the people about the construe
~tive work done by him with selfless 
dedication and notable contribution made 
by him for the crores of people belonging 
to the sheduled castes, sheduled tribe., and 
the backward classes. By taking this step, 
the prevailing discontent among the people 
can be removed and the sentiments of the 
countrymen wi II be res pee ted . 

(Iv) Growing unemployment in the country 

SHRI KRISHNA PRATAP SINGH 
(Maharajgang) : Mr. Deputy Speaker, 
Sir, the unemployment problem is very 
acute in our country. According to the 
statistics, the number of unemployment 
in the country have gone up to nearly 5 
crores at the end of the Sixth Five Year 
Plan. The number of educated unemployed 
out of them is about 45 lakhs. Not only 
this, the number of unemployed doctors and 
engineers is increasing day by day. The 
number of unemployed doctors is about 
20,000 and that of engineers is about 25,000. 
The major sufft:rers on account of unemploy
ment are the youth. 

Our education is also responsible to a 
areat extent for this situation. The young ~ 
people do not find themselves fit for any 
job even after acquiring high degrees. The 
education should be made job oriented. 
The increasing population is putting pressure 

on land. As such, the number of people 
living below the poverty line is increasing 
continuously. 

There is need to mak.e radical changes 
in the process of development. We shan 
have to increase the growtlJ rate. The 
unemployment prob1ern has to be tackled 
on war-footing. Besides giving eneouIagement 
to the small and cottage industries, the 
industries in the public sector would have 
to be expanded and made viable. The 
increase in output on the energy front will 
be greatly helpful in accelerating the growth 
rate. If this problem is not solved immediat 
ely, it may assume serious proportions. It 
is high time that immediate and long-term 
measures are taken to tackle the unemploy· 
ment problem. 

The hon. Labour Minister is requested 
to make a statement in this respect. 

[English] 

(v) Financial assistance and other relief 
to the drought affected people of J and K 

State 

SHRI G. L. nOGRA (Udhampur): 
The people in Jammu province of J and K 
State have suffered a great loss due to 
drought conditions in those areas. People 
have no foodgrains and there is not enough 
fodder for the cattle also. It is requested 
that the Central Gavcmmcnt should give 
liveral assistance and also give relief to the 
people of those areas. 

(vi) Disputes over the rival tenancy 
claims bitween the farmars of Ballia 

(U. P.) and Bhojpur (Bihar) 

PROF. K. K. TEWARY (Buxar): Sir, 
1 wish to draw the attention of the Govern
l1'ent of India to the long standing bound· 
ary dispute between U.P. and Bihar. The 
concerned districts of the respective States 
involved in the dispute arc BaHia and 
Bhojpur. Following strenuous efforts of the 
local representatives, the Central Govern
ment appointed a Commission under an Act 
of Parliament and the Commission gave its 
award for a detailed demarcation of the 
boundries and sattlement of the tenancy 
claims of the farmers concerned. The dispute 
arises mainly due to constant shift in the 
course of the Ganges which forms the 
natural boundary between th e two States. 
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In the guidelines laid by the Commission, 
adequate provisions have been made for 
adjustment of the rival claims of the 
farmers affe':ted by the shift in the course 
of the river. 

Unfortunately, sincere efforts l1ave not 
been made by the States authorites for the 
settlement of the rival tenancy claims result-

ing in interminable private litigation and 
more often than not use of unrestrained 
violence. 

Farmers of Bhojpur in Bihar are the 
worst victims as their tenancy right~ arc not 
being recognised whereas their counterparts 
in U.P. have been duly accorded the 
tenancy rights by the Government of 
Bihar. 

As the harvesting of the rabi crops is 
approaching, the entire area is tense and 
seething with discontent. 

I once again urge the Central Govern-
ment to intervenuc in 
provide a lasting solution 
problem. 

the matter and 
to this vexed 

(vii) Air Pollution in Visakhapatnam 
(A.P.) 

SHRI S. M. BHATTAM(Visakhapatnam): 
Sir, It is shocking to know that even after 
the Bhopal disaster, the industrialists are 
still playing with the lives of people 
by not taking all the necessary steps to 
control the emission of smoke, dust, toxic 
fumes and poisonous gases of specified by 
the Air Pollution Control Authorities under 
the Air (Prevention and Control of Pollu
tion) Act, 1981. 

• 
As a consequence of violation of pollu

tion control by the private and public sector 
industries in Visakhapatnam, thousands of 
people are exposed to serious health hazards. 
For instance, in the early hours of 2-2-1985, 
thousands of people in the industrial neigh
bourhood experienced serious air pollution 
demaging effects including serious pain the 
throat. cough, breathing difficulties, pungent 
smell, watering of the eyes and irritation in 
the lungs. The fumes were so dense that for 
about an hour one could not even see a 
person at a metre's distance. Some people 
have fled to safe places towards the North of 
the port area that harbours highly polluting 
major industries like Hindustan Zinc, Coro-

mandaI Fertilisers, Hindustan Petroleum 
Refillery and a few medium industries like 
steel mills. 

Among the pollutants discharged into 
the air are, sulphur dioxide toxic metallic 
dusts, smoke, fumes and gases that contain 
harmful substances including the Benze
pyrincs that cause cancer. 

In view of the above facts, I would like 
to make the following suggestions:-

(i) Necessary air pollution control 
equipment may be installed in tbe 
industries at Visakhapatnam. 

(ii) The industries may be directed to 
instal necessary meteorological 
instruments to gather daily weather 
data for forecasting atmospheric 
inversions and to cut down some of 
their operations during critical 
hours as they do in Japan and 
USA for protecting the public 
health. 

(iii) An emergency response system be 
developed to avoid repetition of 
industrial accidents of the Bhopal 
type. 

tiv) A special Commission may be set 
up to plan and implement this 
system as in U. K., Canada and 
Nethl::rlands wi ih representatives 
of the Navy, State Pollution 
Control Board Industries concerned 
and the local university. 

[ TrailS! 01 ion] 

(viii) Need to conduct elections to local 
bodil'S on scbedule . 

SHRI MOOL CHAND DAGA (Pali) 
The roots of democracy have gone deep and 
become strong in our country. The people of 
India have accepted it. They have, from time 
t9 time, given proof of their discretion, 
knowledge and wisdom in this regard. But it 
is a matter of regret that even today the 
democratic bodies in OUf country, which are 
the foundation-stones of democracy, are 
being administered not by the representatives 
of the people but by the bureaucrats. In 
many States. the elections of Panchayats, 
MunicJple Committees and City Councils 
are not held for years together and the fate 
of the people is entrusted to the bureaucrats. 
The consequences of all this have to bit,; 

,4Y 



299 Demands for Grollts 
. (General), 1985-86 

APRIL 12. 1985 D~manJs lor Grants 300 
(General), 1985-86 

borne by the people as they are deprived of 
their fundam~ntal rights. The fund~ realised 
through imposition of taxes by these demo
cratic bodies are not utilised for the 
benefit of the people or for solving 
their basic problems or for providing 
facilities to them. It is an ironical 
situation. It is just playing with the rights of 
the people. 1, therefore, urge the Central 
Government that it should cnact a Jaw which 
should provide for elections to these bodies 
on schedule just as elections to Lok Sabha 
and Rajya Sabha are held on time. These 
should not be left in the hands of bureau
crats. If necessary, this provision should he 
incorporated in the Constitution itself. People 
will heartily welcome it. 

12.34 hrs. 

DEMANDS FOR GRANTS 

(GENERAL), 1985-86 

[English] 

Ministry of Steel, Mines and Coa)-Contd. 

MR. DEPUTY SPEAKl:.R: Now wt! 

will take up Item No. 11. Already we have 
taken 5 hours 53 mjnutes. Only 7 minutes 
are left. Within these 7 minutes, two Members 
can speak. They can put forth their points. 
The hon. Minister will reply. Many Members 
already participated. Therefore, 1 request the 
Members to make their points by taking 
two or three minutes each and not more 
than that. 

[Translation] 

SHRI DtLE~P SrNGH BHURIA 
(Jhabua): Mr. Depuly Speaker, Sir, I 
thank you for giving me an opportunity to 
speak. I support the Demands for Grants of 
the Ministry of Steel, Mines and Coal. I 
would like to give two or three suggestions. 
Firstly, all the mines "exist in hilly areas 
which are inhahited by the Adivasis. When 
the mines are taken over by the Government, 
these Adiva~is are uprooted. Before take-over, 
they earn their livelihood through cultivation 
on small scale or by dojng labour, but after 
the take-over of the mines, buildings are 
constructed in those areas, mines start 
functioning, dust starts spreading in the 
atmo~phere and they become jobless. J 
rj~~lllest the hon. Minister, through you, that 
he should arrange for the education of the 

Adivasis' children and arrange employment 
for the Adivasis fo that the COntract system 
is abolished completely. You should ensure 
regular employment to their families. 

Secondly, Madhya Pradesh, Bihar and 
Orissa are very backward States and all 
these mines are located in the areas which are 
inhabited by the adivasis. I would like to 
draw the attention of the hon. Minister to 
the fact that the Railways allot 30,000 
wagons to Madhya Prade~h but it gets only 
15,000 wagons, whereas the State requires 
one lakh wagons for the transportation of 
coal. In the absence of wagons, the coal is 
moved by road transport but jf you see the 
condition of the roads there, you wiJl find 
that they cannot be used even by men, 
buIJock carts or cycks. The Madhya Pradesh 
Government have asked for Rs. 200 crores 
for improving the condition of the roads. 
I would request Shn Sathe to allocate Rs. 
200 crores for the constructed of roads in 
Madhya Pradesh so that at least coal could 
be transported properly. 

So for as mining is concerned, whether it 
h dolomite mining or super phosphate 
mining, you should fix minimum wage,> for 
the miner'), just as minimum wages have been 
fixed for agricultural workers, and also 
ensure their payment. 

J would like to say something about steel 
also. So far as steel production in our 
country is concerned, if you compare it with 
the figures of South Korea's production, you 
will find that even five m ills of owns put 
together do not produce as much as is 
produced by one mill of South Korea. I 
would request that along with new techno· 
logy, you should cn~ure utili~ation of our 
manpower also. 

] may also submit that Coal India had 
promised to open coal stock-yards at 12 
places in Madhya Pradesh, but tell today no 
action has been taken in this regard. In 
Madhya Pradesh, smaJJ scale industries are 
run in districts and it is necesary that Coal 
lndia's decision to open coal stock-yards at 
12 places should be implemented at an early 
date. With these words, I thank you and 
support these Demands. 

SHRI KALI PRASAD PANDEY 
(Gopalganj) : Mr. Deputy Speaker, Sir, by 
keeping the three Departments of Stee1, 
Mines and Coal under one M j.pjs try , tho 
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intention of the Hon. Prime Minister is to 
see that the production capacity increases and 
the programmes are implemented smoothly. 
I welcome this move. It has been shown in 
the Budget that as compared to 1983-84, the 
profits in 1984-85 have increased and the 
production capacity has also increased. I 
come from Bihar. At Dhanbad, mines are 
being operated illegally and mafia gangs are 
active there. I would submit to Shri Sathe 
that if he succeeds in curbing the activities 
of these gangs, coal production will difinitely 
"increase in the coming years. But the situ
ation today is that the Government are 
unable to curb the activities of mafia gangs 
in Bihar" You issue orders to them to imple· 
ment programmes but no action is taken 
thereon. Big people are involved in it. I am 
sure unless you take interest in it, mafia 
gangs cannot be curbed. Due to paucity of 
time, J would submit two or three points to 
the hon. Minister, through you. 

So far as Bihar is concerned, 50 per cent 
of the total production of iron and steel is 
produced in Bihar. Then how is it that the 
controlling office has been set up in 
Calcutta instead of Bihar? I urge the 
Government to Shift its controlllOg omice to 

Bihar. Why do Government not take neees· 
sary steps to meet the shortage of power 
and coa t for the prodllction of iron and 
steel ~o that this industry may become a 
profit-earning imlu!o,try and, simultaneollsly, 
the corruption prevalent in the industry may 
aiso be brought to an end. 

More than 50 per cent coal and other 
m~nerals arc proJuced in Bihar but its Head 
Office has been located outside Bihar. I 
would request that the some may be located 
in Bihar. lllegal mining of coal should be 
checked and mafia gang'> liquidated. Wagons 
may be made available in adequate number 
for the transportation of coal and the 
corrupt officers should be dealt with sternly. 

I want to bring it to the notice of the 
hon. Minister that the industrialists, after 
obtaining coal permits for their companies. 
sell those permits at Raniganj itself. In OUf 

area, there is a silica company at Rajmahal 
which was issued a permit fOf 500 tonnes 
but that coal permit was sold at Ranigang 
itself. You should make arrangements to 
curb the practice of selling coal permits in 
black market by industrialists, wpo· obtain 
,~m illegally, 

The coal mine workers have to work in 
appalling condition and their wages are also 
very meagre. Large scale corruption in the 
matter of employment prevails there. The 
Head Office of Hindustan Copper is in 
Calcutta whereas mines are in Bihar, 
Madhya Pradesh, Rajasthan and Andhra 
Pradesh. You should look into this aspect 
also. 

All the companies of Coal India are 
incurring losses. Wey is it so 'l This shows 
that there is large scale corruption in our 
public sector. We should find new sources of 
minerals because the present mineral depo· 
sits of India will be exhausted in a few 
years time. In our country, about Rs. 700 
crore worth of coal is accumulated at the 
pitheads of coal mines whereas the country 
is facing shortage of coal. Therefore, imme
diate arrangements should be made to 
transport coal from the mines and distribute 
the same in the country. 

The bungling in the allotment of stainless 
steel sheets should be checked. All the units 
of the Steel Authority of India are incurring 
losses. Government should find the reasons 
for that. Despite huge investment in the 
coal sector, unemployment opportunities are 
decreasing instead of increasing. In Bihar, 
a system of issuing slips is in vogue for 
taking out coal, which is the main source of 
corruption. This system should, therefore, be 
dispensed with. Cases of large scale pilferage 
in coal mines should be investigated. There 
is need to bring basic improvement in coal 
and steel production, their transport and 
distribution system and administrative 
management. The pre~ence of criminal 
elements in coal mines should be checked 
immediately. The wasteful expenditure in 
mines and factories in the public sector 
should be controlled and production 
increased. 

With these words, 1 support the 
Demands of the Ministry of Coal, Mines and 
Steel. 

SHRI C. JANGA REDDY (Hanam-
konds) : Mr. Deputy Speaker, Sir, 20 years 
back, the youths of Andhra Pradesh had 
agitated for the setting up of Visakhapatnam 
Steel Plant and many persons had died 
during that agitation. Subsequently, the 
Central Government agreed to sct up a 
stccl plant at Visakhapatnam but gave half 
sbare of the Project to Madras apd h~~ If ,'I;~· 
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Andhra Pradesh. Agreement to this effect was 
concluded in 1970. Now it is 1985, which 
means a period of 15 years has elapsed since 
then. At that time, an expenditure of Rs. 
2500 crores was estimated to be spent on the 
Project which was later on increased to Rs. 
3000 crares and now this estimate has reached 
up to Rs. 8000 crores. Out of this Rs. 8000 
crores estimate, Rs. 1300 crores have so far 
been spent and a provision of Rs. 215 crores 
only has been made for this year. With the 
present speed and a])ocation of funds, it will 
take 3S years to complete the Project. This 
shows the attitude of the Central Government 
towards the people of Andhra Pradesh. 

You may be knowing that 20,000 acres 
of land was acquired from the fanners for 
this plant. 15 years have passed and they 
have so far not been paid compensation for 
their land. Whatever small amount has been 
liven, has been given at the rate of Rs. 1250 
per acre which is quite inadequate keeping in 
view the market price of the land. At the 
time of the acquisition of land, the farmers 
were promised that after the commissioning 
of the plant, local people would be offered 
some vocation or jobs. But I am sorry to 
say that nothing has ~een done. All the big 
officers bring men from their own villages 
for cooking, cleaning and other daily chores 
and local people are not taken on these jobs. 
The people of the State are very much 
perturbed over such an attitude towards 
those people. The State Government and the 
Members have made repeated requests that 
maximum funds should be provided to 
complete this project, but the Government 
are not paying any attention towards this. 
We would have to give a serious thought to
wards this attitude of the Central Govern .. 
ment. You sanctioned one factory and that 
too after such a prolonged agitation, which 
claimed several lives; what purpose would it 
serve if it is completed in 35 years? An the 
Members of Parliament, who are present here, 
wpuld not perhaps be able to see this 
factory in their life-time. T do not see this 
possibility of this factory starting production 
even during the third generation of the 
persons who sacrified their Jives during the 
agitation. 

An the steel plants under the control of 
the Steel Authority of India are running at a 
Joss. Japan is prepared to sell steel at a 
price of Rs. 4000 per tonne, which is pro
"uceQ by Japan with the iron ore imported 

(General), 1985-86 

from india. Though coal and all other raw 
materials are very cheap, yet the price of 
steel in India is Rs. 8000 per tonne. May I 
know the reason why Japan is prepared to 
sell at half the price the finished product 
which is produced with the help of iron ore 
imported from lndia '? It has to be given a 
serious thought to as to why our finished 
product is costly. 

With such costly steel, a person living in 
a city cannot build even a bathroom, what 
to speak 0 f a person living in a village. 
There is the Singareni colliery in my area. 
Our Government of Andhra Pradesh have 
written to the Centre to provide more f1lnds 
so as to start work in more mines, but 
nothing has been done in this regard. 

I would like to say one more thing. 
Industries should be set up at a place where 
raw material is available. But what is 
happening in actual practice is that Coal is 
transported from Andhra Pradesh and is 
used for generating electricity at other places. 
It is not proper. Cement factory should be 
established at a place where cement contain
ing stone and coal are available. People arc 
running from pillar to post for getting 
licence to set up cement factories, but they 
are not able to get it. T would, therefore, re
quest the Government that licences should be 
given for placec; where raw material is avai
labJe and industries shOUld he set up at 
places where coal is available. 
Coal is available at a depth of 10 feet 
at BhopalpalJi in District Warangal. A unit 
of N. T. P. C. could be established there 
and a thermal power project could be set up 
there. 

Huge coal deposits are available in 
Godavari basin, but the Central Government 
are not prepared to utilise that black gold. 
Black gold deposits should be exploited 
and utilised. Many cement factories and 
thermal power projects could be established 
there, but the Central Government are meting 
out a step-motherly treatment towards 
the Andhra Pradesh Government. An annual 
loan or Rs. 80 crores is being given for 
Singrauli collieries. A t the expense of local 
industries, coal is being supplied to you. I 
would like to submit to you that more 
projects could be established there if addi. 
tional funds are provided. According to 
technical reports, coal deposits are likely to 
last for a 100 years there. I would, therefote~ 
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request the Central Government that more 
funds should be provided for the Singrauli 
collieries v· hich are very old collieries in 
Andllra Pradesh and new mines should be 
drilled and coal deposits there exploited. 
There is no' scope for white-collar jobs 
there, but unskilled labour could be provided 
with employment in Singrauli coJlieries. I 
would, therefore, request that more mines 
should be operated at Bhopalpalli, Pada
puram and Chilpur, as coal is available 
there at a depth of 10 feet only. The mines 
are not being operated due to shortage of 
funds. I would request the Central Govern
ment that this work should be undertah.en 
by providing more funds for purpose. 

I w..)~ld alc;') like to bring one more 
thing to your notice. - The poor people 
engaged in bric!~ kiths have to pay royalty 
for the sam::-. 1 would like to submit that this 
royalty sho'lld b.! abolished. 

I w0uld also lik~ to add that blAck an!.l red 
granite of Andhra Pradesh is being exported to 
Japan and other countries. These countries 
process it anJ export ;t b3Ck to India and 
other countries. Thec;e countries are earni ng 
croreo; of rupees in thi;; way. I would request 
the Cl.!ntrat Governm::nt that thio; granite 
should be processed at the place where it is 
found and thereafter it should ue exported 
to other countries. You can earn crores of 
TU pees there by. 

I would also like to say that day is 
available in reserved forests. ]f someone 
wants to set up any industry in an area of 
5 acres or 2 acres of Jand, permission of the 
Central Government has to be obtained for 
taking the land on lease as the land falls 
under the reserved forests. Valuable minerals 
are available in the reserved forests. In my 
view, permission of the Central Government 
should not be required for this purpose and 
it is not good to depend on the Central 
Government in this regard. Permission is 
not given for obtaining clay on lease or for 
setting up of industries on a piece of land 
falling in reserved forests. The Central 
Government should authorise the State 
Government to grant permission in this 
regard so that small industries could be set 
up there. 1n the end, I would like to 
express my thanks for giving me an oppor
tunity to express my views. 

[E" g lish ] 

THE MINISTER OF STEEL, M1NES 
AND COAL (SHRI VASANT SATHE) : 
Mr. Deputy Speaker, Sir, firs t, 1 would like 
to thank a11 the hon. Members who have 
participated in the discussion on the Demands 
for Grants of my Ministry. They have made 
very valuable contributions and I am really 
thankful to them. At tl.e outset,. I would 
like to dt!al with the general problems. 

Sir, my Ministry deals with most of the 
items that are underground. (lntt r l'lIj'lions) 
Those who are used to underground would 
probably appreciate it and Ollr job is to 
expose and bring it on the surface and use it 
for the good of the people. This country is 
endowed with rich mineral resources. There 
is hardly any mineral that is not found in 
our country. The exploration with modern 
technology and other means is being done to 
find more and more useful minerals with 
which we can become sclf~sufficient. But the 
most important mineral that we have is coal. 
1 am D0t going to touch petroleum because 
that docs not come under my Ministry, 
although we have discovered very rich depo
sit of this producl in off-shore and oa-shore. 
But ae; far a'i the minerals with which I am 
to deal with are concerned, coal is one of the 
most important energy minerals. Then, iron 
ore, bauxiie, mangnese, xinc and copper are 
some of the various minerals which we have 
discovered in good quantity in our country. 
The need is to usc tl:cse minerals in a 
coordinated manner, 10 improve the economy 
and the quality of life of our people. India 
is the Eighth country in the world in energy 
resources. We have vcry rich deposits of 
what i'i known as power energy. Although 
coking coal required for steel is not availahle 
in enollrh Cluantity. yet the J1on-cC'king coal 
deposits are very much. ]t means that this 
quality of coal can he produced in adequate 
quantity for thermal power and power is one 
of the biggest needs of the country. Without 
power we can neither in<. rease the agricultura1 
production nor increase the industrial 
production. So, power today has got top 
priority. Now, from where can we produce 
power? We are thinking of renewable reSOurce 
as weil as non-renewahle resources like coal 
which can he exhausted. 

13.00 bra. 

Hyde! resources are th( re, coal resources 
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are there; we are also using nuclear energy 
resources. We are making great efforts to 
see bow we can have enough Rand D dTort 
to use solar energy. If that succeeds, it will 
revolutionise; but till then, at least in the 
foreseeable future, one of the best resources 
fore producing power is coal. And power 
quality coal is available in plenty in this 
country. The idea is that we must produce 
more coal to generate more power, that 
means have power plants. Hon. Members 
while speaking have demanded more Super 
Thermal Power Plants which can be best 
located at the pitheads. If we locate these 
plants at the pitheads and produce adequate 
power, two thing~ will happen. It is easier 
to transport power then to trano;port coal. 
Every now and then, one problem that is 
raised and that comes is transportation of 
coal. It is no use blaming the railways. 
After all, they have also the limitation of 
railway lines. To what should priority be 
given 1 Demands are made to start more 
trains. Engines [Ext blocked. On the same 
line either you can move pH~senger trains or 
you can move go,)ds train. How can you 
block the lines all the time hy moving coal 
at long dic;tances to places in northern India. 
U. P .• Punjab. Haryana and right upto 
Gujarat, bacauc;e coal belts are located in 
eastern sector. Madhya Pradesh and Central 
sector and going down upto the seem..; of 
SingraulL Therefore, the concept now is to 
move power, produce power where ,-oal is 
available. And, as I said, power grade coal 
is available in plenty. 

I have had the privilege of speaking 
earlier on fertlitsers and the main grievance 
of fertilizer industry wa<; shortage of power. 
I had spoken on steel, and one of the main 
constraint't in respect of production of steel 
i~ power. You talk of any industry, cement, 
aluminium. or any other industry, it is the 
same story. For a\uminium, the main input 
is power and it is called power guzl)er. For 
all these industries. unless we have power, 
we will not be able to work these units 
effectively and profitably. Therefore, there 
is one general concept. J am making this 
general remark about our policy and it is to 
have dedicated power plants. There is a 
concept of captive power plants, but that is 
restricted only to the indu'ttry and it cannot 
be very big, about 50 or 60 MW only. What 
we are thinking is to have dedicated power 
plants of Z50 MW for the complex of ind\1S-

tnes in a particular area. All those industries 
\\ hich need power need not have to depend 
on the State grid. 1 am not blaming the 
States. I have been repeatedly ~tating hele 
and giving examples, that ",hether it is 
Karnataka, Orissa or any other State, they 
are all eager to have bib project~ for fel ti
lizers, steel l""lr cement. Who doe~ not want? 
At the time they also assure power; they are 
y.illing, they are sipcere. When it actually 
comes, they have other priorities also. The 
pressure from agriculture is so great that you 
cannot take away power from agriculture and 
give it to these projects. As a result, because 
of the prioriiy. Statc!s are not in a position 
to give power to these big projects. We are, 
therefore, very seriously considering and if 
the House also approves of the idea, we 
should have dedicated power plants for these 
major national pr0jects. I think then we 
wtll he able to have these plants like 
Vljayanagaram Plant or the Plant in Orissa 
and all these things. 

We are also very "'een, as far as steel is 
concerned. As I saId, India produces one of 
the best iron orcs in the WOI III with very 
gooJ Fe content. But see the tragedy. We 
huge iron ore depOSits of best quality. we 
have the be'\t manpower, tcchn:cal as well as 
non-technical and cheupcr compared 
to other countries, and yet we have to export 
iron ore. Example of Jolpan was given. Jt 
began more or less on the ~ame leval in 1945 
as we. It has reached over 100 mill on 
tonnes, that too, importing everything, Lrne
stone, iron ore, coking coal, etc. and yet it is 
producing so much. Why? Why can India 
do it? India had kept a target, as \\a~ 

pointed out yesterday hy Ollr friend Shri 
Amal Datta, of 75 million tonnc~ by the end 
of this century. It was a modest target and 
we are not likely to reach even that. Why? 
This question has to be put to ourselves. 
Sharing these feelings with you and with the 
House, I feel that we can and \\e should do 
it. How can you indu~trjaJisc a country '/ 
What is the meaning of industrialisation? 
Industrialisation of a nation means that the 
whole people, 70 crores of people of this 
country, must be provided with the where
withal, with equipment to produce goods in 
their own habitat and not be forced to 
migrate from the rural areas to urban 
metropolitan citie"; like Calcutta, Bombay, 
Delhi, Madrac; or elsewhere and virtunlly 
choke the cities, Some day Sir, these cities, 



J(» iN",., k 0""'1 (0,,,,,..1). Jill." 
CHAITaA 2t, 1101 ('AKA) iJ,M."", /til' (Jrtmll J 10 

(O'MHlI). /"1-84 

like ahips will set IP much overloaded that, 
with the very weight of population, they will 
sink. These small islands we are creating, it 
is'very dangerous, 

Therefore, for a balanced growth of the 
entire population, it is necessary to take 
industries to the rural areas, and provide 
productive employment. That is the objective 
of the Seventh Five Year Plan which we have 
kept. Productivity, work and food. If we 
have to do this, as I said, we must be able to 
provide the inputs. Industry today means 
metal. Wlthout steel, even agriculture can
not work. If you have to convert the wooden 
ploJghs into ir0n ploughs in this whole 
country, you mdY need about two million 
tonnes of steel. Think of other industries 
that you want to start. Tools, equipment, 
s nlH machines, motors, any item that you 
C:ln think of, Y0U need steel or aluminium or 
copp~r or 1)0 n'! m~ta1. Therefore, we must 
proJ J:;! rn Jr.! s'ee1. How can we do it '? It 
n!ed;; p:iority in resource;. Now, I know 
th lot P;aoq'ling Co n ni'))lon h.ls other 
prtorlties After all w~ all h'lV~ to think 
t()~.:th~r. fhae is nJ su::h thing a() sc;;toral 
thinking Wn'.!re c.t 1 we gl.:t the m ,mey ? 
Re')ourcel\ also can be generated only from 
production Unk')s WI! have production. 
where c.m the surplu~ com.! from'? So, I 
have b:!en wondering whether, in the sphere 
of coal, of steel and of minerals we can have 
a growth cultur~. How can growth culture 
cO.n.: ah'J'Jt '? We must go in for the best 
techno10gy. It is a misconception to think 
th'lt modern tc.:hn..)logy means less manpower. 
No: on the contrary. if you use the best 
technology and produce steel, the basic 
materill chcap.:r, the industries downstream 
grow, and that provides employment The 
real employment comes through, not in the 
coal mine, and not in the steel factory. 

When hon. Members were giving examples 
about Japan and Korea, compared to the 
manpower, say in Durgapur, Rourkela or 
ebewhere else, a comparison between the 
employincnt or the number of people that 
we have, and the employment for the same 
tonnage that they have in those countries 
would be worth making. 

Jepln's example was given, and I was 
a~king the other day for some figures, i.e. 
about how much investment was done in 

1 Japan. I W;11) surprised to see that from 
1978 to 1982, the investment in steel in Japan 
bas been Rs. 4,000 crOTeS. In SAIL, it has 

""n Its, 270ororet. We oan nor Jay: 'VOlf 
invest less and produce more.' So. we have 
to see that the total investment in SAJL uptQ 
now, rigqt from its inception is only Rs~ 6,000 
crores. 

An hon. Member was just now askiqg 
about the Visakhapatnam plant. I want to 
assure him of one thing: irrespective of 
whether Vizag is in Andhra, Karnataka. 
Orissa or elsewhere, it is in India. We need 
to produce steel. We are committ~d, we are 
keen; and, thereforc, 1 want to assure the 
House that we are committed to complete 
the Visakhapatnam plant. We will try to 
find necessary resources. 

SHRI C. MADHA V REDDY (Adilabad) : 
By what time? 

SHRJ V ASANT SATHE: As early as we 
can. I will tell you why. • 

SHRI C. MADHAV REDDY: To-day's 
neW5plp!fS say: 'By the turn of the century.' 

SIIRI VASANT SATHE: In your life 
t itT e, I can ac.:;"ure you that much. That 
means you have to livc long, naturalJy; and 
I am wi"ihing you long life also. 

SHRI C. MADHA V REDDY: What is 
th.; lIfe time of the plant? 

SHRI VASANT SATHb : The life time 
of the hon. Members. 

SHRI C. MADHAV REDDY: Our life
physical life or political life? 

SHRI VASANT SATHE: Political 1ire 
I cannot guarantee. 

MR. DEPUTY SPEAKER : Thcre are 
younger people in the House. 

SHRI V ASANT SATHE : About politi
cal life, they have to take care of it 
themselves. 

Government of India is very keen. We 
are trying to find from where we can get 
adequate resources, because adequate resoue- . 
ces are necessary. We will try to raise the 
necessary resources, to see that the Visakha
patnam plant is completed on schedule, 
according to the plan. We will try to adhere 
to the schedule. 

I had replied in detail about Vijaynagar, 
Daitari etc. the other day. Again J want to 
say we llre keen to see that with the Jatest 
technolOlY WI will be able to complete the 
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proJ~t botb in Od"a and in ViJayanapr. 
according to the plan. 

MR. DEPUTY SPEAKER : What about 
Salem? 

SHRI V ASANT SATHE : As far as 
Salem is concerned, we have stabli~ed it. For 
Salcm~ I want to assure you that we are 
intending to expand and double the produc· 
tion in Salem. As 1 ~aid, when I was refer
ring to Karnataka power situation, it was not 
to this present govcrnmcI1t or that govern· 
ment; it is the entire situation right from all 
tbese~4-1S years. 1 am not blaming anybody. 
I am not finding fault with anybody. I am 
telling the reality. The reality of the situation" 
is that they could not make available power 
even for Kudremukh, even for Vishweswarayya 
Project of their own. Therefore, let them 
not feel angry or upset. You must find a way 
out. The way .is again to have dedicated 
power plants. This is how the problem will 
be solved. Therefore, I am keen that as far 
as steel projuction is concerned, we must go 
in for production of more steel. 

SHRI V. S. KRISHNA IYER (Banglore 
South) : The Chief Mmister has given a very 
definite assurance about power. 

SHRI V ASANT SATHE : Every Chief 
Minister has been giving a definite assurance. 

SHRf V. S. KRISHNA IYER: It is a 
committed reply on the Floor of the House 
and also he sent a letter to you. 

SHRI VA~ANT SATHE: Every hon. 
Chief Minister has up till now been giving the 
same assurance both on the Floor of the 
House of the Sta te as well as outside. He 
has written a letter to me in which also he 
has said the same thing. I am thankful to him 
for the assurance. Hut if one could live only 
on assurance, then I can give you an assu
rance and that will be the end of the matter. 
Let us not go by assurance. 

SHRI V. S. KRISHNA IYER : We find 
some difference. So far a~ Visakhapatnam is 
concerned, they are very firm and we are 
'Very happy. So far as Vishweswarayya and 
Vijayanagar Projects are concerned, you are 
not fiml. 

SHRI VASANT SATHE: How can we 
be firm. The power is not in my hand. 

SaRI V. S. KRISHNA IYER : The 
~oataka Government assured you that they 
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will Ily. powel, we ~lso as.~ ),0",. 1 h' onl)l 
thing is tnat you must Dl"ko UP YO\lr mind, 

SH~I V t\SANT SATHe: I 8,00 thankf"'l 
to you for your assurance. On your aS$Q

ranee of power, J will assure you, • , 

(Jnle'rllptil~ns) 

SHRI K. H. RANGANATH 
(Cbitradurga) : The hon. Minister knows the 
story of Vljayanagar Steel Plant. He also 
knows that power shortage in Karnataka is 
there. But what we want is the commission
ing of that project as early as possible. He 
was making a very good point about dedica
ted power. So, what we want is that the hon, 
Minister must see that the dedicated power 
Plant is also established in Karnataka and 
that the Vijayanagar Steel Plant is commis
sioned in Karnataka as early as possible. 

AN HON. MEMBER : Don't say 
Karnataka ? Say in India. 

SHRI V ASANT SATHE : I agree with 
the hon. Member and we shaH try to do 
that. Members after members have been 
saying that public sector units have not been 
performing well; coal public sector has been 
incurring losses; steel public !'lector units 
have been incurring lo<;ses year after year. 

Now, may I say that sometimes 1 feel 
that it has become a fashionable thing to run 
down the public sector and praise th: private 
sector and demoralise the public sector. The 
fact is, I have never tried to defend the 
public sector for the faults that they have 
and I believe that public sector units must 
become more efficient, must become accoun
table; no qustion on that. The word 'public 
sector' does not mean that they should be 
treated as a holy cow. There is nothing 
sanctimonious about them. But may I say 
that public sector units should remove the 
constraints? Give them assistance, show 
confidence in ollr officers and men aDd you 
wiJI ~nd that together when they work as a 
team of employees, ),ou will see the results. 
And with toe late Prime Minister giviD. a 
definite direction and directives to public 
sector units to improve the performance and 
with the young Prime Minister saying firmly 
tbat now the approach has to be result
oriented and accountable, Jet us see tl,ae 
results. In one year-and this is what the 
House should note and really compliment 
those who have done a good job-in tbe 
field of coal, you know what happened. 
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IKI\I RAM PYARE PANIl(.A 
(llabcrtqanJ) : l hay, d<mo it. 

SHRI VASANT SATae: &ome 
f\4emberli have done, I am not denying that. 

Comins to steel, SAIL units, you will be 
hJl.ppy to know that in 1982-83 the loss was 
Rs. 105,76 crores, and in ]983-84 it was Rs. 
214.53 crores. This loss of Rs. 214.53 crores 
has been made good th is year. 

SHRI HARtSH RA WAT (Almora): By 
increasing prices. 

SHRI V ASANT SA THE: That is wrong. 
1 knew that you will say that. I will come to 

i t. We have now turned the corner and 
we are likely to make a profit which come 
somewhere about Rs. 50 crores or equal to 
that much, making up all these losses. No 
talk of price rise. Price rise, I have given 
it. Price rise altogether accounts for only 
40 per cent: sixty per cent is duc to better 
performance. 

AN HON. MEMBER : \Vhat about 
stocks? 

SHRI V ASANT SATHE: Stocks hav~ 
also been reduced. In every field there is a 
better performance. As far as"SAIL units 
are concern;!d. th!re are units. I am myself 
aware, units, like Durglpur, n ,CO -these 
are som! of lh! U.1([S whi{;h are our probJem 
un'h, prol.llen units te:hllology-wis~. eqllip
m!nt~wis~ and rn'1nagem~nt wise. The pro
duction of Bhilai is making up. 

Now, BhiLli, Rourkela. Bokaro and even 
Salem are doing well. Even out of the5e 
five, four units, namely, BhiJal, Rourkcla, 
Bokaro and SSP-that is Salem -are makin6 
profits-and good profits. 

What I am saying is cD;) not condemn 
the public sector the whole hog; try to find 
what th~ constraints are, what the difficulties 
are and remove them: 

Take coal. Coal also, you will be happy 
to know that the Coal India Limited has 
suffered a loss of Rs. 242.68 crores in 1983-
84. And do you know that all this loss has 
been made up? Mind you, it is not due to 
price rise alone. It has made profits mostly 
because of better performance. And the 
profit nQw is Ra. 13.83 crores this year, 
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!lavina ~o ~J' aU tho$o lo.ses. Who .. to 
be given one credit? 

When tqe managem;nt, the workers and 
all the tearp ~Qiether work well. that can 
bring vvppderful results. I have been to 
those places and we have seen how thinas 
ha ve cbanged. My colleague, the Minister 
for Chemicals and Fertilisers, who also 
toured . along with me, will tell you as to 
what happened in Durgapur. There was a 
plant which was closed down for nine 
months. Wath the labour"s cooperation, it 
not only start~d but it gave record produc
tion. And after that, not a single day there 
has been problem in that plant. It is giving 
one of the best production. So labour 
cooperation and management participation 
can give miraculous results. But tbat 
participation must be whole-hearted, 
complete and full. 

The EeL and BCCL are still running in 
losses. And the loss has been made good 
by CCL and WCCL. Therefore, I come to 
this qU;3tion of p:uticipalion of labour. 
I would like to plead with you and with the 
House to consider this question most 
ser:o,I~ly. If you really want to bring about 
trdn~formltion and achieve the objectives of 
a d!mo:ratic socialist r~public which we 
hlVC enshrined in the very Preamble of our 
Constitution, then what is necessary is that 
there must be full participation of labour in 
management, at least beginning with the 
public sector. 

SHRI INDRAJIT GUPTA: Why is it 
not being done ? 

SHRI VASANT SATHE : In public 
sector who is. an employer and who are the 
employees? This whole concept of employer
e'nployee, owner-servant, master-servants in 
public sector is a misnomer and a wrong 
concept. Therefore, in public sector, at 
least right from the Chairman and Managing 
Director upto the safaiwala, all are employees; 
aU working together and a II are workers, 
Why should they not share together in the 
management from shop-level to top level? 
What is the hindrance 1 The hindrance, 
unfortunately, is vested interests in labour 
unions. I have been a trade unionist. You 
and I have worked together and we know 
this. You do not want elections. Who 
wilJ be participating the representative in the 
management committee? The Labour 
Minister bas sent to us the whole <:oncept of 
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reminder' a$ to why we arQ not irnpiemcll· 
ting it. Tqc nlomeQt you try to 40 it, whom 
will you t~ko on the managemeQt committee, 
Recognised union. Do you know ill some 
of the units there are 20 unions--all 
recognised. Let U'i go deep;!r. If you hold 
ele:tions, it is all right as f.if as Lok Sabha 
or tno country is concerned. But suppose, 
30 p~r cent r~pr.!s!nling mojority. send a 
representative anj that person com~s, but if 
the rest of the 70 p~r cent decidL! that they 
will not coop.!rate, they can stop work. So 
this is nat the way, I will. suggest the way 
as a trade unionist, if the trade unions are 
wHHng to accept it. 

The only solution in my humble opinion 
today is either have election of a representa
tive union by secret ballot or better still 
is -because that also will not solve th~ 

problem I know -a, our own slogan WdS, 

'one industry -one union' which we us~d 
during independence days and afterwards also, 
w:. useJ to mouth it ev.!ry tim:! thlt we 
spoke, and we said, "The Bntlsh.!rs are 
winting to diviJe us and rule, that iswhy Ul1-

dec the Trade Unions Act," sev.!n m~m~ers 
can m'lke a union. Th !re are so many trade 
unions and they want to keep us querelly 
wit'l O::l! another. Th':!rl!fore. our slo~an 
was \>ne industry-;">ne union.' Why should 
all trade unions in this country not come 
together and say: ,. Y,;:s, am!n j th!! Trad! 
Unions Act and have oa~ inJustry one? 
Auto:natically YJU will hlve th ~ir r .!presen
tative in th! mln~ging coon nittee and the 
problem of p lrticipltion anJ who sho IIJ b! 
in the managcm~nt will b;! solv.:d. Or, I 
had suggested a third way also. All right. kt 
t'le unions remlin, let the workers be treated, 
at least in public s.!ctor, ali) partn!rs, nomi· 
nal shareholJers with a taken share to be 
liven by the company itself. Rs. 100 or 
Rs 10 or whatever it is, that is immaterial 
right from the mlnagcr to the last employee, 
and then let these shareholder employees, as 
partners elect their representatives on the 
managem!nt in different categories-
managerial, technical, supervisory. non-
technical annyaUy or bionually : I had called 
a m:!eting of the leaders of the trade unions 
and discussed with them, I am again meeting 
them and pleading again and again with 
everyone to please accept it. May I tell 
you friends, and' 1 appeal to the House 
through you, Sir, that this one cbna&e of 
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bon", partfciPttion of labour ju tho 
manaaement will bring l\ revolutionary chaa,. 
in the producton of this country in the 
public sector? please accept this and 
cooperate. This was our slogan, we have 
been teHing the employees, "You must 
become ma!>ters of the means of production 
where you sweet your blood." When are we 
going to fulfil that slogan anJ that dream 1 
Here is an opportunity. Let us do it, I am 
pleading with you today. at least in pubHc 
sector. Then alone public sector units will pro-
duce b~lter, produce wilh a sense of account
ability, with a ')ensc of belonging, Bnd will 
set an example to the rest of the productive 
sector') of the country~ and will achieve a 
commanding height which was visualised by 
the great founder of our country, Pandit 
Jawaharlal Nehru. But he also said, "For 
anything good, you have to take sometimes 
bold decisions." And our young Prime Minis
ter is known to take bold decisIons, wh.:n 
necl!ssary. if they are in nltional interest. If 
the feeling on the House is that it is in 
the national intere,t to implement the con~ept 
of participation of Idbour In Us ture spirit, I 
am I)url!, on on2 wlll h~sitatc in bringing neces
sary le:6islation, provided we are all agreed 
that this is requir\!d in the interest of the 
country. And as I s..lid, if this is done~ 
success often comes to those who dare and 
act, it seldom goes to the timid. The~e are 
not my wordl), these are the words of Pandit 
JawaharJaJ Nehru. Thereforl!, let us dare 
and act in thi, spher~. I feel that the most 
important thing in public s:!ctor in fact. this 
can apply to all se;;tors is P:Htlcipation of 
lab~ur at all I~vels in m.lDagement in the 
t rue spirit of th~ concept. Having said thiS, 
I have covered most of the general things. 

Since my learned colleague Shri Natwar 
Singh has already dealt with coal at length. 
I would lIke only brietly deal with coal. As 
I saiJ earlier in the field of coal we have 
alr\!ady turned the corner. This shows how 
certain problems with a little bit of coordi
nation can be solved. As soon as I took 
over, on my table 1 found letters from Chief 
Ministers of most of the States-Bihar, Uttar 
pradesh, Haryana, Punjab. Madhya 
Pradesh-everyone complaining that in the 
power houses with the suPpJy of coal they 
found extraneous matter like stones boulders 
and, what my good friend, Mr. Kamal Nath 
said, rubbish. So, the Railway Minister , 
myself and tbe power Minister sat toaetllcr 
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and called the Officers. I gave surprise visit 
to Badarpur. Later on 1 went to Patratu 
in Ranchi. 1 got those Officers tOlether 
and asked them what the problem was. 

[Translation) 

SHRI NARAYAN CHOUBEY: What 
did you find '? 

SHRI VASANT SATHE: There was 
some old stock of stores also which had 
been accumulated to substantiate their 
complaint. They had been taking photo .. 
graphs of the same sevet al times. I repri
mended them for this attitl!de. But as 
regards the stones which were there. 

[Erglish1 

I asked my coat people who was respon
sible for this. I told them that they were 
selling coal and were charging money for the 
coal. Then how do they send stones? I said 
nothing doing, this should not continue in 
future. 1 must say thanks to the Prime 
Minister, a5 soon a" we took over, one of 
the first things he did was to call a meeting 
of most of the Sl!cretaries of our D.!part
ments. He gave a I i~tening to these problems 
for nearly twO hours. And that has, its 
impact. Then we followed it up and the 
result is that the problem which had been 
plaguing the power houses for all these years, 
within two months has b'~en solved with one 
declaration 'if a single stone goes from the 
coal-mines the concerneJ Manager WIll be 
held responsible. They said we do not have 
the washeries, we do not have coal-handling 
plant. 1 said nothing doing, sort it out with 
your hunds. When you are selling coal, you 

f cannot sell anything else. And believe me, 
today within two months there is no com
plaint. Now I have got letters from all these 
power houses saying they were glad thai 
there are no extraneolls matters and no 
stone. This has -happened because I satd if a 
stone was suppJied along with coal, that 
stone will fall on the head of the Manager 
of the coal-mine from where it goes. 

SHRI NARAYAN CHOUBEY : I think 
you for doing it, but you could not do it for 
the last ten years. 

SHRI VASANT SATHE: Don't have 
the attitude of fault finding. 

The second thing was the ·quality of 
catorific value. I share with you that the 
c(llQrif)c v~lue of ~oal in India ~i not of 

high standard, but as I said, it is of p ewer 
grade. Our power houses and boilers IOllst 
be so desigued as to use this c cal. If that 
is done, this very coal can give you excellent 
power. And that is what we are doing. 
Fortunately, I11Y right hand and left hand is 
steel and coal. This combiliat ien is all J if ht. 
Up till now we were passing the blame. In 
every steel plant report you will find one of 
the accusations was that coking ccal is of 
poor quality and of higher ash content. 
This was the reason which became an ex.cuse 
also. So, I called both the people the otter 
day to a meeting. In this meeting it \\-as 
decided that the coal washeries will ensure 
that the coking coal i~ of required ash 
content plus-minus two per cent. That is 
all. And this is now being follov..ed. Joint 
Sampling Committees, Supervising Committees 
of both Ministries are established to see tbat 
this is done. With a little coordination, 
results can be improved. With Railways also 
we have had a series of meetings. About 
wagon sbortages, ) said this morning: What 
can you do if you have choked the Jines? 
But we a re seeing how we can have a better 
turnover so that we have better supplies. In 
the South the problem was both of steel and 
co al. There was shortage bee a use wagons 
could not move. We took up the matter 
with the Railways and they rushed wagons 
to South with steel and reduced the pressure 
in South. 

About Singareni I have already replied. 
One thing I would like to say in the field of 
coal is-I have said about production im
provement, labour relations improvement, 
better discipline and I must publicly compli
ment the Chairman and his staff and all the 
employees for the excellent performance 
shown in the field of coal. I have already 
dealt with labour relations. 

About price ris~ you have heen asking. 
Now, teJI me honestly ... 

SHRT NARAYAN CHOUBEY: Dual 
slip system in Bihar. 

SHRI VASANT SATHE: What is that 
system? 

SHRI NARAYAN CHOU BEY :. J told 
you yesterday. You give some slip and some 
person buys at the coal pit and scJls at a 
higher price there itself. 

SHRI VASANT SATHE; No, 110, \\'c 
are sorting' out that thjn~ 'permanent Iy. 1 



319 Demand, /(lr Granls 
(Genera!), 1985-86 

APRIL 12, 198' Demands lor Grantl 320 
(General), 1985.86 

will tell you what I am do·l\g. 1 am making 
an announcement about this whole concept 
of lifting conl from the pitheads and giving 
the slips. I will come to this presently, if 
you like. 

Sir, in order to remove the anomalies 
and to reduce the pithead stocks, we have 
decided to liberalise the sale of coal by road 
from th: collieries and stockyards of Coal 

India as follows: 

(l) Coal India has earmarked a number 
of collieries in each coal company 
for liberalised sale of coal by road. 
Any party can approach the arc!.l 

or the colliery sales office of the 
specified collieries and purchase 
500 tonnes of coal at a time for 
movement by road without 
sponsorship or production of any 
other document as this slip on first
com~-first-served baSIS Wide 
publicity would be given to the 
names of thcse co))ieries by the 
coal companies fur the information 
of the public. 

(2) Sale procedures have been simplified 
and streamlined and the purchaser 
will not have to approach more 
than two point') for the purchase 

of coat. 

(3) Consumers in the Soulh who arc 
linked with Singareni collieries and 
are unable to get their requirement 
till thi<; Singareni improves its 
production would now be able to 
draw coal by road from specific 
collieries of the Western Coal Fi:ldc; 
Limited tf) the extent of 500 tonnes 

at a time. 

I believe this statement of policy will 
reduce tt-.e load and much of the malprac

tices that are there. 

You \Xere mentioning about mafia and 
all these things. May I say that the real 
answer is ~g:lin participation. Who has the 
real stake in production? The employees. 
Who knows the mischief that is going on ? 
The employees. Give them real participation 
with a stake, rights with responsibilities. 
They will deliver the goods, then they will 
not alJow theft. That is the real solution. 
TIl~rc j.; no half·hearted solution to this 
pr0'}\'; II of iTIifia. You may try to induct 
this force or that force, this man or that 

man. Everyone is capable. Human beings 
are human beings and they are capable of 
being pressurised. 

SHRI NARAYAN CHOUBEY : Then, 
you £1\ e them protection from the wrath of' 
the high officers. (Interruptions.) Many of 
the officers arc engaged in corruption. 

SHRI VASANT SATHE: Officers wilt 
also be involved. The best thing is to involve 
the offic!"rs also. And then, link benefits with 
productivity. ]ink hC'nefits with production. 

[Transh:f ion] 

Let anybody go and ]oot ot. 

lEnglish] 

This sort of thing will not do, must not 
do and this must be put H stop to. This is 
the right attitude being pursued by us. 
[Trans!!: t i 0111 

SHRI BAPULAL MAL VIVA 
(Shajapur) : I would Jike to know why you 
object to that. 

SHRI V ASANT SATHE: I have stated 
that T have no objretion. On the one hand 
we pl("ad for abolition of the contract system. 
It iii demanded by one and all industry the 
trade unions that the contract system should 
be abolished. It is the c('ntract system which 
is coming trouble they want that others 
should not do so, though they tht!mselvcs 
may do so. The problem cannot be solved 
till such attitude is maintained 

[E ,glish] 

Let us be very honest. We really cannot 
sohc the prohlrm until the vested interest in 
the field of trade unionism is behind the 
back of our mind, it is the real constraint in 
the fieJd of participation. If this whole 
HOll!->c is one, bring R resolution!, 1 am saying 
10 YOll. Let ollr trade union leaders come 
together and bring a Private Member's 
Resolution, if we want, "one industry, one 
union." . 

SHRI NARAYAN CHOUBEY : We 
will support. Let them accept. Come on by 
ballot. 

DR. DATTA SAMANT (Bombay South 
Central ): You start from Bombay Textiles. 
90% vote. 

SHRI VASANT SATHE: Again in the 
ballot also, you will have to put some con· 
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straints- 50% or more. And then, only those 
unions will CO:ltest which have a minimum 
10% membership or some such things. 

DR. DATfA SAMANT : Let it be 90%. 

SHRI VASANT SATHE: 1 do not 
mind. The only question is, why don't you 
g~ one step ahead and say, "One industry, 
one union. " 

DR. DATTA SAMANT : That too with 
voting strength. You are not prepared for 
that. 

SHRI VASANT SATHE: Voting will 
be there. 

DR. DATTA SAMANT : In the Bombay 
Textiles, you are recognising the INTUC. 

SHRI VASANT SATHE: I am not 
talking of political parties. I am not naming 
anyone. I am not interested. I am not 
interestej in naming. I am interested in the 
philosophy. Accept the principle and accept 
the philosophy: there is one industry 
one union. InternaJ eJections every year is 
the executive are bound to take place in 
democracy. (Interrupt Ions.) 

[Translation] 

SHRI NARAYAN CHOUBEY: Satheji 
please do not sJ')eak like this, otherwise you 
will be austed from the Congress. 

[Eng/i'Iz] 

SliRl S. M. BHATTAM : I am afraid 
the Minister is adopting a traditional 
managerial outlook and depicting the trade 
unions as villain of the piece. I think, this is 
not desirable. 

SHIH VASANT SATHE: Who is the 
villain of piece? 

DR. DATTA SAMANT : The Govern
ment is not prepared to accept the single 
principle of ballot. That is harming the 
Government. 

SHRI V ASANT SATHE : Where' did I 
say that the trade unions were villains of 
the piece ? 

DR. DATTA SAMANT : You say that 
the trade unions are behind these contractors 
and all this. In that way, you are misleading 
the House. 

SHRI V ASANT SATHE: 1 did not say 

this at all. In fact, earlier 1 said that the 
trade unions had cooperated in Durgapur. 
I was paying compliment to them. When 
you asked me the question-when that hon. 
gentJrman at the back said who is stopping 
you, to that, my reply was, there are vested 
interests which are coming in the way and 
vested interests of those ... 

SHRI S. M. BHATTAM (Visakhapatnam): 
You have propounded a phiJosophy whic~ 

is contrary to the exposition of facts. You 
have given certain facts. Your philosophy is 
to strengthen the public sector. Actually. 
when it comes to labour, you are ... 

SHR[ VASANT SATHE: I want their 
participation. I want to given more rights 
to the employees, direct to the empiClyees. 
More rights should be given to create a 
feeling of belonging that they arc the masters. 
They are the partneJ's. This is what I wanted 
to do now. Arcs you oppo~ed to that? 

Dr. Datta Samant, are you opposed to 
that. 

DR. DATTA SAMANT: As partners 
in all the management? 

SHRI VASANT SATHE: Partners in 
the management, in the entire underfaking. 

DR. DATTA SAMANT : Public sector 
undertakings are run by big bosses. 

SHRI VASANT SATHE: I am putting 
the bosses and the employees to go as one. 
If you do not like that concept, that is a 
different matter. 

DR. DATTA SAMANT: v..'e like it. 
Also, sharing the profits. 

SHRI VASANT SATHE: Everything 
will come provided you arc there as share
holders and partners. You make up your 
mind. 

SHRINARAYAN CHOUBEY: OU~ 
is made up. You made up your mind. 

SHRI VASA NT SATHE : I have dealt 
with steel; I hC've dealt with coal and I have 
said how we are trying to remove the cons
traints. 

[Trans/ati on] 

SHRI BAPULAL MALVIY A: Will 
the hon. Minister implement this policy in 
the private sector also ? 



323 DetnQl7d.\ lor Grants 
(General), 1985-86 

APR1L l~t l<)SS lkn 01 dl( It r Grm t.' 324 
(Ge1lcra/) '98.~-86 

SHRI VASA NT SATHE: Let it be 
implemented in the public sector in the fir~t 
instance. Let us set our own house in order 
first. 

[English] 

Incidental1y. while dealing with cpr1. I 
want to correct one figurc of lignite. On p. 3 
of the Report of the Department of ellal. 
there is a typing error. The profit figure of 
1983 is mentioned as Rs. 262.97 Clores. 
That digit "2" got printed by mistake. 1t 
should be Rs. 62.97 crores. \\'hile dealing 
with Neyveli Lignite, already on p. 52. the 
correct figure has been given. I would request 
that this error may kindly be corrected. 

Bharat Aluminium Co., National Alu
minium Co., Hindustan Copper, Bharat Coal 
Mines, Mineral ExpJoration~ Corporat'on, 
Hindustan Zmc Corporation, Geological Sur
vey of India Indian, Bureau of Mjne~, all these 
undertakings are under this Mini<,try. I have 
said that a very seriou, effort is being made 
by the Geological Survey of India to find 
more and more minerals to be explored. 

Bauxite, for tuna tely. is one of our 
biggest re~ources, the be~t re~ource and the 
most useful resource. for production of 
aluminium. Today. aluminium requircc; more 
power. That is the real need. Both in 
BALCO and NALCO. we are thmkmg of 
setting up captivc power pldntl\, aha dedIca
ting their power plants, (.0 enc;urc supply of 
power. BALCO .. beginning with Korba. has 
shown an excellent rerformance. NALCO is 
coming up on c;chedule. Eve:, today we are 
importing aluminium. By the end of the 
Seventh Plan, we hope to achieve sub~tantial 

production in aluminium. Aluminium, ac; 
the hon. Members know, next to steel is 
the most important material, not only for 
power and power input but even for hodies 
of coaches, aeroplane(\, hus('~, furniture
everywhere you need aluminium. If we 
produce aluminium with our own bauxite, 
it can substitute steel ~nd help the indu:;trie". 
Many a small-'icale industry come up with 
the help of aluminium and al~o ~tecl. There
fore, we are emphasi7ing the production of 
aluminium and we are doing well. 

Lignite is another very important mineral. 
I am proud to say and the House will he 
glad to give compliments to the management 
and the workers of the Neyveli Lignite that 
they achieved record production this year,. 
bQth in power as well as in lignite. We are 

thinking of expanding th~ production of ore 
in Neiveli Lignite Corporation. 

Mr. Girdhari Lal Vyas yesterday had 
mentioned a lot about Rampura Agucha 
project. 

[Tram/a/ion] 

SHRI CiIRDHARI tAL VYAS 
(BhilwaJ a): Sir, the hon. 'M inif-,ter has said 
nothing about Palana. 

SHRI VASANT SATHE: I am coming 
to that question. You plcac;e lio;;tcn to what 
J say. 

He mentioned that thi~ project with an 
invcc;tment of Rs. 515.:!6 crore.;; \\a" ap~~ro'ed. 
At prcc;ent, the c<'<;t \\111 \"eCOlllC Rs 640 
crore..;;. \\'c arc going thlollgh it. But he says 
that the other rl~lI1t "lwuld b~ at ( handrria. 

[ Tram/ation] 

SHRI GIRDHART LAL VYAS: Hon. 
Minic;;ter ha-; totally ignored the point of 
Palana Lignite. You e;;h('uld say 'iomething 
about that alc;o. 

SHRI V ASANT SATHE: Wherever 
lignite I') availahle in slifTicient qlla ntity and 
ite;; cornmer("I3J and ClOllcmicaJ c>."loltation 
Ie;; po",ihJc, \\e \\ ould make a 11 dfor tli to 
exploit it at all pJacc~. \\·c would not !\parc 

any effort') ... (lf'ICI rlll'liol1s) 

SHRT GTROHART I AI.. VYAS: You 
are saying ChaJ1dcr ia. I have c;aid Ramrura. 

SHRI VASAl'IT SATHE : You have 
said it ~hould be at Rampura smelter 
plant. ~'e have appointed an experts com
mittee consiting of Mis. Stol~clg of We~t 
Germany and Mecon. After all, these are 
all technical thing". 

[Translation] 

There should not be any scope for aP1Y 
controversy at least on your part as it is 
being established in Rajasthan and not in any 
other State. If you want that it should be 
established at your residence in Rajasthan 
and If you raise a controversy over it, it is 
not ~oing to serve any rm pose. 
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S HRI OIR-DHARI LAL VY AS: The 
site is 40 kms. away from the place where 
you want to establish it. You can well 
imagine the expenditure which you are loins 
to incur on it. It would be crores of rupees. 
1 am explaining all the points .•• 

SHRI V ASANT SATHE : all your 
arguments have been examined and it has 
been found that water which js absolutely 
necessary for the smelter would be available 
from the dam being constructed at Chanderia. 
ThcrcfOle, after examin:ng Kota, Sawai 
Madhopuf, Chittorgarh, Rampur, Aguja and 
an other places, it wac; found that its esta
bli~hment at Chauoclia would be suitable 
and it would be in the interest of tbe plant 
also. 

SHRI GJRDHARI LAL VYAS: When 
you establish it at Chanderia, water would 
have to be brought from Gosunda which is 
40 to 50 kms away from the site, whereas 
if you establish it at Rampur, water could 
be supplied from Nandrai which is at a 
dist.lncc of 15 to 20 kms. 

(I/ lerruptiollS) 

SHRI VASANT SATHE: Would you 
like to listen to me or will you go on 
speaking? 

SHRI GIRDHARJ LAL VYAS : The 
distan-..:e of Chanderia from Gosunda dam 
and Bairachh river b nearly 15 to 20 kms. 
Water is easily available here, but you would 
have to incur more expenditure there. 
The Transportation of the rew material 
to that place would involve considerable 
expenditure and in view thereof have you 
recon.,idered this question because we also 
want the expenditure to he low •.. 

SHRI V ASANT SATHE: We have 
considered all the aspects. We are getting 
good quality water have and, therefore, in 
the interc')t of the country and in the 
interest of the plant. we have decided to 
set up tbe plan t at a place which is most 
suited It cannot be set up at your Ratnpur. 
We cannot overrule the technical personnel. 

SHRI GIRDHARI LAL VYAS: Hon. 
Minister, Sir, keeping jn vjew the points 
raised by me you just reconsider where the 
cost of setting up of the plant will be less. 

SaRI VASANT SATHE: It we give 
further consideration, the expenditure will 
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get rurt~ escalated and at the same tj~ 
the project will also be delayed. 

SHItI GIRDHARI LAL VYAS: Your 
assertion in right, but be are also being 
deprived of our right. I am saying this 
because you propose to set up at least one 
industry in each djstrict, but you are tak.iol 
away this industry to some other place 
while the raw material is being extracted 
in our area. In the event of the setting up 
of this industry in our area, the expenditure 
will also be let;s. I went you to reconsider 
our case. We repeatedly demand and 
request that you reconsider it and than take 
any decision. 

SHRI VASANT SATHE: You just 
ask those com ing from Chanderia district 
as to what is their point of view .•• 

SHRI GIRDHARI LAL VYAS: What 
is the nccd to ask them; you are taking 
away OUf raw material to that place and 
giving this project worth Rs. 600 crores to 
them for nothing, whereas the entire raw 
mat~1 181 will be extracted from our area, 
and still it is not being given to us. 

[Ellglish] 

SHRI VASANT SATHE: Shri Girdhari 
Lal Vyas made an allegation yesterday that 
some officer had sent some copper to 
Germany at lower price and all that. I 
want to clarify to the House that tbis 
matter was referred to the CBI. After Cal, 
a Departmental enquiry committee went 
into it. After that, the Central Vigilance 
Committee went into it. 

14.00 hu. 

And it was fund by all these bodies rhat 
no officer was to be blamed or was at fautt 
for anything and, therefore, they have 
absolved him. After this has been done. it 
is really unfair to continue to say sucll 
things in the House •.• 

[Tralls/ation] 

SHRI GIRDHARI LAL VYAS: He 
was found guilty by the C.B.1. but be 
was absolved as a result of manipulation by 
the Vigilance Committee. 

[Engli,h] 

SHRI VASANT SATHE: We must not 
use the privilege of the Houle to ~e 
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allegations asainst officers even after they 
have been absolved by the most competent 
authorities who cannot be cballenged .•. 

[Translation] 

SHRI GIRDHARI LAL VY AS : It 
means that in case there is a charge of 
bungling of Rs. 21 crores against an 
officer ... 

(lIIterruptions) 

(English] 

SHRI V ASANT SATHE : This is very 
ridiculous. I am not able to accept this 
charge and I strongly refute this charge 
against the officer. (Interruptions) 

MR. DEPUTY SPEAKER: Please sit 
down. The Minister will continue his speech. 

SHRI NARAYAN CHOU BEY (Midna
pore): 35 full wagons of coal were going 
from Churi colliery near Ranchi. The coal 
was being sent to Pakistan, and police 
caught hold of it. It was in the year 1983. 
Your Coal India said that the coal did not 
belong to them. I have mentioned this 
particular case. 

SHRI VASANT SATHE: When? 

SHRI NARAYAN CHOU BEY : I men
tioned it yesterday. The entire coal lndia is 
dodgina on this •.• 

SHRI VASANT SATHE We are not 
dodging on any case. 

[ Translation] 

SHRl NARAYAN CHOUBEY: What 
happened during the last 3 years? C.B.I. 
is heiDi pressurised not to do it. 

SHRI VASANT SATHE: We cannot 
pressurise anybody. 

[English] 

We are not putting pressure on anybody. 

SHRl NARAYAN CHOUBEY: Not 
you. but the Coa1 India. 

SHRI VASANT SATHE: What can 
Coal India do? When I cannot put, and 1 
am not putting, any pressure, what can Coal 
India do 1 

SARI NARAVAN CHOUBEY: You 
may come and go, put the bureaucrats re
main there permanently. You must do 
something about this. 

(Interruptions)·· 

MR. DEPUTY SPEAKER : I will not 
allow any more. I will not allow 
this kind of thing. Nothing will go on 
record. Let the Member meet the Minister 
in his Chamber and discuss. Nothing 'Will 10 
on record. 

(Interruptions)·· 

SHRI VASANT SATHE: Sir, I think 
I have covered most of the points. All the 
minerals that we are likely to find in this 
country, serioug efforts are made to explore; 
as far as the Geological Survey of India is 
concerned, they are tnak ing all efforts to 
explore as much area as possible; nearly 60 
per cent of the po~sible mineable area has 
been explored and we are now going into 
more detailed exploration of our mineral 
resources. I am hopeful that we will find 
more and more resources and we will be able 
to use them in the national interest. 

As far as this allegation is con,;elned, 
the complaint was that a rake of 29 box 
wagons was loaded during the night hours 
on 9-6-1984 with the connivance of the 
company officials and the Station Master, 
Ray Railway Station. This coal had been 
stolen and was allegedly loaded in the 
name of a contractor of the area. The 
rake, however, was stationary at the Ray 
Railway Station. It has been reported that 
the local Police Station has taken up the 
matter for inquiry. We shall try to follow 
the proceedings ... (Interruption) 

The Geological Survey of India is also 
interested in the off -shore exploration 
because we feel that in the off-shore area 
we may be able to find substantial resources 
of minerals. So, the entire effort is directed 
to making maximum survey of all the 
resources because I remember at one 
time it was said that there was no 
petroleum and that we should not waste 
our time on this. But with the help of our 
friends in Soviet Union we have been 
able to find petroleum on the otT-shore. 
To-day the modern technology, deep 
drilling, aria) survey and even space that 
is, satellite observation all these methods 
can be ,used to make a detailed survey and 

---------------------------------------------------------------------•• Not recorded. 



129 Dlm."d, lor Ora,,', 
(Oe""a/). J9'j~6 

it is our effort to find every mineral that 
may be available both oft'~shore and on
shore. 

(Interrupt/oils) 

The hon. Member my write to me. I 
will reply. 

Sir, in the Geological Survey of India, 
as hon. Members know, offICers and 
particularly the field staff do very arduous 
work. They have to!!O into the jungles 
and inaccessible areas alone in search of 
minerals. Recently two of our very good 
officers o( the GSI lost their lives in the 
forests in Maharashtra. The matter is 
under investigation by the Police. We- do 
not know the cause. Their bodies were 
discovered and later the body of the guide 
was also found. We at our highest level took 
a decision to give substantial compensation 
in addition to the pensionary benefits to 
the widows till the time their husbands 
would have lived and we have also given 
a sum of Rs. 50,000 to each of the 
families. We ha.ve also given a substantial 
amount to the guide's family who also 
lost his life. 

May I say that in the field of coal for 
the welfare activity we were spending Rs. 42 
crores in 1982. We have now increased the 
quantum to Rs. 99 crOfes. This shows our 
intention to attend to the welfare of our 
employees and to provide better facilities 
and more opportunities to the Adivasis, the 
Scheduled Castes, the Scheduled Tribes and 
the poorer sections everywhere. This is 
our objective and we will continue to play 
our role to serve our country to the best 
of our abiJIity. 

Thank you very much. 

(Interruptions) 

MR. DEPUTY SPEAKER: No 
clarification, please. If I allow one member, 
I will ha\'e to allow others also. You can 
go to him and discuss the matter. 

SHRI SRIBALLAV PANIGRAHI 
{Deogarh) : Por the noncoming of new 
steel plants and the delay in starting the 
work of the new plants in Orissa and 
elsewhere the Minister has observed that 
lack of power or want of power is the 
greatest constraint. But since he deals with 
coal also and we have huge coal reserves 
of aood quality capable of aencrati11l 

• 
power, he .hould take up this matter with 
the Energy Minister and also tbe Planning 
Commission for making provisions to 
start super thermal power plants. 

SHRI V ASANT SATHE : ( will do that. 
Thank you. 

SHRI V. S. KRISHNA lYER: Sir I 
raised the question of Vijayanagar Steel 
plant. The hon. Minister has given a condi
tional reply. We arc sorry, Sir and the 
whOle of Karnataka is agitated over this. 
He has chosen to deal with this important 
issue in a casual manner. 

SHRJ VASANT SATHE: Casual 
manner? You do not want the plant? You 
say I have discussed it in a casual manner r 
Do you want the plant? 

SHRI V. S. KRISHNA IYER : Yes, we 
want it. 

SHRI VASANT SATHE: I have given 
the assurance. (Iii I ('fruptions) Do you want 
me to gv just now and start it ? I have said 
t!lC plant or Vij~lyanagar with the modern 
tl!chllology will b; set- up according to 
l'Ic'lcdule. All that I am requesting to you 
is that you al'io ensure in the mean time that 
you make alkquate provision of power. I 
will also help you in that. Is this a casual 
manner? (Interrupt;o17.\) Don't make such 
allega t ;on5 '? 

MR. DEPUTY SPEAKER : I find Shri 
Sobhanadrecswara Rao is not here. I shall put 
cut motions 1 and 2 to the vote of the 
House. 

The cut motions No.1 and 1 were put 
and negatived 

MR. DEPUTY SPEAKER: I shall now 
put the Demands ror Grants relating to 
tse Minisrry of Steel, Mines and CoaJ to 
vote. 

The question is : 

"That the respective sums not 
exceeding the amounts on Revenue 
Account and Capital shown in 
the fourth column of the order Paper be 
granted to the President out of the 
Consolidated Fund of India to complete 
the sums necessary to defray the charges 
tha t will come in course of payment 
during the ycar endina 31st day of 
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March, 1986 in respect of the heads 
of Demands entered in the second 
column thereof against Demand Nos. 
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83 to 85 relating to the Ministry of 
Steel, Mines and Coat,. 

Tbe Motion was adopted. 

DemanJs for grants for 1985.86 ill respect of Ministry of Steel Milles and Coal voted by 
the Lok Subha 

--------------
No. of Name of Demand Amount of Demand for Grant 
Demand on account voted by the House 

on 23 th March, 1985 

Amount of Demand Grant 
for voted by I..ok 

Sabha 
--- - -------- -----
Revenue 

Rs. 

Ministry of Stetll, Mines and Coal 

83. Department of Steel 2,43,11,000 

84. Department of Mines 20,47,79,000 

Capital 
Rs. 

] ,17 ,32,M3,OOO 

50,24,16,0000 

Revenue 
Rs. 

12,15,60,000 

1,09,89,00,000 

Capital 
Rs. 

5,86,64,17,000 

1,47,12,84,000 

85. D~partlllcnt of Coal 24,74,48,000 1,77,50,01,000 1,23,72,44,000 8.87,50,05,000 

]421 hours 

(ii) Ministry of Chemicals :.nd I~(lrtiiisers 

MR. U::PUTV SPE-\KEK. : The H.:>uc;c 
will now t..lke up discus~ioo and voting on 
D:nund No.9 relating to the MlIli'itry of 
Chemicals and Fertilisers L_>r which 6 hours 
have been allotcd. 

Hon. members present in the Hou'le 
whose cut motions to the Demand for 
Grant have been circulated may. if they 
desire to move their cut motio:1s, scnd 
slips to the T .lble WIthin 1 5 minut~s 
indicating the serial numbers of the cut 
motions they would }Ike to mOve. Tho'ic 
cut motions only will be trcJtcd as movt.,:d. 

A li~t ~howing the ~crial numbers of 
cut motions treated a~ moved Will be put 
up on the Notice Board shortly. I n case 

any member findc; any discrepancy in the 
Jist he mey kindly bnng It to the notice of 
the Officer at the T dblc without delay. 

Mofon moved: 

"That the r\.!~pcctlve ~UIllS not 
cxceeding the amoLJllb on Re\cnue 
Account and CuplIal Account shown 
in the Fourth COlUIll~l of the Order 
Paper be granted to the PresIdent out 
of the Con!'olidated Fund of India 
to comrlclc the I)ums nece~sary to defray 
the charges that will come III COurse of 
paYlTe It during the year ending 31st 
day of March, 19&6 in le~pect of the 
heads of the Dem.lI1ds ClltCI cd in the 
~econd column thereof agamst D-:mand 
No. 9 relating to the Mlni~try 
of Chemicals and Fertilisers." 

Demands for gralll., fv r 1985-86 in re:Jpect of Millislry of Chemical ... and Fertilisers 

submitted to the vote of th:: HOII,\e 

-------- ----
No. of 
Demand 

Name of Demand 

Ministry of Chemicals and 
Fertilisl'rs 

Amount of Demand for 
Grant on account voted 
by the House on 25th 

Revenue 
Rs. 

March, 1985 

Capital 
Rs. 

---- "----- -... -_ 
Amount of Demand for Grant 
submitted to the vote of the 

House 

ReverlUC 
Rs. 

Capital 
Rs. 

Mini~try of Chemicals 
and Fertilisers 

2,06,31,51,000 27,27,83,000 10,35,04,22,000 2,58,24,17,000 
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SHRl M. RAGHUMA REDDY 
(Nalgonda): Mr. Deputy Speaker, Sir, 
fertlliser~ and chemicals are the key inputs 
for the development of agriculture. 70 per 
cent of population in India depend upon 
agriculture. Therefore, development of 
agriculture is a must. The key inputs should 
be supplied at a chearer rate to the farming 
community but e\ en after 37 years of 
Independence we are not produclIlg enough 
fertilisers and we have not made ourselves 
self-sufficient in this field. 

During 1983-84 about 35.6 lakh tonnes 
of nitrogen and 10.56 lakh tonncs of phos
phate fertilisers have been produced indigen
oUf'ly and 6.56 lakh tonnes of nitrogen 
and 1.3 lakh tonn; .. of phosphate and 5.56 
lakh tonlle~ of pot:.l~h fertilisers have been 
imported which co~t nearly Rs. 365 crores. 
This IS a very unfol tunate thing. We 
have got both tcchnology and raw-material 
but we are not properly lItill~ing them. 
Hence thai e i<i\ unn('ce ... ~ary d. ain on our 
forcign exchange re-,Ollrcl· ... . 

14.25 hours. 

[Slrimati B8~ava Rajrswari ill Ihe CII,rir] 

The e~timated production of nitrogcnou~ 

fcrtili<i\cr is 39 lakh tonncs again~t the 
production capacity of 55.6 1akh tonnes 
and 12.5 lakh tormes of phosphoric ferti
lbcrs as aga ir'st 16.15 lakh tonnes of 
pho~phoric felt J1i,er~ during 1984-85. This 
clearly indicatc~ th~ g3p between production 
and utili iation capacity. I do not know 
how the Minister will ensure the standard 
80 pcr cent of ut:lisation of production 
capacity. We arc very much 1ess compared 
to some other countries in re~pcct of 
utilisation of fertilisers per hectares. The 
Indian farmers are usjng 39.9 k. g. per 
hectare of chemical fertilisers which is 
very much les~ when compared with other 
countric,\. It is J 11,() k.8. per hectare in 
USA; 154.5 k.g. p:!r hectare in China and 
81 k.g. per hectare in USSR. We have got 
nearly 60 million hectares of irrigated area 
available in our country which has the 
potentialities to produce 300 million tonnes 
of foodgrains if proper care is given. But 
at the rate at which we are going. I very 
much doubt whether we may be producing 
tllat much in furure, 

Now, comiDi to fertilisers manufacture, 
nrst, for the manufacture of fertilisers we 
were using naphtha. Now thanks to the 
scientists and technologists we have deve]op
ed the coal based fertilisers industries. Two 
coal based industries have started in India 
at Ramagundam and at Talcher. I 40n't 
know why they have not stalted them 
simultaneously and completed them. If 
they have not got enough fund they should 
have ~tarted one unit fir~t and completed it 
and then only they should have gone for the 
second unit. Due to cost escalation the 
cost of the project is going up 3 or 4 times 
more. This is the case of any project 
anywhere in the coun:ry. ] request the 
Minister at least to take up these two 
projects and complete them and then only 
proceed for the next ones. 

We are fortunate enough to have oil 
and gas in our Bombay offshore and now 
we are switchmg over to gas based fcrti
hser. Two industries have already been 
started. I request the Minister to complete 
these two and then only proceed to other 
unIts wherever they may be necessary. Either 
they may be in clusters or you may resort 
to pumpmg of ga~ to other pial.. es and 
establish factories thCIC, whichever is 
economical. By the end of the 7th Plan our 
fertlli~ers requirement "'QuId be 92.5 lakh 
tonnec; of urea and 2H.9 lakh tonnes of 
phosphoric fertlli'lers. lf thc fertiliser 
industry is not provided more money 
they will not be able to produce 
this much quantity and we will have to go 
in for imports. 

Coming to budget allocations, during 
1985-86, Rs. 1531 crOTes have been provided 
in the said Demrnd as against Rs. 1818 
crores during 1984-85. (Revised r:stimates). 
Under the retention price scheme Rs. 1.200 
crores have been provided. Under various 
subsidies to chcmical pc<;ticitiies. Rs. 105 
crOl:es have been provided. Rs. 153 crores 
have been providcd for on-going schemes. 
If the Minister takes it up seriously we may 
even reduce this Rs. 1200 crores of foreign 
exchange. To a great extent, we may be 
able to develop our own indigcnous ferti
liser units. 

Sir, we have got many sick units in our 
country which have to be nourished and 
strengthened. Fertiliser Corporation of India 
has got 5 major unit~t namely. Sindri 
modernisation, Sindri rationalisation, '. a Il her 
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and Ramagundam with a total instal1a tion 
capacity of 8.0 lakh tonnes of nitrogen, out 
of which the production is only 3.47 lakh 
tonnes. This is equivalent to 43% capacity 
utilisation. Sir, the National Fertilisers 
Limited has four units under its control, 
namely, Nangal, Nanga I Expansion, Bhatinda 
and Panipat with a total installed capacity 
of 7.02 lakh tonnes. The present capacity 
utilisation of these four units works out to 
only 69%. I would request the hon. Minister 
to provide sufficient funds for the on-going 
schemes so that production may increase and 
the units are strengthened. 

Sir, it is commendable that units like 
Rashtriya ChemIcals and Fertili~ers Ltd., 
and Madras Fertilisers are having reasonably 
higher capacity utilisation in some of theIr 
units and they are d0ing well. There is 
no muketing problem for any of the 
fertiliser fa::tories. The D~mlnd for fertiliser 
is so much that we are not abl:! to cope 
with the indigeneous production. Instead of 
importing substantial quantities of fcrtil:sers. 
we should try to i,nprove the capacity 
utilisation of all the existing units in the 
best inter~st of the nltion. 

Sir, we have got many project develop
ment consultancy agents. But we are not 
utilising the indigenou'i technology in the 
production fi"'!lds. For everything W~ are 
depending on foreign countries. Even in the 
case of equipment<; to be: illstalkJ in such 
of these u'1its. 70Yo of thi! (.!quipmcl1t~ are 
available indl~pnou.,ly. ( wouU r~qlle ... t the 
hon. Minister to make sure that the entire 
equipment aVdiLlhle inJlgcnou,ly be 
utilised so that foreign exchange to t ~lat 
cxtent is savl!J. No douht chemical fertili;;ers 
are the key input') for agricultural develop
ment, but witl' the constant application of 
the fertilisers to the soil ye:u after year it 
is likely to deteriorate the soil fertility and 
texture. This wi11 have a h'lrmful eff.:ct on 
crop yields. "After ten or fifteen years, the 
soil is 1ikcly to lo')c fertility. So I wou1d 
request the hon. Minister to go in for more 
use of org:lOic fertili<..ers simultaneous1y by 
indigenous production. We should develop
hio-gas and leguminol1s mkro-bacteria which 
help produce natura1 nitrogen in the soi1. 
The continuous and indiscriminate and 
imbalanced usc of fertilisers in the soil 
would make the soil alkaline or acidic. 

A.n"ther point 1 would like to submit 
is lh~\t the ferti1i~eTs is gencrally packed in 

plastic'Lags whenever we import this item. 
Tt)e indigenous fertili!ers should also ,have 
the same packing system and this would 
avoid wastage as well as contamination. 

Now, coming to the pesticides. Sir, per 
capita consumption of pesticides in our 
country is very low compared to other 
countries like Japan, Europe and the USA. 
r.10re than 50 technical grade pesticides are 
manufactured in lndia. At present, "e are 
importing about 9,000 lonnes of pesticides 
from foreign countries. We are producing 
62,000 tonnes of pesticides indigenously. 
We can meet our shortage of pesticides 
by proper utilisation of full capacity of the 
existing units. The most unfortunate thing 
is that many private companies are manu
facturing spurious pe5lticides and they are 
coming into the markets. These adulterated 
spurious products are even available in my 
dic,trict, Guntur, where many people are 
selling the products with duplicate brand 
nlm~~. The spuriou~ adulterated products 
are cau'iing irreparable Joss to the farming 
community. 

All the pesticides should be brought 
under the Price Control Order. At present, 
som.! pest:cides ar~ not there and different 
cJ:ilpanies are charging dIfferent rales. 
Rate') for the VariOll'i pe~ticides, thclcfore, 
need to be fixed on similar basis. 

Then. certain toxic pe.;;ticides ~rc heing 
manllfacturc.1 anJ u'icd in our country even 
now. Mlny countries have banned toxic 
pesticiJel7i like BBC, DDT and Parathene; 
thc'ie have got rec;idual effect. We arc, 
however, u~ing them and playing with the 
hUiTI'ln life and cattle life. Th'!sc pesticides 
not only kill r>rcdators an I parao;ites but 
they a1~o kill other in~ects which are lI~eful 
to the human being~. I WOUld. therefore, 
request the hon. Minister to see that these 
harmful per;t!cide" are banned immediately. 

The Pesticide Act, of course, does not 
concern this Ministry, but it is not as 
effective as it should be to prosecute the 
offenders. Some more teeth have to be put 
in this Act to prosecute the offenders. The 
banning of toxic pesticides, as I said, is 
very essential, as it is causiug nuisance and 
it is affecting the ecology and environment 
of the area. 

Further, expansion of pesticide industry 
in the rural areas is 0. must. These shou1d 
be away from the cities. The recont 
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Bhopal tragedy is the uppermo:,t 
in our mind. Any pesticide industry 
should be at least 50 km away from a city. 
I hope, the hon. Minister wHl make sure 
and will take suitable action whenever a 
question for given licence to such an 
industry comes up. 

Though many pesticides are there in the 
market, the availability of fungicides and 
selective herbicides must be ensured in the 
rural area in the required quantities. 
I would request the Minister to ensure 
that selective herbicides are suppl:(. d to the 
fam1ers at cheaper rates. 

Now, I come to the chemicals. Chemical 
indust. y is a highly technical oriented 
indul\try. It has got many organic and 
horganic chemicals and we have to develop 
sufficient quantity of caustic soda, soda ash, 
chloride, organic chemicals, phenol, methanol, 
formaldehyde acetone and acetic acid etc. 
All hel p should be given to the small scale 
indu'itries in the rural areac;. Much incen
tives have to be given to prime rural 
development and to help rural people. For 
that, Jjbcralisntlon of licencing policy is 
welcome. That would help the rural masc;;es 
to have more and more induo;;tries in the ruraJ 
areas. 

Then. c;;hortage of alcohol is causing a 
great concern to the public. During the year 
1983-84, a large quantity of sugarcane was 
produced. but due to market difficulties, the 
farmers have not grown sugarcane during 
1984-85. Conr.,equently, we are going to be 
short of alcohol. Our State Government has 
fixed R c;. 220 p«=r tonne as the cane price 
in Andhra Pradesh for giving encourage
ment to the gro\\crs. I think that the same 
system should be followed everywhere all 
over the coun try. 

PJas.tic industries shouJd be encouraged. 
Plastic is now being put to many uses like 
utensils of daily use, toys etc. In fact, 
plastic has replaced iron and steel in many 
areas and it is very cheap and helpfuJ to 
the poor people. Small scale and cottage 
industries in plastic should be spread all 
over the country and more licences should be 
given for this liberally. So also, the dye and 
paint indusllY should be d~veloped in our 
country. Large amounts and more incentives 
st ould be given to the chemi¢al, plastic Ilnd 
all these other industries. 

Now, coming to drugs, drugs are life
saving and es~cntia1. We are not getting sood 
drugs in rural areas. Spurious dnJgs come 
into the open market and people are making 
a racket of it, This Drugs Act is under the 
Minister only and I request that stern action 
should b~ taken aga inst the offenders and 
they should be prosecuted. Many multi
national companies are involved in it. Then, 
the licensing policy should also be liberalised. 
It should be made a small scale industry and 
it should be rural based. 

There are two drug manufacturing 
com flanies. viz. the IDPL and the Hindustan 
Antibiotir; Company. They have not deve .. 
loped any internal resourccs so far. They 
have got all facilities. But due to the lack of 
proper managerial skill~, theo;;e two companies 
have not been getting profit~. J hope the 
hon. Minister will look into the matter and 
sec that th'ie compani~ produce more and 
more useful drugs essential for human life. 

I would also like to mention about the 
Bengal Chemical and Pharmaceuticals. It is 
said on our part that even after providing 
two to three hllndred crores of rupees 
every year, we are not able to pro
duce more drugs as was expected by us. 
Hence I request the Minister that this may 
kindly be looked into. 

Lastly, with regard to fertiJizers, pestici .. 
des and even drugs, quality is a must. We 
should aim at quality, quantity and cheaper 
rates. We should dc\clop indigeneous 
technology using indigenous ski11s. Our motto 
should be rural oriented and rural based and 
the licensing system should also be laberalised. 
These industries should go to the poor and 
economically back'.\ ard people, which would 
help the unemployed and other backward 
classes. Thank you. 

SHRI V. SOBHANADREESWARA 
RAp (Vijftywada) : I beg to move: 

"That the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduec to RE. 1." 

[Failure to improve the working of 
Hindustan Antibiotics' plant at PimprL] 
(2) 

"That the Demand under the Held 
Ministry of Chemicals and Fertilizers be 
reduced to RE. I." 
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[Failure to manufacture more vaccine for 
measles to control widespread transmis
sion of measles.] (3) 

"That the Demand under the Head 
Minist(y of Chemicals and Fertilizers be 
reduced by Rs. 100." 

[Need to expedite action on the proposed 
Nagarjuna fertilis\!f project at kakinada.] 
(4) 

'£That the Demand under the Head 
Ministry of. Chemica1s and Fertilizers be 
reduced by Rs. 100." 

{Need to improve the performance of the 
plant of Fcrtiltzer Corporation of India 
at Ramagundam.] (5) 

·'That the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced by Rs. 100." 

{Need to review functioning of Hindustan 
Insecticides which is engaged in produc
tion of dangerous banned insecticides.](6) 

uThat the Demand under the Head 
Ministry of Chemicals and Fertili7ers be 
reduced by Rs. 100." 

[Need to check malfun:tioning of the 
Units of Indian Drugs and Pharmaceuti
cals and review its monopolistic runc
tioniong.) (7) 

"That the Demand under the Head 
Ministry of Chemical" and Fertilizers be 
reduced by Rs. 100." 

[Need to check malfunctioning of Bengal 
Chemicals and Pharmaceuticals Limited.} 

(8) 

"That the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced by Rs. 100." 

[Need to review the working of Smit h 
Stanistreet Pharmaceuticals Limited.] (9) 

"fhat the Demand under tne Head 
Ministry of Chemicals and Fertilizers by 
reduced by Rs. 100." 

{Need to check malfunctioning of Fertili
zers Corporation of India.] (10) 

~'That the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced by Rs. 100." 

(Need to check malfunctioning of Pyrites, 
Phosphates ~n~ C"epti~Js Limited.) (t l) 

SHRI R. P. DAS (Krishnasar) : 1 beg 
to move: 

"That the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced to Re. 1." 

[Failure to commission the Haldia ferti
lizer unit of the Hindustan Fertilizer 
Corporation Limited.] (17) 

hThat the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced by Rs. 100." 

[Need to improve the performance of the 
Bengal Chemicals and Pharmaceuticals 
Limited.] (18) 

UThat the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced by Rs. 100." 

[Need to step up developmrnt of Bengal 
Immunity Limited with a view to making 
the un it economically and commercially 
viablY.l (19) 

"That the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced by Rs. 100." 

[Need to help Smith Stainstreet Pharrr.a
ccuticals Limited, to achieve Its full 
potential in tl1e manufacture of drug 
formulations.] (20) 

"That the Demand under the Head 
Ministry of Chemicals and Fertilizcrs be 
reduced by Rs. 100." 

[Need to abolish P-.e loan licencc system 
in pharmaceutical industry which ddeats 
the drugs policy of the Government.] (21) 

"That the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced by Rs. 100." 

[Need to construct buildings for head 
office and residential quarters for staff of 
the Pyrites, Phosphates and Chemica1s 
Limited, Dehri-on-Sonet Bihar.] (22) 

"That the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced by Rs. 100." 

[Need to modernise the plant of the 
Fertilizer Corporati(.1O of India Limited at 
OQrakhpur.) (23) 
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"That the Demand under the Head 
Ministry of Chemicals and Fertilizen be 
reduced by Rs. 100. t9 

[Need to take oyer the management of 
Mis. Dey-Sc-Chem. Ltd., Calcutta, which 
stop;>ed manuf.lcturmg life saving bulk 
drug Chloramphemcoal.l (24) 

"That the Demand under the Head 
Mini!)try of Chemicals and Fertilizers be 
reduced by Rs. 100.°' 

[Need to provide a Jeeding role to the 
public sector undertakings of the 
Mjnistry.] (2~) 

"That the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced by Rs. 100." 

[N~ed to ensure quality control of all 
drugs.] (26) 

"That the Demand under the Head 
M:nistry of ChemIcals and Pertilizers be 
reduced by Rs. 100." 

[Need to attain qUIck self-sufficiency In 

the production of dl ugs with a view to 
reducmg the quantum of imports.) (27) 

"That the Demand under the Head 
Mini~try of Chemicals and Fertilizers be 
reduced by R~. 100." 

[Need to abolish ~rand names and intro
duce g!l'l~ric nam'!<; for all drugs with 
assured quality.] (28) 

"Th lt the Demand under the Head 
Ministry of Chemical., and Fertilizers be 
reduced by R<;. 100." 

[Need to establish a national corporation 
for the distribution of drugs.1 (29) 

"That the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced by Rs. 100." 

(Need for comprehensive legislation to 
ban production of hazardous drugs in the 
interest of public health.] (30) 

"That the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced by Rs. 100." 

[N~ed to cn,ure availability of safe, 
essential and quality drugs in consonance 
with the health needs or the people.] (31) 

"That the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced by R.s. 100." 

[Need to eliminate irrational, useless and 
hazardous drugs.] (32) 

"That tbe Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced by Rs. 100," 

[Need to prepare a graded priO! ity list of 
drugs.) (33) 

'~That the Demand under the Head 
Ministry of Chemicals and Fertilizers be 
reduced by Rs. 100." 

[Need to make d.ugs available to the 
public at a Jow price, particularly the 
essential drugs.] (34) 

''That the Demand under the Head 
Ministry of Chemicals aud Fertilizers be 
reduced by Rs. 100." 

[Need to attain self rcliance ill dl ug 
technlllog).J (35) 

"That the DemanJ urdel the Head 
Mll1Istry ot (hemicals and I-lrtihzers be: 
reduced by Rs. 100." 

[Ne~d to foster and encourage the growth 
of the Indian drug Industry] (36) 

[Tram/alJOIl] 

SHRI DALCHANDER JAIN (Oamob) : 
Mr. Chairman, Sir, I support Demand No. Q 

for Rs. 1035 crores OIl Revenue Account and 
Rs. 258 crores on Cap:tal Acccunt whole 
heartedly. At the same time, J also support 
the policy of the Government. 

I want to draw the attention of the House 
to one thing. It is true that the output 
increases with the use of chemIcal fertilizers, 
but the produce loses its original taste whicb 
is there otherwise of chemical fertilizers are 
not used. I would like to draw your attention 
to the fact that the production has certainly 
increased, but research should be conducted 
as to how the original taste of the produce 
could be preserved and nutritional value not 
reduced and information to this effect should 
be given to our farme!s. 

Rock phosphate is available in abundance 
in Sagar district of our Madhya "radesh 
State. A licence was issued there for setting 
up a Super Rock Phosphate Plant, b",t it has 
been cancelled. Another application for 
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licence, it is learnt, is pending and that 
proposal is for the setting up of a plant lin 
tbe joint sector in Madhya Pradesb. If that 
plant is set up there, Sagar district will have 
an industry. Raw material is available there 
in plenty. 

t want to say a few words about my hon. 
colleagues. They criticise the Government 
and give suggestions also. I want to tell 
them that if their criticism is accompanied 
by suggestions as to how improvement could 
be brought about, it will be a good tradition, 
a nice practice. 

Another thing which 1 want to bring to 
your notice is that once a note is put up by 
the Secretariat that this work cannot be done, 
than ultimately, the Minister also has to 
endorse their stand that this work cannot be 
done and if next time another note is put up 
saying that this work can be done, the work 
is done. Such kind of discupancy should 
be done away with. 

SHRI GIRDHARI LAL VY AS : Not 
discupancy, the key is with the officers. 

SHRI DALCHANDER JAIN: What I 
mean to say is that the officer") are also 
citizens of this coun try, they are our brothers. 
They should take interest in the progress, 
development and production of the country, 
but when such things happen anywhere, we 
are pained. This system should be changed. 

There is another point which J want to 
raise. Our hon. Minister had send that the 
officers who did good work would be given 
incentive and those who fared badly would 
be punished. I would like to know whether 
responsibi lity has been fixed or not in respect 
of loss b: ing suffered by one factories or the 
Government undertakings and the action taken, 
if any, in this regard against those found 
guilty should be brought to the notice of the 
House. 

In the end, I only want to submit that a 
S.S.P. factory should be set up a s soon as 
possible either in the Public Sector or in 
the Private Sector or in the Joint Sector in 
our Sagar district where rock phosphate is 
available in abundance. 

SHRI VIDY A CHARAN SHUKLA 
(Mahasllmand) : You belong to district 
Damoh but you are speaking for Sagar 
district. 

SHRI DALCHANDER JAIN : 1 am 
greatful to my respect elder brother Shuklaji 
that he has drawn my attention to it. I was 
going to make a reference in respect of Damoh 
and Panna District. Lime stone is available 
in abundance in dlstrict Damoh and therefore, 
a cement industry should be set up there. 
Similarly, diamond mines in district Panna 
have been closed for some reason. It has been 
said in this House many a time that work is 
undertaken by the Government with the sole 
objective of providing jobs and the profit and 
loss aspect is not kept in view. Therefore. 
I would like to request the Panna mines be 
reopened. Similarly, stone quarries have also 
been closed down for the last few years on the 
ground that they fall within the forest area, 
whereas there is no question of ony forest 
being there. Therefore, these quarries should 
also be reopened soon so that the unemployed 
workers could get work. I thank you for 
giving me an opportunity to speak. 

SHRI BHARAT SINGH (Outer Delhi) : 
Mr. Chairman, Sir~ I thank you for giving 
me an opportunity to speak today in the 
debate on fertilizers. When our counlry 
attained independence, Pandit Jawaharlal 
Nehru was farsighted and set up heavy 
industries. Earlier almost all goods used to 
be imported. Today, Pandlt Nehru's far 
sightednes") it) bearing fruits. Basides, 
Bhakra Dam was built on account of his 
inspiration. It facilitated irrigation of 
more areas leading to increa~e in production. 
There are about 38 big fertilIzer units in 
the country whereas the number of small 
units is about 40. We c.-mnL t meet our 
fertilizer requirements with these factories. 
Wherever irrigation facilities exist, fertilizers 
would be needed. Earlier, foodgrains used 
to be imported as we did not have enough 
irrigation facilities and fertilizer production. 
1 would like to say that with better irrigation 
facilities and availability of quality fertilizers 
the crops have been so good that. We have 
been able to meet the food requirements of 
the entire country because of increased 
production. Now, we arc in a position to 
export foodgrains. The scarcity of fertilizers 
is persisting because the farmers have 
started using more and more fertilizers. 
Fertilizers are being used everywhere at the 
instance of the Government which has resulted 
in increased production' It is a matter of 
regret that the prices of fertilizers are very 
high. Factories are located at distant p1eces. 
The high transportation cost by rail or by 
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trucks further escalates the prices. 1 would 
like these factories to be set up at a distance 
of every five or eight kilometers so that the 
farmers may not have to go to a distant 
place and they may get fertilizers at cheap 
rates. Some hon. Members of Parliament 
have criticitted that Government have allowed 
a very small hike in the price of wheat. We 
want that the prices of fertilizers should be 
brought down. We have been told that 
Government are giving a subsidy of Rs. 
1200 crores. This subsidy is very meagre for 
a country of lndia's size. This should be 
further raised. The in~rease in subsidy 
will lead to increase in production. If you 
set up factories at a distance of every five 
to eightkilometers it will help in providing 
employment it the unemployed under the 
20·point Programme, the fertilizer will 
become cheap and production will also go 
up. 

The wheat crop raised by using comport 
or other manures is more nutritions them 
the wheat raistd by uc;ing ammonium sulphate. 
Our scientists know what is to be mixed in 
it to increase produ~tion. The u')\! of manure 
or IS.}"; manure· raises production ~Ild the 

grain of wheat so r.l ised in also quite solid. 
Delhi Admini~tration have given wide publicity 
in our villages to the salt. That the I'tl oolIg 
crop given there by a fairly good yield. 
MOiJllg, urad and guwar have more nutrition. 
If we do not raise such crops, the prices of 
Ammonium Sulphate will rise further. Today, 
the use of fertilizers has increased as the 
farmers want to get a higher yield. 

I would also like to say that some such 
chemicals should be mixed in the four types 
of fcrtilizer~ like DAP, N I)K, Urea and 
Potash etc. which could enrich wheat and 
other crops with more iitJ.mins and make 
them more solid just ae; coneding manure 
makes wheat more solid. Many experiments 
are being carried out in this direction these 
days. I would like to say that more such 
experiments should be carried out so that 
production could increase as also when t and 
other crops could be more nutritions and 
enriched with vitamins. Such methods should 
be discovered by government and publicised 
amona the farmers living in the villages 
through video and other publicity means. 
If the farmers are apprised of such new 
methods, our produce is bound to 
increase. 

I would also like· to say that the 

Government adopted a lot of measures to 
check crop diseases and pesticide and 
we dicide and other chemicals are sprinkled 
in the fiolds before sowing so that termite. 
other pests and insects or weed could not 
demage the crop in any way. Many such 
chemicals are being supplied by government 
which protect crops from harmful effects. 
There is also a chemical which controls 
'Ratna' in agricultural land. But it has been 
my experience that a lot of med icines are 
available in the market, but these medicines 
are so costly that an ordinary farmer is 
unable to purchase them. I would, therefo~, 
request that fifty per cent subsidy should be 
provided to the farmers on medicines so that 
every farmer c'ould use them in his field and 
the crops could be protected from the menace 
of pests and insects. 

As I have said earlier also, if the ferti
liser factory or shop is situated near the 
field of a farmer, he can bring fertilizers on 
his bullock cart, tractor or even 011 his cycle, 
but if fertiliser has to be brought from 
outside, and a~ you have said it would be 
supplied from Gujarat, it would definitely 
be costly. We want that maximum subsidy 
should be provided to the farmers .on 
fertilisers. 

Eighty per cent of our people Jive in the 
villages and arc engaged in agricuHure or 
other vocations connected with it. If cheap 
fertilisers are made available 10 them, it 
would not only increa'iC agricultural produc
tion, but their standard of living would also 
be raised. I would, therefore, request that 
fertilisers should be made available to them 
at a fair price, whether subsidy be provided 
to then for this purpose or any other arrange
ment be made. You shuuld set up small 
fertiliser factories. This would not only 
provide cheap fertjJisers to the farmers, but 
would provide jobs to the labourers also. 

Similarly, there are many societies or 
Pa.n.:hayats in our villages, which should be 
given licences by the government so that 
factories could be established there at the 
earliest and people could get employment. 
I would not take much of your time. I would 
request the hon. Minister to take 
action on the points which I have mentioned. 
It is essential that farmers are provided with 
cheap fertilizers so that agricultural pro
duction could increase. Government should 
take steps in this dire~tion. Effects should be 
made to ensure that the crops are nutritions, 
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enriched with vitamins and free of any itt 
effects. E.tperim~nts should be carried out in 
this direction and new chemicaJs shouJd b~ 

discovered. With their use agricultural pro
duction would increase and the produce 
would be nutrition and enriched with vitamins. 
A good crop is obtained by using Ammonium 
Sulphate and Phosphate in the fields. More 
such chcmic:lls should be invented. 

At prelent a subsiLly of Rli. 12 crores 
is given on fertilisers. If the amount of this 
subsidy is increased to Rs. 24 crores, the 
farmers would be able to get che~lper ferti
lisers and would use them in their fields. 

I would also like to mention that Banks 
were nationalised by our late Prime Mini~ter. 
Smt. Indira Gandhi, and farmers in5taUed 
tube-w~lls after taking loans fro~n the Banks. 
Previo:lsly, they were not able to get loans 
from the Banks. Afler nationalis:1tion of 
Bank'i, agricultural production incfl!ased 
im;n~JLltely. The Govcrnm~nt should en~urc 
that n~ricultur~l proju .tion is incr~~\"ed and 
nutritions yield is obtained. New chemicals 
should be invented for this purpo\e. Tne 
re·;ult of these efforts would be that we will 
be h'llthy and str0ng. The fertilis'!f'i cO'.Ild 
be aV.lilable at ch~ap'.!r its on'; when th:y 
are projuc~d inuigenously. In this way we 
have been able to increase the production of 
wheat. People would not get employment 
in big factories, but small factories would 

genera!s the employment potential and cheap 
fertilisers would also be available. I am very 
thankful to you for giving me an opportunity 
to express my views. 

SHRI MANOl PANDEY (Bettiah): 
Mr. Chlirman, Sir, I J i'ic to support Demands 
for Grants of the Ministry of Chemicals and 
Fertilisers. 

Modern age. as a matter of fact, is an 
age of fertil bers. By using fertilisers, our 
productivity has increased nearly by two and 
a half times during the last one decade and 
on account of that we have become self
sufficient in the production of foodgrains. 

At present, there arc nearly 38 fertiliser 
Units and 40 small units which supply fertili
sers to the farmers. The dic;tribution sy§tem of 
fertilisers functions at the hlock level from 
where fertilisers are supplied to the farmers 
from time to time. There are no two 
opinions about it that our production of 
fertilisers has jncreased to a considerable 
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extent. But the report which has beel1 
supplied to us says that at the end of this 
Five Year Plan, OUf production would fall 
short of our requirements of fertilisers. We 
would have to see to it that our fertiliser 
production is able to meet the requirements 
of the farmers. 

The foremost-requirements of the farmer 
is that of nitrogen phosphate and this is 
the fertiliser whose production has been the 
maximum. The production of phosphate has 
in.;re3sed, but it should be increased further. 
The phJsphatic f~rlilizer is either sprinkled or 
mixed in the soil. This fertiliser is used in the 
organi; form and the production of organic 
phosphate is short of our requirements. 
Fertiltsers are produccLi by us as single Super 
or Triple Super varieties, but mostly there is a 
shortage of organic phosphates. 

Inorganic Phosphorus and Phosphate 
are fOLina in the soil itself. IL is in blac}c 
form which b called black phu')phate. This 
black phosphak when mixed with OIgauie 
phosph.lte is rclcasl.'u in the inorganic fOlIll 

and prlw:des nutrition to the plants. Thus the 
ne.!d f,,)[ organi\.: ph.)sphate IS th~ greatest 
today and g.;ncrally we mix fertilisers in the 
soil in the organic form. In d\)es not benefit 
us, because phosphate in the Inorganic form 
is alre.ldy there in the soil and it is useful to 
plants only when it is released in organic 
form. It is a technical subject. The pro
duction of organic phosphate is necessary so 
that in orgln'c phosphate could be released. 
Thl: product1on of organic phosphat·~ should, 
therefore, be given greater attention. 

Sl!condly, most of our fertiliser plants are 
outdated. As an illustratlC.m, I would like 
to draw your attention towards Sindri Plant. 
I came flO n Bihar where the Sindri Ferti
liser Plant is situated. In this plant. fertilisers 
are produced with the old process. At present 
the work in progress there to produce Single 
Super Phosph:lte. This factory is already 
producing hydrochloric ac:d and H2S0, which 
is called sulphuric acid. Sulphuric acid is 
produced with the help of Pyrites and there 
are a numb~r of pyrite mines in the districts 
of Cbhota Nas;pur and I'alarnau. With the 
help of pyrites, sulphuric acid is produced. 
This acid is used in the proJuction of ferti
lisers also. Sulpuric acid is also required 
in Steel Plants and other industries. This is 
the minimum requirement towards which 
I want to draw your attention. 
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Then, there is the Barauni Fertilizer Plant 
in Bihar which is not produciol as per its 
capacity, as has been mentioned in the Report. 
Reasons for less production have also been 
given in the Report the first reason its he 
po\\er shortage and the ott er is the shortage 
of alcohol. The production has been less 
mainly due to power shortage. 

It is correct that there has been power 
shortage since 1977 tm today. Powor 
shortage might end by the end of this year. 
A thermal power plant has been installed, 
which would supply power, but the power 
shortage in Barauni, which has been the 
cause of less production. is to the remedied. 
For this purpose, a captive power plant 
should be inl.itaJlcd in Barauni and work on 
the captive power plant shollld be started 
and complt!tcd at the earlie;;t, because the 
lo~" of production cannot be tolerated for 
long. 

Sir, we always lalk about fertilisers, but 
in addition to fertilisers, there arc certain 
other factors which contribute to\\ard the 
growth of plant,. The greatest need is to 
strengthen the plant so that fruit could also 
be nutritions. 

We have not been able to increase 
sufllciently the production of plant hormones. 
We arc !<Itili at an experimented ~tage. We 
started with the application of hormones in 
the soil, which has proved useful. It should 
not be restricted to experimental ~tage only. 
and hcrmones should be utilIsed by the 
farlners to maximum extent so that other 
farmers could also be benefited. The pro
duction of hormone~ should be increased to 
the maximum possible extent so that we 
coutd ex.;hange it them with the farmers 
living in foreign countries, who are far ahead 
of us in the matter of production. I f other 
such hormones are invented and are rvade 
available to the farmers at subsidised rates, 
it would be beneficiat to them. 

As the member who spoke before me 
said, despite a subsidy of Rs. 1200 erores, 
the prices of urea, ammonium sulphate or 
phosphate are higher. A bal of urea is 
f:,eirg sold for R~. 114 to RI. 120 in the 
market. 

15.00 hrl. 
There is a nother thing which·1 want to 

poiPt out, Duirns the It st elections, tbe 

price of a bag of urea in our area wsa about 
Rs. 200. The farmers could not get urea foJ' 
u~e in spite of the fact that it was available 
there. ( agree that distribution is the concern 
of lhe State Governments. There are agencies 
of the State Governments engaged in their 
distribution. But the Central Governm<nt 
bbould have an agency of their own which 
could ensure timely supply of urea is the 
farmers at a reasonable price. We have done 
so much publicity for chemical fertilizers. 
but if they are not available in time, our 
publicity would be of no use. 

Moreover, we should pay attention to 
the fertilizer plants in the private ~cctor and 
the ~ervjces of the private sector can be 
utilised to bndge the gap between the 
production and the requirement by the end 
of the Seventh Five Year Plan. This gap can 
be br;dged by using the improved technology 
in the private sector. 

Now, I would like to pay a few words 
about I. D. P. L. We have an J. D. P. L. 
factory at Muzaffarpur in Bihar. The 
production of medicines in the Muzaffarpur 
factory is also below its capacity. The reason 
given for this in this Report is the shortage 
of alcohol and power. I have a suggestion 
with regard to the shortage of alcohol. There 
arc a number of sugar mills at and to the 
north cf Muzaffarpur. The sligar mills are 
there at Bettiah also to which I belong, and 
in the area of Champaran which had been 
the centre of activities of Mah~tma Gandhi. 
There are nine suger mit1s in this area 
including Samastipur. Muzaffal pur, Vaishali 
and Sitamarhi. In spite of all these sugar 
mills, you say that there is short are of 
alcohol. My suggestion is that in consul
tation with the State Government, we should 
convert the molasses, which is a residue in 
the process of the production of suger in 
these mills. into alcohol and supply it to 
I. D. P. L. factory. This is not a big thing. 
But, initiative in this regard should come 
from the Government of India so that tbe 
production in I. D. P. L. factory at 
Muzaffarpur does~ not suffer. This factory 
should produce to its full capacity and \\ hen 
production will be more, our brothers \\ iIt , 
in fact, be able to get medicines at cheap 
rates. 

Another thing I would like to say is 
about starch, _,lucose and dextrose solution 
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which ore used in treatment of cases of 
diarrhoea, vomiting and dehydration. These 
medicines are used in the treatment of a 
v*tiety of kidney problems. If Government 
sell tbese medicines after subsid sing their 
prices, it can benefit the people to a great 
extent. You come across many types of 
patients in the hospitals and many of then do 
not have money to buy medicines. Therefore, 
it is necessary to raise the production of 
items such as gluco~e and dextrose 
and to make them available to the patients 
at soJisidised rates. These arc very much 
needed fOJ" ailments like dehydrartion. loday 
one set cotsof medicines R.,. ) 2 to 13, which 
no poor man can afford. 7hercfore. there is 
dire need raise its production and reduce its 
price. Punjab Maize Products LImited has 
started this work and a small unit also e:\ists 
in Patna Medical College Hospital in Bihar, 
but these are not being produced there on a 
large scale. What I mean to say is that if 
arrangements could be made In the ho~pita\s 
and normal saline, gluco,e and dextro~e etc. 
I produced there, it will have very good 

results. 

Besides, as you kno\\, lhlCC diseascs
tuberculosis, leprosy and filaria have a high 
rate of prevalence in lndia. You also spend 
a lot of money on the treato'cnt of these 
diseases. The incidence of tuberculosis and 
leprosy is very high in Eastern and Western 
U.P. and the prices of the medicines heing 
used for their treatment arc also very high. 
Three medicines are lIsed in the first of 
defence against tuberculosis - the first is 
I.N.H., the second is PAS (Para amino
Salicyclic acid) and the third i::, 5!tr~ ptomycin. 
These are the basic drugs which an! given to 
a patient of tub.::rculoo;;is at the ir,itia\ stage. 
Of these, streptomycin is given for the first 
three montho;; and the other two are given 
continously for 18 monthl\. If the cost of 
these medicines, which are suppoo;;ed to be 
taken for) 8 months, is worked out at current 
prices, it will come to Rs. 1200 per patient, 
whereas these are only ras!c drugs. Apart 
from these, some new drugs have also come, 
such as rifampicin, thyceta70ne and etham· 
butol, etc. Not all patients of tuberculosis 
use rifampicin, because one capsule of it 
costs Rs. 3.50 and it has to be taken 
regularly for 18 months. Therefore, the 
prices of these drugs need to be drastically 
red }ccd. A small reduction ~ ill not make 
muc'\ d.ff.:rence, because these med" nes I ave 
to be taken for a Ions time. Therefore, 

J request that the prices of the medicines 
used in anti-tuberculosis treatment, which 
are being produced in the country and are 
not being imported, should be substantially 
reduced. These diseases are carried mostly 
by the poor whose social status is low. 
These diseases mostly affeet those whose 
purchasing capacity is low, They cannot 
even take the medicine for 18 months. That 
is why I am making this submission to the 
hon. Minister. 

The second submission I want to make 
is about leprosy. The price of the medicine 
called D.D.S. which is used for the treatment 
of leprosy b very high and it also neells to 
be reduced. I also want to s~y somthing 
about l)crum Rnd vaccine. I agree that their 
production has increased, but no vaccine or 
SCI urn has been developed for common 
di~eascs. Vaccinc~ for diphtheria, pertus~is 

and tetanus have been in u~e for long, but 
no anti-viral vaccine has yet been developed. 
Their production has not increa'\cd that 
much. Therefore, I want to say that 
attention ~hou'd be paid to the development 
of vaccine and serum. 

In the end, I want to say that today 
the chemica I industry has progressed well as 
compared to the pa~t and it has played a 
vital role in our national life. With these 
words, I support the Demands for Grants 
of this Ministry. 

[English] 

SHRI R. P. DAS (Krishnagar) : Madam 
Chairman. it has already heen said that our 
pe,· capita fertili~er consumption is far less 
than that in the developed countries. F\'cn it 
is Jess than what China consumeCi. This 
shows the dismal situation in regard to 
fertiJi~er production in this country. 

Madam, thi4i Ministry of Chemicals and 
Fertilizer claims in its annual report for 
1984-85 that it has been abJe to maintain 
good progress in respect of fertiliser 
production and chemical production. To 
envisage this position, the report says that in 
the case of nitrogenous fertiliser production, 
they have surpassed the target in that· 
year. )t was able to produce to the tune 
of 3.7 million tonnes of nitrogenous fertiliser. 
Madam, the production of fertilistr or 
nitrogeneo\.ls fertiliser for this year is to be 
seen in the light of total production of 
fertiliser for the year 1983 .. 84 and 1984·8S. 
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In' 1983 .. 84, the total domestic production 
was 4.53 million tonn~. The production for 
1984-8~ is near about 5.88 million tonnes. 
But in that year tbe total off-take was to 
tbe tune of 1.72 million tonnes and the 
taraet fixed for the year was 8.4 million 
tannes. If we compare it with the 
bftrO&eftouS fertiliser production which 
actually was to the tune of 3.7 million tonnes, 
I should say that the target set was very low. 
I do not know why the nitrogenous fertiliser 
production target was fixed so Jow. No 
doubt, that low target was achieved; there 
was a surplus also and tbis year it may cross 
even 4 million tonnes. But if we jL.l'ge the 
entire matter in the light of tot al requirement 
of fertiliser in the country, then we will find 
that a very low target was set and it was 
only to make the people beheve that this 
Ministry ha~ been working in a good manner 
and that it has done a good job. 

I should say that this ministry in regard 
to tbe production of fertiliser has not been 
able to register any bright performance. We 
have been told that this year the Ministry 
had to import a larger quantity of fertiliser 
to meet the demand in the country. If 
this be the position in regard to the 
production of fertiliser, there is very little 
chance that this Mmistry will be ab Ie 
to cope up with the demand of fertiliser in 
the country. The supply is always less than 
the demand. Therefore, this Ministry has 
to import fertiliser in a large quantity every 
year. This year, it proposes to import a 
larger quantity to meet the demand of 
fertiliser in the country. It has to import 
a very large quantity of fertiliser from other 
countries. 

Now, jf this is seen from a different 
angle, we will find that the Ministry of 
Chemicals and Fertilisers is not in a position 
to meet the demand of fertilisers in the near 
future. The hone Minister may say that six 
plants are under constructi<?_n and that these 
81x plants may be commissioned in a short 
time. But no time .. frame has been mentioned 
In the Annual Report of the Minist~y. There
tore, nobody knows when these six plants 
wm be commissioned. When these six 1'lant5 
arc commissioned, these wfll produce another 
2 million tonnes of fertiliser. If one adds 
2 million tonnes to S million tonnes that tbe 
country bas been producing now, it will 
come to about 7 million tonnes of fertiliser 
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in the near or distant future. This sboWi 
tbe real position of the Ministry in resard to 
the production of fertiliser. 

In this connection, I would like to point 
out how the managements of certain ferti
liser plants under construction are work in. 
in the last few years. If you take the case 
of Haldia Fertilisers, you will find that this 
Haldia Fertilisers, was mechanically comple
ted as far back as 1919 but it could not 10 
into commercial production as yet. It is 
due to the inabiJity of the management of the 
Haldia Fertiliser. They shifted their 
responsibility by saying tbat West Bengal 
Government were not able to supply 
power to them and that is why they 
were not able to commission the plant. But 
Government of India approved the las 
turbine in December, 1"981 of 20 MW and 
this gas turbine was iusta lied in 1981 and it 
started giving power to the plant from April. 
1982. Afterwards, Haldia Fertiliser was 
commissioned and with the commissioned of 
the plant, some defects were noticed in 
oxygen and nitrogen compressors. These 
defects coupled with some other problems 
in control valve and synthesis gas compressor 
which actually put this Haldia fertiliser in a 
tight position and it postponed its commis .. 
sioning till May, 1983. After rectification 
of some of the defects and repair of the 
equipments, the plant started its production 
in may, 1983. But the pJa11t could not 
stabilise because of the defects of some 
equipments and it was found that there was 
a major break down in the oxygen gas 
holder. Actually it blasted at that time and 
oxygen compressors were not working 
properly. It happened In September, 1983. 
That is why the entire commissioning was 
postponed to a later date. Nobody knows 
when it will be commissioned. The 
management says that it will be commissioned 
in the September or October, 1985. Actually, 
the entire matter of HaJdia Fertilisers rates 
on 'the management of Haldia. This manage
ment was working in such a manner that it 
oould not commission the plant on time. 
Therefore, I would like to point out to the 
hone Minister as to how the managements in 
different public sector undertakings are 
responsible formal-functionins of the projects. 
This further causes escalation of cost of the 
plants. 

In regard to chemical industry also, the 
annual report says that it has been able to 
rceiator Iood Pl'OIre&8 in the fear procedina. 
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But the prOll'CSS was not up to tbe mark. 
Actually, the Annual report of the Ministry 
claim.s progress in different fields of chemical 
i:ndustry as if it was attaining the much
professed self-sufficiency of the Government 
of India. But it could not in fact reach 
anywhere near self-sufficiency. Therefore, 
there is no room for self-complacency. But 
if one goes through tbe annual report of the 
Ministry, one's impression will be tbat the 
Ministry is more or less self-complacent 
about thei r progress in different fields. 

In the chemical industry we find that 
pbenol, industrial akohol and soda ash are 
always in short supply. Sometimes the 
position becomes so actue that soda ash 
sells at a very high price in the market. 
short supply in respect of some of these 
chemicals can be seen almost all .the time 
during the year. 

I will point out another item, namely, 
industrial alchol, which is a scarce commodity 
in West Bengal. Industrial alcohol in an 
important item for chemical and other small 
scale industries. It is not produced in West 
Bengal in good quantities. It is produced in 
other States like Bihar, U.P. and 
Maharashtra. West Bengal has to get it 
from them. But it is not easy for West 
Benpl to procure this industrial 
alcohol as much as it required. The All 
India Molasses Board controls the distri
bution of industrial alcohol to the States. 
But West Bengal is suffering acutely for want 
of industrial alcohol. The hon. Minister must 
look into the matter and see that industrial 
alcohol is made available to West Bengal. 

I would like to raise another matter, and 
that is about Haldia Petro-Chemical 
Complex. The Minister knows very well 
tbat the West Bengal Government had a 
proposal under which the Government of 
'India could participate directly in imple
menting the project. The proposal said that 
..the Government of India's share in equity 
participation should be 40 per cent as against 
the State's share of 40 per cent and the 
financial iastitutions' share of 20 per cent. 
That was to be a joint venture. But all of u. know that this proposal of the West 
Bengal Government has been dropped by the 
Central Government on the srouno that no 

funds have been alJc('a1ed for HaJdia Pe.ro .. 
Chemical Complex in tbe Sixth Five Year' 
Plan. On the otter J-ard, a petro~chcmic.1 
con1p)ex costing Rs. l~CO crores is being ~ 
up in Maharashtra. We ha"e no objectioJl 
to that. We only want to emphasize tho 
point that, acccrding 10 the OQvernment of 
India themselves, Haldia Petro-Chemical 
Complex is a worth-pursuing project. There
fore, I would again make out a case be foro 
this House that a petro-chemical should be 
given to West Bengal and it should be in
c1uded in the Seventh Five Year Plan. The 
Government of India can bear the entire 
cost if they do not want to have it as a 
joint venture. In any case, it should be in
cluded in the Seventh Five Year Plan. 

15.29 hra. 

[Mr. Deputy Speaker in the Chair) 

The setting up of Haldia Petro-Chemical 
Complex would rejuvenate the existing 
sagging chemical industries of West Benga1. 
including the nationalised ones and it will 
also open up opportunities for creation of a 
large number of chemical industries-large, 
medium and small. As a matter of fact, the 
basic petro-chemicals will lead to a chain of 
conversion industries thereby ensuring all
round economic development of the State ... 

MR. DEPUTY SPEAKER : The hon. 
Member will continue on the next occasion. 
We have to take up the Private Members' 
business. 

We wilJ now take up private Members' 
business. Now, Bills for introduction. 

Shri B. V. Desai 

15.30 hrl. 

BAN ON RELIGIOUS CONVERSIONS 
BILL· 

[English] 

SHRI B. V. DESAI (Raichur): I be& to 
move for leave to introduce a Bill to bID 
religious conversions in India. 

SHRI A. CHARLES (Trivandrum) : On 
a point of order, Sir. I feel that tbe Bm 
now before the House is violative of Art 25 
of the Constitution which givC!'s tbe ~jti_ 
the ri&ht freely to profess prf,lctise and 

-------'---------------__,...-----------_ .. _..,.._....,_ 
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propasate te1ision. I am of the view that 
Ceven the very discussion of the Bill will 
;ettate iJlwill and batred among the ditTerent 
''teetions of the people. At a time when 
unity of the nation is what is wanted, 
J feel this Bill may not be allowed to be 
discussed in the House. I plead that this 

I May not be allowed to be introduced at all 
"because it is violative of tbe Constitution of 
India and it violates the fundamental rights 
guaranteed by the Constitution. 

MR. DEPUTY SPEAKER: When the 
discussion comes, it is left to the House to 

, take the decision. 

SHill G. M. BANATWALLA (ponnani): 
He bas a right to take objection to even the 
introduction of tbe Bill. Let the mover 
reply. 

MR. DBPUTY SPEAKER : First of aU, 
wbon the agenda is circulated, you should 
have given the notice if you want to oppose 
it. Slmply now you are raising this when 
be is moving. 

SHRI G. M. BANATWALLA : His 
merely standing up is notlce to you. 

SHR! A. CHARLES: In fact I gave a 
note this morning to the Speaker in his 
Cbamber. 

MR. DEPUTY SPEAKER : We have 
not received. 

THE MINISTER OF LAW AND 
JUSTICE (SHRI A.K. SEN) : Constitutional 
objections have always been taken at the 
tjme of considerations-they are never taken 
at the time of introduction. 

SHRt G. M. BANATWALLA: Why 
should the Minister intervene now? It is 
for the mover to reply. This is not the 
practice. 

SHRI A. K. SEN: Further the objection 
~t it is unconstitutional does not seem to 
be right because nobody's right to be con
verted is taken away. All tbat the Bill 
seeks to achieve is that there should be no 
forcible or induced convenioD. There 
~tiou1d be no object jon to that. 

SHlU G. M. BANATWALLA: Are we 
to understand that the Government is in 
favour of such a Bill now because of his 
intervention '1 

MR. DEPUTY SPEAKER! Only the 
legal point he wanted to clarify. He is on', 
helping the members. 

SHRI G. M. BANTWALLA: We must 
p~otest against this-without the Bill being 
discussed the Minister has come forward to 
open and place before the House the mind 
of the Government. I am sure this is a 
wrong practice .... 

MR. DEPUTY SPEAKER: Not the 
mind. Only the constitutional point be bas 
clarified. 

saRlO. M. BANATWALLA: This i, 
quite objectionable. To-day we have been 
taken for a ride in this particular manner •.. 01 

MR. DEPUTY SPEAKER : Only he 
has helped the members. That is all. 

SHRI G. M. BANATWALLA : I do not 
deny the right of the hone Minister. He has 
a nght, but such a practice has never been 
there-for the: Mmister to intervene at this 
juncture. It is for the Member to oppose 
and for the mover of the Bill to say some .. 
shm& in favour of this BIll .••• 

MR. DEPUTY SPEAKER: The Member 
is going to repJy. 

SHRI G. M. BANATWALLA: If you 
want to open a full-fledged dIScussion, we 
are prepared for it. 

MR. DEPUTY SPEAKER: I request 
aU the Members to please sit down. 

SHRI G. M. BANATWALLA : Only 
one member is allowed to oppose and the 
mover of the Bill is allowed to reply. 

MR. DEPUTY SPEAKER : The 
Member is on his legs. All of you please 
sit down. 

SHRI SOMNATH RATH (Asb): Has 
the Minister no rilbt to speak about the 
procedure? He has only clarified the proce
dure-be has not said anytwna about the 
mind of the Government. 

MR. DEPUTY SP.EAKER : He baa 
only helped us. 

SHRI O. M. BANATWALLA: This is 
hone Minister intervenina. You allowed tho 
Member who wanted to oppose and he 
spoke. Now it is for the mover of tho Bill 
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to defend his Bill and it rests there at this 
J)afticular juncture .• .. (Interruptions) 

MR. DEPUTY SPEAKER: Order, 
please. The Member is on his legs. He 
just wanted to help us. That is all. 

SHRI G. M. BANATWALLA : It is 
biSbly inappropriate. I must protest against 
that. 

SHRI A. K. SEN : On a point of order 
touching on a constitutional point-l have 
been a little longer in the House than the 
bon. Member-as a Law Minister, in the 
olden days I have always been called upon 
by the Speaker to enlighten the House 
whether there is prima facie any constitutio
nal objection ..... 

SHRI O. M. BANATWALLA: A very 
unfortunate procedure. 

SHRI. A. K. SEN : The han. Member 
seems to think that he knows the procedure 
inside out which I do not think I can see. 

SHRI G. M. BANATWALLA: I don't 
deny your right but it is very unfortunate. 

SHRI B. V. DESAI : Mr. Deputy 
Speaker, Sir, instead of a routine introduction 
of the Bill 1 am sorry this Bill has attracted 
so much attention of the hon. Members. 
Now, having heard so much I would like to 
say a few words. There is nothing in the 
Bill which I have brought which injures the 
feelings of either my ffiend at the back or 
bon. Member Shri Banatwalla. The Law 
Minister has replied. It is not that 1 could 
not reply tbe same thing but because he is a 
senior member and ho has also sot a right 
to direct the proceedings in this regard. I 
would like to request the hone Member to 
read the Bill. What does it say? There is 
no infringement on the Constitution and no 
ban on the religious conversions. So, I may 
be allowed to introduce the Bill. 

MR. DEPUTY SPEAKER: The question 
is : 

"That leave be granted to introduce 
a~Bil1 to ban religious conversions in 
India." . 

The motion wal adopted. 

SHRI B, V. DESAI : Sir, I introduce the 
Bill. 

/JIlt, Introduced j6f) 

is.37 hrl. 

REGULATION OF ADMISSION TO 
MEDICAL AND ENGINEERING 
COLLEGES AND OPENING OF NEW 

INSTlTUTIONS BILL 

[English] 

SHRI EDUARDO FA~ 
(Mormugao) : I beg to move for leave to 
intr~d~ce a Bill to provide for resulatiDl 
admISSion to medical and engineerioa 
colleges and for matters connected there
with. 

. MR. DEPUTY SPEARER : The question 
IS : 

"That leave be granted to introduce 
a Bill to provide for regulating admis. 
sion to medical and engineering coJIeaes 
and for matters connected therewith." 

The motion was adopted. 
SHRI EDUARDO FALEIRO Sit. I 

introduce the Bill. 

COMPULSORY VOCATIONAL EDUCA
TION BILL. 

[English) 

SURI EDUARDO FALEIRO (Mormu. 
~o) : Sir, I beg to move for leave to 
mtro~uce a Bill to provide for compulsory 
vocational education in educational insti
tutions. 

. MR. DEPUTY SPEAKER: The question 
IS : 

"That leave be granted to intro
duce ~ Bill to provide for compulsory 
vocatIOnal educational in educational 
insti tutions." 

The motion was adopted. 

SHRI EDUARDO FALEIRO· Sir. 1 
introduce the Bill. • 

15.38 hrs. 

CONSTITUTION (AMENDMENT) BILL. 

(AmendmeDt of artJcle 316. etc.) 

[English] 

SHRI K. RAMAMURTHY (Kirshnaairi): 
Sirt I beg to move for leave to introduce 
a Bill further to an1Cnd the Constitution or 
India . 
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MR. DEPUTY SPEAKER: The MIl. DBPUTY SPEAKER: The 
luestioD it : question is : 

"That leave be granted to intro
duce a Bill further to amend the 
Constitution of India." 

The motion was adopted. 

SHaI K. RAMAMURTHY: Sir, I 
introduce the Bill. 

CONSTITUTION (AMENDMENT) BILL* 

(AmeodmeDt of article 74, etc.) 

(English) 
SHRI K. RAMAMURTHY: Sir, I beg 

to move for leave to introduce a Bill further 
to amend the Constitution of India. 

is: 
MR. DEPUTY SPEAKER: The question 

"That leave be granted to introduce 
a BiU further to amend the Constitution 
of India." 

The motion waS adopted. 

SHR} K. RAMAMURTHY: Sir, I 
introduce the Bill. 

15.39 brs. 
CONSTITUENT ASSEMBLY BILL* 

[English} 
SHRI K. RAMAMURTHY: Sir, I beg 

to move for leave to introduce a BIll to 
provide for convening of a Constituent 
Assembly of India. 

MR. DEPUTY SPEAKER : The 
question IS : 

"That leave be granted to intro
duce a Bill to provide for convening of 
a Constituent Assembly of India." 

The motion was adopted. 

SHRI K. RAMAMURTHY: SIf, I 
introduce the Bill. 

IMPORT AND EXPORT TRADE BILL. 

lEna/ish) 

SHlU K. RAMAMuttTHY: (Krishna
girl) : Sir. I beg to move for leave to 
introduce a Bill to provido for the takina 
over of the import and export trade by the 
Central Government or an agency set up for 
that purpose. 

-- ----- - ----

"That leave be granted to intro
duce a Bill to provide for taking over 
of the import and export trade by the 
Central Government an agency set up 
for that purpose. tt 

The motion was adopted. 

SHRI K. RAMAMURTHY: Sir, I 
introduce the Bill. 

15.40 hrl. 

CEILING ON MARRIAGE EXPENSES 
BILL· 

[English] 

SHRI MOOL CHAND DAGA (Pali): 
I beg to move for leave to introduce a Bill 
to provide for ceiling on marriage 
expenses. 

MR. DEPUTY SPEAKER: The question 
is : 

"That leave be granted to intro
duce a BIll to provide for ceiling on 
marrIage expenses." 

Tbe motion was adopted. 

SHRI MOOL CHAND DAGA: I 
introduce the Bill. 

IS.41 hrs. 

SALARIES AND ALLOWANCES OF 
MINISTERS (AMENDMENT) BILL 

(Substitution of Section 3) 
[English] 

SHRI MOOL CHAND DAGA (Pali): 
1 beg to move for leave to introduce a Bill 
further to amend the Salanes and Allowances 
of Mimsters Act, 1952. 

MR. DEPUTY SPEAKER The 
question is: 

"That leave be granted to intro
duce a Bill further to amend tbe 
Salaries and Allowances of Ministers 
Act, 19S2." 

The motion was adopted. 

SHRI MOOL CHAND DAOA 
introduce the Bill. 

• Published in Gazette of India Extraordinary Part II, Section 2, dated 12-4-1985. 
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15.42 hrl. 

PR.EVENTION OF SOCIAL DISABILITIES 
BILL· 

[English] 

SaRI MOOL CHAND DAGA (Pali): 
I beg to move for leave to introJuce a Bill 
to prevent the imposition of social disabilities 
by a member of a community on a member 
or members of his or their own community; 
to provide for penalties for such au act or 
acts and for matters connected the ewith. 

MR. DEPUTY SPEAKER The 
question is : 

"That leave be granted to intro
du(,c a Bill to prevent the imposition of 
social disabilities by a member or 
members of a community on a member 
or members of his or their own commu
nity; to provide for penalties for such 
an act or acts and for matters connected 
therewith. " 

The motion was adopted. 

SHRI MOOL CHAND DAGA I 
introduce the Bill. 

15.43 hrs. 

INDIAN PENAL CODE (AMENDMENT) 
BILL· 

(Omission of section 309, etc.) 

[English] 

SHRI MOOL CHAND DAGA (Pali) 
I beg to move for leave to introduce a Bill 
further to amend the Indian Penal Coder 
1860. 

MR. DEPUTY SPEAKER: The 
question is : 

"That leave be granted to intro
duce a Bill further to amend the Indian 
Penal Code, 1860:' 

The motion was adopted. 

SHRI MOOL CHAND DAGA: I 
introduce the Bill. 

15.44 brs. 
CONSTITUTION (AMENDMENT) BILL 

(Omission of article 44)-Contd. 
[English1 

MR. DEPUTY SPEAKER: The House 
will now resume further consideration of his 
following motion moved by Shri G. M .. 
Banatwalla on 29th March, 1985, namely :-

·'That the Bill further to amead the 
Constitution of India, be taken jato 
consideration." 

Shrimati Mamta Banerjee was 011 her 
legs and she has to continue ber speech. 
But I find that she is not present in the 
House. 

So, I shall now call the nex.t speake to 
speak. Shri Girdhari Lal Vyas. 

Only 40 minutes we are having for tbis 
Bill. -

SHRI GIRDHARI LAL VYAS 
(Bhilwara): How many D;linutes for me ? 

MR. DEPUTY SPEAKER: 5 minutes 
for you. I hope you will take S minutes 
only. 

1 Translation] 

SHRI GIRDHARI LAL VYAS 
(Bhilwara) : Mr. Deputy Speaker, Sir, I 
oppose the Constitution Amendment BdJ, 1985 
moved by Shri Banatwalla. In his Bill, he 
wants Article 44 to be deleted. Article 44 
'Says : 

[Eng/joSh] 

"The State shall endeavour to secure 
for the citizens a umform civil. code 
throughout the territory of India." 

ITranslation] 

This is not a law which can be forced on 
anybody. It says that the State shaU 
ancleavour to secure a uniform civil. code 
throughout the territory of India. 

Now, many things have been included in 
this BIll on the plea that it wdJ interfere in 
their personal law, and apprehensions of this 
kind have been expressed. 

Whale refferring to the Muslim Personal 
Law Shri BanatwaIJa said that tbe Muslim 
Personal Law was a part of tho SAarlat and 
based on the injunctions of (Juran and 10 it 
-could not be changed. My submission is that 
there is no need for makina a proviaioa· for 
its amendment. If the members of a particular 
-community do not want any chanae in their 
personal law, there is no need to eft'ect sucb 
a change. 

But in order to have a uniform Itw 
relating to marriage, divorce, etc., 10 that tho 
whole system functions well, a provisiOD has 
been made here. There is no provision for 
.any interference of aQY kiD.d in that also. 

*Published in Gazette of India Extraordinary, p~,rt II, Section 2, dated 12-4-1985. 
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37 years hav~ pa~5ed since the country 
attained independence. The hone Member's 
aasertion that they do Dot want any inter
'eren~c in their personal law need not be 
stress~d because no such change has since 
been made therein. Therefore, it is not 
desirable to express such an apprehension as 
to demand de1etion of this Article. 

I think it is not at alt proper. There are 
many Muslim countries" hich have brought 
about changes in their laws and have tried to 
brina about uniform laws. There are many 
communities also who have tried to codify 
their personal1aws. If such an arrangement 
is made. that will not create any problem and 
that will not be an interference in their 
personal1aw. 

We have enacted a Jaw against polygamy, 
but in IsJam, four marriages have been 
allowed. For example, if a person has 
married once but his wife is unable to bear 
'Children, he can marry again for procreation. 
This provision can definitely be made but if 
some one marries 4 to 5 times just to satiate 
his lust, he should not be allowed to do so. 
That is why we have enacted a law against 
polygamy which invalidates more than one 

marriage. 

Similarly, there is the question of inheri
tance. There are different laws in different 
countries in this regard. In OUT earlier laws 
the women had no right of inheritance. Today, 
we have given them equal rights legally. The 
sons and daughters have equal rights, i.e., all 
the members of a family have equal rights. 
But the provisions of those laws are quite 
different from therein the present law. When 
we want to enact a law which will be benificia I 
to all and which will give equal rights, then 
tbere shouJd not be any difficulty in adopting 
such a law. 

The law concerning divorce has been 
enacted for all communities. Similar law 

'exists in Islam also. For example, jf a person 
lives separately or does not cohabit with his 
wife, he is entitled to have divorce. But the 
provisions in the Muslim Law are quite 
different. If the provisions in the M usJim 
Law t"Clardina divorce are codified, that 1aw 
would have additional force. 

Fot the last 37 years, there has not been 
any interference in their cultural and personal 
law I and in future also our Government have 
1\0 intention to 1nterfer~ in theft personal law. 

• 11 

But wl:ene\er the need is felt to bring about 
f<'me itrprovcrr.en1s in tt eir ~en:onal law 
the same can be done through those very 
provisions and this Article will help In 
formulating a Commcn Law for the people 
of the entire country. Whenever the need 
felt to effect a.cy chanE;c in their pen-ona] Jaw 
the same can be done under this Article on 
the basis of consenses. Therefore, if this law 
is allowed to remain on the statute book, it 
will not cause any harm or will not create 
any problems so as to cause apprehension of 
interference in their Personal Law. 

In other countries such as Pak iSfan, Iran 
and other Muslim countries, particularly in 
Turkey or even in the socialist countries. 
where these is a large population of Muslims, 
such as China, the USSR, etc. such provisions 
regarding personal laws have been introduced 
and these are continuously being brought 
forward to ensure that the members of every 
community get equal rights. On this basis, 
I think the Constitution Amendment Bill 
introduced here with the feeling that with 
there will be interference in their personal 
law JS not correct and the provision to delete 
that Article is not disilable. It will be a 
good thing if progressive laws are enacted for 
every community on the lines of the existing 
Civil Code so as to provide equal rights to 
every one and also to ensure that the Directive 
Principles nre obo;erved. Therefore, as I said 
in the beginning, I oppo~c this Bill and this 
Article must remain in the Constitution. 

SHRI HARISH RAWAT (A1mora): Mr. 
Deputy Speaker, Sir, in principle, I support 
the views of the moves of the Dill but the 
question is not that of principle only. The 
question is of practicabiJity and the practical 
aspect is that the mover of the Bill cannot 
achieve his objective merely through law. If 
we enact a Jaw which hurts the feelings of 
some one, particularly the feelings of the 
minorities, I think We shall have to be careful 
while taking any step in this djrection. Keeping 
in view the social composition of our demo
cratic country aJso, we shaH have to be very 
cautions. We ~hould not compare our Jaws 
with those in the countries where the State 
is tllcocratic. Ours is a secular country. Our 
constitution provides for a secular society 
and if we bring about any change 
in the personal 1aw of any particular 
community or religion, that community 
or religion can feel aggrieved and thra can 
aft'ect our whole ~stem. Shri Banat\\:1 la, 
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while moving the BilJ, has said a very good 
tbing. He has rightly taken the initiative 
because such an initiative should be taken 
only by the minorities. But this initiative 
should not be only for bringing about any 
change in the Jaw t but this should be to 
educate the people also. I f the roHowers of 
that religion deve!op an understanding, a 
consensus, then I think the Government too 
will not have any objection. But a consensus 
should be evolved among the followers of 
that reJigion. We can, while discussing this 
matter, express our different views but, at 
the same time, we have to take into conside
ration the difficulties of Government also. 
I think it will be difficult for Government to 
implement the provisions of the Bill. Keeping 
in view the above, I oppose the Bill, though 
I agree with its spirit and request the mover 
of tbe Bill withdraw it. 

[English] 

MR. DEPUTY SPEAKER : I will ask 
the hon. Mini5ter to intervene. 

THE MINISTER OF LAW AND 
JUSTICE (SHRI A. K. SEN) : Lot of 
feelings, both emotional and religious have 
been introduced in the debate. Article 44 
was debated elaborately before the Constituent 
Assembly and it was originally Article 35 in 
the Draft Constitution. There were amend
ments proposed for deleting this. This is 
what Dr. Ambedkar had said and the House 
is well aware that he represented the minority 
view very strongly. This is what he said : 

"We have in this country a uniform 
code of laws covering almost every aspect 
of human relationship. We have a uni
form and complete Criminal Code operat
ing throughout the country, which is 
contained in the Penal Code and the 
Criminal Procedure Code. We have the 
Law of Transfer of Property, which deals 
with property relations and which is 
operative throughout the country. Then 
there is the Negotiable Instruments Act, 
and I can dte innumerable enactments 
which would prove that this country has 
practically a Civil Code, uniform in its 
content and applicable to the whole of 
the country. The only province the 
Civil Law bas not been able to invade so 
far is Marriage and Succession. It is this 
little corner which we have not been able 
to invade so far and it is the intention 
of tbose who desire to have article 3S as 

part of the Constitution to bring about 
that chanae. Therefore, the argumeftt 
whether we should attempt such a thin, 
seems to me somewhat misplaced for the 
simple reason that we have, as a mattet 
of fact, covered the whole ']ot of the field 
which is covered by a uniform Civil Code 
in tbis country. It is therefore, too late 
now 10 ask the question whether we 
should do it." 

Now, whenever the question of a uniform 
code is raised, it is tbought as jf it is gOins 
to interfere with the law of marriages and 
succession of different communities, forgetting 
for the moment, that Civil Code and Crimjnal 
Code cover so many branches of our political 
and social life. For instance, we have "
Criminal Code. We have the Transfer of 
Property Act governing the property relations. 
We have the Law of Contract, governing the 
law relating to contracts. We have the Law 
of Torts, which is not yet statutory. We 
are striving to make it statutory and we are 
attempting to do so. Therefore, a large part 
of our political life and our social life is 
covered by codified law and for a long time. 

T am not very conversant with the Jaw 
relating to crimes so far as the Koranic Law 
is concerned. But I have no doubt that 
there are certain injunctions there, penal and 
otherwise, which are quite different from the 
Penal Code and possibly the trial there, 
would be different from the Criminal Proce
dure Code. But why is it that it is not 
objected to by anyone? Because the Penal 
Code is one of the finest laws so far as 
crimes are concerned and nobody thinks of 
either chopping bands or stoning adulterers 
or various other punishments, which possibly 
prevailed in olden days and which, I think. 
even the Koranic Law does not make 
mandatory. 

Now, Mr. Banatwalla has spoken only 
from the point of view of one community, 
viz. the Muslims. 

16.00 hrs. 

There are other communities in this 
country which have their own personal 
laws, and which also would need the 
same consideration as the Muslim personal 
law. But as I see it. the Quranic Law 
was an all .. pervadina law. As tbe hon. 
member himself has said. it is one law which 
covers every facet of human life, includiq 
the law of crimes. and the question of punish. 
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ment of criminals, and other offences. But 
"'ben we talk of the Petutl Code and the 
Criminal Procedure Code, it is the unifonn 
Code which applies to all. Nobody says 
tbat the Muslims will have a different crimi
ballaw. Parsi will have a different criminal 
law. The Parsi Marriage and Divorce 
Act is a different Act. Nobody says that 
Christians will have a different Criminal Law. 
These are matters where the necessity of 
buman beings in a particular age makes it 
possibly very desirable that there may be a 
uniform Code. For instance, the Law of 
Contracts, : it covers every community. Now 
take the Moneylenders' Act, for instance. 
The Muslim Law prohibits taking of intci ~st. 
But the Moneylenders' Act or the Contracts' 
Act or the Negotiable Instruments 
Act allows the Muslim to take interest. 
Muslims go, particularly the typical Kabuli
waHah, to a court; and he gets the decree, 
with interest. Muslims go to recover the loans, 
let c!ccrees along with interest. Nobody says 
that it is conflicting with the Muslim personal 
law. As far as I know. there is a thing called 
/arz. in the Muslim personal law: Something 
which must be done, like saying prayers five 
times a day, or perForming the Haj, or the 
injunction for fasting i.t. during Rarnzan. I 
think there are five larzes according to 
Muslim law. 

But, for instance, circumcision is not a 
IlIr%, It is a custom. Nobody says that if 
circumcision is not adopted by a Muslim, he 
will be committing something against what 
is mandatory according to the Muslim law. 
n is entirely his option, to do or not to do 
it. In fact, many non-Muslims adopt the 
practice of circumcision, as a very hygienic 
method of preserving the body from a parti .. 
cular ailment. Therefore, it should be a 
mistake-and we have debated this question 
10 many times-to think tbat Article 44 hits 
at any person. It does not. It has been our 
policy for a very long time that so far as 
minority communities are concerned-and 
that includes the Sikhs and the MuC)lims - their 
personal law would not be touched 80 far as 
marrtages or succession or divorce is 
concerned, unle~s the community itself agrees 
t'hat it should be so done, as it has been done 
in Egypt, Tunisia and other Muslim countries. 
But uniform Code in other spheres is the most 
desirable thing; as 1 said, in the sphere of 
law of crimes, in the sphere of the law of 
'ECu1a. in the sphere of the law of contract 
and .,.nous other thin ... 

But whenever we think of a umform 
Code, people think that it is bintins at the 
law of marriages or the law of succession. 
Nobody tries to do it, unless Muslim' 
thetnselves think, or the Sikhs themsellVe8 
think that their marriage laws should be 
changed. 

So far as the Hindu Marriage Act ~ 
concerned, it applies to Sikhs, Hindus, Jains 
and others because, at that time, they aU 
consented on the Marriage Act coveriDI 
everyone, including the injunction of 
monogamy. 

So much has been said about monogamy. 
I think it would be a ~reat injustice to say. 
as if Muslim law enjoins upon more than 
one wife. It says nothing of the sort. 1 have 
read the Quran. I have made it a point to 
read the Quran. 

It only says that you may marry upt() 
four wives. It is otherwise an injUDctlon 
against multiple marriage. In a society where 
people used to keep any number of Wives, il 
becomes injunction only against multiplo 
marriages. It is not a /aroz. You must 
marry four wives. In fact, one hon. member 
has said about it. I don't see him here. 
Others have said about it and I have made 
a study myself about it. The MusHm Law 
is categorical that you may marry more than 
one wife upto four provided you can treat 
everyone equally; and that is the commen
tary of the Muslim Law. Therefore if the 
Muslims agree that monogamy should be the 
rule of the community and that it may be 
departed from only in extreme cases like 
extreme iUness of the wife, insanity of the wife 
and various other causes, then it will be for 
th'c Muslims to say. We have not said so. 
But what has got article 44 to do with it ? 
We have seen this argument; and only, the 
other day, I had seen that even in Calculta. 
tbe new wave has gone and I have been 
copies of certain resolution being passed by 
the Muslims. It is a curious thiDa: and it is 
only the Muslim community which tries to 
think that article 44 is at the same level. We 
have other communities here in this country. 
This country is rich in diversity. We have 
different categories of Christians: the Syrian 
Christians. the Catholic Christians. tlle 
Protestant Christians. We have different 
cateaories of Muslims-Sunnis and so 00. 

The hOD: mcmbel bas not accepted AhomtilYDJ 
as Muahms at all or the IJIlhal, as Muslims. 
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ht they claim to be Muslims; and we are 
not saying that you cl\nnot claim to be 
Muslims. Everybody has the right to claim 
whatever he wants to do, so far as religioo 
is concerned. Article 2S gives a complete 
liberty to everyone to practice his faith; and 
we are proud of them; we are not like 
Pakistan where ooly one religion is the SI a te 
rclilion or some other countries where State 
and the reUgion are commOD. This country 
does not recognise a State religion. We are 
Dot theocratic; we do not believe in funda
mentalism. I make it quite clear to Mr. 
Banatwalla - he believes in fundamentalism
that he cannot force fundamentalism on any 
one, not even on Muslims; and we have 
plenty of Muslims who think that funda
mentali~m is not Islam and there is no 
c.ompulsion in religion. I have read Koran. 
The very first tenet of Islam is that there is 
no compulsion in religion. Therefore, every
body has his own interpretation of religion. 

Now, the orthodox Hindus says that 
unless one goes and takes bath in the Ganges 
five times or worship in the Vishwanath 
Temple, he is not Hindu and the Arya 
Samajis is no Hindu or the Jain is no Hindu. 
But we are those who believe that Ary~ 
Samajis are as much Hindus as anybody else. 
There are many Sikhs who think that they 
are different from the Hindus or there are 
Sikhs who think that they arc part of Hindu 
community. Well, who is more powerful 
and who is Je~s powerless is not our business 
to decide. Article 25 gives the guarantee in 
categorical terms that everybody is free to 
practise his own faith, his own religion, 
expr&.J&eS his own conviction, expresses hIs 
own belief. Therefore. this country has no 
religion as a public policy. The State is 
different from religion and the Preamble 
9ays very clearly ahout it. We are proud 
of it. This is the multi-religious; State; 
this is multi-rclcial State; thit) is multi
lingual State. It says, "Socialist Secular 
Democratic Republic." That is the Preamble. 
Therefore, this is the secular democracy; this 
is not a reHgious or a theocratic democracy; 
and those who believe in theocracy have no 
placet so far as our constitutional mandate is 
concerned. This is very clear and we are 
ahsolutely dedicated to that idea that secula
rism is the very essence of our constitution, 
is the very essence of our life; and will not 
allow any religious strife or trail of any 
religion to dominate over us to prevail. 

Therefore, all this talk about Article 44 and 
other things and quoting Quran or the Bible 
or the Gita-various people have quoted th~ 
Gita-Gita is quoted not merely by the 
Hindus but all over the world now by SO 

many others. Krishna is Quoted. There i, 
a Hare Krishna Society, Krishna Conscious ... 
ness Society. and we allow tbem to do 'so~ 
They are as much entitled to claim Krishna 
as their Avatar as we claim, the orth04ox 
Hindu. This is the very lesson of the Gitat 

of the reli.gious faiths all over the world. 

Swam i Vivekananda said in his specx:~ 
Chicago: I. 

"As all roads lead to Rome all 
religions lead to God. Ii is only the 
smaller and the bigoted who says that 
his road alone wiIJ lead to God and 
other roads are completely alien from 
God." 

This is what the whole concept of Indian 
society has taught us over the centuries and 
we have grown with various beliefs. Among 
the Hindus there are so many sects and 
communities. the Ramanuja, the Valabhas, 
the Shaivites and they all enjoyed larger . life 
of Hindus similarly. with the larger life of 
India. When I go to a Vishnava temple in 
the South, or a Sh iva temple in the South, 
I feel the same oneness with the rest of the 
community; and when I dip in the OCean in 
Kanyakumari I always feel elated at the very 
sort of majesty of this country which was 
described as Aasetu Himachal from the 
Himachal to this Ocean. So, when so many 
people full of petty jealousies go and take a 
dip in the Ocean at Kanyakumari, you wilt 
appreciate what great India is. What do the 
vast Oceans teach us? All Oceans meet, aU 
the rivers meet in the vast Ocean, carrying the 
message of India through the centuries, namel, 
we have evolvpd a common culture, a 
common society, common values in diversity. 
The Muslims, the Mughals t the Pathans, the 
Hoons. the Sakas and the Aryans and the 
Non-Aryans, Tamilians and the others, the 
Adivasis have al1 mingled in a mighty Ocean. 

~ 

As Dr. Tagore says the great piJgri. 
of India the farthest tip where aU the milhtY 
rivers have flowed into one Ocean. tb" 
remain separate, yet they are merged. n.t 
is the voice of India. 

What has got Article 4 to do with rtJilS 
religion? Let us not pollute the concept of 



Qur secular domocracy, that rich heritage 
!'rom the past thousands of years with these 
ideas of theocracy, bigotry and pettiness. 
'This coUntry is far above bigotry, petiness 
and strifes amongst religions. 

I was only telling the Russian Law 
Minister today while I was lunchjng with 
bim that "Years ago, Your Excellency." 1 
said; 

"There have been Jews in this 
country in the Sixteenth Century. In my 
own city of Calcutta there is a large 
population of Jews and there i& a large 
population of Jews in Bombay and other 
places. They did very well. They are 
a very rich community. The first wave 
of Jews came," I told his Excellency. "in 
the Sixteenth Century when the religious 
bigotry of the Catholics in Spain led to 
the hated Inquisition system where any
body who was not a Catholic was put on 
the rack and shot untiJ he succumbed to 
the torture and said, 'I shan become a 
CathoHc'; and the Jews have come to U5 

by the Inquisition and it' large section 
came and settled in Cochin. They are 
still found there. The Synagogue there 
is built on a land which was gifted by 
the Maharaja. Opposite is his own 
ancestral Shiva temple. t~ 

In olden days when I was the Minister of law, 
Religious Endoment was one of the subjects 
under my charge. Whenever and wherever I 
went, I went all the religious places of worship 
-:--mosques, charches, temples and synagogues. 
I went to a Synagogue in Cochin. Cochin 
has the oldest population of Jews. They were 
white Jews and they married local girls and 
produced not such white children. They have 
fery peculiar names. The rabbi was a very 
young man. He got the name of Hellen, 
whose cousin was a teacher of my children in 
Calcutta. What is the most wonderful thing 
about this-I will tell Mr. Banatwalla-and 
otbers that the whole tradition of India is 
toter~nce of all religions. When I went 
bide the synagogue, the rabbi produced a 
very great copper plate before me. It was 
the &Tant of the land recorded in Sanskrit 
Which said: "Out friends from across th~ 
~eas have now came driven by fury an~ 
passion and religious intolerance. lowe It 
to, 1IJy. God and to my ancestors to live them 
help and succour. In the name of God and 
Q:.y ancestors I live this piece of land near 
I 

my own temple so that these frie~ds driven 
from across the seas, wil1 have tbe opportunity 

\ 
of worshipping their God in their own way." 
They have been worshipping since then, for 
centuries now. The synagogue is still there. 
A Hindu king, a Nayanar Mog by birth, 
allowed a synagogue to be built next to his 
temple where for centuries the Jews have 
been worshipping. When they were slaughte .. 
red in Germany and suffered in many othtr 
countries and when these tribes were the 
most unifortunate once in the Middle-East, 
they never suffered here. When you go to 
Ajanta, the Jain caves, the Hinuu caves and 
the Buddhist caves have stood side by side 
for centuries. But nobody wanted to convert 
the other. 

Mr. Banatwalla was very agitated when 
the question of forcible conversion was raised 
by some hon. Member. Forcible converswn 
is no conversion. This country does not 
belicvo in this. These caves have remained 
the sentinels of Indian nationhood, integrity 
and unity ovcr the Centuries proclaiming to 
the rest of the world though languages and 
racial differences distinguish us. yet we have 
inherited the common heritage over the 
centuries. The great Bhagirthi and the 
Godavari have been fertilising our nation 
and our counry for centuries. From the north 
to the south, milhons of pilgrims have travel
led over the years to the Rameswaram and 
the Kanyakumari to offer their prayers to 
God in their way. And thousands have come 
from the south to Varanasi and Amarnath 
righ in the snows, showing thereby how our 
pilgrimages have been located so that 
notwithstanding the differnence in political 
divisions, geographical divisions, they have 
forgotton all the differences. Rajputs have 
gone to tbe south. Tami:ians have come to 
Varanasi. This country has been knit witb 
golden bond of unity over the centuries. 00 
to Ajmer Sheriff. How many Hindus go and 
worship every year when the un comes, 
travelling all over the country '1 I know how 
many people bring to me the bJessiDIS of 
Ajmer Sheriff every year all the time. 

I said on the Ploor of this very HOUle 
that whenever I have gone to Am ri tsar, I 
have never come away without saying my 
prayer in the Golden TempJe and I never 
felt that I am not in a Hindu temple. Now 
the Sikhs say that Sikh tempJes are only 
their temples and not ours, and the Sikh 
Gurus are only their Gurus and Dot our 



Gurus. We have never beard of this. In Dr. 
Taaore's lecvan Smriti. his autobiosraphy. be 
says how. as a child, his father used to take 
mOl in the morning for months to say tbe 
prayer early in the morning in the Golden 
Temple and bow, he thinks, his own spirit 
was enlightened by the beautiful sounds of tbe 
prayers that he witbessed in the Golden 
Temple. And some of his finest poems are 
about the deeds of valour fo Sikhs and their 
Gurus. This is what India is. Let us not taUk 
and get bogged in bigotry. The whole House 
stands committed to secularism tbe whole 
nation stands committed to secularism. We 
do not believe in bigotry. Every community 
every religion, every faith has a right to 
exist. Aod Article 44 does oot do away with 
this. Any lawyer should say Article 25 and 
Article 44 exist together. Article 25 is the 
paranlee for freedom of religion, expression 
faith and practice, and Article 44 says, try to 
bring about uniformity. Similar laws come by 
similarity. What has is got to do with tbe 
Qurao, with the Oeeta or with other things. 
I think in this country the worst thing that 
has happened, as in other countries, is that 
the worst of crimes have been committed in 
the name of religion only. I told the Russian 
Ambassador and the Russian Law. Minister 
that when I went to Auswitz, I saw millions 
of little children's shoes, hair, dresses and 
everything, all stored in one room. Children 
were bashed into death in tbe gas chamber 
only because they were Jews, they belonged 
to a different faith, and that showed the 
barbarity of human mind. In the name of 
religion, people had to sacrifice for no fault 
of theirs. I read the Sikh history. Guru Teg 
Bahadur was murdered in Sis Oanj, right in 
Chandni Chowk, because he did not want 
to give up his faith and adopt Islam. The 
emperor who killed him, was he following 
the great tenets of Islam ? He was following 
the tenets of barbarism. And we have 
lJanished barbarity and religious bigotry for 
aU times to come. This country stands as the 
areatest champion for free thinkinl, free 
religion, free religious practice, and it will 
remain so for all times to come. Bigotry has 
110 place in tbis country. With these words, I 
would request tbe hone Member to withdraw 
this Bill. Otherwise it will be out duty to 
throw it out so that the country knows that 
this is ·the great bastion of secu larism in the 
whole world. 

SHlU O. M. BANATWALLA (Ponnanl): 

tonstltutlon (Amdt.) slli 31d 

Nr. Deputy Speaker, Sir, I am very DUJCh 
thankful to the hone Minister for his kiDd 
intervention. I am also arateful to aU the 
Members who have participated in the debato 
and have made very valuable comments. Tho 
Hon. Minister has been carried away by his 
own eloquence and the central point bas boeft 
totally neglected. 

I may say that J am in agreement with 
the Hon. Minister with a large area of his 
speech. Indeed India is a secular State and 
that has to be protected. Those noble 
sentiments, which the Hon. Member has 
expressed are unfortunately at variance with 
and have been negatived by the provision of 
Article 44 of tbe Constitution of India. 
Indeed India is a nation with so many 
languages, religions and cultures and I am 
one with the Hon. Minister when be says 
that the strength and the grandeur of our 
country li~ in allowing free practice of reli
gion. That is the spirit that has to be 
observed. 

Unfortunately, while India is a nation 
with various religions, languages and cultures 
and while we ourselves belive in unity in 
diversity, at the same time we have this 
Article 44 in the Constitution of India, 
which wants a uniform ciVil code. Tho uni
form civil code implies very clearly and 
unmistakably the steam-roUering of aU tM 
differences into a uniform pattern. That again 
is at variance with the secular spirit and our 
policy of unity in diversity. These differences 
are steam-rollered into one uniform pattem 
which would not sevre the interest of tb~ 
country. The country to be truly free bas to 
allow full blossoming of the reliaion and 
culture of every section of society. Instead 
the Article 44, as I have already pointed 
out in my opening remarks, tries to be 
steam-roller anJ hlve a regimentation which 
is contrary to the spirit of Article 25 and is 
con trary to the spirit of our secular 
democracy. 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFPOOR) : 
Supposing a uniform law is made accordm, 
to the SHERIA T, then what is tho difficulty? 

SHRI O. M. BANATWALLA: You 
know very well that whenever the questioQ 
of interpretation comes~ we have to '0 to tbe 
koranic te"t-SUNNAT-and Dot to 1h 
words which you may have incorpor.-: 
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here. Tbat is the particuJar thing. You cut 
away the source. That source cannot be cut 
away. 

Some Members have referred to what 
they call perni~ious practice in the name of 
toliSion. I am obliged to them for these 
remarks. However, these form the controver
cial subject of Article 25 of the Constitution 
and not Article 44. Article 44 deals witb 
the concept of uniform civil code·and I am 
before the House askins the House to delete 
this Article. I have already emphasised in 
my opening remarks tha t tbe Muslim. 
Presonal Law is the rclisious obliaation of 
every Muslim. There is no question 
of its surrender. Therefore. the 
continuation of Article 44 in its present form 
lives only impetus to controversy. It generates 
tension. I have, therefore, come before this 
House requesting the House for the deletion 
of this particular Article or at least for mak .. 
ing a prevision that the Muslims wil1 be 
exempt from the provisions ot the Uniform 
civil code. 

An argument has been advanced that 
when the Islamic Law of crimes is not avai· 
lable here, then why an objection is taken 
with respect to the items which form part of 
the personal law? I submit that this is 
perverted logic. If a part is not made avai
lable, it does not mean that the other should 
also be surrendered. It cannot be called a 
healthy logic. Let me declare that we, the 
Muslims of India, are prepared to submit 
ourselves to the law of crimes as envisaged 
by Islam if the State is prepared to enfo ree 
it upon us. We are prepared for it, but that 
is the law of crimes that has to be enforced 
by the State. If they are not prepared to 
enforce it despite our willingness. how can 
that be termed as a healthy logic for the 
surrender of the other part ? 

Sir, I have already said that there is an 
argument saying that.when there are so many 
uniform laws, then these uniform laws 
oncoura&e national integration, but despite 
aU these othor uniform Jaws we have the 
present pitiable position with respect to 
national integration and harmonious relations. 
1£ you talk of uniformity and uniformity, 
throughout why have the concept of federation 
at all? Why have the concept of 22 Legisla" 
tures 10lisJating in different places? What I am 
."bmittioa is that this concept of uniformity 

which leads to regimentation is at total 
variance with our policy of unity witb 
diversity. 

Some of the hon. Members have pointed 
out that the Muslim personal Jaw contravenes 
Article 15 (1) of our Constitution. I will not 
go into details here in this respect because 
there are several cases-in the State of 
Bombay Vs. Narasu Appa Mali (AIR 1952, 
Bombay 65), again in Sri l1ivas lyer J's. 
Saraswati Ammal (AIR 1952 Madras 193), 

again in Gurdayal Kaur Ys. Mangal Singh 
(AIR 1968, Punjab 396) and several other 
cases also, the couns have held the opinion 
that the Muslim Personal Law is not at aU 
violating any of the articles of our Constitu
tion. 

Sir, some of the Members, as I have 
said, referred to a few practices like polygamy 
the concept of divorce, the scheme under 
inheritance-mainly these there points have 
been referred to in this House as a little 
faulty as far as Islamic injunctions are 
concerned. As I said. these are really the 
controversial subject-matter of Article 25 of 
the Constitution. However, since the point 
has been raised, I may only briefly point out 
that Encyclopaedia Britannica asserts that the 
institution of polygamy exists in almost all 
parts of the world. The question, therefore, 
is its proper regulation. Sir, the western 
civilization permits adultry on the basis of 
mutual consent and thus closes the door to 
responsible relationship. 

Mr. Anne Beasant says: "The pretended 
monogomy of the West is, in fact, polygomy 
without responliibility," I submit, Sir, that by 
prohibiting adultery, permiting polygomy in 
times of need under strict conditions and 
making parity among the wives on essential 
conditions. Islam has put a top to licentious
ness and has opened the way to responsible 
relationship. The hon. Minister is totally 
right when he says that polygamy is not 
obligatory. It is discretionary. I must submit 
that the word "discretion" here means the 
descrention of an individual. You cannot by 
law taken away the discretion of an indi
vidual given to the individual by hjs own 
religion. That will be compulsion. And it is 
this compulsion that is opposed to the "free 
practice of religion". I emphasis the word 
"free" which has been used deliberately and 
purposely used in article 25 of the Constitu
tion of India. What does the concept of 
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"free practice of the religion" mean? "Free 
practice" means, when your own religion 
lives you certain discretions, you will be free 
to make your own choice to make your own 
discretion. Closing the doors of discretion 
for an individual is not free practice of reli
goin as contemplated by article 25 of the 
Constitution. 

I totany agree with the hon. Minister 
when he says that there can be no compulsion. 
Indeed, that is the particular point that I 
have been rai~ing. A uniform civil code 
introduces an element of compulsion at some 
stage cr the other. 1 he hon. Minister him
self has expressed noble sentiments Df doing 
away with this compulsion in a s~cular 

democracy. The Quran also says: 

"La Ikrahafiuddin" 
That means, there js no compulsion in 

matters of religion. The Quran further says 

"Lakun Di Nakum Vale Yadeem." 

To you ic: your religion and to me my 
religion. Where then is the contro
versy? Then comes articale 44 which 
says that we wiJl steam-rolles all the 
differences. Therein comes the impetus to 

controversy which generates tension. 

However, Mr. Deputy Speaker, Sir, I 
submit that this question about polygomy 
and abuse of divorl; e and all these things 
are rare instances. Leonard: (POgl'S 130-131) 
Islam, Her Moral and Spiritual Value, 
points out-

"In a greater meaq,urc, polygomy in 
Islam is much more a thcocetical then a 
practical institution." 

In India, not even I % surveys are 
already there-practise polygomy. Therefore 
what certain hone Members have ~en putting 
forward-the ban on polygomy as their 
contention to bring about a uniform civil 
code-is rather misguided and misinformed 
position. I appreciate the sympathy that 
they have but I submit that it is a misguided 
sympathy and not based upon facts. 

This is also true about divorce. In Islam, 
it has been emphasized. and re-emphasized 
that divorce is the worst of a11 permitted 
things. Therefore, instances of divorce are 
also rather rarc. It is an exception rather 
than a ruate. Moreover, the procedure of 
divorce in Islam is also such as to encourage 

reconciliation at every step wherever 
possible. 

I will not take much time of the HoUle 
by going into the entire Jaw with fPSpect to 
it. I draw the attention of the House to the 
judgment given by Justice V. R. Krishna Iytr 
when he was the Judge of the Keral. Hip 
Court in the case of Yusuf Rawthan VI. 
Sowramma AIR 197 J, Kerala 271. I quote : 

"Indeed a deeper study of the 
subject discloses a surprising1y rational, 
realistic and modern law of divorce." 

This is not what I say. This is what 
Justice Krishna Iyer says with whose various 
other judgments we very vehemently differ. 
He himself has put it on record. 

There was a reference to the scheme of 
sharing under the law of Inheritance. The 
Muslim law is a very balanced and inter
related law. You cannot take up one item 
and talk about it without any reference to 
the context.] must say that under the 
concept of a Muslim society, men are charged 
with n1aintenanC'e of women, children and 
the entire family. The greater are their 
responslbilities imposed upon them by law. 
Therefore. the higher is their share. To each 
according to his need and from each accor
ding to his abihty. That is also translated in 
practice under the scheme which the law of 
inheritance Jays down. 

As I have said. the Muslim personal law 
is the rehg· ous obligation of a Muslim. As a 
Mu~Jlm, there is no questions of his 
surrendering it. Therefore. wherever the uni
form civil code comc~ in at variance with the 
Muslim PCf')onal law, it cannot be accep
table to Mushm. Hence the continuation of 
article 44 is simply an impetus to some 
people to create controvers and to generate 
tensions and so on and so forth. 

A lot is said about the status of women 
iq Islam and about improving the Jot of 
women. All that is based upon 8 Jot of 
misunderstandings. I will rest content by 
quoting a Paragraph from the Paper or B. 
Asiha Lemu which she had submitted in a 
conference which took place in London and 
to which I had referred in my openin. 
speech. She concludes her. Paper by saying: 

"Fortunately, no one has chanae4 
or can cbange the words of Quran ~ 
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the regulations for the proteCtion of 
women which were revealed in the 
Seventh century can be easi Iy verified by 
anyone in the Twentieth century as we 
ha~e just been doing. I beHeve that 
these laws and social regulations regar
ding women contain certain fundamental 
truths which wiJJ benefit whoever appJies 
them. The present time of widespread 
rethinking of the role and rights of 
women is perhaps the appropriate time 
to look with fresh eyes a t the Islamic 
point of view which has contributed to 
the formation of stable societies in both 
sophisticated and under-developed 
peoples in vast areas of the world over 
the past 14 centuries which has retained 
the conHnuity of its principJes and from 
which the Western world may have some~ 
thins to learn." 

Before I conclude, I must appreciate the 
position taken by the Government. It has 
been made amply clear that there is no 
intention on the part of the Government to 
bring about any changes in the persona) Jaw 
of the Muslim unless and unt)l the M uslimC) 
themselves desire it. As I have already 
elaborated, the question of a Muslim as a 
Muslim desiring the changes in the Kuran 
and the Sunna do not arise. However, I 
must welcome the announcement made by 
the Government. But the proviso that the 
Government goes on addmg and the content 
of this Article 44 of the Constitution of 
India is an j~petus to many to create ten
sions and controverSIes which are quite 
avoidable. ]t is, therefore, that I had come 
before this House to request the House to 
delete this Article 44 from the Constitution 
of India. At least if that cannot be done. let 
there be some other BIll in which a provisio 
c:an be added to Article 44 exempting the 
Muslims from such a uniform civil code. 

I am totany in agreement with the hon. 
.Minister when he talks of the concept of 
secular democracy, of blossoming of every 
culture and of the rich heritage of tolerance 
of our Indian society. In fact, these were the 
very sentiments I had echoed in my own 
opening remarks white moving for the 
consideration of the BiJ1. My submission is 
that it is the ideology of any civil code to 
steamroU all the differences. However, I have 
come forward with the hope that there would 
'be retbinking of the subject on the part of 
1ibe Government also and on the part of this 

m('l1t) Bi If 

House and there will be better realisation 
and appreciation that the concept of Article 
44 is at variance, with the concept of our 
own secular democracy is at variance with 
the concept of national integration as we 
understand it and is at variance with the 
policy of unity in diversity. 

I hope that these points in due course of 
time will, in future, at least if not today. be 
appreciated by the Government. 

With this hope, I beg to move for leave 
to withdraw the BIll further to amend the 
Constitution of India. 

MR. DEPUTY SPRAKER: Mr. Mool 
Chand Daga's amendment is there. He is 
not present in the House. I shall now put 
the amendment moved by Shri Mool Chand 
Da~a to the vote of the House. 

is : 

Amendment waS put and negaUYH. 

MR. DEPUTY SPEAKER: The question 

"That leave be granted to withdraw 
the Bill further to amend the Constitution 
of Jndla:~ 

The motion ..-as adopted. 

SHRI G. M. BANATWALLA: Sir, I 
withdraw the Bill. 

16.51 hrs. 

INDIAN TOBACCO COMPANY LIMITED 
(TAKING OVER OF MANAGFMENT) 

BILL 

[Ellgli'ih] 

MR. DEPUTY SPEAKER: The House 
will now take up the Indian Tobacco Com
pany Limited (Taking over of Management) 
Bi1l to be moved by Shri Ram Bhagat 
Paswan. Before we take up the BIll, we have 
fix the time for this Bill. Shall we fix two 
hours ? . . Yes. Two hours are fixed for 
this Bill. 

Mr. Ram Bhagat Paswan. 

{Translation) 

SHRI RAM BHAGAT PASWAN 
(Rosera) : Mr. Deputy Speaker, Sir, I have 
introduced this Indian T obaceo Company 
Bill becaure the company has become a web 
of irrsularities. Therefore, it is necessary III 
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the interest of the country, the public nad 
tbe Government to take over the company 0 

In ihis company a major part of the invest .. 
ment has been made by our country but its 
profits are going to the foreign countries and 
to the big capitalists and directors. The 
investment has been made by the Govern
ment but the profits are being pocketed by 
private persons. Besides, the directors of the 
company spend crores of rupees on luxuries 
and show it under some other heads with 
the result, the cost price is increased which 
is borne by the consumers. Alongwith it, the 
directors are amassing bJack money through 
their sales agents. Large sums of excise 
duty and income tax are due from them. 
About Rs. 300 crores are due from them as 
excise duty. The Supreme Court has asked 
them to pay Rs. 109 crores out of which 
they have paid only Rs. 19 crores. We, 
therefore, hope that government would take 
over this company, which would not only be 
in the interest of workers and the country, 
but also in the interest of government. The 
assets of ITC are heaTby Rs. 800 crores 
which were only Rs. 74 crores in 1972. Thus 
the assets of this company have increased 
manifold during the last three years. 
This company has violated the M. R. T. P. 
Act and the Companies Act and has 
barrased small Indian shareholders. Out 
of this hugecapital, an amount of Rs. 250 
crores is due to Government as excise arears 
and out of Rs. 250 crores, Rs. 109 crores 
have to be realised as per the orders of the 
Supreme Court and the recovery of Rs. 150 
crores has been held up as stay orders from 
various High Courts have been obtained. 
Whenever Government takes any action 
against this company, they obtain a stay 
from the Supreme Court. This results is 
protracted litigation and in the meantime 
they are expanding their business activities 
with the interest earned from Government 
money and with that money indulge in 
litigation also taking all these factors into 
consideration the take over of this company is 
absolutely necessary. 

[Sbrl Vakkom Purusbotbaman in the Chair) 

16.54 brio 

The directors of this company send 
annual remittances of Rs. 400 crores to 
foreign countries. An amount of RI. 400 
to 600 crores is spent on opening and 
mointAinins foreign offices. In this, may, 

ment) Bill 

this, company is violating the M.R TP Act 
and harassing the Indian shareholder~o Not 
only this, a huge sum is SbOWD as expenses 
on salaries and other perquisites of the 
directors. This company also shows various 
expenses in the Dame of setting up of new 
companies and ind ulges in tax evasion. Old 
and second hand machines are imported into 
India after having very high prices and 
thus the country is deprived of valuable 
foreign exchange. Thousands and takhs of 
laboures are kept temporary to avoid appli
cation of labour laws. Workers are kept as 
contract labour so that the company may 
not be forced to provide ESI benefits and 
leave facilities. Many workers are working 
on contract basis in the factories or this 
company in Bihar and at Saharanpur in 
u. P. According to the rule, if a worker 
puts in continuous service for 250 days, he 
becomes eHgible for regularisation, but this 
company removes them from service before 
regularisation. This company is not only 
cheating the workers but is also voilatina 
al1 the labour Jaws, the Finance Act and the 
MRTP Act. 

Mr. Chairman, Sir, though the name of 
this company is "Indian Tobacco Company," 
yet it has so many business activities in 
India. Whenever this company establishes 
new company, it submits an application for 
approval, but starts its business operation 
before approval in received. This company is 
not engaged only in the business of cigarette 
manufacturing. It has established many 
companies for doing the business of marine 
products. printing, hotel, sale of B.O.P.P. 
and investing company, etc. In the name of 
export and import, this company is indul· 
ging in illegal trade of charas and smok ina 
mixture. By providing financial help to 
foreign agencies, this company is givin, 
encouragement to the anti·national elements 
in the country. This company is providing 
protection to the persons connected with 
foreign companies on the pretent ef 
business. 

Though this company is a multi-national 
company, it bas entered in the field Of small 
scale industries also and has set up small 
industries like Triveni Bandlooms and 
Tuff Tools International. By adoptiJlJ vari .. 
ous methods of amassing black money f this 
company has encouraged corruption in the 
country. The entry of suoh a multi·.tional 
company in the stnall scalo aector 
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bp adversely affected the small S(;aie indus.. the .. efore, request that a special court sboqld 
trios of the country. This activity of the. be set up for this purpose so that immediate 
company is a clear violation of the MRTP action could be taken against these peI'IODIj 

Act and the Industries (Development and who are eva dina excise duty and income .. *-
JleIulation) Act. to the tune of crores of rupeeS are ioduJsma 

Now I would like to explain how fast 
the assets of this Company have increased 
duriDI the last three years. The asset~ of 
this Company were valued at only Rs. 74.65 
crorea iD 1972 wh ich had grown to Rs. 
791.54 crores in 1983, in other words its 
assets increased ten times and now the value 
of its assets is more then Rs. 850 crores in 
1985. An amount of Rs. 250 crores out of 
the profits of this company is paid to the 
foman partners of this company. This com .. 
pany has established its offices at several 
places in foreign countries on which an 
annual expenditure of Rs. 400 crores is being 
incurred. 

Mr. Chairman, Sir, the salaries, commis
sions etc. of all the Directors or this 
Company are settled without approval as 
required under the companies Act. 

17.00 hrl. 

These persons decide their percentage of 
profits and get all the facilities without 
obtaining any approval. *. Saheb is its 
Manasing Djrectjor. He has recently received 
Rs. 7500 per month as salary and one per 
cent oC the total dividend. Similary, there are 
• * Saheb and III * Saheb working as directors. 
These persons are enjoying all the facilities 
without the approval of the Company. This 
escalates the cost of production and ulti
mately the general public have to l'ear the 
burden. 

This Company has recently violated 
section 372(2) of the Companies Act and 
diverated a huge amount of the capital to 
another company without the prior approval 
of Government so that this company could 
be cl()Sed, if need be, to avoid payment of 
arrears of excise duty. The Company is 
incurrinl losses and the capital is being 
invested in another comany so tbat it could 
avoid payment of excise duty and income
tax. It purchases shares of other companies 
10 that the previOUS company could be 
declared insolvent. In this way this Company 
bas adopted many methods of tax evasion. 
A cue qalnst them is pending in the court 
of Metropolitan Maaistr,ate in Calcutta. 
LfflIation takes a lot of time. I wou td. 

in illeaal trade. 

They bave decided not to pay exise dUt)i1 
and havt diverted the capital by establishinl 
a new company. They have also been 
convicted on the charge of opening the new 
company and they have been given warniDI 
by closing down their company under section 
22 of the M.R.T.P. Act. It is a matter of 
grea t pleasure tba t Government are taking 
prompt action against them. These persons 
have been warned, but they are still pursuing 
their illegal activities. 

When they reaHsed that a huge amount 
was due as tax arrears, they set up a small 
benomi company and started manufacturing 
their products so that the previous company 
could be closed down, if need be. 

The proof for their illegal activities is that 
they have set up Asia Tobacco Company at 
Hasur. In addition to that, benami units the 
name of Crown Tobaeo, Bombay and 
Master Tobacco, Bombay have been stab
lished. In these units, most of tbe products 
of I.T.C. are being manufactured. In their 
own factory, the workers are being appointed 
an contract basis. As a result the workers 
are not getting reasonable wages and bonus 
and they are not ueing confirmed. 

The number of excise cases pending 
against them is much that Government are 
cOnsolidating all cases agaist them by setting 
up a separate cell. But that would also 
take a lot of time. I would, therefore, 
request that all the tax arrears, whether it be 
of excise duty or income tax, should be 
I aJised from them in the first instance. 
11'ey are resorting to illegal trade 
pra ,tices and have entered into the small 
scali.! sector and are also violating the 
M.R. T.P. Act. Stringent action should be 
taken reaiDst the directors and action should 
be take q to realise the Government duos 
immedial !ly and litiPtion may continuo 
thereafter. An amount of Rs. 300 ~rore~ 
is due from them as arrears of excise duty. 
If this amo, mt is realised, many pro~l, 
could be im;'lemented in North Bihar with 
the tax arCJ rs only. I would like to 
emphasise onc'_) asail) that the tax arrears 
should be recovered first and thereafter 
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Uti_ion may cC'otinue. These bie 
capitalists have evaded taxes in 
this manner. If the arrears are recovered 
expeditiously, many of our scbemes can be 
oom,leted. Mr. Chairman, Sir, it was 
confirmed through a reply to a question 
'W~n 1 was a member of Rajya Sabha. 
There is a variety of tobacco named 'Virginia', 
whicls is, perhlps, is brought from the 
South. This verginia tobacco is brought to 
the Saharanpur factory in Uttar Pradesh. 
This is sometimes ir,fested by an insect and 
if a crop gets infested by this insect, it 
destT()YS other crops also. Government bave 
warned them not to being such infested 
virainia tobacco, but, they are going ahead 
with their programme in spite of Govern
ment's warning. The result is that the crop 
sots destroyed when infected by this inl)ect. ' 

In reply to my Starred Question No. 309 
dated 21 .. 3-83, it was started that L.I.C. had 
sought approval under Section 23 (4) of the 
M.R.T.P. Act and Section 108 (a), 372 (4). 
269, 198 and 309 of the companies Act, 
whereas Vishwa rama Hotel had been 
acquired before the approval was giv-!n. At 
the same time, Shri A.N. Haksar was made 
whole time Director with Rs. 7500 per 
month as salary and one per cent commis
sion with other perks without having 
obtained approval under the Companies Act. 
His appointment mas made on 1·7-80 itself 
whereas the approval was not obtained till 
21-3-83, 

Mr. Chairman, Sir in reply to my 
question 943 dated 1-3-83, it was stated that 
many of the files which Government required 
were deliberately placed and they were not 
produced before the Government. They 
were warned to produce all the flIes, but these 
files have not been produced so far. Action 
should be taken against them immediately. 
Mr. Chairman, Sir, it was admitted in reply 
to my Question No. 847 dated 1-8-83 that 
I.T.e. had indulged in irregularities. 32,500 
shares of Bihar Hoti have been acquired 
980 shares of Rs. 100 each of TufT Tools 
Io,",national, 22,000 shares of Rs. 10 each 
of Roll Print Packaging, 80.000 shares of 
Ra. 10 each of Vishwaram Hotel have been 
acquired. 202 shares of Rs. 10 eacb of 
Vinakal Investment and 202 shares of Rs. 10 
each of Saga Investment have been purchased 
without obtaining approval. Similarly, they 
have also violated the M.R.T.P. Act and 
,be companies Act by acquirins shares of 
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India Cement without approval, inrormation 
in respect of which was Bivin in reply to 
question No. 847 dated 1-8-83. 

I reply to question No. 846 dated 1 ,.i8~3, 
we ",ere informed that I.T.C. had disreaard
ed the guidelines on 9 NovembC)r 1978 and .. 
October 1979 and had, thus t violated them. 

In reply to question No. 1 S27 dated 
8 August 1983, it was admitted that J.T.C. 
had violated the M.R.T.P. Act and that it 
was being investigated into. But, in this case 
also, they were let off after issuing a 
warning. 

In reply to question No. 611 dated 
3-5-82, it was stated that a 'show cause 
notice' was issued to I.T.C. on 8 March 
1982 under Section 22 of the M.R.T.P Act~ 
but no decision has so rar been taken in 
(his regard. 

A case of misuse of foreign exchange 
was revealed vide question No. 2460 dated 
23-3-82, but no records have been produced 
in this regard so far. 

It was admitted on 8 August 1983 (vide 
question No. 1637) that their Directors were 
showing excessine expenditure in foreign 
countrie~. Even details were given showing 
tbat one of the Directors had spent 
Rs. 7,20,000 in a year, but no report has so 
far been given in this regard. It was admitted 
in reply to question No. 554 dated 2 May 
1983. That a large of number of employees 
were kept on a temporary basis in I.T.C. 
and their services were terminated after three 
months. No inquiry has so far been made 
into it and the lives of thousands of 
employees are being spoil. In reply to 
question No. S4 dated 26 April 1982, it was 
admitted that there were some irregularities 
in the matter of sale of B.O.P,P. and that 
the M.R.T.P. Act had been violated. Even in 
this case neither the inquiry was completed 
nor the case was handed over to the C.B.I. 
I insist that this sbould be investigated into 
by the C.B.I. In reply to question No. S6 
dated 26 April 1982 in was admitted that 
they evaded tax on a 1arse scale by settin, 
up a factory in Sikkim unauthorisedly with
ou t obtaining a licence. No action hes so 
far been taken even this case. The S\JPreDlc 
Court bad ordered in February. 1983 t11ft a. 
recovery of about Ra. 109 crores be effecte4 1 

from I.T.C. but no recovery has been made . 
till today. It has been rev~.IoQ" 1.T.O. 
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bas ma4. a payment of Ils. 19 crotcs. 
Government bave yet to realise Rs. 98 crotes. 
In addition to the orders of Government. 
I.T.C. is ftoatilll the orders of the judiciary 
a.so. It is tbe order or the judiciary that 
Ra. 109 crores are to be recovered from 
them, but Rs. 98 crores are still outstanding, 
In reply to question no. 107 dated 3 May 
1983, it was admitted that I.T.C. bad taken 
oul about 5776 lakh and 59S3 lakb pockets 
of cigarettes in January and February, 1983, 
respectively, on carts. It is surprising that 
they have started using carts instead of 
trucks. 

It was agreed that whatever quantity 
they produce, it should be taken out in 
trucks after it was properly weighed and 
counted. But they load on buffalo cart, for 
which no account is kept. There is no account 
as to the quantum of production. Govern
ment's excise duty in being evaded. Thus, 
they are openly violating the provisions of 
the M.R.T.P. Act and the Companies Act. 
In reply to question no. 1942 dated II 
Augus~ 1983, it has been admitted tbat by 
exccss production. I.T.C. is indulging 
in huge evasion of e'Jtcise duty (Interruptions). 
It was conceded vide reply to question 
no. 1076 dated 2 August 1983 that the 
charaes of supression of production and 
sales against J.T.C. would be inquired into. 
But no mquiry bas so far been made. In 
reply to Questton No. 2264 dated 16 Augu$t 
1983, it was stated that income tax to the 
time or Rs. 44.73 lakhs was outstanding 
ap.inst I.T.C. This has not been recovered 
till today. 

In reply to question no. 179 dated 29 
April 1984, it was stated that a huge 
amount of excise duty was to be recovered 
Corm I.T.C., but inspite of that, a big amount 
was refunded to them. Could that amount 
not be adjusted aganist the outstanding dues? 
Similarly, in reply to question no 107 dated 
30.4.84, it was admitted that action was 
beiDg taken against 1.T.C. after registeina 
a case of violations of Seetion 372 of the 
Companies Act. It was also admitted that 
a case was filed against the officers of I.T.C. 
011 11-7 .. 84. When this case is going on far 
such a lana time, why were the directors of 
tile company not arrested and why were 
they al10Y/ed to be at Jarge? In this way, 
they continue to indulge in black deeds 
uiUUDdere~. Mr. Chairman, Sir, I would 
u~·"that 'tbe severest action be taken &pinst 

them. I am happy to know thllt tbe Govern
ment recently registered seven cases .inst 
them, which include a case of Suppression 
of Production and Removal of goods without 
payment. I would request Government that 
first of all action should be taken to reeo.r 
the outstanding taxes from them, because 
they have been working against the interest 
of the labourers. Government have inverted 
the entire capital in tbis company, but these 
individuals are deriving the benefits. In view 
of all these things, it becomes necessary for 
the Government to take over Indian Tobacco 
company without any loss of time. It has 
become necessary even in the national 
interest. 

Its managers make foreign trips in the 
name of advertisements, even technician. 
of the ~ompany frequently make foreign 
trips and, thus, a lot of money of the 
company is being spent. Keeping this also in 
view, I shall request the Government to 
take over thiS company at the earliest. 

If for some reason it is not possible to 
do so, J would request Government that a 
committee compnsmg the Members of 
Parliament should be constituted to 10 into 
the affairs of this company to unravel the 
irregulanties being indulged in the iJIesal 
activities being earned out there and to being 
to light how the management is engaged in 
anti-national, anti-people and anti-govern
ment activities. That committee should in
quire into it as to how the company Act and 
the M.R.T.P. Act are being violated and 
submit its report to Government and on the 
basis of that report Government should take 
the sternest action. If possibJe, they should 
take over this company. 

With these words, 1 express my gratitute 
to you for giving we are opportunity to 
speak. With these words, I beg to move : 

&'That the Bill to provide for the 
. taking over of the management of the 

undertQ.king of the Indian TQbacco 
Company Limited for a limited period 
in order to secure the proper maftqe_ 
ment of the same, be taken iato coasi .. · 
deration. " 

(Engll,h] 

MR. CHAIR.MAN : Mation mowd : 

·'That the BUI to provide for tbe 
takiq OVer of the manaaement of tho 
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undertakins of the Indian Tobacco 
Company Limitod for a limited period 
ia order to secure the proper manaae
lI'eftt for tbe same. be taken into 
(:onsicieration. n 

fBHglI,Ir) 

SHRI V. SOBHANADREESWARA 
)lAO (Vijayawada): Mr. Chairman, Sir. 
through his Private Member's Bill, the bon. 
Member bas broupt tf) tbe notice of the 
House h()w powerful these multinationals 
are, how they are successful in doing away 
with the law of tbe land, nnd in diverting 
profits from one sector to tbe other. 

I need not repeat the name which the 
hone Member bas mentioned. In fact, that 
person was very close and in proximity to 
the highest power in tbis country and It is 
bocausc of that person's association with the 
Company that the company, namely the 
lTC, was able to do miscbief which the bon. 
Member bas told us. I believe it was so. He 
has mentioned about this malady in detail. 
This is a very very important matter. In 
fact, on cigarettes alone, the Central 
Government is getting Rs. 906 crores as 
Central excise. In addition to that, it is 
camins nearly Rs. 200 crores of foreign 
exchange. While the things stand so, 
Government's indifference to a grave crime, 
to serious lapses that have beeD committed 
by a very big giant firm like ITC is very 
surprising; it is deplorable. Leaving 
the rate of the growers, leaving 
the rate of the workers to the god or to the 
wind, is not fair on the part of tbe Govern
ment. In fact, several branches of this I.T.C. 
at"e closed. They are not workins. 'Thousands 
of workers have no work. At the same time, 
this Company which has earned hundreds of 
crores of rupees of proat on the produce 
of the agriculturists, the to~o growers as 
wen as workers, is diverting its funds, its 
profits to several other concerns like hotel 
industry, ftshina or some other exports and 
scee such thin.. which our hone member 
lias pointed out. This should not be taken 
iD isolatiOD. There are some more companies 
Which are also doing the same mischief and 
bringing down the image of our country in 
the international market to the lowest ebb. 
They are not adhering to the scruples which 
they have to follOW at least at a minimum 
level. As a result, a country like China 
which was importina huge quantities of 
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tobacco from our country. bas decided Ut 
stop imports of tobacco. 

So, I request the Government to take 
immediate action on all these companiol 
which are Dot adhering to the rules of the 
land. The boo. member has brought specific 
instances, but till now action bas not becm 
taken against this ITC company. We are 
told simply that the Director GCDCral 
(Inspection, Audit and Customs and CCDtrai 
Excise) is scrutinising the recorda. How 
many months or how many yean do they 
require for scrutinising papers and wben are 
they going to take a decision? We are not 
able to know. Moreover, I would I ike to 
submit to tbe Government the case of tbe 
growers. As a person coming from Andbra 
Pradesb, which is producing 90 per cent of 
the tobacco, Flue cured Virginia tobacco, I 
request the Government to take care of tbe 
growers. They should see that the traders 
behave well. So rar as the growers are 
concerned, tbey were at the mercy of the 
company fellows or at the mercy of the 
buyers. There was no guarantee that the 
company would pay money to the growers. 
Several hundreds of crores of rupees to be 
paid was evaded. The farmers are cheated 
and looted. It is only after the Tobacco 
Board is set up. that some protection 'is liven 
to the tobacco growers. Prior to the 
introduction of this Open Auction PJatfonn 
System, the farmers were at the mercy of 
the buyers. Now this system has come into 
vogue since the last season first in Karnataka 
and now in Andhra Pradesh. There are 
rules to the effect that 50 per cent of the 
money should be given to the farmers within 
1 S days and the rest of the 50 per ceot 
within 45 days. I am sorry to say that this 
was not be adhered to as some companies 
had succeeded in cheating a larse Dumber of 
farmers of their dues previously. The farmen 
have yet to get their money. With lbi, 
introduction of the Platform System, I am 
very happy to note that the farmer has sot 
some protection because he wm get bis 
money definitely even if it were Jess by 'or 
10 rupees per tonne. The Tobacco Board 
is giving the cheques. The farmer bas to 10 
to the Bank simply and act the mODe)' 
within fifteen days and the rest of it within 
4S days. But even now justice is not don to 
the farmer because there is a wide aap 
be~ween minimum e:tl.port price aD4 tho 
D1inimum support price. Actually. GlIb' 
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.... 2.50 wiD be enoujh for other Operations, erresularities beina committed by it, When 
before .portiDi' 1 .request the Government he was placina fiaures before this House for 
kinGly to reconai4er this. our information, the bon. Minister was 

It is very good that you have set up the 
Tobacco Board. With regard to the function
ina of this Board, it bas been mentioned 
that it will include . 

" ... recommending to Central 
Oovtrr,rnent the minimum price for the 
purpose of export of Virginia tobacco by 
exporters with a view to avoid unhealthy 
competition amona exporters." 

It means Government is very sympathetic to 
the exporters, and Dot to the growers, who 
are producing tobacco and who have to 
faeo drought, cyclone, tidal wave and several 
other natural calamities. There is no security. 
So, I want the following to be included In 

the functions of the Board : 

" ... recommending to Central 
Government the minimum price which 
may be fixed for the purpose of purchas
ing from farmers, keeping in view the 
cost of cultivation, risk element involved, 
and relating it to the minimum export 
price fixed to the exporter." 

So, this should be one of the functions of the 
Tobacco Board. I request the Government 
immediately to take stringent action against 
tbe Indian Tobacco Company which is doing 
a lot of harm to the nation. I request the 
Government to take over the management 
of the Tobacco Wing of this I.T.C. and run 
it on ideal lines, so that the erring private 
trade will also behave wen. Government can 
set an example because, as I said, this is a 
very good revenue-earning, 8S well as foreign 
exchanae-earning commodity to the Govern
ment. 

In view of this. I request the Government 
to take immediate further action, and not 
to waste time. The hone Member who 
pUoted the Bill, bad narrated his questions, 
and tho answers be bad got. After all these 
tmlllS also, I am surprised to see tbat 
tbiDiI remain ia the same position. 

tTttnulatioll ] 

SHlU HARlSH RAWAT (Almora): 
Sir, I wowd like to conaratuJate my friend, 
Mr. Paswao for aivilll detailed information 
abQul the conditions p.revailina in this 
ToIMRco ColDj)aD)' and the unravelliog the 

wearing a smile on his face 8 t the time. I 
feel tbat he has made up his mind to conduct 
an enquiry into the irregularities heiDI 
committed by this Company. I hope would 
look into their lapses and ensure that actiOft 
is taken ap.inst it. 

As per our information, it is a very bia 
Company and is eamins a lot of foreilo 
excbanse through its business. If such a bia 
Company indulges in malpractices, otber 
companies will follow suit. It is a fact that 
all such private companif's are earning largo 
profits by misusing Government funds and 
by voiJating the Government policies. The 
result is that neither are we earning revenue 
to tbe required extent nor were its ancilliaries 
getting and benifit. Most of the investment 
in these companies has been made by 
Government, various financial institutions 
and LO.B.1. Most of the funds in these 
big companies have been invested by LD.B.I., 
which is under the administrati ve control of 
the Mintstry of Industries. They afe not 
getting return on their investment. They take 
advantage of loans from I.D.B.1. on one 
protext or the other but when asked to 
return the amount, they do so by taking 
loans from other financial insti tutions and 
the banks. Investment is made by Govern
ment but the profit is earned by the company. 
Now, multin~ationals have also resorsed 
to such practices. Besides, these companies 
indulge in other types of malpractices also, 
The companies engaged in export trade are 
permitted to import certain items in lieu of 
the exports made by them. By taking 
advantage of this facility, they import certain 
items and set up separate organisations to sell 
them. The profit earned by them is diverted 
to other fields. Some of our friends were 
telling just now that this company now 
w~nted to enter the hotel business. 
In wants to divert the profit being 
earned by it to this field. It will 
set up big botels. It will complete with 
government organisations in this field. It 
win also compete with small organisations in 
!he cou~try. Being a very big Company, 
It can wlth stand the competition very easily 
and can wipe out small companies. 

I WOUld. therefore, request the hone 
Minister and to allow them to divert their 
prODt, beeaoso if tbey enter this field, they 
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will wipe out these who are not yet establi
shed properly. These big companies indu1ge 
in irregularities in other matters also. 
Government have given many concessions to 
the private sectC'r in this Budget. Through 
these concessions an atmosphere is sought 
to be created which should be conducive to 
increasing productivity and reducing the 
prices and ensuring better wages for workers. 
If they do not come to our expectations, 
people will criticise us for the concessions 
given by us in the Budget. I, therefore, 
request the hon. Minister to keep a strict 
watch on the private sector to ensure that 
it meets the challenges before it and proves 
itself worthy of the concessions given to it. 

With these words, 1 thank you for giving 
me an opportunity to speak. I also thank 
Sbri Paswanji, who has made us a\\are of 
many things which were not in our know-
ledge. 

SHRI RAM PYARE PANIKA 
(Robcftsganj): Sir, Shri }>aswan ji has 
brought farward Indian Tobacco Company 
Ltd. (Taking over of Management) Bill and 
the facts stated by him abo:.Jt this Company 
are abonishing. Hence, I agre.! with the 
views of Paswanji and Rawatji that a high 
level enquiry should be conducted in the 
matter. In fact, under the mixed economy 
in the country, the entire capital invested in 
the private sector, the public sector, the 
co-operative sector and the joint sector 
belongs to the fin3ncial institutions and 
Government. You might have observed 
how these private people have misused the 
facilities given to them by Gov.:rnment, the 
banks or the finan.;ial institutions durjng the 
last 37 years. I had m:ldc a study that all 
the incidents of lay-off retrenchments and 
the declaration of mills as sick mills were 
not genuine. They only inve~t the money of 
one company in another company on one 
pretext or thc other. As revealed by Pa5wanji, 
they are only increasing their perks, It is 
true that they should be given facilitie~. 

This time our Budget is j:Jb oriented, for 
which I congratulate our Prime Minister. 
This Budget ha~ be:n prepared keeping in 
view the increasing number of the unemploped 
youth. I would like to tell the Mini~ter of 
Industry that his Ministry has to playa 
n1:tj.Jf role in it, ac;; his Ministry controls 
the indulitrie';. There is no such things as 
the private sector the public sector, the 
joint sector, or the co-operative sector. 

me"t) Bill 

The money invested in them belonia 
to government or the financial institutions. 
Hence, it should not he allowed to be 'Mis .. 
used. There should be a monitoring ccII in 
the Ministry of Industries for this purpose. 

) would like to request the labour 
Minister, who is present here, to ensure that 
the labour laws meant for the workers are 
not violated and the workers are not exploi
ted anywhere. If laws relating to industries 
and financial institutions are violated. 1 
feel and this House will also agree. that if 
an enquiry is not possible through a parlia
mentary committee, a higb level onquiry 
should be conducted and a representative 
each of labour, industries and the Financial 
Institution, which had invested the money, 
should be associated with it. 

Mr. Chairman, Sir, we leave adopted 
the system of mixed economy in the country 
and under it if any concern in the prrivate 
~ector IS showing good results, it should 
be appreciated. In the present case, coun
dering the manner in which its capital has 
multiplied, it appears that it must have done 
very good work and we can congrutulate them 
for that good work. But we find that they are 
remitting profits to foreign countries to the 
tune of crores of rupees. So, we would have 
to put a check on jt. T congratulate Paswanji 
that he has made a very deep study about 
thi;; company. Th~ hon. Minister has admitted 
that there are six casec; against this company. 
This shows that the company is indulging in 
irrcgularitic~. If a company indulges in 
irregularities one after the other, our 
Governments policy is to nationalise it. 
Under this policy, certain tea estates and 
som:: textile mills have been nationalised 
recently. Th.e companies, which are function
ing contrary to the interests of the country 
and the poor, should be taken over. You 
have said that six cases have been flied 
against this company and you know about 
the court's decisions, The industrialists arc 
able to being stay orders. Earlier we had. 
separa ted the judiciary and executive, but in 
the present situations, I fell that we ~ave to 
reconsider the question and s~ whether tbis 
situation should be allowed to continue. I 
do not say anything about the High Courts 
at the Supreme Court, but in the lOwer 
courts, a dinner party, an ansurance about 
son's employment or self"employment' after 
retirement decides the trend df the judaemen't. 
There are many such companies if! our StatW\ 
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atto, which have not paid Government dues 
to the tune of crores of rupees. If you 
collect information, you will find that crores 
of rupees by way of excise duty, income-tax 
or -.lei tax are due from different companies. 
Tbey have taken stay orders to ob\{iate their 
payment. Supposing stay order has been 
taken to which the payment of Rs. 10 crores, 
how much wiH be the interest on it ? With 
the interest so saved, they float other 
companies. 

SHRI HARISH RAWAT: In conni
vance with advocates. 

SHRI RAM PY ARE PANIKA: 
Hence. I request the Minister to get a high 
level enquiry conducted to know how they 
manage- to get stay orders. Our young Prime 
Minister, Shri Rajiv Gandhi, has resolved to 
complete the pending works, to remove 
Qnemployment and to take the people into 
the 21st century. Hence, we should function 
in such a way that our coming generation 
may remember us. We have to ensure the 
development of the country, whether in 
the industrial field or in the field of moderni
sation, so that we may be able to maintain 
our prestige in foreign countries. It is a very 
small but important Bill. It covers the entire 
industrial po]jcy. A few days back, our 
Budget was presented. You might have seen 
that a lot of mea"ures have been spelt out 
in it to remove unemployment in the country 
and ensure the all-round development of the 
country. But the opposition says that we have 
deriated from our path. Mention has been 
made about the socialistic pattern of society. 
Socialism means not increase of poverty but 
increase of wealth and its distribution it. 
••• (interruptions) ... I would like to say that 
the late Prime Minister, Shrimati Indira ji, 
had followed the policy formulated in 1956. 
Before elections in 1985, the country and the 
people had btfore them certain difficulties 
and some declarations were made at that 
time. In order to give these declarations a 
ptactical shape, it is necessary to formulate 
schetnes for the economic upliftment of the 
people. I am sure that the hon. Minister will 
make arrangements by which the spirit of 
doing work with honesty is rewarded in the 
dHfetent sectors. With these words, I 
conclude. 

(&rI'.fIJ} 

SHRI SATYAGOPAL MISRA (Tamluk): 
I rise to support this Bill. This is a very 

simple Bill wbich seeks to take over the 
manaaement of the Indian Tobacco Company 
Limited, whose Head Office also is at 
Calcutta. We are alwa)'s in favour of takma 
over the management of private companies. 
We are always advocating that the public 
sector enterprises should grow more and 
more in our country. 

The nation has to achieve the goal of 
socialism which is enshrined in our Coustitu .. 
tion. We cannot achie\c taht goal of 
socialism jf we allow such a situation in 
which the private sector will go on cheating 
the people. On that ground, we are always 
in fa\our of take·over of the management 
of the private companies by the Government. 
This company is not a losing company and 
by taking over this company, the Govern
ment will not have to 10se anything ... 

(Interruption). 

SHRI SOMNATH RATH (Aska) : 
Government can take over a sick company. 
When this is not a sick company, why 
should the Government take it over? 

SHRI G. M. BANATWALLA (Ponnani): 
Mere1y because somebody is making profit, 
so we must pounce and take away that 
profit! Is that the basis for nationalisation ? 

SHRI SATYAGOPAL MISRA: Let me 
finish first. If they are making profit. where 
from are they making this profit? More 
than 50 per cent of the capital is of the 
people, of the nation, and with that money 
they are managing or mismanaging some
thing and making the profit. They are 
cheating the people with the people's money • 
When somebody is cheating the people with 
the people's money, how long will this type 
of situatj on be allowed to go on ? That is 
why I am pleading for the taking over of 
the management. 

The company has not paid the le¥itimate 
share of the Government in temlS of 
Customs and Excise duties. Therefore, this 
aspect should also be looked into by the 
Covernment. 

The company has been able to build up 
a system of middlemen. They are appointing 
some selling agents and those selling agents 
are always trying to cheat the people by 
raising the prices of the products of the 
company. Both the company and the a!,elH~ 
are cheatins the people, and the people lue 
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luft'erins because the prices of tbe products 
of this company are regularly soinl up and 
up. So, I would urge upon the Government, 
that while taking over tbis company, they 
should also abolish this system of middlemen 
or sellins agent$. 

Another point that I would like to 
mention is that jf the Government takes 
over this company, more employment 
opportunities can be created. Therefore, we 
must take this opportunity to create more 
employment opportunities for the young 
unemployed. 

AU the grounds mentioned above 
clearJy show that there is no alternative but 
to take over the management of this 
company. 

Sir, I have gone through the Bill and 
would like to point out only one thing. 
Regarding clause (3) of the Bill I would 
like to say that after taking over the company, 
its management should be a democratic body 
and workers' participatjon should also be 
there. Some nominated persons should not 
be allowed to run this company. 

AN HON'BLE MEMBER : If not 
nominated, should they be elected? 

SHRI SATYAGOPAL MISRA No, 
the workers' participation should be there, 
they can be made the sharehOlders of the 
company or something like that. The brokers 
alone should not be al10wed to run this 
company. 

I know what is going to be the fate of 
this Bill because after discussing so many 
things and after talking so many \\ords, at last 
the hone Minister will request the mover of 
this Bill to withdraw it and the mover of 
the Bill will have the pleasure to withdraw 

this Bill. 

My point is that we should not take 
everything in a very casual manner. We 
should take certain things seriously also. 
The bon. Member from the ruling party 
itself piloted the Bill and some hone Members 
also have supported the Bill, and we evep 
from the Opposition have been whole-hear
tedly supporting it, then why should this 
Bill Dot be passed ? 

It seems Government is in two minds in 
regard to this. I do not know whether the 
ru 1; n~ party bas any commitment now for 

socialism. They have probably 101'l0tten tlil 
word also. 

Another thing is tbat there is a bia lobby 
pressurisins the ruling party and the Govern .. 
ment not to take it over, because ",jthout 
their money the ruling party wDl stand to 
lose. 

SHRI RAM PY ARE PANIKA: Do 
you mean the West Bengal ruJing party? 

SHRI SATYAGOPAL MISRA: Still I 
fee1 they will sbow the guts to come out of 
tbe pressure of the big lobby. Therefore, 
] request the goodwill of tbe hOD. Minister 
and the hone Membere to pass tbe Bill 
unanimousJy. I hope this Bill will be 
passed. 

PROF. NARAlN CHAND PARASHAR 
(Hamirpur): Sir, it is a very sad state of 
affairs as has been revealed from the initial 
statement made by the hone Member while 
piloting this Bill. In the Aims and Objects 
of the Bill he has stated that the Govern
ment would stand to benefit to the extent of 
Rs. 300 crores If this take-over is announced. 

I am at a Joss to understand as to why 
strict action has not been taken against this 
company, in case all the points and tbe 
instances quoted by the bon. Member are 
correct. So, there should not be any further 
delay. 

I would also request the bon. Minister 
to reply to the specific charges that have 
been revealed by the hone Member in the 
course of his speech. He is a responsible 
Member of this House and he has quoted 
certain answers given by the Government on 
the Floor of the Rajya Sabba. In case all 
these instances and replies given by the 
Government are correct, then the Government 
owes a reply on these charaes to the House 
and to the people of this country. There
fore, the Government should state what 
action has been taken so far. Since only six 
cases have been registered-and accordina 
to the hon. Member more than 20 case. 
have been brought to the notice of the 
Oovernment-I wou1d emphasise that specific 
action should be taken on all the instancea. 
The records of the Rajya Sabba are avaU .. 
able with the hone Minister for scrutinl. 
He should see and verify all the poiats tb.a 
have been raised. If there is substance, tben 
immediate action should be taken. 

I, I 
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I would also like to know whether the 
Companies Act or the MRTP Act, or laws 
on the Statute Book and Regulations also 
empower the Government to take some 
action in this direction. In case it is possible, 
then this question of taking over of that 
company is a secondary matter. The reve
lation of so many of these false practices and 
desire to misappropriate money and utilise it 
for ulterior purposes is pointing towards a 
very sad situation. 

Another asptct of it is that hundreds, 
perhaps thousands of labourers who are kept 
by the company are retrenched every three 
months so that they are not made regular 
and on this issue they are recruited 
again. This is also another malpractice and 
therefore, the Ministry of labour should also 
pay some attention to it. 

While I agree with the sentiments of the 
mover of the Bill, I would al'io plead for 
immediate. strong and strm~cnt action under 
whatever laws that are available to the 
Gov..:rnment to undo these practices and to 
punish for those malpractIces there and also 
take some measures for the furture so that 
no other companies are able to resort 
to such malpractices and deny the Indian 
sector crores of rupees. 

One more point which I would like to 
develop in this connection is that keeping 
in view the large concessions announced to 
the private sector and various other bodies 
in our Budget, it is high time that we saw 
to it that they are not misused and therefore, 
when fresh incentives are given to the 
private sector it is all the more necessary 
that laws are made more stringent so that 
public money is not misutilised by thos: 
people, and the purposes for which the 
concessions are given by our new Govern
ment under tbe initiative of our Prime 
Minister are also fulfilled. 

With these words I would support the 
spirit of the Bill. I would also support the 
takeover, but more than this I would ~1l 
for stringent action and I would request the 
Minister to reply to the specific charges which 
have been levelled by tbe hon. Member 
during the course of his speech. 

[ Translation) 
SHRI MOHAR SINGH RATHORE 

(ChUTU) : Mr. Chairman, Sir, I suppon the 

Bill. The Bill introduced by Shri Ram 
Bhagat Paswan shows how the multinational 
companies misappropriate public money and 
indulge in malpractices and ilIepl activities 
and defame honest persons and show them 
the wrong path. It goes against our country's 
interests. It has a bad effect on our economy 
also. We shall have to ensure that public 
money is not misused to harm the country's 
interests. They earn money by wrODg methods 
and remit it to foreign countries. It has also 
come to notice that they do not indicate the 
price of cigaretfes manufactured by them. 
Th is is their general practice. Similarly, they 
avade taxes and violate Jaws also. This 
Company has exported inferior quality of 
good'l to Hongkong. The result is that OUf 

country's image is tarnished in the inter
national sphere. It is a very bad thing. 
A petty criminal murders one persons. 
but such companies play with the very 
prestige of the country. They earn money 
from here but defame us at the same time. 
The result is that we earn a bad name in the 
international market. Why are such compa
nies always financed by us ? 

[English] 

MR. CHAIRMAN: You can continue 
your speech next time. 

17.59 hrs. 

PAPERS LAID ON THE TABLE 
-Contd. 

[English] 

Notification under Customs Act, 1962 
THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRJ 
JANARDHANA POOJAR Y) : Sir, I beg to 
Jay on the Table a copy of Notification No. 
122/85-Customs (Hindi and English versions) 
published in Gazette of India dated the 12th 
April. 1985, together with an explanatory 
memorandum regarding exemption to 
computers from basic customs duty in 
excess of 160 per cent od valorem under 
section 159 of the Customs Act, 1962. 
[Placed in Library. See No. LT-707/8S] 

18.00 
The Lok Sabha t hell adjourned till 

Eleven 0/ the Clock on Monday. 
April 151 1985jChaitra 25, 1907 (Saka) 

Chowdhury Mudran Kendra, Delhi-53. 




